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LOK SABHA DEBATES

LOK SABHA

Monday April 8, 1981/Chaitrg 16, 1903
(Saka)

The Lok Sabha met m Eleven of the
Clock

[MR. SrraRFR in the Chair]
OBITUARY REFERENCES

MR. SPEAKER; I have to inform
the House of the sad demise of three
of our former colleagues, Shri R, K.
Mehru, Bhri Wawab Singh Chauhan
and Shri Bibhuti Mishra.

Shri R. K. Nehru gg a Member of
the Ceéntral Lagiative Assssibly in
1946. A former dmember of the
Indian Civil Service he held several
high offices including that of Secre-
try-General, Ministry of External
Affairs with distinction.

He had been India’s Ambassador to
China and other countries. He also
reprasented India at the U.N, General
Assembly on several sessions. He
served ag Vice-Chancellor of Allaha-
bad University from 1965 to 1967.

He passed away gt Allahabad on
2nq April 1981, at the age of 78.

Shri Nawab Singh Chauhan was a
Member of the Sixth Lok  Sabha
during 1977-79 representing the
Aligarh constituency of Uttar Pra-
desh. Earlier, he had been g mems
ber of Rajya Sabha for more than
11 years, He also served as a
Member of the Uttar Pradesh Legis-
lative Assembly for three years.

A veteran freedom fighter, he suffe-
red imprisonment during the freedom
movement. He was Chairman,
Aligarh Zila Parishad, for more than
two termg and was associatel with

2

Kishan Mazdoor Unions and educa-
tional institutions, '

An eminent social worker, he
worked for the uplift of Harijumg and
rural development, He passed awmy
at Aligarh on 4th April 1981, at he
age of 72 years.

Shri Bibhuti Mishra was & Membsér
of First to Fifth Lok Sabha during
the ‘years 1952277, 'fepreSéiffing
Motihari constituency of ‘Bihar,

A veteran fréedom fighter, he gar.
ticipated in non-cooperatidn = “@md
satyagraha movements and suffered
vafiots terms of mprisohment. -~He
attended the Comnioriweéalty Parkid-
mentary Conference in UK, in
He was also Deputy Leader of Cong—-
Yess l'!ﬂ’y in Parlidiiént An emi-
Tiéiy s6cidl worker, hé worked for
the downtrodden peévple and peasdiits

and workers,

He passd away at Motihari on 4th
April, 1981 at the age of 81 years.

We deeply mourn the loss of these
friends gnd I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House may stand in silence
for a short_ while to express Iln
HOI'TOW,

The Member then stood in sibeuce
for a ghort while.

SHRI JYOTIRMOY BOSU (Diam-
ond Harbour) I have given notice
under Rules 388 for suspenion of the
Question Hour to press my motion on
West Bengal. .
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MR. SPEAKER: I have already
mtimated, Mr Bosu, that it is not
being allowed

SHRI JYOT IRMOY BOSU: The
Centre has connived at and preven-
ted the normal functioning....(In_
Lerruptions)

MR. SPEAKER: It hag not been
allowed,

SHRI JYOTIRMOY BOSU:
1 am yet to make a submission....
You can rule it out,

MR. SPEAKER: There is no ques.
tion. I do not allow it.

SHRI JYOTIRMOY BOSU:
This cannot be done, When there is
« provision in the Rules....

MR, SPEAKER: It hags already
k=N done.
RHRI JYOTIRMOY BOSU:

When there is a
Hules. . ..

provision in the

MHA., SPEAKER: It is with the
consent of the Speaker and my con-
sent has been withheld,

SHi1 JYOTIRMOY BOSU:

Let me make out the case to get the
consent.

MR. SPEAKER: No.

SHRI JYOTIRMOY
Without hearing me. .,

BOSU:

MR. SPEAKER: Not like this,

SHRI JYOTIRMOY BOSU:
You cannot deny consen{ (Interrup-

tions; %o, Sir, you cannot deny
like thin,

MR. SPEAKER: 1 have already
ilenied Mr Bosu,

SHRI JYOTIRMOY BOSU:

You kindly allow me two minutes.

MR. SPEAKER: No, I will not
I never allowed it and I am not
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going to do it. This has never been
allowed,

SHRI JYOTIRMOY
No, Sir, I insist..

BOSU:

MR. SPEAKER: You might in-
sist but I insist that ruling is ruling
My ruling cannot be challenged.

SHRI JYOTIRMOY BOSU:
I seek your permission. .. (Interrup-
tions) I seek your permission, . ..

(Interruptions)

MR. SPEAKER: You can come

with any other motion, but not under
Rule 388,

(Interruptions)

-—

Fuqer WETE ¢ T 11 HT T gT

REAE

Without my permission nothing is
going on record. ..

(Interruptions) *

SHRI JYOTIRMOY BOSU:
Point of order under Rule 376 and
Rule 388,

MR. SPEAKER: No. 388—not al-
lowed.

SHRI EDUARDO FALEIRO (Mor-
mugao): There can be no point of
order during Question Hour

swryr wETEw ¢ IS &few 0
AT R EIFE L ! AW A A
7 aea 7 !

SHRI NIREN GHOSH (Dum Dum)
You should have an open mind. It
is a serious matter,

MR SPEAKER: I have an open
mind,

SHRI NIREN GHOSH: Yoy should
have an open mind,

*Not recorded,
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MR. SPEAKER: My mind js only
shut to the point the Rules do not
open the door. You gave the key and
have the key in your pocket,

SHRI JYOTIRMOY BOSU:
The final decision lies in your hands.

MR, SPEAKER: I do not suspend
rule 388 That is what I have clearly
indicated.

SHRI JYOTIRMOY BOSU:
Sir, I am told in the House of Com-
mong the Speaker hardly speaks,

MR. SPEAKER: 1 do not speak I
just want you to keep silent.

SHRI JYOTIRMOY BOSU:
Let me make my submission Sir.

~ MR. SPEAKER: Under what?

SH_RI JYOTIRMOY BOSU:
This is a submission regarding sus.
pension of Rule 388,

MR. SPEAKER: For that I have
already withheld my consent,
.I will not give my consent.

SHRI JYOTIRMOY BOSU: Some-
thing on the observation that you
have just now made. I am trying to
I am trying to
convince you

MR. SPEAKER: I do not want to

we convinced,

SHRI JYOTIRMOY BOSU:
We want you to guard our rightful
rights.

MR. SPEAKER: You are unnec-
esssarily wasting the time.

SHRI JYOTIRMOY BOSU:
What is being done in West Bengal
to-day...

MR. SPEAKER: I cannot, That
can be done by other means—not by
this, not under Rule 388 I will not
suspend the rules for this purpose,

CHAITRA 16, 1903 (SAKA)
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SHRI JYOTIRMOY BOSU:
Why this 388—I want to  mention
that.

SHRI SATISH AGARWAL  (Jai-
pur): Hon. Members from the ruling
Party are also demanding a discus-
sion regarding West Bengal. They
are also demanding and we are also
demanding. Let the Bengal situa-
tion be discussed in this House, All
aspects will come to light.

(Interruptions)
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-

AIRS AND DEPARTMENT OF PAR.
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): I hope any
violation of your ruling will not go
on record.

SHRI SATISH AGARWAL: Sir, let
the Bengal situation be discussed,
All sections of the House are deman-
ding—including the ruling Party.
Let us discuss Bengal situation...,

(Interruptions)

MR. SPEAKER: You are going to
have g chance during the discussion
on the Home Ministry’s Demands—
Pretty saon.

SHRI JYOTIRMOY BOSU:
Explosives have been distributed;
money has been distributed. Sir,
allow mg two minutes to make my
-ubmission.

MR, SPEAKER: I will not set a
precedent of listening for the reasons
or the pros and cons....

SHRI JYOTIRMOY BOSU:
I went to your Chamber.

MR. SPEAKER: No Sir, You
went, but I had said

SHRI JYOTIRMOY BOSU: No,

you said nothing, I shall be truth-

ful.

PROF. MADHU DANDAVATE
(Raiapur): Sir, it is left to you to
decide whether the consent is to be
given or not. But, in order to make



7 Oral Answers

up your mind you can listen to ~Mr,
Jyotirmoy Bosu.

MR. SPEAKER: No, Sif........
(Interruptions) Question No, 680
DR, Vasant Kumar Pandit.

st TEATe W (qe) o P
ﬁ@ﬂ?mﬁzﬁw?m
@ g g )

SHR] JYOTIRMOY BOSU: Sir, we
require your protection...

MR. SPEAKER: 1 will give you
in ample measure. You will have it
in ample meagure. The Home Minjs-
try's Demands are coming. You will
have a full  discussion, I can
guarantee. . (Interruptions)

SHRI JYQTIRMOY BOSU:
You kindly understand the pomt

MR. SPEAKER: Question No. 680,

DR. VASANT KUMAR PANDIT:
Question No 880,

MR. SPEAKER: No question of
debate here on the floor of thig House,

SHRI JYOTIRMOY BOSU:
What js that?

MR. SPEAKER: No discussion on
388. Dr. Pandit ....(Interruptions)

MR, SPEAKER: Dr. Pandit.

(Interruptions)

SHRI JYOTIRMOY BOSU:
Sir, I want to say something...

MR. SPEAKER. You will have
ample time when the Home Minis.
try’s demands come,

SHRI JYOTIRMOY BOSU:
"It shou'd be discussed to-day, I
submit, 1 have given....

APRIL, 6, 1981
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MR”’ SPEAKER: Not under this
pretext. No, no,

SHRI JYOTIRMOY BOSU:
Why impute motives to me? No
pretext. Why should it not be dis-
cussed? You can cast sspersion an
my integrity, I must remain silent?

. MR. SPEAKER: No aspersion
Wlth all humility and honour to all
hon. Members I cast no aspersions.

SHRI . JYOTIRMOY BOSIS
1 shomld remain T i
know, Sir, what it means..

PROF. . K TEWARY (Buua:)
I rise on a point os order under rul#
32 gpecifically. (Imterruptiony)

SHRI ~JYOTIRMOY  BOSU: '
I shoitld remain -t wfeqy ? you

PROF. K. K, TEWARY; On &
point of order...

MR. SPEAKER: ls  quesiion
hour even that is not allowsd. This
is Question Hour. I bave already
given my direction. Prof, Tewary, I
know my Job. Now, Dr. Pandil.

SHRI JYOTIRMOY BOSU.
Sir if the matter has not bren extre-
mely serious....(Interrupticna) 1
tell you, the Central Government..,

(Interruptions)**

MR, SPEAKER:

No no, Mota
allowed. Dr Pandi}.

ORAL ANSWERS TO QUESTIUNE

Plan for augmenting Area under. .
Irrigation

*680. DR. VASANT KUMAR PAN-
DIT: Will the Minister of IRRIGA.
TION be pleased to state:

**Not allowed.
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' {a) whether Government have
flialised a Rs. 12000 crore plan for
augmenting the area under jrrigation
in the country;

. 1b) whether State-wise Sub-Plan
has also been formulated and if so,
the additional ares that is proposed
}o be covered by jrrigation in Madhya
radesh quring the next five years;
nd

(¢) whether special attention 1s
proposed to be given to backward
and drought prone areas of MP.

THE MINISTER OF STATE IN
THE MINISTRY. OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes,
5u. The Sixth Five Year Plan with

— an outlay of Rs 11,115 crores has
been finalised for augmenting the area
° inder irrigation in the country.

(b) and (c) Ye, Sir, An addi-
tional potential of over one
million hectareg is proposed to be
created’ in Madhya Pradesh during
the next five years, This includes
ireas in drought prone and backward
region of the State,

. SHRI MANI RAM BAGRI:

ot wATOW WISt ¢ oger A, OF
x(=maraT)

MR. SPEAKER:

TEAT FLAT § I THEN AT AT T

AR g |

o wATOW WOTE 0 FW O§ W

st & @ (5TW)
(Interruptions)

MR. SPEAKER: Mothing = going
*pn record.
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(Interruptions) **

Now, Dr. Pandit,

DR. VASANT KUMAR PANDIT:
Mr, Speaker, Sir, I hope, the Gov-
ernment agree that the intensive
irrigation is the only answer for rais-
ing the food production and holding
the price-line, . . (Interruptions)*

11-14 (Shri Mani Ram Bagri and
Shri Jaipal Singh Kashyap then left
the House.)

L4 ]

MR. SPEAKER: Dr, Pandit..

DR. VASANT KUMAR PANDIT:
Mr, Speaker Sir, I am confident that
the Government agree that intensive
irrigation is the only answer for
increased food production and for
holding the price-line. In the Sixth
Five Year Plan which is put before
us, you are going to accelerate the
spe=d of ongoing projects, and also
intensify the  activity as far as
irrigation is concerned. My ques-
tion jg about removing regional im-
balanceg in the country. What speci-
fic steps beyond stepping up the on-
going projects Government plans for
bringing non-cultivable land under
cultivation? Would the hon. Minister
give us the figureg as to how much
land which ig not cultivated today
wil] be brought undey cultivation in
the Sixth Five Year Plan? Further,
what other minor irrigation schemes
you have planned go that irrigation
could reach tribal, backward and
under-developed areas?

SHRI Z. R. ANSARI: The hon,
Member will appreciate that Govern-
ment is taking steps to step up the
irrigation potentia] and in the Sixth
Five Year Plan we have an outlay of
Rs. 11,958 croreg which ig almost
equal to the expenditure incurred on
irrigation during the last thirty years.
Thig just shows the interesy which the

**MNot Recorded.
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[Shri Z. R, Ansari]

Government of India is taking in step-
 ping up the jrrigation potential As
far as on-going Projectg are concern-
ed the Government of Indig is of the
view that State Governments should
complete on-going projects on priority
basig and they should be cautious in
taking up new gchemes taking into
account the overall resources of the
State. Sometimes because of the local
‘political pressurez the State Goveri-
ments take up new schemeg which
mar the progress of the on-going pro-
jects. This is unfortunate.

Sir, we have also adopted certain
strategieg for ‘he Sixth Five Year
Plan and ip that strategy for the Sixth
Five Year Plan it ig mentioneq that
on-going projects will be taken up
on priority basiy and some initial
action should be taken on a few
selected projects which cap create
irrigation potential in a big way.
Another point ig that we shoulq give
more emphasis on ensuring better
utilisation of the capacities which are
being created. These are the stra-
tegies which we proposed in the Sixth
Five Year Plan. Proper distribution
of water is also one of the strategies
which we have tskep and so on and
so forth.

DR. VASANT KUMAR PANDIT;
Ag far as irrigaiion is concerned, I
have noted the Government’s help-
lessness to bring the States in line
with the Government’s thinking.
There, my specific question ig whether
the Government will establish a Water
Development Authority for the whole
country which can monitor State pro-
jects ang also see that the Govern-
ment’s guidelines are properly utilised.
This can be done by an overall moni-
toring authority. I do not think that
the irrigation preojects which you
propose to take in future would go
aheaq and reach the target,

THE MINISTER OF AGRICULTURE
AND RURA], RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLES (AO BIRENDRA SINGH): We
keep the imbalance in view when for-

APRIL 6, 1981
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mulating our plang and making pro-
vision for outlay in the case of
Madhyga Pradesh also, we have already
taken into wmccount the irrigation
potential so far created, Madhya
Pradesh is one of the States which has
not made good progress in the past.
Out of the total crop area irrigatiom
has been provided only just to ever
10 per cent of the area and out of the f
ultimate  irrigation potential in
Madhya Pradesh, only about 30 per
cent has so far been created, But
keeping all that in view, during the
current 6th Five Year Plan, who have
already cleareq projects which will
and about 34 per cent more to the
irrigated areas in Madhya Pradesh as
compared to a total of about 24 per
cent additional area under irrigatioi
that is sought to be created.

DR, VASANT KUMAR PANDIT:
My specific question was whether th*
Government was thinking of appoint-
ing an All India Water Development
and Monitoring Authority so that the
plang could be speeded up. Let him
say ‘Yes' or ‘No’

SHRy Z. R. ANSARI: Sir, I requir®
notice for that. s



MR, SPEAKER: That is what I told
him.

RAO BIRENDRA SINGH: The ques-
tion was in a general form and parti-
cularly the information asked for in
respect of Madhyz Pradesh had been
replied to. But if the hon. Member
wantg to know the latest position
about any proposal in respect of
Bihar, I require time for that,

Medium of Instruction

*681., SHR] SAIFUDDIN CHOU-
DHURY: Will the Ministey of EDU-
CATION AND SOCIAL WELFARE
by pleased to state:;

(a) whether Government have any
clear cut policy as to what should be
the medium of instruction at all levels
of education; ang

(b) if so, the detailg thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN): (a) and (hb) The National
Policy Resolution on Education (1968)
inter aliea states that the regional lan-
guages are already in use ag media
of education at the primary and gecon-
dary stages. Urgent steps should be
taken to adopt them as media of edu-
cation jn the university stage,

SHRI SAIFUDDIN CHOUDHURY:
The reply given by the hon, Minister

showg that the Government has failed
to develop our mother-tongues ag the
media of education at 3zll levels, This
15 the 34th year of independence. There
are provisions in the Constitution to
the effect that the linguistic minorities
would be given proper attention. The
Government has, however, failed to
take up the question of eduacation
through  mother-tongues  properly.
There are instances like the Adivauis
in Santhal area demanding for lemg
that they must be given a written
script. Now, the left Government in
West Bengal hag provided them with
Alchiki. The Tripura left Governmant
hag also given Kokbrak script to thn
Tripura tribals. There are tribals i
Manipur as alsp Nepali gpeaking tri-
bals, but no attention is being paiq to
them. Wi]] the Government gee that
all the mother-tongues of differet
language-speaking people of our coun

try will be developed on an equal
basis ag equal 2nd for that matter will
they appoint gz National Commissiuu
for Development of Languages, which
must be a statutory body? Wil] the
Government consider this suggestion?®

MR. SPEAKER: You are only mak-
ing a suggestion, not asking
guestion,

SHRI S. B, CHAVAN: The medium
of instruction is a State gubject. Ths
National Policy Resolution on Educa-
tion (1968) makes it absolutely clear
that at the primary and secondary
stage the mother-tongue should b+
the medium of instructions, ang ewwis
at the University level if it can b=
pursued, that ghould be encouraged.
That is the policy which, in fact, has
been enunciated but that doe; not
necessarily mean that the languages
which are considered important inter-
nationally also should be discouraged.
That js not the policy,

SHRI SAIFUDDIN CHOUDHURY:
My question hag not been apswered.
This ig the 34th year of indepedence.
The hon. Minister said that at the
University level, the medium of edu-
cation is not the mother-tongue Why
is it s0? There jg discrimination also
in this respect. Some languageg are
not given proper attention. Thig iu
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[Shri Saifuddin Choudhury]

not a question of State subject, We
must have a national pelicy. And for
that matter, 1 wanted a categorical
answer, whether the Governmenl
would consider this.

SHRI S. B. CHAVAN: In most of
the States, the primary and secondary
educalion is being given in the mother-
tongue or in the regional language
according to the option of the student
who would like to opt for it. At the
University statge, there are a few
States where they have adopted the
mother-tongue as the medium of ins-
truction, So, the question of appoint-
ing any Commission for this purpose
does noei arise.

PROF. K, K. TEWARY. You will
agra¢ with me that one uniform lan-
guage for higher education and re-
search purposes i a categorical im-
perative. What we have seen recent-
ly ig that because of the switch-over
to regional languages as the medium
of instruction, the uni-ersity educa-
_tion is increasingly becoming a babel
of tonguer. In view of the desirabi-
lity of maintaining uniformity, stan-
dard anq excellence in higher educa-
tion, will the Government decide on
a uniform policy of medium of instruc-
tion at least at higher level like the
University level and research?

SHR] S, B. CHAVAN: Th: Kothari
Commission had recommended and in
1968, the National Policy Resolution on
Education also stated, that as far as
possible encouragement -hould be
given to having higher : ducation in
the regional language oy in the
mother-tongue in differeny areas, put
I fully appreciate thi point which the
hon, Member has made that there has
to be g link language. That i, why,
either Hindi or English should nor-
mally form the medium of instruction
at the University leve] and that is a

matter which i; under thr ronsidera-
tion of Governmen?,
PROF, P, J. KURIEN: Sir, the hon,

Minister has given in hig answer that
urgent steps should he taken to adopt
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regional language ag medium of ins-
truction at University stage, Now,
I want to know whether he is aiming
at the disintegratiop of this country
itself. You may be aware that in
some States there is regional language
or mother-tongue as medium of ins-
truction at University stage, but they
do not give emphesis to both Hindi
and English. In scme Southern States
they give emphasis to English while in
some Northern States they give em-
phasis to Hindi, And at the Univer-
sity stage also if you adopt regional
language—of course, I am not opposed
to that—are you prepared to see that
in such a case Hindi and English are
taught compulsorily? Otherwise the
consequence will be very detrimental
to the country.

SHRI S, B. CHAVAN: What has
been stated in the reply is a part of
the Policy Resolution of 1968 and also
the recommendation of the Kothari
Commission. But ] have made it
absolutely cleay that Government is
definitely considering the proposal of
having University Education in a link
language, either in Hindi or in English,
But since these recommendations are
there, the matierg are stil] under the
consideration of the Government,

T T W IMEET W T S F S
&1 qieET
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF). (a) Yes, Sir. The Central
Government have sanctioned Joan
assistance to the State Governments
during the current financial year
under the Centrally Sponsored
Scheme for Integrated Development
o¢ Small and Medium Towns Yor pro-
viding certain infrastructural facili-
tieg in the existing towns,

ty

(b) Yes, Sir.

(c) The detaily of the scheme are
piven in the Annexure-],

(d) The amount sanctioned for

the purpose in 1979-80 and 1980-81 is
given in Annexureg II and III res-
pectively.

Annexure—I

(i) The scheme would cover towns
with a population of 1 lakh and be-
low on the basis of 1971 census

(ii) Preference will be given to the
District Head quarterg or the Sub-
Divisional towng or Mandj towng or
other important growth centres.

(iii) The level of expenditure per

town on the basis of approved schemeg
will be around Rs. 1 crore, out of

CHAITRA 16, 1903 (SAKA)
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Rs, 40 lakhg will be released during
the plan period for the schemeg con-
forming to the guidelines, and the
balance amount would be provided
by the State Government and the im-
plementing agencies,

(iv) Components eligible for assist-
ance on a matching basis are:—

(a) Land Acquisition and Develop-
ment for Residential, Commercial and
Industria] schemes. Residential
Scheme will include site and services
with or without core housing.

(b) Traffic and Transportation,

(c) Development of mandisjmar-
kets, industrial estates and other ser-
vice angd processing facilities for bene-
fit of agricultural and rural develop-
ment in the hinterland.

(d) The State Government should
include wunder their component,
schemeg relating to slum improve-
ment, urban renewal, water supply
and sanitation, preventive medical
facilities, parks and playgroundg etc.

(v) It has been emphasised that
local bodieg of the town phould be
encouraped and assisted to participate
in the preparation and implementa.
tiop of the programme,

(vi) The Central assistance ig pro-
vided in the form of a loan repayable
in 25 yearg with a moratorium of
5 years at the interest rate of 5.5 per

which Central loan assistance upto cent,
Apnexure-II
CESTRAL ASSISTANCE (LOAN) FOR THE DEVELOPME“T OF SMALL AND
MEI_)BIUM TOWNS UNDER CENTRALLY SPONSORED SCHEME, RELEASED DURING
1979-80.
SI. STate - '1:0\;!1_ - o Amo_l.mt -
No. relrawd
during
1979-80
(Rl. in
lakhs)
1 2 3 i
1. Andhra Pradsh (i) Anakapali . .. 8.00
1i)) Ramachandra Puram 10,00
iii) Tenali . . 12,00
gvig Viziangram 12,00
42.00

— e
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1 2 3 4

2. Assam . . . . (v) Tinsukia , o |- iy E
3. Bihar . . . (vi) Gopalganj 5.00
(vii) Hajipur . 10.00

T

4. Gujarat . . . (viii} Anand 9.83
(ix) Porbandar 12.37

(%) Patan North 3.78

xi) Veraval Patan 3.50

1xi1) Valsad 10.00

39.48

3 Kerala . . . (xiii) Kottayam 4-40
(xiv) Guruvayoor 5.00

5 gl

6. Maharashtra (xv) Barsi 1.5
(xvi} Manmad . LI

(xvi1) Parli Vaijanath 7 e

_ L

7. Madhya Pradesh xviii) Bilaspur 18. 50
Exix) Dewas 12.00

(xx) Khajuraho 5.00

35.50

8. Orissa . . = - (xxi) Puri = 5. 00
(xxi1) Sambalp . 10. 00

15,00

9. Punjab . ' (xxiii) Pathankot 2.00
ro. Rajasthan . ] . {xxiv) Pali . . 9.8%
¢~ Tamil Nadu = . (xxv) Dharmapuri 10.00
(xxvi) Karur . 5 17%.00

(xxvii) Pudukottai . : 5.00

(xxviii)} Udhagamangalam 1 0.00

G

Uttar Pradesh E:ncix} Azamgarh 5.00
xxx) Fatehpur_» 3 00

(xxxi) Jaunpur - 2.00
i 10.00.

Grand total for all states 31 Towns.

p=- L
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CENTRAL ASSISTANCE RELEASED TO STATE GOVERNMENTS DURING 1g80-8¢
UNDER THE CENTRALLY SPOMNSORED SCHEME OF INTEGRATED DEVELOPy Exy
OF SMALL AND MEDIUM TOWNS.

Sl
No.

State

1. Andhra Pradish

2. Assam

3. Bihar

4. Gujarat

5. Karnataka

6. Kerala

7. Maharashtra

Towns

Amount
Sanctione

Iafl}_:,‘; in

. Bhimavaram
2. Karrem Nagar

-

. Silchar

. Jorhat

. Trzpur

. Dibrugarh

W -

. Saharsa
2. Daltonganj

Palanpur
Ankldshwar
Dahod .
Mchamadabad

T

Raichur
Hospet™”
Hassan
Tumkur
. Chitradwga
Chanapatna
. Kanakpura
. Magadi

O P

. Trichur ,

. Kayakulam

. Tellichery
Tirur

. Changanacherry

Gp R

. Yavatmal |
Satara

Manmad

. Ratnagiri
Amalner

Katol . -

O pw P -

LE L

£loore
RVsee

L amN e Do
LY

L §
|
|
I
i
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1 2 9 4
. Parbhani . ' " . " . i 13.00

Kamthi . . . = 3 . : 17.75

g. Kinwat . ' i : . 7.00

10. Osmanabad : . g . ] 3.50

11. Morshi " . ' . 5 1 p 0.15

12. Hinganghat " i 4.20

13. Jalna : . . 4-30

114,65

8. Madhya Pradesh 1. Itarsi . g . . . a 29.00
2. Rewa . i ! v 6.00

3. Katni i . ; 3.00

4f oo

9 Rajasthan 1. Baran 4.00
2. Bhilwara 20.00

3. Sikar. 5.00

4- Churu 9.00

5. Sumerpur 10.00

6. Nathdwara 7.25

7. Barmer 10.00

8. Ganganagar 5.80

71.05

r0. Tamil Nadu 1. Gobichetti : ' 9.00
2. Trichengudu 3 14.00

4. Manargudi 8.50

4. Palani " 10.00

5. Mettupalayam 7.50

6. Changalpatti 5.00

7. Conoor . : - : : 23.00

8. Manamadurai : 2.50

g. Dharapuram : 10,50

10. Attur . . ) 22 .00

11, 'Tiruvannamalai . 25.50

12. Udamalpet 11.25

. [P
11. Tripura 1. Udaipur 9.00
12. Uttar Pradesh 1. Hathras 10.00
2. Banda . 4.00

3. Barabenki 8.00

4. Rae Bareli 20,00

5. Deotria Deoria 14.50

6. Kasganj 7.00

7. Ghazipur ’ . 17.60

8. Bijnor 4.75

g. Sitapur 15.00

1o. Mainpur 10.00

11. Hardoi 16,00

12. Orai 10.50

13. Almora 2.00

33 14. Mohab 8.20
Wl 15. Etha 1.50
16. Ralia 12.50
161,55
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13. Goa Daman & Diu . 1. Panaji

14. Punjab . . 1. Hoshiarpur
2. Pathaun;gl .
3. Sangrur
4 Muga
g Phaswau ’
7 Bhatmda
1. Manipur 1. Chrndrl
16. West Bengal t. Kharagpur
1. Pondicherry . - 1. Karaikal
18, Orissn 1. Balsore
19. Sikkim ' : . 1. Jorthang .
20. Himachal Pradsh . 1. Simla
- 92 towns

SHRI N. E HORO:; Sir, from the
Statement the Minister ha, given it
seems that the tewng which have
been selected during the last wo
years are not -ccordm.g to the prin-
ciple laid down. It ig pommon know-
ledge that population pressure is
greater in areas where industrieg are
growing. But from the list that you
have gupplied, now, I will speak about
Bihar that in 1979-80, Gopalganj and
Hajipur were selected. They have
been given Rs, 50 lakhs. Ang later in
1980-81 Saharsa and Daltonganj were
selected. In South Bihar there are
places like Chaubasa, and Jamshed.
pur where the population is growing
and people from outside are coming.
Those are the placeg which ghould
have been taken into consideration.
So, I would like to know what is the
basis of selecting these towns which
have to be developed, which have to
be provided infrastructure? And

Grand Total

L]
w
(=]

FFToOR S
12828%93

L

5.50 5.5

15.0015 . (O

——

900,00 Lakh

secondly, whether the Central Gov-
ernment have any say in selecting
such areag fwfore giving a loan assis-
tance?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NA-
RAIN SINGH): Sir, this scheme is fo;
small and medium towns and the
main criteria ig that the population
of the smal| or medium town should
not be more than one lakh, It should
be less than one lakh. Moreover,
when Government o¢ India approves
such schemes, jt takes the recommen-
dations of the respective State Gov-
ernments; and on the basig of their
recommendations, Government of
India selects towns—for developing
them—according to the criteria fixed.
For the two towns he has referred to
in Bihar, the first instalment has
been given; and the remaining two
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[Shri Bhishma Narain Singh]

towns, viz, Daltonganj and Saharsa
have been approved recently,

The idea is to spend Rs, 1 crore on
each small or medium fown which is
approved; and 40 per cent will come
as assistance from the Centra] Gov-
ernment, according to the Gadgil for-
mula. The State Government will
spend 40 per cent and the 1]ocal
hodies, 20 per cent. The last-named
takie money from different, financing
fnstitutions or other bodies.

SHRI N. E. HORO: It is very good
and medium town have been deterio-
tating, thig scheme has been thought
of; and ag you will see, Rs. 96 crores
have been provided in the 6th five-
year plan in central gector,

SHRI N. E. HORO: It is very good

that the Minister ig explaining things.

But they have mot followed the basis
on which they should have selected
thege areas. They have selecteq Dal-
tonganj in Bihar, because the Minis-
ter comes from that place; and
Saharra hag beep  selected because
some other Minister cémes from there,
There are places where there is popu-
lation pressure, and where industries
ste growing. Those places should
‘mve been selected,

You are now giving aid to small
arepg and smal]l towns which have a
population of one lakh or lesg than
that. There are many others, But
ine towns which you have selected,
should not have been given that prio-
rity. You have been explaining your
principle or the criterion that has
been laid down. But your action is
not according to it, That is why I
wrant ¢o know whether the Central
Government hag; any say in the
matter of selecting guch citieg or
towng before it giveg money.

You are giving 40 per cent; it is all
right, I want to know whether the
Central Government has any say in
this. You should not just depend
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upon the State Government. They
can indicate towns A, B and C,

SHRI BHISHMA NARAIN SINGH:
Ther.: i, a federa] structure; and I
have definitely to honour the views
of the State Government. So far as
Daltonganj is concerned, I want to
clarify the position. The hon. Mem-
ber saiq that Daltonganj wag selected
since I come from there It is not a
fact. The State Government recom-
mended both Daltonganj and Saharsa.
But because Daltonganj has got a
population of less thap a lakh, it was
selected. Every schemg is approved
according to the criteria fixed.

SHRI SATISH AGARWAL: This
particular scheme applieg to the whole
country. May I know from the
hon. Minister as to why certain States
have been completely excluded from
the purview of thi; scheme? I find
from the statement that he has sup-
plieq to the hon. Member that certain
States donot fing a place in this
scheme of things. Why so? There
gre so many places practically in
every State where the population is
growing very fast. For example, Jai-
pur is the twelfth largest city in
India; and around Jaipur, there are
places having a population of less
than one lakh, like Bassi, Chaksuy,
Phagi, Bagru and Sanganer, which
are very good industrial centres for
handicrafts—handicraftg which are go
famous in New York ang America,
and are even exported to Russia. Why
should Government not take up the
question of including thoge satellite
townshipg which are around all the
capital cities throughout the country
in the scheme—all satellite towns
throughout the country? Will the
Government examine thig suggestion?

SHRI BHISHMA NARAIN SINGH:
I want to assure Satish Agarwalji that
no State will go in default. There is
no question of favouring thig State
or that. The State Governments
selected the towns and they sent the
project reports. In Rajasthan, Pali
has been selected anq then eight
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other towng have been selected. They
are Baran, Bhilwara Sikar, Churu;
Sumerpur, Nathdwara, Barmer and
Ganganagar. Now you can imagine it.
Your State cannot go jn default,

SHRI SATISH AGARWAL: My
question ig that throughout the coun-
try you make a scheme like that.

st wwenr P mER 0 @ g
T FEEL qUT STT AAG A IOH TG

wuar g a1 foet gt g fae e

g fedaquae Fo0 I@T T FT A4
Z a9 & s=T @ T FiT FET A

it ey ooy Pag ¢ gg W v
EIM AT @E | " qamr g P&
Z2Y qraAT A AT § OF T A 7AW
at @ Zew gir faw &7 gw fasfag
FET IRT § FT T LI A
wriwz Poore’ o wrgzfaar feaw tn
T g, IEH IR WY T g AT A
@t 7 3w w@we FT famn g o
gwrrﬁuzmg’hmimrug

T O ZT I |

MR. SPEAKER: Next question—
%“hri Keshorao Pardhi—not present.

Next question—Shri A. Neelalohitha-
dasan Nadar—not present,

Next  question—Shri Manphool
Singh Chaudhry—not present.

Next question—Shri Satish Prasad
singh—not present. If the House has
no objection, we can dispense with
the Question Hour for the rest of the
session,

st TR STERY ¢ gw WM W
AT W@ ¥ @A &, 9% A0 F
T |

PROF. MADHU DANDAVATE:
Like a cricket team you keep re-
serve players.

MR. SPEAKER: 1 wil] have tg do
it. Otherwise, I think we have to
change the rules. Next question.
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' Mother Tongue as medium of Instruc-
. tion at Primary Stage

*690. SHRI AMAR ROY PRA-
DHAN: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to lay a statement show-
ing:

(a) whether it is a fact that State
Governments have introduced the

" mother tongue as a medium of educa-
“tion in the primary clases from 1Ist
to 5th:

(b) if so, the nameg of those
States;

(c) whether it js also a fact that
West Bengal Government have also
introduced as medium of education,
Nepali and Bengali, for the primary
classes from 1st to 5th making Eng-
lish as an optiona] subject;

(d) if so, the details thereof; and

(e) the reaction of the Central

Government thereto?

THE MINISTER OF EDUCATION
ANpD SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) Yes, Sir; in &
majority of States and Union Terri-
tories.

(b) The information is given in the
Statement laid on the Table of the
Sabha.

(c) and (d). The West Bengal gov-
ernment has decided that only the
mother tongue should be taught at
the primary level and that it should
also be the medium of instruction.

English will not be taught as an
optional language in classes I to V.

(e) The recommendations of the
Education Commission and  subse-
quent recommendations of other
committees are known to the State
Governments. It is for them to take
appropriate decisions in the matter.
While ' Government fully support
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using of the mother tongue as the mel
dium of instruction, it js felt that
nf:ll:'cll.lsion of English would put cer-
tain seéctions of students to a dis-
advantage.

Statement

Accerding to available informa-
tion, the following States have mo-
ther iengue as the medium of jnstruc-
tion at the primary stage (classms
I—IV/V):

1. Andhra Pradesh

2. Assam

3. Bihar

4. Gujarat

B. Kedrnataka

6. Keérdla

7. Madhya Pradesh

& Masharan¥irs

¥. Manipur

10. Meghalaya

11. Nagaland

12. Orissa

13. Punjab

14. Temil Nadu

15. Tripura

16. Uttar Pradesh

17. West Bengal

18. Andaman & Nicobar Islands
19. Chandigarh Administration
20. Dadra and Nagar Haveli
21. Delhi

22. Goa, Daman & Diu

23. Lakshadweep

24. Mizoram

25. Pondicherry

SHRI AMAR ROY PRADHAN: Why
did the West Bengal Government
accept the mother tongue as a medium
of jnstruction at the primary level?
The West Bengal Government did
not accept this medium of instruction

APRIL 6, 1981
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overnight. The last ravision of pri-
mary syllabug was done in 1850 jin
West Bengal. In 1974—after 24
years—the then Congress(I) Gov-
ernment thought that syllabus, cur-
riculum and medium of instruction
should be reviewed and a committes
was set up with prof. Him
Bimal Majumdar, Head of the Depart-
ment of Education, Beuoy Bhavan
of centrally sponsored Viswa Bharati
University as its Chairm@fi The
committee included repremmtatives
of mll the primary teachers orgmmi-

sations including Congress(I) organi-
sation, Paschim Banaa Prathamik

Sikshale Semifl. ‘Thizs committee
devéloped s complete repoft én cur-
riculum, syllabus ang there wag full
unanimity among other things on the
medium of instruction. Ho, T Wwould
like to know from the hon Minister
very clearly—I want to have a cate-
gorical answer—what is the decisfon
adopted by the West Bengal Govern-
ment? 1Ty it sppropriate as per the
national policy adepted in 1688; if so,
whether the Governmant will come
out with a statement to support the
West Brngal Government’s policy
regarding the medium of instruction
at the primary stege—syllabus und
curriculum?

SHRI 8. B. CHAVAX: Sir, the
question of directing the State Gov-
ernment about a particular langu.ye
being adopted ag the medium of
instruction will not arise. The Policy
Resolution ig absolutely clear and
that maeks it obligatory as to what is
if it is over and above the minimum,
if any of the State Governments doe
it, and if English was being taught in
West Bengal and if it is now being
removed by them, I think that cer-
tain section of the gtudents who nor-
mally would have got the advantage
are going to lose it. That is the point
I would lie to make.

SHRI AMAR ROY PRADHAN:
What is the reaction in other States
like Bihar, Madhya Pradesh U.P. etc.
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where the medium of instruction is
Hindi and where the agitation that
English should be thete fizzled out?
Now, there is another agitation by
Congress-I people under Mr. Subroto
Mukherjee for Angreji Hatao.

1 would like to know very clearly
from the Hon. Minister whether Gov-
ernment is for the English Hatao
institution.

I would also like to know whether
the Government is ready to change
the indian Constitution particularly
Articles 30(1) and 30(2) just to
accommodate the view of Angrezi
Hatao and whether this slogan is
raised by the agitators with some
political motivation to topple the
Left Front Government?

SHRI s. B. CHAVAN: The insinua-
tion made by the Hon. Member is
incorrect and in fact there is no such
question in the mind of the Central
{Fovernment.

(Interruptions)

About Angrezi Hatao  movement
and other matters, it is for
the Hon, Member to draw conclu-
sions, 1 do not think that it will
ari-e out of this,

AN HON. MEMBER:
School Hatao,

Angrezi

SHRI S. B. CHAVAN: My under-
standing of the entire situation is
that those who are clamouring for
Angrezi Hatao, their students and
their wards are normally studying in
English-medium schools.

SHRI AMAR ROY PRADHAN: My

son is reading in rural areas in
Bengali-medium school.

(Interruptions)

SHR] NIREN BHOSH: Will you
<lop that noise so that ] can put the
question?

{Interruptions)

339 LS—2
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SHRI JYOTIRMOY BOSU; Mr.
Somnath Chatterjee’s son ig practis-
ing. Mr. Bosu’s son is going to be
grand-father very soon. When the
grand-son is born, you ask me, 1 will
clarify it.

(Interruptions)

SHRI NIREN GHOSH: since the
Prime Minister in her wisdom has
thought it fit to pass certain remarks
on education at the primary stage
particularly about Sahaj Path of
Rabindranath Tagore Thay I know
whether the Government is aware
that Tagore expressed the view in
his writings on ‘education’ that edu-
cation at the primary stage should
be exclusively imparted in the mo-
ther tongue? This is one point.

1 would also like to know whether
the Government is aware that Rab-
indranath’s Easy Reader Sahaj Path
was introduced, not by Congress-I
Government, but by the—United
Front Government in the year, 1969
Is the Government aware that this
has not been with drawn as suggest-
ed by the Prime Minister?

Only an additional book is to be
supplemented and both the books
should be taught in the primary
stage. Why the Government Iis
carrying on this motivated cam-
paign? Is the Minister aware of all
these matterg?

SHRI S. B. CHAVAN: I do not
know whether this will arise out of
this question but if it arises, [ re-
quire notice,

SHRI NIREN GHOSH: Does hs
not know?

MR. SPEAKER: The Minister re-
quire notice.

SHRI NIREN GHOSH: The Minis-
ter is bound to reply. The question
is not answered.
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SHRI INDRAJIT GUPTA: The
difficulty in reply to Mr. Ghosh it
that he will get identified with that
campaign. He does not want to get
identified.

SHRI N. K. SHEJWALKAR: Wil
the Hon, Minister be pleased to gay—
because he had referreq to a resolu-
tion of 1968 and said that a minimum
requirement has been mentioned—
whether there is any limit on  the
other side namely whether any maxi-
mum limit has been fixed.

SHRI S. B. CHAVAN: The re-
commendations of the Education
Commistion had only mentioned the
minimum limit, But if any State
Government would like to do more
than what has been recommended.
that will be a welcome step, (Inter
Tuptions)

PROF. K. K. TEWARY: The
educational policy of West Bengal
Government hag already kicked up
lot of dust. In view of the contro-
versy in the House and outside, 1
would like to known from the hon.
Minister whether it is a fact that
the educational institutions in West
Bengal are being converted into
Marxist Pathasalas. (Interruptions)

MR. SPEAKER: Shri Daulat Ram
Saran, Q. No. 692.

PROF. K. K. TEWARY: I also
want to know whether the Syndicate

and th® Senate of Calcutta University
have been dissolved, (Interruptions)*

MR. SPEAKER: Do not record
anything.

(Interruptions)

MR. SPEAKER: Q. No. 692, Shri
Daulat Ram Saran.

*Not recorded,
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): (a) 2175 persons were allot-
ted LIG plots at Loni Road by the
DDA in 1975. The information whe-
ther an applicant is an officer or not
is not specifically entered in the re.
gisters of the D.D.A. After allot-
ment it was brought to the notice of
DDA that a major chunk of the area
was under cultivation and the
cultivators had taken stay  orders
from the High Court,
Alternative allotments were, there-
fore, made to the persons concerned
in other colonies wviz. Yamunapuri
(Ghonda) Paschimpuri,  Vikaspuri
and Haiderpuri,
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(b) The cost of lang per sq. mtr,
charged is as under: —

Loni Road Rs, 60[-
Pitampura Rs. 84/-
Haiderpuri Rs. 82/.

(c) the Delhi Development Autho-
rity hag reported that the difference
in the cost was not charged as per
deci‘ion of the Authority,

(d) The DDA is reported to have
incurred a loss of about Rs. 22 lakhs.

(e) Rs. 6 lakhs approximately,

st TIEX TE WO : Fuqe TIEL,

¥ ST "EA1 @AY g, A Rgiew A
I T T AF T AT E ) N
sa IR g fm s A Te %
feer wfw = Fow feig g osmafent
&7 ezl & FrEaze &7 Prar wEoeT,
afz g7, @ +1 3¢ & sfafee &=t
oT; &fg o1, @ gEh fev =% Porew-
[T 4T ) BAY WgTRT F IR ART
TFawr g |

71 7g #g1 g f= Pawr wfw afu-
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(b) The cost of land per sq. mtr.
charged ig as under: —

FEREE
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Loni Road ....Rs. 60/~
Pitampura ....Rs. 84/-
Haiderpuri ....Rs. 82/
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(c) The Delhi Development Autho-
rity has reported that the difference
in the cost was not charged 5+ per
decision of the Authority,

(d) The DDA is reported to have
incurred a loss of abcut Rs. 22 lakhs.

(e) Rs. 6 lakhn approximately.
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WRITTEN ANSWERS TO QUES-
TIONS

News item Captioned ‘Ecological
Balance Threatened’

*682. SHRI HARINATH MISRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government's atten.
tion has been drawn to a news-item
under the caption, “Ecological balance
threatened” as published in the In-
dian Express of 5 March, 1981; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (a) Yes, Sir.

(b) The matters referred to in the
news item are being examined in
consultation with the concerned
agencies,

Registerants with D.D.A. for Allot-
ment of Flats

*683. SHRI PHOOL CHAND VER-
MA: Will the Minister of WORKS
AND HOUSING be pleaed to state:

(a) the total number of persons,
registered with the DDA till 2B8th
February, 1981 for flats in MIG, LIG
and Janata groups respec’ively under
HUDCO pattern scheme 1979;

(b) whether the DDA propose to
fulfil their commitments for allot.
ment of flats to all of them at a
reasonable rate:

(c) if so, whether any target date
for covering their allotments within
a reasonable time has been fixed; and

(d) if so, what is the actual detail-
ed plan of DDA in this regard.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The DD.A.
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has reported that the number of
persons registered is as under:—

MIG - 47,489
LIG -_ 67,347
JANTA - 56,205

Total 1,71,13%

The above figures do not take into
account the cancellations|withdrawalg
made.

(b) Yes, Sir. However the actual
cost is to be worked out after the
completion of the flats.

(¢) The D.D.A. has reporteq that
it is expected that allotment of flats
to all persons who are registered
under thig scheme will be made in
fivy to seven year, time,

(d) The D.D.A. hag drawn up
plans for constructing 20,000 houses
under the normal programme and
20,000 houses under accelerated pro-
gramme every year, subject to gvai-
lability of fundg and building mate-
rial.

Demand of caution money for Admis-
sion in Nursery Class of Public
School in Delhi

*684. SHRI K. LAKKAPPA:
SHRI D. M. PUTTE
GOWDA:

Will the Minister of EDUCATION
AND SOCAL WELFARE be pleased
to state:

(a) whether it is a fact that
public schools in Delhi demand Cau-
tion Money ranging from Rs. 500 to
Rs. 1000 or more for admission to
Nursery classes;

(b) if so, the particulars of such
Public Schools which take such Cau-
tion moneys and reasons for taking
such a heavy amount;

(¢) whether this caution money is
refundable after the students have
completed their studies;
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(d) whether no interegt is paid on
caution money which remains with
the schools even up o more than 10
years; ang

(e) if so, the reasons therefor and
the action proposed by Government
in the matter?

THE MINISTER OF EDUCATON
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a), (b) and (e)
According to information furnished
by the Delhi  Administration two
unaided recognised private schools
charge more than Rs. 500 as Caution
Money for admission to Nursery
classes. These are the Modern
School at Barakhamba Road and the
Modern School at Vasant Vihar,

Caution money js taken as security
against default in payment of school
dues including bus fare. There is no
bar on such action under the Delhi
School Education Act, 1973;

(c) and (d) Yes Sir.

Renumbering of Houses Surveyed in
Unauthorised Colonieg

*686. SHRI KESHORAO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleaseq to state;

(a) whether Government propose
to allot pew numbers to all houses
serially in unapproved colonies so far
surveyed by the Delhi Municipal Cor-
poration with a view to detect and
curb any further unauthorised con-
struction in such colonies; and

(b) if not, the reasons therefor and
it go, by what time?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS ANp WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) The Municipal Corporation of
Delhj has reported that it hag a pro-
cedure to book new unauthorised
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constructions in unapproved colonies
and there ig ng neeq to allot new
numbers to all the houses serially.

Grievancey of Farmers

NEELALOHITHA.-
Will the Minister
be pleased to

*687. SHRI A
DASAN NADAR:
of AGRICULTURE
state.

(a) whether Government are aware
of the growing furstration mong far-
merg throughout India;

(b) if so, what are the main rea-
song for their frustration;

(¢) what action has been taken to
redregg the grievanceg of ‘farmers;
and

(d) the action Government propose
to take in future in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) to (d). Government does not ac-
cept the view that there is growing
frustration among farmerg in the
country. The policies that Govern-
ment has been adopting in regard to
supply of inputs and marketing of
agricultura] produce aim at provid-
ing necessary incentiveg to the far-
mers. The fact that, during the cur-
rent year, the farmers of India are
likely to raise a recorq ‘oodgrains
production of 133 million tonnes, ig an
indication of their continued interest
and enthusiasm for agriculture Gov-
ernment is alive to the problems of
farmers and has been taking steps to
solve them.

Extinction of Marwari Horsey amd
setting up a Stud Farm

*688. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
AGRICULTURE be pleaseg to state:

(a) whether it ig a fact that the
number of Marwari horses is rapidly
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dwindling ang there is an apprehen-
sion of thig hardy, intelligent and
attractive breed being lost for ever;

(b) if so, the details thereof;

(¢) whether it is also proposed to
set up a stud farm on the lines of
Tersk in the USSR, Babolna in Hun-
gary and Farahabaqd in Iran to main-
tain and enhance this celebrated
species: and

(d) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
4AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
{a) and (b): Breedwise statistics for
population of horseg are not collected

—in quinquennia] livestock census.
However, in accordance with the in-
formation received from the State
Government, in the ‘four districtg of
Pali, Jodhpur, Jalore ang Barmer,
forming the breeding tract of Marwari
breed of harseg the number of horses
had come down from 9404 in 1956 to
6278 in 1977

(c¢) and (d): There is no proposal
to set up any Equine Breeding Farm
in the Centra] Sector during the
Sixth Five-Year Plan.

Building for Delhi Public Library in
R. K. Puram, New Delhj

“689. SHRI SATISH PRASAD
SINGH: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleaseq to state:

(a) whether it i; a fact that a huge
building housing the Delhi Public
Library and its other paraphernalia
including the printing press etc. was
to come up on the side of the nullah
on Sector II R. K. Puram, New Delhi;

and

(b) if go, what hag happended to it
and when if should be expected?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) The
Delhi Library Board has taken up a
project to construct such a building
for the Delhi Public Library. There
is no provision for a printing press
in the project,

(b) The proposeq construction has
been entrusted ty the Delhi Develop-
ment Authority. The preliminary
drawingg have been prepared; detail-
ed estimateg are being worked out.

Acquisition of India Library at
London

*694. SHRI RAM NATH DUBEY:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state: )

(a) the progress made in connection
with the acquisition of India Library
in London;

(b) what i: the contention of the
Government of Pakistan even now
with regard to the India Library; and

(¢) how long it ig likely to take for
the acquisition?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI sHEILA KAUL): (a) to (¢):
The matter regarding acquisition of
India Office Library, London is still
being pursued in consultation with
the Government of Pakistan whose
views on some issues are still awaited.
At this stage it is not possible to indi-
cate 5 time limit by which the entire
matter will be settled.

Sale of Land|/Houses in Unauthorised
Co'onies

*695. SHRI JITENDRA PRASAD:
Wil] the Minister gf WORKS AND
HOUSING be pleased to state:

(a) whether it i- a fact that land|
houses in unauthoriseq colonies are
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being sold through the power of
attorney since 1971, the year in which
a ban on registry was imposed;

(b) whether it ig a fact that in
some cases same land hag been sold
a number of time by the power of
attorney to have more money;

(c) whether it ig a fact that land
prices in these colonie; have gone up
due to this;

(d) whether it ig a fact that by
power of attorney, the purchaser will
get the ownership right in the end;

(e) whether it is also a fact that
black money is being investeq in all
these deeds; and

if) if so, what steps the Govern-
ment is going to take to check these
malpractices in the sale of unautho-
rised land?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) Transfer o¢ land which
hag been acquired in the Union terri-
tory of Delhi under the Lang Acqui-
sition Act, 1894 or under any other
law providing for the acquisition of
land for a public purpose was prohi-
bited. Restrictiong were also placed
on transfer of land which is proposed
to be acquired in connection with the
Scheme of acquisition of land for the
planned gqevelopment of Delhi and
in relation {o which a declaration
under section 6 of the Land Acquisi-
tion Act. 1894 has been made wide
the Delhi Lands (Restrictions on
Transfer) Act, 1972, The Delhi Admi-
nistration hag reported that it iy a
fact that land|houses in unauthorised
colonieg are being solq through power
of attorney.

(b) Yes. Sir.

(c) This is not the only factor lead-
ing to Increase in land prices in un-
authorised colonies.
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(d) No, Sir.
(e) Not to our knowledge,

(f) A special cell under a Depuly
Commissioner of Police has heen sef
up in Delhi Administration to check
unauthorised gale of notified ]and. (/

Discussions with Vanaspati Maan-
facturerg

*606. SHRI SATISH AGARWAL.:
SHRI N. K. SHEJWALKAR:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether Government helq dis-
cussiong with the manufacturerg of
Vanaspati on March 12, 1981;

(b) if go, the outcome thereof;

(c) whether as a resuly of the talks,
Government propose to Impose a price
control; and

(d) if so, the decision taken in this
regard?

THE DEPUTY MINISTER IN THE
MINTSTRY OF CIVI, SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Yes, Sir,

(b) to (d): Government ig continu-
ing its dialogue with the vanaspati
manufadturerg regarding availability
of vanaspati in sufficient quantities and
at reasonable prices, and would take
such appropriate gteps as the gituation
demands from time to time,

Central Aid for Droueht Relief Mea-
sure in Karnataka

*697. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether, during February, 1981,
another central team visiteq Karna-
taka to reviw: the drought relief
works in the Stat2 and also to ascer—
tain the position of relief;



49 Written Answers CHAITRA 16, 1903 (SAKA)

(b) whether lhey have submitied
their report;

(c) if so, the broad details thereuf;

(d) whether they have also de-
manded that the aig provided so far
ig not sufficient in view of the grave
situation created in the State due to
thig drought;

(e) if so, how much further aid has
been recommended; and

(f) to what extent the Union Gov-
ernment, has agreed to provide aid in-
cluding foodgrains?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION ANp CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) No Sir. The State Gov-
ernment was requested ty send a
fresh Memorandum for the second
visit of the Central Team. The reply
from the State Government js await-
ed.

(b) and (c): Do not arise,

(d) No report from the State Gov-
ernment hag been receiveq regarding
the adequacy or otherwise of the
ceiling of expenditure sanctioned for
Central assistance for drought relief
in Karnataka,

(e) and (f): Do not arise.

ot sfufaaw w1 @i

698. st Twiw Fw fag ¢ =

Written Auswers 50

-

ge @ PAU wATRd quT 36E g9
FT ey Fwaral 7 & AT TAT

(1) sTa® WX % wgATH
Fq &7 gt ¥ FA @ fan &1
=1 931

(2) fe=t R, mfﬁf‘q‘,
mrzg etz # Fafm swml & =1
& g

(3) = T IWferd  wEES
tﬂ?‘gwmarmmhﬁfﬁfaaﬁ
¥ Fw FE W FGIGAT &

(4) wafa ear & fg=t Zmew-
g &1 FATET FET

(5) weamaw @ faRes  Te-
areT) garr P o st fred
& Pau mu W &1 gafe w1 fa-
forq ®C T FHIET FET ;AT

(6) Trwmer  wmiEEy  =fufy
= zH ) |

=7 e, 937 B AT TUT IEREE H
Ty § qAAY | B e F 0F
Fo7 qe 9T @ g | [wTEw '
| aifed @ QF. 2@1.—-2200/

81l 1



51 Written Answers

(w) sugi T wfafe &1 9v-
afwfe 7 veeg & fawmt afe 5@
wfant & ot Paar w1 1 P
7g T W1 @Y g o atafa 4 g
% fg=l st &fv fe=R1 gaael &
sfx Igrdlaar & o SR & T 7
F1% Parwraw &1 30 o

(@) W (§) & In &T IWT g0

ET g snf ﬂEi' grar o
Aswsistance of Chiroli Irrigation Project

*699. DR. KRUPASINDHU BHOI:
Will the Minister of IRRIGATION
be pleased to state.

(a) whether Government have re-
ceived any proposal from the Govern-
ment of Orissa for giving Central
assistance for the Chiroli Irrigation
Project in the district of Sambalpur;

(b) if so the detailg thereo'f; and

(c) the amount earmarkeq for the
project in the Sixth Five Year Plan?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) to (¢) No proposa] for
Central assistance for Chiroli Project

ha. been receiveg from the Orissa
State Government,
The report on Chiroli Irrigation

Project has also not been received so
far in the Central Water Commission
from Orirsa Government. According
1o the information contained in the
Sixth Plan document of Orissa State,
the project ig estimated to cost Rs. 30
crores and will create an irrigation
potential of 42000 ha, The amount to
be provided in the Sixth Plan for this
project will depeng on the clearance
of the project and availability of funds
with the State Government,
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New Telephone Connections

*700. SHRI KRISHNA PRATAP
SINGH: Wil lthe Minister of COM-
MUNICATIONS be pleased to lay a
statement showing:

(a) the salient features of pro-
gramme for the expansion of various
telrphone exchange; and when the
expansion programme ig likely to be
completed in respect of each of the
telephone exchangeg in Delhi;

(b) the total number of persons in
the waiting list for new telephone
connectiong in various categories in
each of the Telephone Exchangeg in
Delhi; and

(c¢) when the telephone connections
are likelv to be provided in the Jan
Path Exchange and other exchanges
where less than 1000 persong are on
the waiting list as on the 3lst Dec-
ember, 19807

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Part ‘A’ of statement laid op the
Table of the House summaries the
main programme of expansion of
telephone exchanges tentatively
planneq to be completed quring 1981-
82 and 1982-83.

(b) Part ‘B’ of the statement
shows the number of persons ip the
waiting list in  areas served by
different exchanges in Delhj g5 on
1-3-81.

(c) It ig anticipated that in general
most of the applicantg on the waiting
lists for new telephone connections in
Delhi as on 1-3-81 including those in
Janpath and other exchangeg; with
waiting lists of less than 1000 wil] be
provided telephone connectiong pro-
gressively by 1985.
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Statement

PART ‘A’

Programme of expansion of telephone Exchanses in Delhi.

Likely date of
rommissioning
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Sl Exchange
No.

11 Jorbagh

12 Okhla

13 Hauz Khas
14 Chankyapuri
15 Faridabad
16 Nehru Place
17 Badarpur .
18 Ballabhgarh
19 Shaktinagar.
20 Cantt,

21 Karolbagh
22 Rajouri Garden
23 Alipur,

24 Badli .

25 Janakpuri .
26 Bahadurgarh
27 Najafgarh .
28 Nangloi

29 Narela

ToTaL

Demolition in Vinod Nagar, Delhi

*701. SHRI CHITTA MAHATA,
SHRI BHOGENDRA JHA:

Will the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) whether it is a fact that more
than hundreq residential houses were
demolished by the Delhi Develop-
ment Authority in the Trang Yamuna
colony of Vinod Nagar on the 9th
March, 1981; and
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Waiting list as on 1-3-1981.

OXT.  Special  General  Total
646 195 3740 4581
400 183 2037 2620
916 454 4224 5594
202 19 1003 1224
246 170 1263 1679
529 123 1316 2168

4 2 5 11
13 127 406 546
479 372 €og1 Bgq2
93 Lk 131 234
293 27 4985 5305
241 39 8704 ByBy
2 6 38 46

7 98 106

30 9 647 680
25 115 149

6 8 57 7t
12 42 il 125
5 4 64 73
5903 303 56915 65848

(b) if so, the detailg in this regard
and specific reasong for demolition of
these houses?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) No, Sir. The Delhi
Development Authority has reported
that it demolisheq 98 gemi-pucca
structureg comprising gingle room
with boundary walls, at different
placeg in the land around the pern-
phery of Vinod Nagar colony. No
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structure in Vinod Nagar colony itself
wag demolished,

(b) Demolition action was taken
by the Delhi Development Authority
for clearance of unauthorised gtruc-
tureg and compound walls which were
put up recently in contravention of
the Master Plan and provisiong of
Delhi Development Act, 1957,

Coal Depot in Paschimpuri,
New Delhi

640n. SHRI G. S. NIHAL SINGH
WALA. Will the Minister of WORKS
AND HOUSING be pleased tg refer
to the reply given to Unstarred Ques-
tion No, 60 on the 9th June, 1980 re-
wrding Coal Depot in Paschimpuri,
New Delhi and state:

(a) whether it ig a fact that in one
of the plots allotted to a licencee in
Mainpur Paschimpuri scheme for coal
depot, a residential flat is come up be-
sideg other unauthorised construction
on thig plot;

(b) whether it is also a fact that a
liceneee has aleg constructed five
-hops on the plot earmarkeq for coal
depot which businesg is also being
carried on; and

(c) if so, what action Government
propose to take in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (1) Yes; Sir.

(b) Yes; Sir.

(c) A show-cause notice hag already
been issued to the licencee, regarding
unauthorised construction, apnq if the
same jg not removed within the stipu-
lateq period, the licence ig liable to be
revoked,
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Releasing lower quota of Rice and
Wheat to Maharashtra

6407. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of AGRI-
CULTURE be pleased tg state;

(a) whether it is a fact that though
there are allotmentg of rice and wheat
to Maharashtra on a paper the Food
Corporation of India ig unable to deli-
ver the quota because of labour and
staff agitation in their depots;

(b) if o the steps Government
propose to take in this regard; and

(c) gquantity of rice and wheat not
yet delivered to the State out gf the
quantity mentioned in the allotment?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) and (b): There is no labour and
staff agitation jn Maharashtra at pre-
sent. The dpartmental labour and
some members of the staff at Bombay
port and godowns had, however, re-
sorted to “work to rulé’ earlier.

Th.+ Fooq Corporation of Indiy is
making all out efforts to supply food-
grain. to the Government of Maha-
rathtra as per allotments made by the
Department of Food. The gtock posi-
tion in the State vis-a-vis allotments
by the Department is reviewed every
month and arrangements planned to
move adequate gtocks to the State to
meet the demands as per allocations,
The particulars of stock positton of
wheat and rice during the last six
months is ag under:—
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(Figures in o000 M.T.)
Months Stock as on the first of the month
Wheat Rice
Septembrr, 8o . i72° 3 3119
October, 8o . 150 3 2809
“ovembrr, 8 1889 2433
Decembir, 80 g ) 86 4 240 4
January, 81 tib- 3 296-9
February, 81 43°5 2258

(¢) : The details of allotments and releases during Februavy, 1981 are as underi—

Figures in ‘ooo MUT.

Month Mlotment of Offiake o Allotument ¢ itake
Wheat Wheat of rice  of rire
*Phs= #tRFN wpp= «w RFY *PD= *Ply~
February, 1981 . ! - it 224 1= 4

The position in regard 1o m'vement of foodgrain. 1o Maharashtra during - February, 1981
is given as under :—
(Figures in ‘ooo M.T.}

Month 8 e g Rice Taotal
February, 1981 . . = by 939
#PDS—Public Distribution Systrin.
@RFM—Roller Flour Mills.
Noise Pollution noise pollution which goes unchecked,

in big cities;

6408. SHRI K. PRADHANI. Wil

the Minister of WORKS AND HOUS-
ING be pleased to state:

(b) whether it is a fact that there
is no law against noise pollution; and

(c) if go, what steps Governments
(a) whether any survey hag been propose to take to check noise pollu-
conducted by Government regarding tion?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS ANp WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) No, Sir. Moise pollution at pre-
sent can be controlled by the effective
implementation of the following mea-
SUI‘ES:

(i) operating o, the relevant pro-
visions of the Criminal procedure
Code and the Municipal laws;

(ii) Proper maintenance of vehicles
and Enforeing the relevant provisions
of the Motor Vehicles Acts to control
noise pollution caured by road traffic;

(iii) making nece-sary  provisions
in the Factorieg Act, 1948 to control
noise within factories; and

(iv) maintenance of silence zones
by the loca] authoritieg around schoolg
and Hospitals at various places.

(e) Do not arise at present in view
of (b) above.

Plan to Rehabilitate Ousters of Ban
Sagar Project

6409. SHRI MARTAND SINGH:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether Government have
drawn any plang to rehabilitate the
ousteeg of Ban Sagar Project about
fifty thousand people in Madhya Pra-
desh;

(b) hawve any such plans been re-
ceived ‘from private citizeng deeply
concerned about the welfare of the
oustees; and

(c¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION

(SHRI Z R, ANSARI): (a) The plan
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of rehabilitation of oustees of Ban
Sagar Project, including normg of re-
habilitation, ig under consideration of
Ban Sagar Conirol Board The Board
has requesteq Chief Ministers of
Madhya Pradesh, Uttar Pradesh and
Bihar to take a joint decision about
the norms at the earliest,

(b) No, Sir.
(c) Doeg not arise.

Demonstration c¢um Production 1 ait
of Toi'et and Laundry Soaps in
Nagaland

6410. SHRI CHINGWANG  KON-
YAK. Will the Minister of RURAL
RECONSTRUCTION be pleased to
state;

(a) whether the Khadi ang Village
Industries Commission had set up de-
monstration cum production unit of
toilet and laundry soaps in Nagaland
to help creale employment and utilise
the locally a- ailable raw  material-
and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b) The Khadi and Village Indusiries
Commission had set up one demonstra-
tion-cum-production unit og toilet and
laundry soaps in the industrial estate
at Dimapur in Nagaland. The entire
soap complex consist, of one laundry
and toilet soap unit and the regional
analytical laboratory attacheq to it.
Twelve persong are employed on
these activities, The unit started
functioning in April, 1980. And from
April, 1980 to January, 1981, laundry
soap worth Rs, 13,432.30 and toilet
soap worth, Rs. 4,921.00 were produced.
The unit was officially inaugurated
by the Minister of Excise and Indus-
try, Government of Nagaland on 4th
March, 1981.
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Allotment of Palmolein and Rapeseed
oil to Orissa

6412, sHRI CHINTAMANI JENA;
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether Government of Orissa
hag requested the Centre for aloltment,
of 1.000 tonnes of palmolein oil and
2,000 tonneg of rapeseed oil per month
to meet the requirements; and

(b) if so, what ig the quantity of
edible oilg of both types supplieq to
the State from the month of October
till date and action taken by Gov-
ernment to allot requireq quota
regularly in each month?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL, SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) gnd (b* While the State Govern-
ment of Orissa hadq requested for
allotment of 1000 MTs of Palmolein
and 2000 MTs of Rapeseed Qil per
month, the monthwise allocationg of
imported edible oilg to all State Gov-
ernmentg including Orissa are made
on g realistic assessment of their re-
quirements of imported edible oils
baseq on Ppopulation, demand, con-
sumption pattern, availability of indi-
genoug edible oilg within the State
and other relevant factors including -
pace of lifting by thz State Govern-
ment of allocation. made earlier.

Total allocations of Palmolein and
Rapeseed Oil made to the State Gov-
ernment of Orissa during the period
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from October, 1980 to April, 1981 and
lifting by it till 21-3-81 are ag under,

Allocation  Lifting

Written Answers 66

upto December, 1980 and also the
quantity likely to be imported during
198! and how much quantity has been
given to the vanaspati manufacturera
each year?

THE DEPUTY MINISTER IN THE

Palmolein 200 Mts 83 MTs MINISTRY OF CIVIL, SUPPLIES
; : (SHRI BRAJA MOHAN MOHANTY):
BaESEEd il PRI il M (a) to (c¢): The production of Vanas-

The State Government hag been
requested to improve its lifting and
Qistribqution of allocations already
made, and has been assured that all
its reasonable requirementy of im-
ported oil; would continue to be met.

Pecline in production of Vanaspati

6413, SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
C1VIL SUPPLIES be pleased to state:

(a) whether it is a fact that pro-
duction of vanaspati has declined;

(b) it so, the reasong therefor and
what remedia] measures are being
taken or are proposed to be taken not
only to arrest the decline in the pro-
duction but also to increase produc-
tion of this essential item in the
coming months;

(c) what has been the production of
vanaspati during each quarter from
1878 onwardg against the rated capa-
city of the mills; and

(d) the quantity of edible oils, sun-
flower o0il"@nd soysbeen oil, imported
each year during the last four years

pati fluctuates periodically, depending
on a number of factorg including the
demand for the product. A gtatement
showing preduction during each quar-
ter from 1978 onwards against the
rated capacity is given at Annexure I.
The same would show that during the
year 1980-81 (which ig just over), the
tota] production had axceeded 7.47
lakhg tonnes as against a production
of 6.18 lakhs tonnes during 1979-80,
thug marking an increase of about
21 per cent. A constant coordination
takes place between the Government
and the vanaspati manufacturers to
ensure 5 steady supply of inputg like
imported oils to the industry go ag to
maintain the preduction of vanaspati
throughout the year,

(d) A statement showing the im-
ports of varioug edible oily by the
ST.C. during the years Dbeginning
1977 and deliverieg to vanaspati manu-
facturers is given at Annexure IL

As regardg imports dquring 1981-82,
their level would depend on the indi-
genoug production, domestic and in-
ternational price-trends, availabllity
of foreign exchange, and other rele-
vant factors.

Statement 1
Quarterly Production of Vanaspati in M.T. as against the rated c‘?‘mfy of 12:01
lakhs M.T. per annum and quarterlp capacily of 3,22,800 M.T.

Year Jan—March April—Juae  July -%ept. Owt. —December

radt - 1.48,243 1,61,526 1,69,512 - 1,77,988
1979 ’ 1,69,618 1,56,503 154,624 1,56,863
1980 : 1,50,035 1,76,657 1,79,926 1,909,003
1981* 1,90,538

®*Estimated ) -

339 LS—3 T3
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Imports of soyabean oil and other edible oils during the years 1977 to 1980

1977-78 (April-77-March 1978)
oil
Boyabean oil
Repeseed oil .
Crude Palm oil
Groundnut oil .

1978-79 (dipril-78—March-79)
oil
Soyabean oil
Cn.:a? Palm oil
Rapeseed oil
RBD Palmolein
RBD Palm oil

1979-80 (April-79—March-80)
o
Soyabean oil
Rapeseed oil

Palm Oil (RBD-PO & CPO)

RBD Palmolein 2

1980-81 (April-80—Feb, 81)*
il
Soyabean oil
Crude Palm oil

S S —

Q. Mt

3,83,569° 8oz

. @ 1,02,848: 567
Gpong o7

1%,310" OO

. .
567,752 444

37408
77506
44,745
10,833

98

3:70,59-

5,41,938
1,61 Bg2
1,95,653
1,091,277

10,90,700

5,068,130
' - 33,159
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?

Rapeseed oil

RED Palm oil .
RBD Palmolein
Neutralised Palm Oil.

*P)ovisional

1,21,421
7,580

NB:  No wnflower Ol war imparted during this period.

The quantities of imported cdible oils supplied to the vanaspati manufacturers during

those years are given as below (—

Year Quantity
supplied
o vADas-
pati rhann-
facturers
in (M)
1977-78 489,435
1978-79 493,917
197g-80 474,381
1980-81 71.78,600*%

* (Provisional)

B S—

Rise in price of Edible oils ..

6414. SHRIMATI MOHSINA KID-
WAI: Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether the prices of edible oils
have touched a new high in recent
months without any justification for
the same given by manufacturers or
the dealers;

(b) if so, whether he had any dia-
logue with all concerneq with the
trade to explain for it;

(c) if not, the reasong for doing so,
and

(d) it so, to what effect?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d) During the recent months,
there had been a certain rise in the
wholesale price indices of indigenous
edible oils like Groundnug oil, Gin-
gelly oil, Kardi oil, Cottonseed oil
etc, The Price-level has however,
been fluctuating.

The rise in edible oil prices may be
mainly attributed to a fall in the pro-
duction of edible oil-seeds during
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1980. The shortfall in produttion
encouraged speculative forces to
operate, contributing to the bullish
tendenciey in oil prices and to that
extent, the price rise is not justified.

Discussions have taken place with
representative sections of the Oils
Industry, during which the need te
maintain the prices of edible oils at g
reasonable level was strongly urged
upon all concerned. Thg Vanaspati
manufacturers h&d agreed to main-
tain a price discipline during the im-
mediate pre-Budget period, and the
dlalogue with them is continuing.
The prices of Mustard oil and Cotton-
seeds oil have also come down from
the earlier peaks.

Export ang Import by NAFED

6415. SHR] MOHAN LAJL, PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

Statement
FL'REIG TRADE
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(a) the details of export and im-
port made by the NAFED during the
last year; and

(b) the details of profit earned by
NAFED during the last year, if any?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Provisignal details of exports and im-
ports as reported by NAFED are
given in Statement:

(b) The audit of accounts of
NAFED for the year 1979-80 (ending -
30-6-1980) is still in progress; the fina]
details would be available after the
audit is completed.

OF NAFED

(Coperative Year 1979-8o)

(R. in Lakhs)
COMMODITY 1979—80
(PROVISIONAL)
A EXPORT T ST
1. Onions 1530 82
2. Potatoes 4036
3. Groundnut (HPS) 1016 76
4. Nigerseed 509" 00
5 Sebamum 4eced 8ry-25
6. Spices 651
7. Processed fruiis and Vegetabls 8- go
8. Deviled (iake (+n Govt. Account) 344 66
9. Oilseed & Oilcake (Joint Venture) 1192 hs
Total v412° 88
B. IMPORT - )
t. Fresh Fruit . 450" 00

TOTAL FOREIGN TRADE

5o
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STD Service betweem Delhi and..
Towns in West Bengal

6417. SHRI HANNAN MOLLAH:
Will the Minigter of COMMUNICA-
TIONS be pleased {o state:

(a) the number of towwns and cilies
in West Bengal connected by STD
, with Delhi presently with their code
numbers; and

(b) the plans for extension gf STD
.service between Delhi and other towng
in West Bengal during 1981, 1982 and
19837

THE MINISTER OF STATE FOR
COMMUNICATIONS (SHRI KARTIK
ORAON): (a) The number of towns
and cities in West Beng¥t connected
by STD with Delhi are 15 and their
code numbers are as follows:—

-

1. Kharagpur—0321
2, Haldja (a) Industries 03224

(b) Township—032248

3. Burdwan—0342
4, Siliguri—0353
5, Asansol—0341
6. Raniganj—03447
7. Bahula—03442
8. Jamuria—03443
9. Rupnarainpur—03444
10, Burnpur—03448
11. Neamatpur—03445
*  12. Barakar—03446
13. Durgapur—0343
14. Andal—03441 (Incoming only),
15, Calcutta—033.

(b) It has been planned to extend
STD service between Delhi and 9
more towns in West Bengal during
1981, 1982 and 1983.

Places in West Benga) connected with
other Places in India Tthrough S.T.D.

6418. SHRI M. ISMAIL: Will the
Minister of COMMUNICATIONS be
pleased to state:
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(a) the number of places in West
Benga] 8o far connected by 8TD with
other places of India and thejr STD
code number; and

(b) the number of places to be
connected during the current year
with their STD code number?

THE MINISTER OF STATE IN
THE MINISRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The number of places in West
Bengal so far connected by STD with
other places of India are 15 and their
STD code numbers are as follows:

. Andal—03441 (Incoming only)

. Asansol—0341

. Bahula—03442

. Barakar—03446

. Burdwan—0342

. Burnpur—03443

. Calcutta—033

. Durgapur—0343

. Haldia (a) Industries—03224
(b) Township—032248

10. Jamuria—03443

11. Kharagpur—0321

12. Neamatpur—03445

13. Raniganj—03447

14. Rupnarainpur—03444

15. Siliguri—0353.

=T - - B - IS B B -

(b) Neo additional station in West
Bengal is expected to be so connected
by STD during the year 1981.

Water supply in Sector XII, R.K
Puram, New Delhi

6419, DR. A, U. AZMI: Wil the
Minister of WORKS AND HOUSING
be pleaseq to state:

(a) whether he is aware that the
water supply to Government quarters
in Sector XII, R. K Puram, New
Delhi during 1 to 2 pm. has been
discontinued since February last;

(b) if so, the reasons therefor; and
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(c) when thg supply is likely to be
restored as it is causing considerable
hardship to the allottees?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI. BHJSHMA
NARAIN SINGH): (a) and (b) Water
supply te these quurters between 1
PM. and 2 PM. Was discontinued
temporirﬂy since 24-2-1981, due to
a major break-down in t‘he motor of
the main pump fetding AWater to the
overheaq tank.

(c) Continuous water supply has
bern restored since 31-3-81.

Handling of imported fertiliser at
Ports

6420. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it is a fact that the
handling of imported fertilisers at
Port, done by Food Corporation of
India till recently has heen handed
over to other agencies;

(b) if so, the reasons therefor; and

(c) whether any comparative ana-
lysis was made in regard to expendi-
ture incurred by the various agencies
in handling this work and if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The work of handling imported non-
potassic fertilisers at various ports
and distribution of the same in the
interior, which used to be done only
by the Food Corporation of India up-
to middle of 1978, is now being done
by some Indigenous fertiliser manu-
facturers as well as by India Potash
Limited, in addition fo Food Corpora-
tion of India.

APRY, 6, 1981
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(b) sbie of Iingortunt reddons
for introfuting theul fi-dfi¥icy system
for handling and distribution of im-
ported non-potassic fertiliserg are as
follows:

(i) With the increase in import
of fertilimers, it became necessary
‘to press ifitp service other agencies
at more number of ports to cope up
with the work of handling and
distribution.

(ii) Indigenous fertilisers manu-
facturers and Indian Potash Limit-
ed have their own net-work of dis-
tribution and marketing organisa-
tions.

(iii) These agencies have their
promotional organisations consisting
of technical personnel for provifing
necessary advice to farmers.

(¢) The exprnditure incurred by
various agencies depends on the ports
at which fertilisers are handled, areas
in which fertilisers are to be distri-
buted, etc. Their expenditure, there-
fore, is not strictly comparable. How-
ever, multi-agency approach has
resulted in overall savings in ex-
penditure to the Government for
handling and distribution of imported
non-potassic fertilisers,

Correction in Post fixatio, of aided
School Teachers =

6421. SHR] S. B. SIDNAL: Will the
Minister of EDUCATION AND
SOCIAL. WELFARE be pleased to
state:;

(a) the names of aided schools
under the East District of Directorate
of Education, Delhi Administration
who have made representations for
miaking correctiéng in their post-fixa-
tion for the year 1980-81 but the same
has not been made so far.

(b) the action taken by the Direc-
torate of Education to make the cor-
rections without further delay: and
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(c) whether, these aided schools
have .been allowed to dritw the salary
af affected employees until the cor-
rections have been made?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
5. B. CHAVAN): (a) Accofding to
information furnished by the Delhi
Administration, no aided schoo]l under
the East District of the Directorate
of Education, Delhi Administration,
has made such a representation.

(b) and (¢) Do not arise.

Provision of wash basin and fans jn
Mandir Marg Quarters

6422. SHRI G. Y. KRISHNAN: Will
‘t"e Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there is any proposal
undrr consideration to provide Wash
Basin as wel] as three fans attached
to every room in Type-II quarters of
D Block, DIZ area Mandir Marg.
New Delhi;

(b) whether it is also a fact that it
is a long standing demand made by
t' e residents of these quarters; and

(c) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) No, Sir.

(b) Yes, Sir.

(c) The Government has no pro-
posal to provide these amenities since
these are not permissible under the
approved rcale of amenities.

Drinking water facilities in Mizoram
6423. DR. R. ROTHUAMA: Will

the Minister of WORKS AND HOUS-
ING be pleased to state:

CHAITRA 16, 1903 (SAKA)
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(a) the amount of Central financial
assistance allocated for overall ma-
provement of supply of drinking water
in Aizawl, Capital of Mizoram in
1978-79;

(b) whether Government are aware
that inspite of huge amount of money
given by the Centre to improve Aiz-
awl town water supply, there has
been acute shortage of water supply
to the town till date; and

(¢) if so, what action Government
have taken or propose to take in this
regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c) The in-
formation is being collected and will
be laid on the Table of the Sabha.

Imbalance in allitment of granui to
Universitieg

6424, SHRI R. K. MHALGI: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the total number of Univer-
sities with the total number of stu-
dents therein in the country, and out
of this how many are Central Uni-
versities and the number of their
students:

(b) out of the total grants given by
the Universities Grants Commission,
what js the percentage granted to
Central Universities during last three
years; and

(c) what other steps Governthent
propose to take to remove the imba-
lance, if any, in the allotment of
grants by the University Grants Com-
mission?

THE MINISTER OF EDUCATION
AND  SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Out of the 119
Universities, including institiitions
deemed to be Universities, in 1979-80,
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7 werw'Central Universities. The total
enrolment in the teaching departmexts
of all these Universities in 1979-80
was 3,14,269 of which the number in
Central Universities was 46,477.

(b) The number of Universities in
receipt of development grants from
the University Grants Commissiga till
1979-80 was 90. During the years
1977-78, 1978-79 and 1979-80, the 7
Central Universities received 21.79
per cent, 27.08 per cent and 21.23 per
cent respectively of the total develop-
ment-grants-disbursed by the Uni-
versity Grants Commission.

(c) The Commission provides 100
per cent development grants to Cen-
tral Universities for their programines
including campus development, medi-
cal education, hospitals etc. During
the years under reference, the deve-
lopment grants to Central Universi-
ties also included the ifitia] establish-
ment expenditure of the North East-
ern Hill University and the Univer-
sity of Hyderabad, The State Univer-
sities receive developm®nt grants
from State Governments for campus
development and also for certain
other programmes on a sharing basis
with the University Grants Commis-
rion. In view of this funding pattern,
it would not be correct to speak of
an “imbalance” in fBe aflotment of
grants. Further, the extent of deve-
lopment support from the Commis-
sion for various Universities is deter-
mined on the stage of dévelopment of
each University, the type, nature and
level of programmes offered by it,
the enrolment in different courses
and other allied factors. There is no
proposal under consideration for pay-
ment of development grants to all
Universities on the same basls with-
out taking these factors into account.

Developmeny of vacant acquired areas
of Triloky Colony, New Delhi

6425. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

- APRIL 6, 1981
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(a) the progress made by the
authorities in the development and
utilisation of the +vacant acquired
areas of Triloky Colony (Bapu Park),
Kotla Mubarak Pur, New Delhi and
when the development is likely to be
completed;

(b) when the said area is likely to
be utilised for community facilities;
and

(c) the progress made in providing
civic amenities of water and sewage
to the residents of the released por-
tion of the gaid cofony and how soon
it is likely to be provided with these
facilities?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHIEHMA
NRAIN SINGH): (a) to (c¢) The ip-
formation is being collected and will
be laid on the Table of the Sabha.

Qualification for Post of Research
Associates jn NCERT

6426, SHRI RAMAVATAR
SHASTRI: Wil] the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) what are the qualifications per-
mitted for the post of Research Asso-
ciates in the National Council of Edu-
cational Research and Training, New
Dethi:

(b) whether Master's degree with
second class is essential; and

(e) if so, how many of the existing
Research Associateg po:sess Master's
degree with second elass?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a} and Tb) The
qualifications prescribed for the post
of Research Associates in NCERT are
the same as those prescribed by UGC
for the post of Lecturer. The mini-
mum qualifications prescribed by
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UGC for the post of Lecturer are
given in the Annexure.

(c) Thirty three out of thirty six
Research Associates posses Master's
degree with second class,

Statement

Minimum qualifications prescribed
for recruitment to the posts of Uni-
versity Lecturers

(a) A Doctor’s degree or research
work of an equally high standard;
and

(b) consistently good academic re-
cord with 1st or high 2nd class (B in
the seven point scale) Master’s degree
in a relevant subject or an equivalent
degree of a foreign university, Having
regard to the need for developing
inter-disciplinary = programmes, the
degrees in (a) and (b) above may be
in relevant subjects.

Provideq that if the Selection Com-
mittee js of the view that the re.
search work of a candidate ag evi-
dent either from his thesis or from
his published work is of very high
standard, it may relax any of the

gualificationg prescribed in (b)
above.
Provided further that if a candi-

date possessing a Doctor’s degree or
equivalent research work is not
available or is not considered suitable,
a person possessing a consistently
good academic record (weightage
being given to M. Phil, or equivalent
degree or research work of quality)
may be appointed provided he has
done research work for at least two
years or has practical experience in a
research laboratoriy/organisation on
the condition that he wil] have to
obtain 3 Doctor’s degree or given evi-
dence of research work of equiva-
lent high standard within filve years
of his appointment, failing which he
will not be able to earn future incre-
ments unti] he fulfils these require-
ments,
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Low price for inferior quality of Juiwr

6427. SHRI S. M. KRISHNA: Will
the Minister of AGRICULTURE be:
pleased to state:

(a) whether Agricultural Prices
Commission has before it a proposal
to recammend the statutory minimum
prices of raw jute in such a way that
growers have a distinet dis-incentive
in producing the inferior grades of
fibre.

(b) if so, at what stage the matter
stands;

(c) whether there is abundant
availability of low grade fibre while
the better varieties remain perennial-
ly in short supply; and

(d) if so, how Government propose
to eliminate low grade jute produc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b) No, Sir. The Agricultural
Prices Commission did not receive auy
such proposal for the consideration.

(c) A large portion of jute growing
regions in the country suffers from
inadequate retting facilities which
contributes to the poor quality of fibre
and consequently béfter qualities of
fibre are reported to be in short sup-
ply.

(d) Government is making efforts
to promote the production of better
quality jute fibre Through the exten-
sion of facilities for retting and en-
couraging the cultivation of superior
varieties.

Pogition of SC{ST in Eendriya
Vidyalaya Sangathan

6428, SHRI R. R. BHOLE: Will the
Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
refer to the reply given to Unstar-
red Question No. 45668 on the 26th
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March, 1873 pegarding position of

Scheduled Castes and Scheduled

Tribes in the services of the Kendriya
Vidyalaya Sangathan and State:

(a) the various measures taken
thereafter to improve the recruitment
position of Scheduled Caste and Sche-
diled Tribe.

(b) the total nu_mber of teachers at
present in each of the three existing
categories and the number of Sche-

duled Castes and Scheduled Tribes
therein;

(c) whether there is any proposal
for special recruitment to make up
the deficiency within a  time-limit;
and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Scheduled
Caste and Scheduled Tribe candidates
are assessed in interviews on relaxed

Category of teachers Total number
teacher:
PRTs 254
1'GTs -
PG'I‘s (LAY

(c) Efforts are made to recruit the
maximum number of Scheduled
Caste/Scheduled Tribe candidatles
against the reserveq vacancies. As a
further step in this direction, it is
proposed to issue an advertisement
inviting applications exclusively from
Scheduled  Caste/Scheduled Tribe
candidates for the posts of teachers
in al] the Regions.

(d) Does not arise.
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standards. Al] Scheduled Caste and
Scheduled Tribe candidates who pos-
Spgs the prescribed minimum qualifi-
cations are now called for interview,
irrespective of the marks obtained by
them in evaluation of applications,
though earlier only relaxation of 5
marks was given to them. All Sche-
duled Caste/Scheduled Tribe candi-
dates are gerierally intérbiewed in a
separate session so that fhey are not
judged in comparison with general
candidates. Further, the grades ob-
tained by the candidates belonging to
these communities in  interview are
enhanced by one stage.

(b) The total number of Primary
Teachers (PRTs), Trained Graduate
Teachers (TGTs) and Post Graduate

Teachers (PGTs) working in the
Kendriya Vidyalayas located in the
Union Territory of Delhi and the

number of Scheduled Castes/Sche-
duled Tribes among them, are given
helow:

Scheduled Castes Schiduled Tribes

Extinction of Chousingha (Four
Horned Antelop®)

6429. SHRI R. P. GAEKWAD: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
Chousingha (the only four-horned
antelope in the world) is confined o
small tracts and their number is
diwindling and
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(b) if so, what gpecial meRlSure®
Government propose to take to pre-
sérve and develop the number oy this
unique animal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL TRECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
While it is true that the “population
of Chousingha has declined consider-
ably over the years, it is still found
in many parts of India,

(b) Chousingha has been included
in Scheduled 1 of the Wildlife (Pro-
tection) Act, 1972, thereby extending
full legal protection from hunting,
hich includes  killing, capturing,,
trapping, poisoning or injuring. Trade
or commerce is also not permissible
for this wild animal or any product
thereof. In addition, steps taken in
favour of wildlife conservation in
general are also bound to help in
protecting and conserving the
Chousingha.

Irrigation Projects from Karnataka
Pending Clearance

6430, SHRI K. MALLANNA. Will
the Minister of IRRIGATION bhe
pleaseq to state:

(a) whether the report of the Cen-
tra] Water Commissiop, regarding the
Western Ghats and other irrigation
project development scheme in the
State of Karnataks has been received
for technical examination and clarance
by the Planning Commissjon:

(b) if so, which are the taluks that
have been included in the said
scheme; and

{c) the criteria for such selection?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R, ANSARI): (a) No such Report
has so far been received ip the Cen-
tral Water Commission from the
Government of Karnatakg,

{b) and (¢) Do not arise,
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Tube-Wells Sanctioned fo, EKarmataka
. Wity World Bamk Assistimce -

6431, SHR1 JANARDHANA POOJ-
ARY: Will the Minister of IRRIGA-
TION be pleased to state:

(a) what is the number of State
tube-wells sancticneq for small far-
merg in Karnataka under the irriga-
tion schemes financed with World
Bank assistance;

(b) the amount of assistance given
by World Bank for the purpose:

(c¢) whether flie funds under this
programme are being spent through
the Central Irrigation Department;
and

(d) if <o, what are th, details in
thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (%HRI
Z. R. ANSARI): (a) So far as. this
Ministry is aware, there is no irriga-
tion scheme for the construction of
State tube-wells for small farmers in
Karnataka financed with the World
Bank assi+tance.

(b) to (d) Doeg not aris
of (a) above.

in view

Opening of Posi Offices in Haryana

6432, SHRI CHIRANJI  LAL
SHARMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of post offices open-
ed in Harvana during 1980; and

(b) the number of post offices to
be opened during 1981 District-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) 14 Post
Offices were opened in Haryana during
the year 1980.

(b) The targets have not yet been
finalised.
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Construction Work of Ozarkhed Dam

6433, SHR] Z M. KHANDOLE: Will
the Minister of IRRIGATION be pleas-
ed to state:

(a) whether Government of India
are aware of the fact that the cons-
truction workg of the Ozarkhed Dam
in Dindori Taluka of Nasik District
(Maharashtra) has been slowed down
due to paucity of funds although the
project is ip tribal area and jg also
going to benefit mostly the S. T. Agri-
culturists; and

(b) if so, whether the Government
of India have any plan to help th:
Government of Maharashtra so that
this Dam is completed and its bene-
fits made available to the {ribals at
an early date?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z, R. ANSARI): (a) and (b) It has
been reporteq by Maharashiry Gov-
ernment that the work of Ozarkhed
Dam was delayed partly on account
of the increase in the scope of work
and partly due to slow progress of
work by the Contractor, The State
Government i now execuling the
work departmentlly, and expect to
camplete the balance works by June,
1982. The State Government have no
wought any  assistance from the
Centre,

Study of National Rural Employment
Programme in Tami) Nedu

6434, SHRI U S, A, SIVAPRA-
KASHAM: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether the Programme Evalu-
ation Organisation of the Planning
Commission hag investigated the work-
ing of ‘Food for Work Programme’ in
Tamil Nadu after submitting the inte-
rim report;

(c) if not, whether the Commission
the organisation; and

(c) if not. whether the Commission
woulg take steps to investigate the
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working of the programme in Tamil
Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AKD
RURAL RECONSTRUCTION (SHRI
BALESMWAR RAM). (a) and (W
Tamil Nadu was not amongst the ten
States covered by the Evaluation
Study of ‘Foodfor Work’ Programme.
Hence, Programme Evaluation Orga-
nisation of the Planning Commission
hag recorded no findings in respect of
the programme in thig State,

(c) There ig for the present no pro-
posa] to evaluate the performance of
the programme in Tami]l Nadu,

. P, C. 0s and C.0s

6435. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) what are the category stations
for the provision of (i) PCO'y (ii)
COs recognised by the Government on
a priority basis;

(b) whether the list would be re-
vised tp include the term group of
villageg within z radioug of 3 Kms¢
in hilly areas, as have a population of
3,000 or above, in view of the scattered
populationg and different geographical
terrain in these areas; and

(c) if so, the likely date by which
a decision would be taken in thig re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
list of category stations is given
below:—

1 District Headquarters

2. Sub-Divisional headquarters.
3. Tehsil headquarters.

4 Sub-Tehsil headquarters,

5. Block headquarters,

6. Placeg with a population cf
500 or more in ordinary areas and
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2500 or more in hilly and backward
areas.

7. Places with police stations
under the charge of an officer of
the rank of & Sub-Inspector of
Police or above,

8. Out of way places, i.e., a place
not having a Telephone exchange
within a radial distance of 40 Kms
(for PCOs) and a place not having
Telegraph office within a radial
distance of 20 Kmg (for COs),

9. Tourist/Pilgrimage centres/
agricultural/irrigation/power pro-
Jects site/townships,

(b) and (c) There ig no such pro-
posal under consideration at present.

CHAITRA 16, 1803 (SAKA)
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. .Buffe; Htock oy Fertilizers

6436. SHRI NAVIN RAVANI:
SHR]I RAMJIBHAI MAVANI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) what was the buffer stock of
fertilizers on each of first of January
from 1975 to 1981; and

(b) what was the consumption of
the same during the above years in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
stocks of fertilisers with the Central
Fertilizer Pool as on 1st January,
1975, 1st January, 1976, 1st January,
1977, 1st January. 1978, 1st January,
1979, 1st January, 1980 and 1st
January, 1981 were as follows:

1st January, 1975
13t January, 1976
1st January, 1977
15t January, 1978
15t January, 1979
15t January, 1980
1+t January, 1981

(b) The following quantities
above years:

1975—76

1976—77 .

1977—78

1978—79

197080 .

1080—81 (Estimated)

T figures in lakh tonnes
of nutrients)
N+P+K

2'55
3+ 11
787
7737
3°99
5*5

- 7 04

of fertilisers were consumed during the

(figures in lakh tonne,
of nutrients)

N+P+K
28- 94
34 11
42+ 86
5117
52° 56
55°76
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Wobd-lhnd mry under Andaman

ma’nt add Pamtinon
.+ Corporation
6437, SHR] MANORANJAN BHA

KTA: will the Mm:stzr of AGRICUL-
TURE be pleased to slate

(a) whether the Andaman and
Nicobar Forest Devélopment and Plan-
tation Corporation has commenced
functioning;

(b) whether the Corporation pro-
pose to insta] two wood-based jndus-
tries' particularly plywood factories
in the Union TYerritory "of Andammm
and Nicobar Tslands either in public
sector or Joint/private sector;

(¢) Yt 30, when and if not, the rea-
song therefor;

(d) whether Government propose to
promote 3 number of small ventures
like match splint, tea chestg ang ply-
wood factories insteag of having big
ventureg for generating more employ-
ment; and

(e) if so, what stepg are proposed
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V, SWAMINATHAN); (a) Yes, Sir.

(b) There is a proposal from the
Corporation to establish one wood-
based complex comprising of plywood
and veneer factory, Saw mill and
particle board in the Joint Sector for
Little Andaman,

(¢) The proposal ig under exami-
nation of the Government of India and
ig awaiting clearance.

(d) The Andaman and Nicobar
Forest Development Corporatio; has
been set up and given the responsibi-
lity to promote wood-based industries
in their project area. Government
will consider the proposals of the Cor-
poration whep received,

(e) Tht Corporation has already
initiated actiop to prepare fearibility
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reports for establishment of various

wood-based industries, viz; integrated
wood “working and  joinery  Unit,
knock down wooden furniture, com-
pregnated, laminated apd densiﬂcd
wood products, lumber core products,
slicing #mg veneering Unit, medicum
demsify fibre board, particle Board
plant, activated charcoal, wood tar
and other wooq distilation products,
plastic jmpregnated wood pulp &
tanning bark extraction unit.

HUDCOQ Housing Project for Banga-
..lore Development Authority

6438 SHRI T. R, SHAMANNA: Will
the Ministey of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that a pro-
ject wag sanctioned thréugh HUDCO
to build houses at Kumaragwami
Layout (near Bana Shankasi) (Bang-
lore) for low imcome group persofis;

(b) if s0, When the scheme was
sanctioned and when it is to be com-
pleted;

(¢) the number of houseg to be built
and the amount involved; and

(d) when the allottees will be able
to occupy the houses?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AN} WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) the said scheme was sanctioned
on 4-7-77 and it wag to be completed
by 31-3-1979.

(c) 1,000 houseg for Economically
Weaker Sections were sanctioned and
the total cost of the project ig Rs.
77.48 lakhs.

(d) The project is being jmplement.-
ed by the Bangalore Development
Authority. As per the progress report
for the period ¢nding 31st December,
1980, received by HUDCO, 612 houses
were at an advanced stage of construc-
tion and the remaining oneg at diffe-
rent stages, The implementing agency
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hag been urged by HUDCO tp com-
plete the scheme gl the earliest. No
firm date of allotment of houses for
occupation, which is with-in the per-
view of the Bangalore Development
Authority, can be indicated at this
stage.

. Wmater Plan for Development of River
Vansadhara

6439, SHRI GIRIDHAR GOMANGO:
* Wil] the Minister of IRRIGATION b«

pleaseq to state;

(a) whether the Central Govern-
ment have suggested to the Govern-
ment of Orissa to prepare a Master
Plan for the development of river
Vansadhara and its adjoining smaller
rivers;

——: (b) if so, the details thereof;
(c) whether it is a fact that no such

programme hag been drawn up by the
Government of Orissa;

L

(dy if so, the reasong therefor and
the measures to be undertaken by the
State Government in the year 1981-832
az per the suggestion of the Centre on
river Vansadhara;

(e) the survey and investigation
work included in the current finan-
cial year and the names of the tri-
butory rivers therefor; and

“ v (f) the funds provided by the State
for Master Plap of river Vansadhara
-and the time fixed for the completion
of the project report therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARI): (a) to (f) It has
been suggested to the State Govern-
ment that g Master Plan be prepared
for Vansadhara river development
and its adjoining small rivers by
providing storage reservoirs and soil
conservation works. The State Gov-
ernment has informed that for this
purpods, some project hive been
identified, of which Bondapili Hara.
bhangi anqd Badnilla projects are
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under execution and Sambiri, Kodama,
Lik#ndi-Kanujodi reservioi; schiemes
are under investigations. A number
of other projects are also being plap-
ned for future investigations, The
State Government has further inti-
mated that Vansadhara being an inter-
State river, the matter hag been pro-
posed for discussion with Andhra Pra-
desh Government and so provision uf
funds and fixing time frame at this
stage is not possible,

Investment Nceded to Save Farm
Produce From Rotting

6440, SHRI R. L. BHATIA: Will the
Ministey of AGRICULTURE be pleased
to state:

(a) whether Government have far-
mulated any estimate of the inwvi t-
ment needed to save the farm pro-
duce from rotting; and

(b) if so, what and the additional
storage capacity proposed to be created
particularly in the surplus  States
like Punjab?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R V., SWAMINATHAN): (a) and (b)
The Expert Committee on storage of
agricultural produce in rura] greas
appointed by the Government of India,
recommendeqd creation of an gdditional
storage capacity of two million tonne
over a period of 5 years for storage of
agricultural produce at th. village
level,

In addition a gtorage capacity of
about 7 million tonneg is proposed to
be buily by the Food Corporation of
India, Centra]l Warehousing anq Stute
Warehousing Corporations during the
VI Five Year Plun (1980—85) in sur-
plug as also in consuming States, The
additional requirements in the main
surplus States such as Punjab will be
an importance consideration in decid-
ing on location of thig capacity. Be-
sideg this a Centra] Sector Scheme-
‘Save Grain Campaign’' has been laun-
ched to educate and motivate the far-
mer to use sclentifie techniques to save:
the fafm produce frém rotting,
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Nursery ang Primary Schoolg for
Blind

6441, SHR] BHIKU RAM JAIN:
“Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state the details of the nursery and
primary schools for the blind, deaf
and mute children set up or proposed
40 be set up by the Delhi Administra-
tion during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION ARND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): The following two
schools are run by the Delhi Adminis-
tration for the blinq and deaf and
mute:—

(i) Government Schoo] for the
Blind Boys. Kingsway Camp, Delhi.

(i) Government Lady Noyce
achool for the Deaf  Ferozashah
Kotla, Delhi.

The present strength of students in
Blind School is 20 in primary classes
.and in Deaf School the number of
deaf and mute students in nursery
classes is 312 and in Primary classes
is 179. One more School for the deaf
and mute is oroposed to be get up
during year 1381-82 for 50 students
in trans-Jamuna area Delhi and the
strength of students will be raised to
10R in subsequent year.

Maintenance and Repairg to Quarters
in Dev Nagar, New Delhi

G442 SHRI BALASAHEB VIKHE
PATIL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is 5 fact that quar-
terg No. E-377 to E-402 in Dev Nagar
were got wacated i December, 1979
for renovation;

(b) whether the renovation work
is still incomplete even after 15
months; if zo, the reasong therefor;
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(¢) whether only patch plastering
is being done in spite of the fact that
the quarterg are in a dilapidated con-
dition ang require complete re-plas-
tering:

(d) the loss of revenue to Govern-
ment on account of quarters remain-
ing vacant for a long time;

(e) the amount spent/likely to be
spent on each quarter for such re-
novation; and

(f) steps being taken to get the re-
novation work done properly ang ex-
peditiously?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Vacant quarterg wem
made available to CPWD for renova-
tion on different dates betweepn 13-10-
79 to 5-4-80.

(b) Renovation work has since
been completed.

(c) Only patch plastering was re-
quired and the game has been done.

(d) Renovation of quarters can be
done only after they are got vacated.
As such the non-recovery of rent for
these quarters for the above period
shoulg not be ccnsidered as a loss.

(e) Expenditure incured per quar-
ter is Rs. 8,800/- approximately, —

(1Y Work has been completed

Repairy of Quarterg in Raja Bazar,
New Delhi

6443, SHR] SURAJ BHAN: Wil] the
Minister of WORKs AND HOUSING
be pleased to state:

(a) the expenditure incurred by
Government in repairing/replastering
of type ‘C’ quarterg in Raja Bazar,
New Delhi during 1980;

(b) whether Government propose to
demolish these quarterg which were
repaired v recently by incurring
huge expenditure;
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(c) if so, the reasons for taking such
hasty decision immediately after get-
ting them repaired;

(d) whether Government have re-
ceived any representation in this
behalf; and

(e) if so, the details thereof and
" what steps Government propose to
take in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) An amount of Rs. seven
thousand approx. wag spent in repair-
ing/replastering the type ‘E' quarters

-—+(equivalent to type III) in Raja Bazar,
New Delhi.

b) There ig no immediate proposal
to demolish the quarters but a5 per
the redevelopment plan of the area a
CGHS dispensary building is to come
up at this site. The quarters would
he demolished only at the time of
construction of CGHS dispensary,

(¢) The question doeg not arise,
(d) Yes, Sir.

(e) The representation called for
—'econsideration of the decision to de-
molish these quarters.

The issues raised in the representa-
tion would be given due cansideration
before the quarters are finally demo-
lished

Lay out Plans of Sagarpur Colouny,
Delhi

6444, PROF, AJIT KUMAR MEHTA.:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the lay-out plan of
Sagarpur West, Sagarpur East and
Sagarpur Main js still under exami-
nation by the Technical Committee of
Municipal Corporation of Delhi since
the Janata Party rule;
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(b) whether the Technica] Com-
mittee has not finalised jts report; if
so, the reasong therefor; and

(¢) the time by which Government
propose to regularise thig colony
keeping in view of the civic amenities
for this thickly populated area?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (ay The Municipal Corpo-
ration of Delhi hag reported that

regularisation plan of  Sagarpur
West and Sagarpur East is under
reference to the Technical

Committee  constituted by the
Lt. Governor of Delhi since 6.10-
80 for technical scrutiny. The name
of Sagarpur Main does not, however,
figure in the list of unauthoriseq colo-
nies preparedq by the Municipal Cor-
poration of Delhi.

(by Yes, Sir. This colony is located
in the agricultural use zone a5 per
Master Plan of Delhi, The Technical
Committee has decided that colonies
falling within the urbanisable limits
may be taken up first and those fal-
ling in Agricultural Green Belt be
taken up later.

(c) It ig not feasible to lay down any
time limit for thig purpose

Facilities for Iandicapped Persons

6445. SHRI BHEEKHABHAIL: Will
the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased 1o
state whether it ig a fact the Govern-
ment are celebrating the International
year of Handicapped if so, the facili-
ties extendeq for their welfare with
regard to reservation in employment
and allotment »f houses and shops and
commercial plots etc., and whether any
gazette notification hag been issued o
thig effect by ‘he Government; if 5o,
the details therenf?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): Government is oh-
serving the year 1981 as the Inter-
national Year of Disabled Persons,
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There are orders reserving 3 per
cent of vacancies in Group ‘C’ and ‘DY
posts/services (1 per cent for the
blind, 1 per cent for the deaf and 1
per cent for the orthopaedically handi-
capped) for the handicapped persons.
Orders were issued vide Department
of Personnel and Administrative Re-
forms Office Memorandum Number
39016|6|77-Establishment (C) dated
4th November, 1977 and subsequent
Office Memorandum Number 39016
20|80-Establishment (C), dated 30th
December, 1980 in respect of posts in
Government of India and vide Bureau
of Public Enterprises Office Memo-
randum Number BPE|G], 006|78 MAN|
2(68)/76-BPE (GM-I), dated 30th
March, 1978 in respect of postg in the
Public Sector Undertakings,

Ag regards facilities of allotment of
houses, shops and commercial plots
etc, information ig being collected,

Professional Examinatiog for Diploma
Holderg Architects

6446, SHR] GHUFRAN AZAM. Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the Indian Institute of
Architectg ig planning to conduct pro-
fessiona] examination for Diploma
holders Architects, equivalent to
degree;

(b) if so, the progresg in this direc-
tion to enable Architect diploma hol-
derg to obtain degree in architectura;
and

(c) if not, the steps which Govern-
ment are taking in this regard?

THE MINISTER OfF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (¢) The Indian
Institute of Architects proposes to
holg professiona] examination for
Diploma holderg who have at least 3
yearg professiona] experience leading
to the Associateship of the Institute.
At present Associateship is given to
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only degree halders. The first such
examination is likely to be held in
September-October, 1981,

Activitiey in regional colleges gt
N.CER.T,

6447, SHRI RAJESH PILOT: Wil
the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
state:

(a) whether it is g fact that four
Regional Colleges established by the
NCERT have Agriculture farms atta-
ched to them since the beginning and
post graduation in Agriculture Educa-
tion is being continued for one or two
‘tudents;

(b) if -0, how many of them run
dairy, poultry, bee keeping and
kitchen garden ac'ivities economi-
cally feasible;

(¢) how many of them have gobar
gas plant established and how many
have maintained a gobar gas plant;
and

(d) whether any of them contri-
buted to nearby village improvement
and if so, the detail. thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B CHAVAN,: (a) The Re-
gional Colleges of Education gstab-
lished by NCERT at Ajmer, Bhopal™
and Mysore are attached with agri-
culture farms since the beginning.
The Regional College of Education
at Bhubaneswar has no attached
agricullure farm. It has students
plots for work experience pro-
grammes,

Mo Post-graduate course in Agri-
culture Education is being run by the
Regional Colleges,

(b) All the four Colleges organise
dairy, poultry and kitchen garden
activities for instructional purposes
in work experience and socially use-
ful productive work and they are -
fairly economically feasible, The
Regional College of Education,
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Bhubaneswar, however, does not have
poultry activities,

(c) The Regional Colleges of Edu-
cation at Ajmer and Bhubaneswar
have and maintain gobar gas plants.

(d) The Regional College of Edu-
cation at Ajmer provides consultancy
services to near-by farmers and
organises programmeg on crop im-
provement, etc. The Krishi Gyan

Kendra utilises the College farm. ¢
The Regional College of Education

at Mysore has adopted ten villages
in Nanjangud  Taluk. Farmers’
sons and teachers in the villages are
trained in horticulture, and, they in
turn associate the community to pro-
pagate such activities, Out-of-School
yvouth of the M.K. Halli village near
Mysore are traineq in Scientific Agri-
culture for promoting improved farm-
ing in the villages.

Loan against P.L.I. Policieg

6448. SHRI RAJNATH SONKAR
SHASTRI:
SHRI CHANDRA PAL
SHAILANTI:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the probable time by which
loan against P.L.I. policies is gran-
ted to the applicants;

(b) whether it is a fact that cer-
tain P.L.I. policy holders applied
for loan in New Delhj Cirele against
their policies in October, 1980 and
the payment to them has not been
made so far;

(c) if so, the number of such
caseg as well as the dates of their
applications since when they are
pending; and

(d) the reasons for the delay and
the action taken against the officials
found responsible for the delay and
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the time by which the payment is
likely to be made?

THE MINISTER OF STATE IN THE
MIN STRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a)
Oridinarily within gseven days after
receipt provided the application i3
complete in all respects.

(b) Loans in respect of applica-
tions received in October, 1980 huve
been sanctioned.

(c) ang (d) Do not arise.

Implementations of Irrigation scheme
of Karnataka

6449. sSHRI S. A. DORAI SEBAS-
TIAN: Will the Minister of IRRIGA-
TION be pleased to state.

(a) the number and names of jrri-
gation gchemes being implemented
by the State Government of Kar-
nataka for utilising the waters of
Cauvery and its subsidiaries without
tl'e express approval of the Central
Government and Central Planning
Commission;

(b) when the work of modernisa-
tion of the delta area with the World
Bank aid will start; and

(c) the reasons for the delay in
constituting the Cauvery Valley
Authority?

THE MINISTER OF STATE [N THE
MINISTRY OF IRRTGATION (SHRI
Z, R. ANSARI): (a) The following
Irrigation Schemes in the Cauvery
basin, not yet approved by the Plan-
ning Commission, are under imple-
mentation by the Government of
Karnataka:
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Major M:dium
(1) Kabini (1) Sursrnavathy
(2) Harangi (2) Arkavathy
(83) Hemavathy (3) Naddur Amanikere
(4) KRS Right Bank Varuna (4) 1ggalur Anicut
Canal,

(5) Chiklihole
(6) Uduthorehalla

(b) The modernisation of Cauvery
Delta Project is tentatively included
in the pipeline of projects for World
Bank assistance during the fiscal
year 1884.

(c) In the Understanding reached
in August, 1976 among States of
Karpataka, Kerala and Tamil Nadu
with regard to the use and gevelop-
ment of Cauvery waters, it was also
envisaged to constitute the Cauvery
Valley Authority. A number of
meetings were thereafter convened
at technical level as well as at Chief
Ministers level to ratify the 1976
understanding; but no  settlement
could be arrived at. Tn the last
meeting held in December, 1880, it
was agreed that the States might
suggest amendmentg and modifica-
tlons in the 1976 understanding and
the approach adopted therein, after
which another meeting of Chief
Ministers would be convened.

Semfority list of Female P.G.Ts.

6450. SHRI M. S. K. SATHIYEN-
DRAN: Will the Minister of EDU-
CATION ANpD SOCIAL WELFARE
be pleased to state;

(a) whether the Delhi Administra-
tation had appointed 97 female PGTs
in the scale of Rs. 775—Rs. 1000 on
substantive basis with effeet from
5th September, 1971.

(b) whether any senlority list of
this category has so far been finalised
and issued; if not, the reasong there-
for;

{¢) whether it is a fact that any
subgequent revision/finalisation of
senlority list in the lower scale of

Rs. 550—Rs. 900 will not affect those
who had relinquished its lien on 5th
September, 1971;

(d) whether it is alsp a fact that
some of the officiating female PGTs
who are neither confirmeq in scale
Rs. 500—Rs. 900 nor in scale Ra
T75—Rs. 1000 or confirmed in scale
Rs. 550—Rs. 900 only are being now
sought to be treated ag senior to
those, already appointed on substan-
tive basis in 1971; and

(e) if so, under what rules this is
being done?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir.

(b) and (¢) The Delhi Administra-
tion have reported that the rules re-
gulating seniority envisage a single
list of appointeeg to a group of posts
created for work of the same nature,
Whether appointed to the selection
grade or not, such appointees continu-
ed to be in the same group and are
subject to the operation of the re-
levant rules relating to seniority.
The senfority lst of PGT (Female)
has been finalised;

(d) and (e) The seniority list of
PGT (Female) weas revised in accord-
ance with a judgement of the Delhl
High Court. -
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Transfer of Technical Senior Sccon-
dary School, Kashmiri Gate

6451. SHRI CHANDRA PAL
SHAILANI: Will the Minister of
EDUCAT.ON AND SOCIAL WEL-
FARE be pleased to state:

(a) whether the Education Direc-
torate of Delhi Administration is
running 7Technical Senior Secondary
Schoolg at Kashmiri Gale and Okhla;

(b) whether it is a fact that jt has
been decided to transfer these schools
from the Education Directorate to
the Technieal Department; and

(c) if so the reasons therefor and
time likely to be taken to hand over
the contrul of these schools to the
Technical Department?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes Sir.

(b) Yes, Sir.

(c) Technical difficultiegs in exer-
cisinz control and supervision over
the two Technical Schools under the
provisiong of the Delhi School Edu-
cation Act, 1973 and the Rules made
thereunder have led to the decision
to transfer control of these institu-
tiong back to the Directorate of Tech-
cinl Edueation Delhi  Administra-
tion. The transfer ig likely to be
made with effect from the academic
year 1931-82.

Setting up of e2ntral sankrit univer-
. sity at sanskrit college, Madrag

6452, SHRI N. DENNIS: Will the
Minister of EDUCATION ANp sO-
CIAL WELFARE be pleased to state:

(a) whether there are proposals
under consideration of the Central
Governmeat to set up a  Central
Sanskrit University at the Sanszkrit
College, Madras; and

(b) if so, the detailg thereof?
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THE MINISTER OF EDUCATIOM

AND S ZIAL WELFARE (SHRI
S. B. CHAVANXN): (a) No, Sir.

i3t Dae: i ojse

Award of rewemvcn tellowships oy J
N. University

o433. SHRI B. D. SINGH: Wik
the Minister of EDUCATION ANT
SOCIAL: WELFARE be pleaseg o
stute:

(ay; nuw meny Jawaharlul Nehro
Univerzity Reseaveh Scholarg wers
awarded rescarch felinwships from
various institutions inciuding JNT
since the inception of the University
as on 1st March, 1981;

{bj the total amouni incurred cor
thiz account till last gernester;

{c) how many¥ among them suo-
mitted thei: Ph, D. thesis/M. Phil
MPg dezerlations. vear-wise Dreak
up.

{d) acticn Goveinment propose io
take against students who did nef
complete their research programme.
even though fellowshipg were awari-

ed; and

{e) whether Government propcse
to recover the money from sucv
scholars?

THE AIINISTER OF EDUCATIONW
AND SOCIAL WELFARE (SHEI
S. B. CHAVAN): (a) According to
the  information  fuinished by
Jawaharlal Nehru TUniversity 227
Junipr Resesveh  Fellowships heve
been instituted Ty *#: Universitr
Grants Commisslon &t the University.
Besides, 20 feilowsnips i

and 8 feliow -
ships have heen iustituteq by varizus
States Governmentz and Endowmen®
Truzis, tespectively. Somco students
weie gwaraed  fellewshins  directls
by Univeraits Grantz  Commiasion
Thdizn Couneil of Historical Reseasch.
Irdizit Councll of Secial  geiencs
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Research and Council of Scientific
and Industrial Research etc. and the
exact figure js not readily available;
however 30 fellowships have been

awarded directly by University
Grants Commission to Scheduled
Caste/Scheduled Tribe gtudents on
All-India basis. n addition to this,
57 students are receiving fellowships

Year

1970

1971 .
1972

1973

1974 '
1975 = e =
1976

1977

1978

1979

198°

Total:

arnay, v, 1vol

TWTHWETE [ATWWETS 1O

from Council of Scientific and Indus-
trial Research.

(b) A sum of Rs. 1,91,37;827/- has
been incurred on fellowships by the
University since its inception till
December, 1980.

(c) The year-wise break up of
students including those who are in
receipt of fellowships, who complet-
ed their Ph, D. etc. is as below:—

Ph. D. M. Phil. M. P.S.

5
; ' 9
12 23
7 53
13 84
13 47 6
1 77
35 124 i
36 93 8
; 36 161 2
43 126 5
220 788 32

D s e T ——

(d) The fellowships are governed
by the rules framed by the University
Grants Commission, which do not
provide for refund of fellowships
amount by students who do not com-
plete their research programme,

(e) Does not arise.

Legy loading of foodgrains i, wagons
by F. C. 1. Officials

6454, SHRI SUBHASH YADAV:
Will the Minister of AGRICULTURE
be pleased to state;

(a) whether some officials of Food
Corporation of India have been found
involved in less loading of wheat
and other foodgrains in the wagons
causing heavy loss to Railways; and

(b) if so, thie number of officialg of
Food Corporation of India arrested
during the last 3 years and the nature
of action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (&) Yes,
Sir.
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(b) Two officisly of Food Corpora-
tion of India had been arrested dur-
ing the last three years. They have
been suspended and the matter is
under Police jnvestigation.

Allocation for XAEP

6455. SHR; VIRBHADRA SINGH:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

Central Sector

state Sector

Total:

There have been no reductions in
the outlays for 1981-82 proposed by
the Ministry of Education and Cul-
ture. Some reductiong in the outlays
proposed by the State Governments
have been made; but, the final pic-
ture will emerge only after State
Plan budgets for 1981-82 are fin-
alised.

Hiring of A-16/10, Vasant Vihar by
Ministry

6456, SHRI NAND KISHORE
SHARMA:
SHRI KESHORAO PARDHI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it js a fact that the
building A-16/10, Vasant Vihar has
been hired by the Ministry of Defenca
for housing their service personnel;

(b) whether it is also 5 fact the
gsaid building has not been granted
the Occupancy Certificate by  the
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(a) whether it is a fact that allo-
cation for National Adults Educa-
tions Programme for 1981.82 have
been reduced; and

(b) if so, the details thereof and
reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) and (b) The
following allocations for Adult Edu-
cation have been made in the Annual
Plan (1981-82) in the Central and
State Sectors:

Annual Plan outlay
(1981-82)
(Rs. in lakhs)

900,00
1122, 55

2022,55

Competent Authority namely, DDA
on account of having been construc-
ted on guperficial foundations on the
filled lang because of which itg lease
has also been cancelled by the DDA
under the terms of lease;

(c) if so, whether the valuable
lives of the service personnel have
been endangered by housing them
in such unsafe and dangerous build-
ings; and -

(d) if so, what action Government
propose to take against the owner?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA
NARAIN SINGH): (a) The build-
ing has been on hire with the Minis-
try of Defence,

(b) Because of deviations in the
structure constructed at site, no
occupancy/completion certificate has
been issued by the DDA to the owner
of this Plot and the sub-lease has
been cancelled.



(c) The Ministry of Defence have
reported that on inspection it has
been found that many cracks have
developed in the walls of its rear
portion due to which it was not
thought advisable to continue its
occupation by any service officer.
Action ig being taken by the Defence
Ministry to dehire the house,

(d) The DDA has already cancelled
the sub-lease and also advised the
owner of the plot to make necessary
rectification of the deviations done in
the construction of the building.

Aid to Nanjheel integrated project

6457. SHRI V. N. GADGIL: Will
the Minister of RURAL RECON-
STRUCTION be pleased to state.

(a) whether it ig a fact that Nan-
jheel Integrated Project for Health
and Development wag given aid of
Rs. 198 lakhs;

(b) what connectiong this project
has with the Association of Volun-
tary Agencies for Rural Develop-
ment;

(c) whether it jg also a fact that the
medical doctor incharge of this pro-
ject is getting fantastic remunera-
tion;

(d) whether Government have en-
quired if the money given to jt was
being properly utilised; and

(e) if not, what action Govern-
ment propose tg take in the matter?

THE M'NISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) The Nau-
jhil Integrateq Rural Project for
Health and Development has received
foreign assistance of Rs. 27,03,570.25,
In accordance with the information
furnished by N'RPHAD, they have, in

addition, received Rs. 1,78,297.43 s
assistance from within the country.

(b) It is an affiliated member of
the Association of Voluntary Agen-
cies for Rural Development,

(c) As per information received
from NIRPHAD, the medical doctor
incharge is in receipt of a remunera-
tion of Rs. 3,900 per month.

(d) No specific instance of any
mis-utilisation of funds received
from abroad by this Association has
been brought tg the notice of Govern-
ment.

(e) Doeg not arise,

Inoperative amount of Money in Puw
Office Saving Banks

6458. SHRI D. L. BAITHA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a huge
amount is standing as in operative in
various Post Office Saving Banks;

(b) if so, the total amount in the
Post Office Saving Banks as on 28th
February, 1981 State-wise; and

(c) what steps Government are
taking or propose to take for the dis-
posal of the said amount?

THE MTNISTER OF STATE [N THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) The information, on Postal
Circle-basis as on 31-3-80, the lastest
available, is given in the statement,
Information State-wise js not readily
available.

(¢) A Savings Bank account |in
which there hag not been z deposit
or withdrawal for six complete years
is termed a gilent account, which =
an operational device for avoiding
infructuous work. The outstanding



balance shown in the Annexure re-
presents the aggregate balance in
suisn accounts. These accounts subsist
in the name of the depositors, who

can on application revive and operat®
on them any time, Therefore the
Government can not dispose of th®
amount,

Statement

Statement showing the circle-wise deposits in PO S. B. in silent accounts as on 31-3-1980.

SLNo. Name of the Gircle

1. Andhra

Bihar

Delhi : ‘
G (arat

Maharashtra }

Jammu & Kashmir

o

Kerala
Karnataka
Madhya Prad-sh}

P Ea Oow e ow

10. Rajasthan

11. North Eastrn
12.  North West m
13. Orissa

14. Tamilnadu

15. Uttar Prad sh
16. West Bengal

Total

Recruitment in Mother Dairy through
Private Agencieg ..

6459, SHRI L. S. TUR: Will the
Minister of AGRICULTURE be please-
ed to state:

(a) whether Government are aware
that, in contravention of its rules and
instructions for employment of staff
through Employment Exchanges,

Amount outstanding

as on j1st March,

1980 in silent &I
accounts.

Rs.
93,10,335.90

2,28,45 573.87
96,58,840. 71

6,64,94,263.75

1,02,69,921,67
73,70,201.89
42,14,144. 76

1,10,02,076. 49

49,83,796.03
3,29,64,816, g6
86,91,469.78
1,57,81,115.38
7,61,93,920,68
3,27,79,863.62

31,26,40,641. 49

Mother Dairy, Delhi, has not been
following these rules;

(b) whether Government are al.o
aware that in contravention of instruc-
tion of Bureau of Public Enterprises
the Mother Dairy has been employing
staff through private agencies thereby
not making payment tp the workers
but to these employment agencies who
have been making enormous profits In
the bargain by giving substandard
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wageg and by withholding other obli-
gatory benefits to the workers; and

(c) if so, whether Government pro-
pose to take immediate corrective steps
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
Mother Dairy Delhi is being run by
the National Dairy Development
Board.. While it notifies its vacancies
1o the Employment Exchange, it also
arranges simultaneous insertion of
advertisement in newspapers in res-
pect of posts of a technical nature in
order to ensure that in the event of
suitable candidates not being availa-
ble through Employment Exchange,
the posts can be filled up when requi-
red, in the interest of smooth runn-
ing of the Dairy which is supplying an
essential commodity.

(b) The Dairy has a regular staff
of 475 employees. Only in relation tg
packing of milk in poly packs and
unloading angd transportation of milk
from the Railway siding to the Dairy,
it has awarded the work on contract
basics to agencies since the work does
not warrant the employment on a
full time basis of regular staff by the
dairy,

(c) Does not arise.
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1975-76 28.94 18.55
1976-77 34.11 23.80
1977-78 42.86 26.70
1978-79 51.17 29.40
.1979-80 52.56 29.83
1980-81 55.76 29.70
(arrantam)
Fixation of Licemsed Capacity of

Wheat Roller Flour Mills by D.G.T.D.

6462. PROF. K. K. TEWARL: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether it ig a fact that the
registereqd licensed capacity of wheat
roller flour mills is fixed by the Direc-
torate General of Technical Develop-
ment;

(b) whether Government are aware
that Annapurna and Bahgabasi and
one more mill in West Bengal have
augmented their capacity to corner
allocation of wheat without the ganc-
tion of the Directorate General of
Technical Development and this has
created difficulties for smaller mills
whose allocations have been slashed
down;

(c) if so, whether Government pro-
riose to inquire intg the matter; and

(d) if so, what stepgs have been
Jaken against these flour mills?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No,
Sir. The applications for establish-
ment of new roller flour mills or ex-
pansion of the existing units are con-
sidered by the Licensing Committee
constituted under the Industrieg (De-
velopment & Regulation) Act 1951 in
the Ministry of Incustry.

“H) No, Sir. No such report has
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een received by the Government of
India.

(¢) and (d) Do not arise.

Growth Rate of Rice asd Flour Milis

6463. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
AGRICULTURE be pleased to state:

(a) the rate of annual gr five yearly
growth anticipated and allowed by
Government for Rice and Flour Mil-
ling Industries within the targets fixed
for general industria] growth in the
country;

(b) whether it is a fact that during
the last 15/16 years, the Rice Milling
Industry in Assam and other Eastern
States hag been affected by closure
due to operation of unauthorised hul-
ler mills and flour mills have been
stagnated by refusing to enhance
licensed milling capacity although de.
mands for manufacturing wheat pro-
ducts have grown four times;

(¢) whether it is 5 fact that even
though the North Eastern States never
reached an ‘All India’ Level in any
industry the backward region has
been subjected to an ‘All India’ Ban
against establishing new flour mills
and expansion of ones established
earlier; and

(d) whether Government propose to
revise industrial licensing policy for
the States of Assam, Meghalaya etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGR'CULTURE AND
RURAL RECONSTRUCTIQN (SHRI

R. V., SWAMINATHAN): (a):
(i) Rice Milling Industry
No specific targets for annual or

five yearly growth have been fixed in
respect of rice mills. Licences for the
establishment of modern rice millg are
issued by the State Governments
keeping in view the local conditions.

(ii) Flour Milling Industry

This industry is at present on the
banned list and as such the question
of fixing a target does not arise.

(b) No such reports have been re-
ceived from the State Governments.



(c) The industrial policy of the
Government is for the country as a
whole and not with reference to any
particular State or Region. However,
whily considering caseg for industrial
licences, certain concessions are being
given to location of industries in
backwarq Stateg or areag subject to
over all policy.

(d) No, Sir.

Licenced Capacity for Vanaspatj Pro.
duction and Actual Production ..

6464. SHRI NAWAL KISHORE
SHARMA: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) the total licenced capacity for
vanaspati production in each Vanas-
pati mill and the actual production by
each of them; and

(b) the names of the new appli-
cants pending for how long for setting
up or for expansion of vanaspati pro-
duction unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b). Two statements are laid
on the Table of the House. [Placed
in Library, See No. LT-2300/81].

Institution under Department of Social
We'fare, Delhi Administration

6465. SHR1I JAGDISH TYTLER:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the institutions under
the control of the Department of So-
cial Welfare of the Delhi Administra-
tion are not being run properly;

(b) if so, the reasons therefor; and

(c) the measures proposed by Gov-
ernment {:0 streamline its functioning?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) No such general
statement can be made.

(b) and (¢). Do not arise.

Quota and Allotment of Essential
Commodities to Goa

6466. SHRI EDUARDO FALEIRO:
Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) the monthly quota and actual
allotment of foodgrains, sugar and
other essential commodities to Goa
during the year, 1980;

(b) whether there was a delay in
supply full quota in respect of any of
these commodities during that year;

(c) if so, details thereof; and

(d) steps taken or contemplated to
increase the quota and supply it in
time?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d). A statement showing allo-
cation, and supply of foodgrains,
sugar and other commodities selected
for distribution under PD System, to
Goa, Daman and Diu is annexed. In
the past two to three years, allotment
of wheat and rice was made as per
demands received. It was, however,
found that the lifting of wheat was
lower than the allotment made,
Keeping in view the need to conserve
the stocks of wheat with public agen-
cies, the allotment of wheat to States/
U.Ts. were rationalised, so ag to bring
the allotments close to the previous
trends in the offtake,

As regards allocation of levy sugar.
the quota has been fixed on the basis
of the quota fixed immediately prior
to the decontrol of sugar on 16-8-78.
This quota was fixed on the basis ot
425 grams per capita availability for
the projected population as on 1-4-78.
In the case of Goa, Daman an&™
Diu, the per capita availability for
the said population out of their earlier
quota was found to be higher than
425 grames. Its quota instead of
being reduced was retained. The en-
tire quota is generally allotted from
the local factory,

Kerosene Oil is allotted to States/
U.Ts. on the basis of sales in the cor-
responding month of the previous
vear and no complaint regarding
short supply and delay in supply of
Kerosene 0il and other remaining
commodities was received from Goa
Administration.
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New Policy for import of Edible Oils

6467. SHRI JAI NARAIN ROAT:
Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether Government propose to
frame g new policy for the import of
edible oils considering the existing
circumstances; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b). No, Sir. The policy to
canalige imports of edible oils through
the State Trading Corporation of
India Ltd. is being continued.  The
level of such imposts iy reviewad
periodically, keeping in view the indi-
genous production, domestic and in-
ternational price-trends availability
of foreign exchange and other rele-
vant factors.

Posts of Regional Manager in N.B.C.C.

6468. SHRI N. SOUNDARAJAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that 4 posts
of Regional Managers in the National
Building  Construction  Corporation
which are reserved for Scheduled
Castes/Scheduled Tribes have not
been filled;

(b) if so, the reasons therefor;

(¢) what action js being taken
against the officers responsible for not
filling the posts reserved for Sche-
duled Castes/Scheduled Tribes; and

(d) how ang when these postg will
be filled up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

APRIL, 6, 1981

Written Answers 124
(b) to (d). Interviews for the post
of Regional Managerg were held on
24-3-1981 on the basis of applications
received in response to advertisement
issued in November-December, 1980.
Panel for the post is under finaliga~
tion. In case the panel consists of
less than 4 Scheduled Castes/Sche-
duled Tribes candidates, action will
be initiated to re-advertise the post
according to the procedure laid down.

The Corporation prepares panels for
recruitment to various posts so that
recruitment can be made at short
notice depending on workload. The
posts will be filled up depending on
actual requirements. There is, there-
fore, no question of taking actian
against the officers for not filling up
the posts reserved for Scheduled
Castes/Scheduled Tribes.

Memorandum of Employees Unions of
D.M.S.

6469. SHRT SUSHIL BHATTA-
CHARYA:
SHRI L. 8, TUR:

Will the Minister of AGRICUL-

TURE be pleased to state:/

(a) whether Government have re-
ceived a copy of memorandum sub-
mitted by the different employees'
unions of the Delhi Milk Scheme; and

(b) if so, what action has been

taken thereon?

THE MINISTER OF. STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b) The Memoranda receiveq by
Government from employees’ unions
of the Delhi Milk Scheme from time
to time are examined and appropriate
decisiong taken,

1
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Recommendations of Agricultural
Price Commission

6471. SHRIMATI MADHURI
SINGH:
SHRI S. M. KRISHNA:

Will the Minister of AGRICUL-
TURE be pleased to state:

Written Answers 126

(a) whether the recommendations
of the Agricultural Price Commission
have been received in respect of next
year's jute crop;

(b) if not, by which time such re-
commendationg are expected; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b)., The Agricultural Price
Commission have submitted its report
on price policy for jute for the 1981-
83 season.

(c) The Commission have inter-alia
made the following important recom-
mendationg on the price policy [ur
raw jute for the 1981-82 season:

(i) The statutory minimum price
for W5 grade of jute in Assam for
1981-82 season be fixed at Rs. 175.00
per quintal.*

(ii) For other varieties, the nor-

mal price differentials be main-
tained.

ST ST @ it o oy

Preare o
6472. it ®ww Py wrER : oq@@v
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faviat & smivams 5 fau afaer g

*Chaudhari Randhir Singh, Member
in his note of dissent has recom-
mended that statutory minimum price
for W5 grade of jute in Assam for
the 1981-82 season be fixed at Rs. 220,
00 per quintal,
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Sanctuaries ang National Parks for
Asiatic Lion

6473. SHRI KRISHNA KUMAR
GOYAL:
SHRI R. P. GAEKWAD:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose
to set up more sanctuaries and
national parks for increasing the
number of the Asiatic Lion which
once had on extensive range covering
large tracts in our country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b), Gujarat Government has
plang to develop one more Sanctuary
for lions in Barda forests, in Jamn-
agar District. An area of 282 Sq.
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Kms, has already been declared as
Sanctuary in 1979,

supply of high quality certified
soeds in Ammamn and North Eastern
Region
€474 SHRI SONTOSH MOHAN
DEV.

SHR[ CHINGWANG
KONYAK:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it ig a fact that the
National Seeds Corporation Propose io
make arrangement to supply high

CHAITRA 16, 1903 (SAKA)
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quality certified and improved variety
seedg in Assam and the entire north
eastern region; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTIONS (SHRI
R. V. SWAMINATHAN): (a) Yes,
Sir.

(b) The details of Seeds proposed
to be supplied by the National Seeds
Corporation for Kharif, 1981 may be
seem in the statement. Rabi plans for
1981-82 have not yet been finalized.

Statement

State Crop/Varietv

Paddy Masiuri
Paddy Daya

Paddy Pusa 2 21

Paddy Ratna
Paddy TR-3

Arhar T-21
Urid T-0
Moong PB
Soyabean Bra
?‘:’1{ a C-1 sgg
Paddy Pusa-33

Paddy Jaya
Paddy Pusa 2-21
Paddy TR-8
Paddy TR-20

“Manipur

"wagaland

TRIPURA Paddy Mass ri

“rata

Water Pollution

6475. SHRI DIGVIJAY SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) which are the large scale chemi-
cal and fertiliser factories charge-
sheeted for water pollution under the
water pollution control Board;

339 LS—S.

Quantity propos ed
for distribution
(in quintals)

1,000,.00
1,500,00
500, 1w

500,00

250 v
300 00

20, 00
250,00
100, 00
200.00

200, 00
100,00

100,00
100,00

172,00
16,00

(b) how many proceedings have
been processed against them year-
wise;

(¢) whether any action has been
taken ggainst them to abate only
further pollution; and
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(d) if so, the detalls thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRr ~~ BHISHMA
NARAIN SINGH): (a) No large
scale chemica) & fertiliser factory has
so far been charge-sheeted by the
Central] Board for the Prevention &
Control of Water Pollution.

(b) Does not arise.
(c) Doeg not arise,

(d) Does not arise.
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Study by Birla Institute of Scientific
Research on Modery Technology [or
Increasing farm production

6477. SHRI AMRIT PATEL: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
of the recommendationg of a study
recently conducteq by the Birla Inst-
tute of Scientific ReSearch that India
should increasingly and extensively
mechanise agricultura] operations and
apply modern technology for jncreas-
ing farm production; and

(b) if so, what steps are being taken
by Government on these recommen-
dations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTIONS (SHRI
R. V. SWAMINATHAN): (a) Gov-
ernment have neither sponsoreq such
a study nor received any specific re-
commendationg for action from the
Birla Institute of Sclentific Research.
Government, however, are aware of a
publication  entitled "Technological
Changeg in Agriculturé’ brought, out
by the Institute in 1880, The main
findings of the publication are:—

(i) land augmenting techniques
such as, irrigation and application
of fertilizers should be extensively
adopted to increase the agricultural
yield rate; and



133 Written Answers
(ii) gradual  mechanisation of
agricultural operations can increase
land and labour productivity sub-
stantially.

(b) Since most of the points raised
in the publication are covered by the
recommendations of the National
Commission on Agriculture which are
under implementation and Govern-
ment is already faking necessary ac-
tion in the direction of selective
mechanisation of Indian agriculture,
the question of taking action on the
recommendations contained in the
above publication of the Birla Insti-
tute of Scientific Research does not
arise.

ftudy on packground of Students..
Getting Admission in LLTs.

6478. SHRI A. K. ROY: Wil] the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether Government are aware
of a study of the background of the
students getting admission in IITs
with particular reference to the
Kharagpur IIT for the year 1979 by

. the Indian School of Social Science;

(b) if so, the result of the study;

(c) whether it is a fact that only
boys from the elite class from Eng-
lish medium schools get chance in
such prized institutions;

(d) whether it is also a fact that a
scheduled caste boy even after getting
chanece in the Kanpur IIT had to com-
mit suicide in 1980 due to the treat-
ment meteq to him there; and

(e) if so, the steps taken thereon?

CHAITRA 16, 1903 (SAKA)
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S
B. CHAVAN): (a) No, Sir.

(b) Does not arise.

(¢) No, Sir.

(d) and (e) A schedule caste boy,
who was an ex-student of 1IT Kanpur
wag found hanging from the ceiling
fan by a rope on the evening of 30th
September 1980, in his room. The
police declared it is a case of suicide.
The Chairman, Board of Governors,
IIT Kanpur has gince appointed alone
man Committee t5 look into the cir-
cumstances leading to the suicide.

swedi=h Aid for setting up of Indiap
Institute of Forest Management

6479. SHRI S. B. SIDNAL: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
Swedish International Development
Agency haq offered to provide assist-
ance towards the getting up of an
Indian Institute of Forest manage-
ment:

(b) if .0, the detailg thereof; and

(¢) the functions of the proposad
institute and when the same would
commence its work?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTIONS (SHRI
R. V. SWAMINATHAN): (a) Yes,
Sir.

(b) The contribution by Swedish
International Development Agency is
2.5 million Sw. Kr. equivalent to
approximately 50 lakhs of rupze:. The
detailg are ag under;
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Sw. Kr. Million
(i) Consultants for 30 man-months, 1,03
(i) Collaboration fees of ITIMA 0.20
(ili} Symposia and Management Seminars now
(iv) 5 post-graduate fcllowship® and 6 trav-! (cllowships for faculty . o+ o
(v) Books & Periodicals 0.25

Total :

o
Say ol

(¢) The functions of the Indian Ins-
titute of Forest Mangement are basi-
cally as under:

(i) To provide training in the
Socia] economic ang managerial gs-
pects of forests and forest related
systems.

(ii) To develop teaching material
and conduct research on social,
economic and management problemg
of posts and forest-related systems.

(iii) To create a pool of expert
managerial consultants in the {or-
restry and forest-related sectors to
be made available to public and
private agencies, and

The Institute ig expected to com-
mence jtg wor akfter the registra-
tion of the society and the consti-
tution of the Board of Governors.
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Legislation on Safety Devicey against
Wheat Threshery

6481. SHR; O. P. YADAV: Will
the Minister of AGNICULTURE be
pleased to state.

(a) whether legislation ig brought
in the States t; compulsorily . have
the safety devices to wheat threshers:

(b) if not, whether the Government
propose to advise the States to bring
such legislation; and

(c) whether safety devices were
designed to power and bullock-drawn
ugarcane crushers to avoid accidents
and if so, whether they are popularis-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTIONS (SHRI
R. V. sWAMINATHAN): (a) No,
Sir. 1

(b) Yes, Sir. The Central Govern-
ment has already advised the Gov-
ernments in the wheat growing Stateg
viz, Punjab, Haryana, Rajasthan,
Bihar, Uttar Pradesh and Madhya
Pradesh to legislate for the manu-
facture of threshers with safety de-
vices.

(¢) Yes, Sir. The identifled designs
of safety devices for sugarcane cru-
shers have been forwarded to all the
State Directors of Agriculture along
with the recommendations of the Ex-
pert Committee to initiate action for
their popularisation and to ensure
accident-free operation of sugarcane
crushers. Simultaneously, the Indian
Standards Institution has been reques-
ted to gtandardise these gafety devi-
ces.

Dethi Instittute of Management and
Servicen ..

6482. SHRI ARIF MOHAMMAD
KHAN: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether jt is g fact that the
Delhj Institute of Management and
Services i{s an institution recognised
and aided by the Government of
India;

(b) if so, what are the various
courseg for which students are enrol-
led and whether the tuition free etc.
ig approveq by the Government?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) and (b) No, Sir.
However, two courses of study run
by the Delhj Institute of Management
and Services namely (1) 2-year
(part-time) Post-Diploma course in
Business Administration and (2) Post-
Diploma in Marketing angq Sale!
Management are affiliated with the
Board of Technical Education, Delh
Administration. The tuition fee in
respect of these two courses is ap-
proved by Delhi Administration.

Opening of regional offices of U.G.C.

6483. SHRI UTTAM RATHOD.
SHRI A. C. DAS:

Will the Minister of EDUCATION
AND SOCIAI, WELFARE be pleased
to state:

(a) whether it is proposed to open
regiional offices of the University
Grants Commission in the Northern,
Western, Southerp and Eastern re-
gions of the country; and

(b) it so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) No, Sir.

(b) Doeg not arise.
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Integrated child development yervices
srheme

6485. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to gtate:

(a) the number of each of the Tri-
bal, Backward, Hilly inaccessible
areas and urban slums that have been
covered by the Integrated Child De-
velopment Services Scheme in each
State; and

(b! the results achieved go far?

THE MINISTER OF STATE FOR
EDUCATION AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Of the 200 Integrated Child De-
velopmenf Services Scheme (ICDS)
Projects sanctioned so far, 105 are in
backwarq rural areas 67 in tribal
areas and 28 in urban slum localities.
A statement showing State-wise dis-
tribution of these Projects Is attach-
ed.

(b) The Integrated Child De-elop-
ment Services Programme provides a
package of services consisting of Sup-
plementary Nutrition,, Immunisation,
Health Check-up, Referral Services,
and Non-formal education services
to Children below six years of age
and Health Check-up, Immunisation
of expectant mothers against tetanus,
Supplementary Nutrition and Nutri-
tion and Health Education to expec-
tant and nursing mothers. Pro-
gramme Evaluation Organisation of
Planning Commission has under taken
an evaluation of the Programme. Its
final report ig awaited. All India Insti-
tute of Medical Sciences has conduc-
ted studies relating to health and
nutrition aspects of childrefh and mo-
thers in Integrated Child Develop-
ment Servicen Project Areas. These
studies reveal that there has heen
substantial improvement i the health
and nutrition status of children and
mothers and also gubsetantial decline
in the infant mortality rate in In-
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tegrated Child Development Services in Integrated Chilq Developmeént Ser-
Project Areas. Changes noted in the vice Project areas are given in the
nutritional and immunisation status Statement attached.

Gtatemment-]

Statewise distribution of 200 [ntegrated Child Development Services (IGDS) Projects.

$. ¥o. Name of States/Uts " Total  Urban  Rural Tribal
number of
projects
o 2 ) 3 ¢ 5 6
t. Andhra Pradesh : 13 2 6 5
2. Assam - : 7 4 3
3. Bihar 14 8 6
4. Gujarat 0 2 4 4
5. Haryana 6 6
6. Himachal Pradesh 4 3 !
7. Jammu & Kashmir 4 4
8. Karnataka 1 2 i
9. Kerala 9 7 .
10. Madhya Pradesh . . 13 i 4 8
r1.  Maharashtra 13 4 4 5
12, Manipur : : 4 2 2
13. Meghalaya . 4 4
14, Nagaland : : 4 4
15. Orissa : 10 4 6
t6. Punjab 6 6
17. Rajasthan 10 7 3
18, Sikkim 2 2
19. Tamil Nadu : 3 ' 2
20. Tripura 4 2 2
21. Uttar Pradesh 14 4 10
22. West Bengal 13 4 6 3
24 ‘ndaman & Nicobar 2 r 1
24. Arunachal Pradesh . : : . 4 . o 4
25. Dadra & Nagar Haveli L ; 1
26. Delhi . 6 6

27. (Goa, Daman & Diu . 3 3
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o 2 3 4 5 6
28. Lakshadwecp
29. Mizoram 2 3
30. Pondicherry 2 2
gi. Chandigarh ) i

ToTtaL 200 A 105 f

Btatement-II

Change in Nutritional and Immunisation Status during 2-5-3 years in Tribal ICDS Black

Services Base line After g3

yrara of
ICDS

Distribution of Supplementary Nutrition - 13.3% 48.8%
Health Check-up 9.2% 60.3%
Smallpox Vaccination 69.1% 86,8%
B. C. G. Vaccination 15.1% 46.6%
D. P. T. Vaccination : 10.2% 9.2%
Grade ITT Malnutrition . 13.8% 6.5%

(b) Change in services and Nutritional status after 3.0 ycars of ICDS in Rural Projects:

Services Base Line  Afier 3

years of
ICDS

Distribution of Supplementary Nutrition 13.9% 45.6%
Distribution of Vitamin A 22.7% 48.6%
Distribution of Health Checkup 63%  508%
Smallpox Immunisation : 57.1% 58.1%,
B. C. G. Immunisation o 16.4% 38.4%
D. P. T. Immunisation (3 Doscs) : 7.8%  228%

Grade IIT Malnutrition - 1$.1%, 2.9%
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Social forestry
6486. SHRI P. RAJAGOPAL
NAIDU:

SHRI RAMA CHANDRA
RATH:

Will the Minister of AGRICULTURE
be pleased to state:

Government have
to develop social

(a) whether
taken any steps
forestry;

(b) it o, the details thereof; and

{c) whether Government have di-
rected the Extension Officers to en-
courage social forestry and if so, the
response therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The Government of India have
taken two major steps to develop So-
cial Fore=try in the country.

(i) A new Centrally Sponsored
Scheme ‘“Social Forestry including
Rural Fuelwood Plantations” has been
included in the Sixth Five Year Plan
with an outlay of Rs. 50 crores as 50
per cent Central grant. The scheme
is to be implemented in about 100
selected districts from all over the
country where the scarcity of fuel-
wood is acute. The scheme envisages
raising of fuelwooq plantations on
Government waste land, community
land, sides of roads, railway lines and
canals and on degraded forests. Sup-
ply of free seedlings to farmers for
planting in and around their farms
and to children for planting under
‘A Tree for Every Child’ programme
has also been provided. Fuelwood
plantations over an area of 26 lakh
ha. will be raised under this scheme
during the Sixth Five Year Plan. Si-
milarly, about 58 crores of seedlings
will be supplieq free of charge during
the same period.

Written Answers 1 46

(ii) Efforts have been made to ob-
tain foreign assistance for the Social
Forestry Projects of different States,
The Social Forestry Projects of Uttar
Pradesh and Gujarat are already un-
der implementation with Worlkd Bank
assistance. Similar projects in respect
of West Bengal, Madhya Pradesh,
Tamil Nadu, Maharashtra, Orissa,
Karnataka, Andhra Pradesh ang Har-
yana are also under consideration for
obtaining external assistance,

(c) Yes, Sir.
The response is good.

Schemes Executed under National
Rural Employment Programme

6487, SHRI JYOTIRMOY BOSU:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) state-wise number of schemes
executed under Food for Work Pro-
gramme and National Rura] Employ-
ment Programme during the 1977-73
to 1980-81 (upto February or January,
1981 or December 1980);

(b) state-wise details of the durabl:
assets created during thig period; and

(c) state-wise employment generat-
ed through execution of the schemes
under the above-mentioned pro-
grammes during thig period?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR1 BALESHWAR RAM): (a) and
(b): A statement (I) giving the state-
wise detajlg of the physical assets
created during the yearg 1977-78 to
1979-80 ig laid on the Table of the
House. [Placed in Library. See No.
LT-2301|81]. A statement (II) con-
taining the information reported so
far for the year 1980-81 ig also laid
on the Table of the House [Placed in
Library. See No. LT-2301|81)

(c) Statement (III) indicating the
employment generated under the pro-
gramme state-wise during the year#
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THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir,

(b) In order to ensure promptness
in duty during periodical, seasonal
ang unavoidable absence, regular gtaft
ig engaged on overtime to the mini-
mum extent necessary supplemented
by short duty staff |

CUratral Amistance ty Stateg for Irriga-
tion Facilitieg

~181. SHRI ARJUN SETHI. Win
the Minister of IRRIGATION be
pleased to state:

(a) what are the getails regarding
the total Centra] assistance given
State-wise and year-wise for develop-
ment of irrigation facilities during the
last three years;

(b) the allocation made for the year
1980-81 particularly to the State of
Orissa; and

(c) the progresg of centrally assisteq
irrigation schemeg during the period
1976-77 to 1980-817

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Central
Government gave funds as block loans
and grants to the Stateg and not Yor
any specific gector or project,

(b) anq (c): Do not arise.

Gobar Gag Plants in U.P,

6492 SHRI MOHD, ASRAR AHMAD:
Will the Minister of AGRICULTURE
be pleased tg gtate:

(a) whether thene have been slow
development of Gobar Gas Plants in
UpP;

CHAITRA 16, 1903 (SAKA)
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(b) if so, the reasong therefor;

(c) the fundg allotteq from 1976 to
1980 and for 1981, year wise;

(d) the number of Gobar Gas
Plants commissioned|installed under
the aegig of the Khadi and Village In-
dustries Commission in U.P. in 1976
to 1980 (year-wise), and the amount
spent rach year and also amount as
subsidy allowed each year, ag also
through other agencieg like-wise; and

(e) the plan for establishment of
such plants in 1981-827

THE MINISTER Ol STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) No, Sir. The progress of setting
up of bio-gas plants in Uttar Pradesh
hag been satisfactory. Against about
86,500 bio-gas plants set up in the
country during the period 1974-75 to
1979-80, about 21.000 bio-gas plants
have been et up in U.P.

(b) Question doeg not arise.

(c) and (d). The bio-gas pro-
gramme wag implemented as a Cen-
tra] Sector Scheme during the Fifth
Plan period (1974-75 to 1978-79), From
the year 1979-80, the programme be-
came a State Sector activity. The
main agency for implementation of
bio-gas programme in U.P,is the State
Government. The Khadi ang Village
Industrieg Commission (KVIC) in
addition took up the programme in a
small way from 1978-79

Information regarding subsidy re-
leaseq to U.P. for setting up of bio-
gag plantg during the perioq 1976-77
to 1879-80 is ag under:— .



(Rs. in lakhs)

Subsidy released
Year By the Govern- By the State —
ment of India  Government By KVIG
1976-77 ‘20 .
1977-78 33'73
1978-79 12‘ 70 6-8g
1979-80 . 16- 07 2720 17 34
(Spil over of previous years)
Information regarding the number of biogas plant: set up is as under :
Number of plants set up
chr"_- S Bylhef;tatc - -l;'_r-KVl-L‘.
Government
197677 5946 i
1977-78 5000
1978-79 2860 100
1979-80 4345 760

Complete information for all dis-
tricts anq blocks regarding the num-
ber of bio-gas plants and the exact
amount of subsidy disbursed during
1980-81 has not been finaliseq by the
State Government and KVIC.

(e) The Department of Agriculture
and Cooperation hag proposed to take
up a Centrally sponsored scheme for
promotion of bio-gas programme in
the Sixth Plan starting from 1981-82.
An outlay of Rs. 50.00 crores hag been
provideq for the purpo=. Details of
the scheme are heing worked out.

Clearance to Polavaram Barrage

6493, SHRI K. A, SWAMI. Wil] the
Minister of IRRIGATION be pleased
to state:

(a) whether Government of India
have given clearance to the Polava-
ram Barrage in Andhra Pradesh;

(b) the estimateq cost of the pro-
ject;

(c) the actual gite selecteq for the
project; and

(d) the approximate date of start-
ing construction of the project?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARD: (a) No, Sir.

The project report modified in the

light of Inter-State agreement of
April 1980 between the States of
Andhra Pradesh, Madhya Pradesh

and Orissa ig still gwaited from the
State Government

(b) The cost of the Polavaram Pro-
ject Stage I (Phase I) as indicated by
the State Government in 1978 project
report wag Rs. 208.50 crores,

(¢) The Government of Andhra
Pradesh have intimated that Polava-
ram Project iy proposed to be con-
structed acrogs Godavari river near
Polavaram village in West Godavari
District of Andhra Pradesh.

(d) The project can be taken up for
construction only after the Project
hag been technically cleared by the
Centra] Water Commission and ap-
proved by the Planning Commission.

P w1 AT ® TR FT A
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persons for go days in the arcas severely affected by floods. . . .
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Assistance to Orissa for Flood Relief

6495. SHRI LAKSHMAN MAL-
LICK:; Will the Minister of AGRI-
CULTURE be pleaseq to state the de-
tails of the Central gssistance given
to the State of Orissa on account of
flood relief during the financia] year,
1980-81?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R V. SWAMINATHAN):
At the request of the Government of
Orissa, a Central team visited the
flood affecteq areas, from the 8th to
10th October, 1980. On the basis of
itg report and the recommendations
of the High Leve] Committee on Re-
lief, thereon, the Government of
India approved 3 ceiling of expendi-

Tt w Trref TPl B ture of Rs. 4288.,58 lakhs on account of
I ﬂf‘(. . * the following items of relief, reha-
LALLRS _a;’\;” it “E'_ ﬂ- _' ST ¥ o bilitation, repair and restoration of
) ?’W m‘?i“ 4T & % feae public works for the purpose of Cen-
Yagrmr € . 9 Hep Ydes T oaos tral assistance during 1980-81;—
A. Relief (Rs. lakhs)
1. Emergent relief to the Hood affected population like distribution of rice and chuda
et. . 137.36
2. Contingent expenditurs  on reliel measures 15.00
3. Expenliture on rescue and reliel operation (amount payable to Air-Force and
Army for air dropping of fuod ete. 1n the flood affected areas). 5.00
supply of tents, tarpaulines, bamboomats etc. in the flood affected areas.. 10,00
s Ex-gratia payment to the bereaved families @ Rs. 1000/~ cach family . 0,73
6. Gratuitous relief in  kind (@270 grams per adult and 190 grams per child) to 120

40,00
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Assistance to Orissa for Flood Relief

6495. SHRI LAKSHMAN MAL-
LICK: Will the Minister of AGRI-
CULTURE be pleaseq to state the de-
tails of the Central ;ssistance given
to the State of Orissa on account ¢f
flood relief during the financia] year,
1980-817

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURA], RECONSTRUCTION
(SHRI R V. SWAMINATHAN):
Ay the request of the Government of
Orissa, a Central team visited the
flood affecteq areas, from the 8th to
10th October, 1980. On the basis of
ity report and the recommendations
of the High Leve] Committee gn Re-
lief, thereon, the Government of
India approved z ceiling of expendi-
ture of Rs. 4288.58 lakhs on account of
the following jtems of relief, reha-
bilitation, repair and restoration of
public works for the purpose of Cen-
tral assistance during 1980-81:—

A, Relief (Rs. lakhs)
1. Emergent relief to the food affected population like distribution of rice and chuda

etc. . . : " 13%7.36
2. Contingent expenditure on reliel measures 15.00
3. Expenditure on rescue and relief operation (amount gayablc to Alr Force and

Army for air dropping of food ete. in the flood affected areas) . . 75.00
4. Supply of tents, tarpaulines, bamboomats etc. in the flood affected areas.. 10.00
5. Ex-gratia payment to the bereaved families @ Rs. 1000/~ each family . o0.%g

Gratuitous reliefin kind (@270 grams per adult and 1go grams per cIuIcl) to 120
lakh persons for go days in the areas severely affected by floods. . 40,00
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A Religf—contd. (Rs. Takhe)
7. Supply of . lothes to 1 20 lakh peopl affected by severe floods . ' . 4,0
8. Cost of dal and counterpart expenditure on special feeding programme for pre-
choolfschool going children, expectant/nursing mothers for three months in
the flood affected arear @) 125 grams per mother pcr day and 8o grarns per child
f*r day. . *n_00
9. Temporary office and residen ial accommedation at Gunupur, Gundari and
Kashinagar etc. for adminstration of relieffrestoration measures.. 17 .00
10. Medical and Public Health measures in the flood aflected arcas %o, 00
11. Remisgion of tuition fees in aided schools in the flood afiected areas 40,00
12, Supply of text books and writing material to apprnxlmatr 1 25 lakh school
going children in the flood aflected areas 5 & i 331.25
13. Transportation of food and other materials in 1I1e flood aﬂrclcd areas by the
Civil %upplies Department; : 50.00
14. Supply of Cattle feed (Kunda and Straw) in the flood affected areas 5,00
t4. Veterinary care (Cost of ~quipmrnts  damaged, vaccine & medicines et .)
in the flood affected areas. . . . 10.25
541.59
B.  Rehabilitation
1. Subsidy @Rs. 200/- for a fully destroyed house and Rs. 100/- for a partially dama-
ged house for repairfreconstruction of fo,000 fully damaged houses and 3u,mm
partially damaged houses 150,00
2. Construction of 30,000 dwelling units at new sites to rehabilitate people whose
houses have been washed away by floods : . . ;
(i) Subsidy @Rs. 500," pcr dwellmg unit to meet the cust of land and in-
frastructurs . » s 150.00
(i) Subsidy @Rs. 200/- for construction of each house . Go.00
Seed money to attract institutional finance for taking up the rehabilitation
housing programime by =tate CGovernment . : 50,00
4 Agriculture
(i) subsidy @Rs. 1000/- per hectare for bringing the 3?50 hcctares of' area whu‘h
has been heavily sand cast under tree crops .
(i5) Subsidy @Rs. 750/- per hectare fur reclamation of ubout 3750 hectares sand
cast land . P g " ¥ 7 2 5 - 5 7 3 28,1
(iii) Subsidy on Plant protection measures/pesticides at 25% and 3q—1[3% of
the cost for small and marginal farmers respectively . . 10,0
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B Rehabilitation—Conid. k (Rs. lakhs)

(iv) Subuidy for agricullural inputs to small and marginal farmers only in the
flood affected arcas@ 25 % of the cost to small farmers and 33-:,-‘ 8% in cawe

of marginal farmers . 50.70
(v) Subsidy @Ras. 50;'- pcr acre on hift 1mgatwn Chm‘gcl in flood affected
arcas . . 20,00
5. Assistance to Artisan families affeted by floods (subsidy@ Rs. 100/- each family
for replacment of toolsjequipments and Rs. 150/ for purchase of raw material
(wherever neceaary) . 4.50
6. Subsidy @25% of the cost (Rs. 375/- per fam.lly to the fishermen affected by
floods for rcplaccmcnt of fishing equipments etc. . .75
———
Torar (B) . . . = : . 561,88
——
C.  Repair and restroration of Public Properties Damaged by Floods :
1. Restoration of identified community assets and cleaning of debris : 200, U0
2. [rrigation and Power Department :
(i) Major irrigation works and clorure of canal breachrs . 494 .00
(ii) Minor Irrigation Works : - . . . 170,00
(iti) Lift Irrigation Works . . . . . . . . 150,00
(iv) Electrical Insallation 100,00
3. Road and buildings of the Public Works Department 1000, 00
4 Works of the Panchayati Raj Department
(i) Block buildings : 40.00
{ij) Roads . i 300. 0
(iii) Minor Irrigation Piojects/Works ! 100, 00D
(iv) Wells : . 38.00
5. Housing & Urban Development Department :
(i) Drinking water supply installations . : . 144.09
(ii) Repair/Restoration of tubewells . . 43.28
(iii) Properties of Urban Local bodies * ; 50,00
6. Education Department :
(i) Repair/Reconstruction of School buildings damaged by  floods 150, 50

(ii) Repair/replacement of furniture/equipments of affected schools [LENT-
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€. Repair and Restoration of Public Properties damagedby floods : Contd. (Rs. lakhs)

4. Harijan and Tribal Welfare Department :

(i) Repairs to Schools and Hostels damaged by floods ; . 15.00
(ii) Repairs to buildings and godowns of LAMP= " . . ; 10.00
8. Restoration of buildings and assets of the Cooperatives . . . . 100,00
n. Restoraion of damages of the assets of [ribal Development Corporation at its
Gunupur branch 5 p . . . . ) . . : 1,20
ro. Repairfrestoration of Forest roads ; . . - - . , . 3.58
ii. Restoration of damaged properties of Fisheries Department . . g 0,96
12. Replacement of Jeeps washed away by floods . : = . 9.00
Torar (C) : ’ 3135.11
——
Graxo Torar (A+B4-C : 4288 58

Besdes the above approved ceiling of expenditure, the Prime Minister sanctioned

1.:-f E‘O I:d lakhs from the Prime Minister's Relief Fund to Orissa during 1980-81 on account
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Proposa) from West Bengal for Desiit-
ing riverg

6+37. SHRI GADADHAR SAHA:
Will the Minister of IRRIGATION
be pleasyd to state:

(a) whither Government have re-
ceived any proposal from the Waest
Benga] Government for de:ilting the
rivers in West Bengal; ang

(b) if so, the detailg thereof and
the reaction of the Government to it?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R, ANSARI): (a) and (b):
No specific proposals have been re-
ceived from the West Bengal Govern-
ment for desilting of rivergin West
Bengal. However, a number - of

339 LS—6
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schemeg have been received from time
to time for drainage improvement in
varioug areas, ang these involve desil-
ting of drainage channels and spill
channels, Such schemes are examinegd
for approval on the basig of their tech-
nical and economic feasibility.

Allotment of Government Accommo-
dation to Houte Owning Government
Employees

6498, SHRI RASHEED MASOOD:
Will the Minister of WORKS AND
HOUSI™G be pleased to gtate:

(a) whether the scheme of allot-
ment of Government accommodation
to the employeeg gwning houses in
Delhi/New Delhi discontinued ip 1975
hag been revived which tend to bene-
fit certain class of officers owning big
houseg fetching fabuloug rentg hile
they are paying far lesser rent for
Government accommodation allotted
to them;

(b) if so, the considerationg which
weighed with Gouvernment to revive
the scheme;

(c) its likely impact on the em-
ployees who have put in long years
of pervice having np houseg in Delhi
and gtill waiting for allotment of
Government accommodation; gng

(d) the manner in which Govern-
ment propo-e {0 safeguard thy interest
of the employee:?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): (#) It is a fact that the
scheme of allotment of Government
accommodation to employeeg owning
houses in DelhilNew pelhi disconti-
nued in 1975, hag been revived, This
scheme jg applicable to al] house-
owning eligible officers.

(b)-The housk-wning officerg have
been made eligible for Government
accommodation keeping in view the
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hardships faced by these employees
as 4lso fthe récommendations of the
Nationa] Council (JCM),

(c) With the addition of the names
of the house-owning officers in the
waiting list for allotment of Govern-
ment accommodation, the waiting
period of the employees ig likely to
'be increased,

(d) The Government have already
launcheg a crash programme of con-
struction of Government quarterg par-
ticularly for Jower paid categorres of
Government employees,

Expenditure on Uniform of Emp'e-
yees of Mother Dairy

6499. SHR] R, P. DAS. Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government are aware
that contrary to its Rules, all the
factory and office employees of
Mother Dairy, Delhi ara being sup-
plied with expensive clothes including

silk sarees in the name of uniforms;
and

(b) if so, the annual expenditure
incurred op this account?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN):
(a) No, Sir. The Mother Dairy which
ig being run by the National Dairy
Development Board ig giving uni-
forms to empPlyeeg in accordance with
itg norms,

(b) The annua] expenditure incur-
red for gupply of uniforms is appro-
ximately Rs. 1.50 lakhs,

Demand of Kendriya Vidyalaya
Teacherg

6500, SHRI ERA ANBARASU: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state.

_(a) whether it is 5 fact thay about
1000 teachers serving in Kendriya
Vidyalayag had staged one qay dharna

APRIL 6, 1981
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in front of Sangdthan office at Delhi
on 2nd November, 1980,

(b) if so, what are the demandg and
whether the demands have been con-
ceded; and

(c) whether it is alsp a fact that
the teacherg have once agaip served
another fresh notice for dharna?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Some Kendriya
Vidyalaya teacherg staged a dharnain
front of the Kendriya Vidyalaya San-

gathan headquarters on the 12th Nov-
ember, 1980,

(b) The main demands of the tea-
chers include de-jure recognition of
the All-India Kendriva Vidyalaya
Teacherg Association, representation
on the Board of Governors of the
Kendriya Vidyalaya Sangathan better
promotional avenues, revision of pay-
scales, extension of C.G.H.S facilities
to the employees of the Sangathan,
declaration of a rationa] transfer
policy, grant of full 50 day¢ wvacation
period and abolition of the practice of
calling teacherg three dayg in advance,
timely completion of Annua] Confi-
dential Reports, improvement in the
method of gelection of principals,
grant of selection grades, etc. Some
of the demandg have been accepted
while some others are being examin-
ed,

(c) Yes, Sir,

Damage of Indian Fishing Boats by
Foreign Fishing Trawlers

6501. PROF. P, J. KURIEN. Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that many foreign chartered trawlers
had damaged the Indian fishing boats
gear, nets, etc,

(b) what steps are being takep to
obtain compensation from  thess
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foreign chartereq trawlerg or their
Indian agents, etc.;

(c) the detaily of safeguards in-
cluded in the new charter policy to
obtain  compensation from such
foreign charter boatg which damage
Indian boats, or their nets, etc.; and

(d) if not safeguardg are planned,
what steps Government, plant to com-
pensate Indian boat owners for the
-damage incurred?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) and (b) Only two cases of dam-
age to Indiap fishing boats/gear were
reported t5 the Government but on
enquiry, these complaints were not
Tstablished.  'The aggrieved parties
also dig not pursue their cases, hence
, the question of payment of compen-
sation dig not arise,

(cy and (d) Necessary provision
for payvment of compensation to the
affected partieg ig being contemplated
in legislation proposed to be intro-
duced on Regulation of Fishing by
i oreign Fishing Vesselg in the Exclu-
sive Economic Zone.

Prathama Examination

6502, SHRI ZAINUL BASHER. Will

. the Minister of EDUCATION AND
SOCIAL WELFARE be pleaseq to

_refer to the reply given to Unstarred
Question No. 4052 dateq 14th July,

1980 regarding admission ip 11th

1977-78
1978-7n
1979-80
180-81
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Clasg to studentg passing Prathama
Examination and state:

(a) whether Hindi alone ig recog-
nised equivalent to the Matriculation
standard for passing out of Prathama
Examination of Hindi Sahitya Samme-
lan (Hindi Vishwavidyalaya);

(b) if so, why the institution con-
duct examinations in other subject;
and

(¢) what will be the fate of those
who have passed examination in
other subjects with Hindi?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL); (a) Yes, Sir,

(b) and (c) Since education at
school level is the primary responsi-
bility of the State Government, it is
for the Government of Uttar Pradesh
to look into the matter from whom
report hag been called for,

Additiona] Area Brought under Irri-
gation

6503. SHRI T. DAMODAR REDDY:
Will the Minister of IRRIGATION be
pleised tn gtate the additiona] area
of cultivated lang brought under irri-
gation during the year 1980 and the
corresponding yearg 1977, 1978 and
19792

THE MINISTER OF STATE |IN
THE MINISTRY OF IRRIGATION
(SHRI Z R. ANSARI): The additio-
nal irrigation potential createq during
the year 1977 to 1980 are as under:—

(Million ha.)
Majrand Minor Tital
Medium
1-183 1-000 2-283
1+ 043 i- 300 2- 249
0- 751 1 400 2151

0957 1: 500 2 457
(Target)
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Po’lution due Lo Industria] Waste, in
Daman Ganga

6505, SHRIMATI SANYOGITA
RANE. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Varsha industries
are putling large amount of industrial _
waste in the Damap Ganga and caus-
ing pollution thereby; and

(b) what steps are proopsed in this
regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Government are not
aware of any pollution of Daman Gan-
ga by any industry by the name of M/s,
Varsha Industries.

(b) Does not arise,
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Insta'lation of PCOs in Grampancha-
yat Headgquarters

6506, SHRI HARIHAR SOREN:
Will the Minister of COMMUSNICA-
TIONS be pleased to state:

(a) whether Government has a pro-
posal to dinstal public cal]l officeg in
‘vach Grampanchayat Headquarters;

(b) the number of guch ::rampan-
chayat Headquart.r. covereq under
this programme till the end of Dec-
ember, 1980;

(¢) the numbrr and the name of
such Grampanchayats in Kv"onjhar
District, provided with -uch facilities;
and

(d) th' number of the Grampan-
chayats of Keonjhar District proposed

1> be provided with such facilities?

THE MINISTER OF STATE IN
*THE MINISTRY OF COMMUNICA-

TIONS (SHRI KARTIK ORAON);:
(a) No, Sir.

(b) Question does not arise since
they are not covered by the pro-

gramme under (a).

(c) Twenty gix name are given in
the attached statement.

(d) Ten

Statement

-’fames of Grampanchayats in Keon-
jhar district provided with Public
ty lephones.

. Bansapal

. Baria

. Bolani

. Bhadrasahi

. Champua

. Dhenkikote

. Harichandanpur
- Hatairi

. Janghira

. Jhunpra

=== I - - -

-
[
[l

. Jaj angu
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12. Kalikaprasad
13. Kantipal

14, Kesadurapal
15. Kaliamanta
16. Patna

17. Panchupalli
18, Raisuan

19. Rajnagar

20. Remuli

21. Suakli

22. Saharpada
23. Telkoi

24, Turumungy

25. Udyapur

Upgradation of Post Office at Kuchli-
bari, Cooch Behar

6507. SHRI SUBODH SEN: Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government have any
proposal for upgrading the Post Office
at Kuchlibari, within the jurisdiction
of P.S. Mekhligunge Cooch-Behar dis-
trict in West Bengal;

(b) whether it is a fact that there
ig no phone connection with the Post-
office at present; and

(c) if so, whether Government have
any intention to connect the Post
Office with the Phone communication
and the time it is likely to take?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAIIN):
(a) No, Sir.

(b) Yes. Sir.

(c) Provision of a public telephone
connection to Kuchlibari EDBO hasg
been sanctioned, Thig ig likely to b
provided in due course during the
year 1981-82.
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Scarcity of Wheat jp Maharashtira

6508. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Maharashtra Gov-
einment had requested the Central
Government (o give additional cucts
of wheat and rice to Maharashtra in
view of the scarcity conditions in tne
State; and

(b) what steps have been taken to
expedit.ously send increased food as-
sistance to Maharashtra to tide over
the tood situation in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AxD RURAL RECONSTRUCTION
(sHHL R. V. SWAMINATHAN): (a)
Yes, Sir,

(b) Maharashtra was being allotied
wheat at the rate of 35,000 tonnes for
I'ubiie Distribution System since Oc-
tober, 1980. This was raised to 40,00y
tonnes in March and subsequently in
view of shortage in this lean month
another ad hoc allotment of 5,000 ton-
nes was made. Keeping in view the
ta‘t that wheat starts arriving in the
market in April, no increase has been
proposed in the allotment which has
been retained at 40,000 tonnes. In
case of roller flour mills, the allotment
has been increased from 27,650 tonnes
to 30,000 tonnes in March which has
been maintained in April also. Rice
allotment is being maintained at
75,000 tonnes per month,

As on 1st March, 1981, the Food
Corporation of India depots in Maha-
rashtra had a stock of about 2,32,200
tonnes of rice and 27,200 tonnes of
wheat. With a view to replenshing
the stocks, about 1,06,500 tonnes of
foodgrains, (55300 tonnes of
rice and 51,200 tonnes wheat) were
moved to Maharashtra from the North
Zone during March, 1981, For April,
1981, the Food Corporaiton of India
have programmed a movement of
about 90,000 tonnes of wheat ®nd
43,000 tonnes of rice (Total 1,33,000
tonnes) to Maharashatra from the
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North Zone. Adequate movement
would be planned in coming months
also.

siaTT & WE-mT o wr
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Instrument for Locking the wubscri-
ber’s 5.T.D.

6510. SHRI M. V. CHANDRA SHE-
KARA MURTHY: Will the Minister
of COMMUNICATIONS be pleased to
state;

(a) whether fully indigenous ins-
trument to lock the subscriber’s trunk
dialling at the subscriber’s premisc:
has been developed by an Electronic
Engiucer;

(b) if so, whether the secheme h:.
been placed before Government; and

(c) when it ig likely to be intro-
duced?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yuvs. A few intending manufac-
turers have submitted samples of
S.T.D. barring equipment, which they
propose can be connected at the sub-
scribers’ premises, for advance tests
by the Telecommunication Research
Centre.

(b) The T.R.C. has tested the STD
barring devices made available to
them by the intending manufacturers.
The initial test results have not been
-atisfactory and the samples units
have not functioned as claimed by the
manufacturers. The general proce-
dure for permitting subscribers to add
approved attachments to the telephone
is also under review,

(¢) Cannot be predicted at this stage.

Radica] changey in U.G.C, for Higher
Education

6511. SHRI CHITTA BASU: . Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
ntate:

(a) whether the Government have
under consideration any proposal to
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bring about radical changes in the
UGC to make it more effective and
purposefu] for promoting higher edu-
cation;

(b) if so, the details of Auch pro-
posals; and

(¢) at what stage do the proposals
reit now?

THE MINISTER OF EDUCATION
AN.D SOCIAL WELFARE (SHRI S. B.
LHAVAN): (a) It is the constant aim
and ¢« ndeavour of the Government as
well a5 the U.G.C. to make the func-
tioning of U.G.C. more effective ana
purposeful for promoting higher edu-
cation. However, this is g3 continuous
provess and does not require radical
changes as such.

(by and (c) Do not arise in view
of the reply to part (a) above,

Port Offices Opened and staff Recruit-
ed during 1980.81

6512. SHRI XAVIER ARAKAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many new po't officeg are
opened in 1980-81 and under what
criteria; and

(b) the number of these post offices
and the total number of fresh hands
rel ruitec in 1980-81, Statrwise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) During
the year 1980-81, 2170 n«+w post offices
were opened upto 28-2-8] according to
the prescribed gepartmental norms.
The norms for opening of post offices
are indicated in Annexe ‘A’

(b) Stutewise distribution of thes:
post offices ig indicated at Annexe ‘B’
The information in respect of total
number of fresh hand recruitéid in
1980-81 is peing collected and will bLe
placed on the table of the House,
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EBlatement A

A summary of the normg prescribed
for opening of post officeg in Rural
areag

A. The norms for opening of post offi.
ceg in rura' areas are ag follows:

Briefly, a Post Office can be opened
in a village in riura] areas provided:

(i) the village ig either the Head-
quarters of a Gram Panchayat or
has a minimum population of 2000
or more,

tii) the village is stituat-d at a
minimum dist .nce of 3 Kms, from
an existing post office.

{iii' The estimated income of a
propo-ed post office is at least 25
per crnt of itg estimated cost.

In case of hilly, tribal and back-
ward areas, a post office can be
open d in a vil age provided;

(i) The village ig either the head-
guarter of 3 ‘ram Panchayat oy has
a minimum population of 1000 (for
this purpose on integrated cluster
of villages within a radiug of 1.5
Km:. can also be taken into account);

(ii) The village ig at a minimum
distance of 3 Kms from gn existing
post office; and

(iii) the estimateq income of the
proposed post office js at least 10
per cent of it, estimated cost.

Postmasters General are empowered
to relax any of the norms in 10 per
cent cases of the opening of post
offices every year,

Normally a new post office opened
in . rural area is given the statug of
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an Etra Departmental Branch Post
Oftice. EDBOs are manned by Extra
Departmental Agents.

B. Norms for opening of Post Offices
in urban areag t

The question of revising the norms
for opening of Post Offie,s in urban
areag was under consideratipp of the
P&T Boarg for some time past. It
has pow bren decideq by the Board
that i, suodersession of the existing
norms rules, clarifications issued on
the subject from time to time. The
oprning of post office. in the urban
areag wil] hereafter be governeq by
the following norms.

New norms for opening of post offices
in urban areas.

(i) Post Offices iy urban areas may
be opened gubject to the following
conditions:

(i) The post office should be self-
supporting.

(ii) The minimum distance bet-
we: n two post offices should be 1
kilometre jn citieg with a popula-
tion of 20 lakhg and abov.. Iy other
urban areas, the minimum distance
between two post offices should be
1.5 kilometres,

(iii) PMG cap relax the distance
condition in 10 per cent of th, cases
every year.

(iv) EDBO’s can be gpened in
urbap areas 4nly in exceptiona] caseg
like slum are.s where suitable
buildings on reasonable rent are not
available. So far as the opening of
EDBC's in urban areas is concerned,
this will continue to Le governed
by this office orders jssued under
U.0. No. 1—12/78-PRP dated 19-3-
1979,
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Statement-B

Mumber of Post Offices opaned in 1980-8r

1. Andhra

RER
2. Bihar gt
3. Dazlhi 15
4. Gujarat 90
5- J& K 22
6. Kerala 1k
7. Karnataka 137
9. Madhya Pradesh 219
9- Maharashtra 7
10.  Assam, Manipur, Tripyra, Meghalaya, Nagaland, Mez -ram, Arunachal Prades), . 106 _
1. Punjab, Haryana, Himachal Prade-h, Chandigarh ‘ 1y
12. Orissa '
13, Rajasthan 213
14. Tamilnadu s}
15. U.P. 106

16, West Bengal

(@) w7 og® P F1 @Y FiT

r

(w) oz g, of sg= Peot a9
TR A T g

(As on  28-2-1981)

——— e —
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Narula Committee on Chiliks Lake,
Orissa

6314, SHRI RAM CHANDRA
RATH: Will the Minister of IRRIGA-
TION be pleased fo state:

(a) whether Government of India
had constituted the Narula Committee
to examine the problemg of the Chilika
lake in Orissa;

(b) if so, the remedial measures
which have been suggested by the
Committee; and

(c) the steps which have been taken
in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARD: (a) and (b) The
Government of India had constituted
a Committee in December, 1970 to
examine the problems with the Chilika
lake jn Orissa. The Committee, in its
report subm’tied in 1973, came to the
following conclusions; —

(i) The level of salinity in the
lake cap be improved by providing
a straight cut of 120 metres by 2
metres in the vicinity of Satpara.

(ii) For g more precise predic-
tion of the diffusion pattern ip the
lake, additional investigationg on
a saline mode] would be necessary.

(iii) Maintenance dredging in the
cut is likely to be necessary to en-
sure that the depthg are maintain-
ed for tidal propagation at 3 rea-
sonable leve]

(iv) THhe wmost suitable location
for a fishing harbour is on the wes-
tern side of Satpara, for which a
minimum channel of 40 metres by
4 metres wil] be required for mec-
hanised fishing boats.

(¢) Information regarding the gteos
taken by the State Government is
being obtained and will be laid on the
Table of the House.
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$.T,D. Public Phones at Major
Railway Stationg §

6515. SHRI -DAULAT SINHJI
JADEJA: Will the Minister of COM-
MUNICATIONS be pleaseq to state:

(a) whether Government are consi-
dering the establishment of ST.D,
Public Phones at all major railway
stations; and

(b) if so, the destils thereof? -

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) De-
partmeta) public telephone with S.T.D.
facility were opened at Airports and
Main Railway Stations in many State
Capitals from August, 1979 on experi-
mental basis,

(b) The views of the field -unitg on
working of S.T.D. public telephones
are being watched and, if considered
feasible, this would be extended on
regular basis at major railway stations.

Women Polytechnicg

6516, SHR] X P. SINGH DEO: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleaseq to
state:

(a) the number of Women’s Poly-
technics to be sct up in 1980-81 in the
country;

(b) the number of those to be set
up in Orissa;

(c) whether Dhenkana) District has
beep, selected for locating 3 Women's
Polytechnic; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S.
B. CHAVAN): (a) Four such Poly-
technics have gtarted functioning in
1980-81. However, establishment of
these institutions has yet to be ap-
proved by the All India Council for
Technical Education,
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(b) Nil

(¢) No, Sir, no such proposal from
the State Government hag been re-
ceived.

(d) Quertion doms not arise.
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Minimum Export Prire of Onions

6522, SHRI CHINTAMAN] PANI-
GRAHI. Will the Minister of AGRI.
CULTURE be pleased to state:

(a) whether the minimum export
price of Onion to West Asia has been
reduceq by NAFED; and

(b) if so, the reasons therefor and
the price fixed?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTICN
(SHRI R. V. SWAMINATHAN): (a)
and (b) Yes, Sir, Thy Minimum Ex-
port Price for +xport of onions to
Arabian Gulf Perts (including Jaddah,
Aden, etc.) has Leen revised from the
level of Rs. 1925/- PMT C&F Gulf
Portg ag on 9th December, 1980 to
Rs. 1100/- PMT FOB (which works
out to approximately Rs 1700/- PMT
C&F by Steamer), Bombay w.e.f. 13th
February, 1981 due to competition from
other countries and to enable an
increase in exportg in view of higher
production of onions,

Irrigation Potential Created
Last Three Years

during

6523 SHRI P. K. KODIYAN. Will
the Minister of IRRIGATION be pleas-
ed to state:

(a) What ig the additional irrigaled
potential createq in thes last three
years;

(b} How much of thig has been uti-
lised;

(¢) what are the reasong for not
utilising the irrigation potentia; in
full; and
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(d) what steps have been taken lo
ensure full utilisation of irrigation
potential created?

THE MINISTER OF STATE IN THE
MINISTRY OF JRRIGATION (SHRI
Z. R, ANSARI): (a) The additional
irrigation potential createq through
major, medium and minor irrigation
schemes during the last three years
1977-78, 1978-79 and 1979-80 is 6.78
million hectares.

(b) Total utilisation during these
three yearg is 5.74 million hectares.

(c) The reasong for not utilising the
irrigation potential in full are as
under:

1. Construction of fielq channels
not keeping pace with the water
availability facilities.

2. Inadequate drainaze facilities.

3, Inadequate preparation of land
for irrigated agriculture.

4. Lack of consolidation of land
holdingg in commang area.

5. Anticipated crop pattern and
water allowances under the project
not being realised,

6. Lack of sdequate agricultural,
experimental and demonstration
farms, training and extension faci-
lities.

7. Maldistribution of available
supplies and problemg of cultivators
at the tailend,

8. Lack of inputs and infrastrue-
ture facilities.

(d) With a view to ensuring full
utilisation of irrigation potential crea-
ted 44 command area development
authorities have been established
covering 71 selected projects. State
Governments are being persuaded tg
have such authoritieg for covering
more projects. In adidtion to ensuring
ful] utilisation of the created potential,
modernisation nf some of the existing
schemes ig being taken up. The States
are also being asked to adopt com-
mand area approach for all the pro-
jects in the country.
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wational Talent Research  Scholar-
ships to Scheduled Caste/Scheduled
I'ribe Scholar

6526. SHRI A C. DAS: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to stale:

(a) the number of National Talent
“tesearch Scholarships givep by the
> ational Council ¢f Educational Re.

search ang Training during 1979-80
and 1980-81;

(b) the number of Scheduled Caste
and Scheduled Tribe scholar benefited
by this scheme during the above
period; and

(c) the details in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR]I S.
B CHAVAN): (a) to (e):

| Number of Scholarships

1 | Total sC | ST

g79-80 520 -
1980-01 339 2 ~

“ubernarekha Inter State Multipurpose
Project, Orissa

6527, SHR] MANMOHAN TUDU:
Will the Minister of IRRIGATION be
Dleased to state:

(a) whether Government have a
. broposal to provide fundg for the

339 LS—7.
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construction of seme major irrigation
projects in various States during the
Sixth Plan period;

(b) if so, whether his Ministry has
a proposal to take up the construction
work of the Subernarekha inter-state
multipurpose project of Orissa during
the above plan period; and

(c) the details regarding the expert-
ed time of the implementation of the
above proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI); (a) Irrigation is a
State subject and the irrigation
schemes are formulated and imple-
mented by the State Governments.
Funds for execution of the major and
medium irrigation projects are pro-
vided by the State Government con-
cerned within the framework of their
overall development plans.  Central
assistance ig given in the form of
block loans/ grantg which are not
related to amy individual s=~'tor of
development of any project.

(b) and (c) Do not arise.

Scheme of Vocational Training to
Rural Youth

6528, SHR] SUBHASH CHANDRA
BOSE ALLUR]: Will the Minister of
RURAL RECONSTRUCTION be
pleased to state:

(a whether under the Central
Scheme to give vocationa] training to
rura] youth, plans have been formu-
lateq for 1981 for the State of Andhra
Pradesh; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) Yes,
Sir,

(b) In each of 329 development
blocks of Andhra Pradesh, 40 rural
youth belonging to poor families will
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be trained in different vocations, In
order to jmpart training, the State
Government have identified 271 train-
ing institutions and master-craftsmen.
During 1980-81, 3447 youth were
trained upto 28-2-1981, out of them,
1193 became gelf-employed, 7383 youth
were undergoing training op that
date,

Non-Implementation of Pachaiyar. .
Irrigation gcheme in Tami] Nadu

6529. SHR] K. T. KOSALRAM.: Will
the Minister of IRRIGATION he
pleased to state:

(a) the reasong for not implement-
ing the Pachiayar Irrigation Scheme
in Tamil Nadu by the State Govern-
ment though it haq been approved by
the Planning Commission many years
ago and the foundation-stone for thi-
project had been laid by the former
Chief Minister, Shri Karunanidhi; and

(b) how the plan allocation for this
scheme had been utilised by the State
Government of Tami] Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Pachaiyar Irri-
gation Scheme in Tamil Nadu has not
been approveq by the Planning Com-
mission so far. Tamil Nadu Govern-
ment have intimated that they have
dropped this scheme on account nf
ecological considerations,

(b) Doeg not arise,

Modernisation of Cauvery Delta Canal
with World Bank Assistance

6530, SHRI K. RAMAMURTHY:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether the Centre hag accepted
the proposal for medernisation of
Cauvery Delta Canal with Worlg Bank
assistance;

(b) whether tliere has been no
agreement on this proposal petween
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Tamil Nadu, Karnataka, Kerala and
Pondicherry; and

(c) if so, how the Centre propose
implement thjs scheme ®ith World
Bank assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRIL
Z. R. ANSARI); (a) No, Sir.

(b) No, final agreement has so far
been reached petween the State Gov-
ernment concerned, on the sharing of
Cauvry waters,

(e) Does ot arise,

Implementation of Integrated Wuorur
De:velopiment Programme

6531. SHRI M. RAM GOPAL
REDDY:
SHRI CHINTAMAN] PANI-
GRAHI:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that the
amount given to the Siate Govern-
ments under the Integrated Rural
Development Programme wa lying
unspent with the States:

(b) what amount wag sanctioned to
each State; and

(c) whether the Centre hag issued
any guidelineg to the State Govern-
mentg to step up the implementation
of the programme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
{(SHRI BALESHWAR RAM): (a)
Yes, Sir.

(b) A statement showing the amount
sanctioned by the Government of
India under (ntegrated Rural Deve-
lopment Programme during 1978-79
ang 1979-80 is attached,

(c) Yes, Sir.
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Programms

yiatemeny l'ua’i':a::'ug the total amount refeased by Government of India for ;RDP dw i, 1978-75 und

Sl. No. Name ¢f the State’lT’s

2.

10.

12,

13.

20.

1.

22,

23,

24.

Andhra Pradesh
Assam

Bihar

Gujarat

Haryana
Himachal Pradesh

Jumiru Kashmir
Karnataka
Kerala

Madhya Prad: sh
Maharashtra
Manipur
Meghalaya
Nagaland

Orissg

Punjab
Rajusthan
Sikkim

Tamil Nadu
Tripura

Uttar Pradesh

Wist Bengal
UNION TERRITORIES

A and N. Islands

Arunachal Pradish

1979-8o

tmaunt released by the Govt. of

India
1978-79 1979 8o Total

59755 42789 1025 44
132" no 70 0n 21100
1031- 8o 560-79 1592 59
23670 252749  489'19
165+ 45 12e.20 286« 7
16 40 732 169- 6o

fi6. 6g 5447 132.07

256- 3¢ 215°'b5 47195
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h70s 988093  ug5-08
44380 35578 j09 50
36 g0 20" JU B 1w
35'bs 120 4835
65- Lo 30 00 115-0Y
34365 34210 68595
25300 152 37 405' 77
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5 o0 7' 50 12: 50
54630 479'60 1025-g"
35- 00 14 55 49°55
f104-15 98795 z2092:10
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2300 105 33 50
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Prospects of Inland and Marine
Fisheries in West Bengal

6534, SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
of the prospects of inland and marine
fisherieg of West Bengal;

(b) if go, the fact thereof; and

(c) the measures taken by Gov-
ernment in regarg thereto?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir,

(b) West Bengal ig the largest in-
land fish producing State in India
accounting for one-third of the in-
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land fish production of the country.
West Bengal with 7 lakh hectareg of
inland fisherieg and 64 KM of marine
coast line has good prospectg further
for development of fisheries, The
estimated potential resources of the
upper east coast off West Bengal and
Orissa ig about 0.75 million tonnes.
(c) For development of inland
fisheries, and Inlang Fisherieg Pro-
ject with World Bank assistance is
already under implementation in 11
districty of West Bengal A number
of prackish water fish farms are pro-
posed under construction with assis-
tance from International Fung for
Agricultural Development (IFAD)
and Government of India, For geve-
lopment of marine fisheries, fishing
harbourg at Roy Chowk and .5 jetty
at Namkhana are nearing completion,
Exploratory gurveyg are being carried
out with Calcutta as a base to assist
the development of marine fisheries.
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Shortage of Chemical Fertilizers

6538 SHRI D, L. BAITHA: Will the
Minister of AGRICULTURE be pleas-
ed tg state:

(a) whether India ig facing acute
shortage of Chemical fertilizerg for
agricultural purposes:

(b) whether it is also a fact that
there are a good number of indigen-
oug waste materials which can be
made good Uge of the fertilizers;

(¢) whether animal bone, which is
available in plenty in the State of
Bihar due to heavy deaths of cattle
is considered to be the best material
for chemical fertilizefS and if go, whe-
ther Government propose considering
setting up of bone crushing mills in

APRIL, 6, 1981 _, Written Answers ang

all the areag where animal bone is
available inplenty; and if s0, the loca-
tion of such mills; and

(d) whether the present bone
curshing factory at Bathnaha in the
District of Purnea f Bihar States is
functioning to its full capacity; and if
not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURA], RECONSTRUCTION

(SHRI R. V. SWAMINATHAN):
(a) No, Sir.
(b) Yes, Sir. The locally available

waste materials are being useq for
manurial purposes.

(c) Yes, Sir, Animal boneg can be
suitably processed for production of
bone meal which can be used ag a
phosphatic fertiliser in acidic goils.
The Government hag no proposal
under consideration for getting up of
bone crushing mills,

(d) According to the information
received from the Government of
Bihar, it appearg that one private
factory at Bathnaha has been closed
since July, 1979 as it could not market
ity product.

Telephone Service in North Eastern
Areas

6539, DR, R. ROTHUAMA: Will
the Minister of COMMUNICATIONS
be pleased to state.

(a) the total number of telephones
both private and Government so for
installed in Mizoram, Meghalaya, Tri-
pura, Manipur, Nagaland and Aruna-
chal Pradesh upto date;

(b) the Central schemes to improve
and expand the telephone services in
these North Eastern areas; ang

(c) whether the Center has a sche-
me to provide all sub-divisional towng
in Mizoram with a telephone service
and if so, when it would be imple-
mented?

THE MINISTER OF STATg IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
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(a) The State-wise working connec-

given below:—
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(b) Schemeg for improving tele-
phone services, envisaging replace-
ment of manual exchangeg by auto-
matic exchanges, expansion of exist-

State Total number of ing exchangeg and provision of Mic-
e L rowave|UHF|Satellite links, are indi-

31-3-1981 cated in the annexed statements.
R"wmm 754 (c) out of 9 sub-divisiona] head-
Tnc-‘gpur:"al . ~ quarterg in Mizoram, five towng are
Manipur . 2130 already having telephone gervice. The
Nagaland 2248 remaining four placeg are likely to be
Arunachal Pradesh 941 provided with telephone service

— —— — during the 6th Plan period,
Statement I
Developments planned for main telephone exchangesin N.E. Region.
(Mizoram, Manipur, Tripura, Nagoland, Meghalaya and Arunachal Pradesh)
Exchange Expansion  Likely Remarks
commissioning
1 Agartala 2100 Lines 1g81-8z New automatic

300 lines  1982-83 exchanges to
replace manual

exchange.

2. Imphal 2100 lines  1982-83 Do.

3. Jowai 200 lines  1982-83 Do.

4. New Itanagar 400 lines  1982-83 New exchange.,

5. Aizawal 200 lines  19B81-82 Expansion  of
existing exchange

6. Dimapur 200 lines  1982-83 Do.

7. Dharmanagar 100 lines  1982-83 Do.

8. Shillong 1000 lines  198i-82 Do.

%.B.—In addition demands at %maller exchanges are continuously reviewed.  As and when
the demands build up expansions of the exchanges are planned.



'

wrirten Answers

Statement—II

APRIL 6,

Sthemes  for development of Long Distance
Communications in N.E. region (Mitoram,

Manipur,

Tripura, Nagaland,

Meghalaya

and Arunuchal Prodesh) during the 6th Plan
period

A. Microwave

1. Shillong-Silchar-Agrtala
2. Jorhat-Dimapur-Kohima-

20.

21.

23.
24.

25.

Imphal

UHF.

. Tura-Dhubri-Coochbehar.

. Shillong-Nongstain-William-

nagar.

. Shillong Jowai.

. Silchar-Aizawl-Lungleh-

Saiha,

Kaul-braKhowai-Agartala.

. Agartila-Radhakishorpur.

Dimapur-Diphu.

. Kohima-Zhakhama.

. Kohima-Phek.

. Kohima-Wokha-Zunebhoto.
. Mokolchung-Tuen T:ang.

. Imphal-Tamenglang.

. Imphal-Karong.

Imphal-Ukhrool.

. Imphal-Chandel.
. Imphal-Chura-Chandpur.
. Bomdila-Tezpur.

. North Lakhimpur-Itanagar.

North Lakhimpur-Zero
Jorhat-Sibsagar-Mon
Dibrugarh- 4ilong.
Tinsukia-Namrup.
Tinsukia-Khonsa.

Tunsukia-Champakhovas=
Tezu,

Ghampakhova-Passighat.

Wideba nd.

Narrow
band.
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26. Wokha-Mokokchung.

27. Doporizo-Zero.

28. Anini-Passighat,

29. Sepa-Itanager.

C. Earth Stations for Satellite communications at s

1. Aizawl-(already commis-
sioned)

Ttanagsr
Imphal.

Kohima.

G

Agartala.

Repairing of Lord Jagannath Temple
at Puri

6540, SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that th
temple of Lord Jagannath at Puri
Lord Jagannath Temple Complex is
one out of 66 Centrally protected
monuments of Orissa;

(b) if so, whether 12 big stones had
fallen out of the main temple of
Lord Jagannath in the first week of
March. 1981; and

(c) if so, the reasons thereof and the
action taken by the Central Govern-
ment in this regard?

THE MINTSTER OF EDUCATION
AND BSOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) The Jagannath
temple at Puri jg a centrally-protect-
ed monument.

(b) Eight fragment; of cracked

and loose stones have fallen,

(¢) The facing stones on removal
of plaster were found in a highly-
shattered condition. Eight pieces
from this shattered part fell down.
The Archaeolngical Survey of India
is taking steps to gtabilize the maso-
nry io arrest further damage.
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Amendment to Urban Land Ceilings
Act

6541, SHRI R. K. MHALGI: Will
the Minister of WORKS AND
HOUSING be pleaseq to state:

fa) whether it is a fact that Gov-
arnment have decided to amend the
Urban Land (Ceiling and Regula-
tion) Act, 1976;

(b) if so, when Government is
likely to introduce the Bill; and

{c) what are the main features of
the amending Bill?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARA'N SINGH): (a) No final deci-
sion has been taken so far.

(b) & :d (c) Do not arise.

Non-Receipt of S. B. Pays Book and
non-availakitity of Stationery in
Dahanu, District Thane

6542, SHRI R. K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Superintendent of
Post Offices, Thane (West) Division
has received complaints about non-
receipt of S. B. Pasg Book, non avail-
ability of stamps, Inland letters,
Postcards, envelopeg etc. in the
month of January, 1981 from Sec-

/retary Bharatiya  Janata Party,
Dunanu, (Thane District); and

(b) if so, what action has been
taken in this connection?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b) Yes, Sir. A complaint
from Shri R. S. Gokhale, Secretary,
Bharatiya Janata DParty, was received
on 12-1-1981 which, among other
thinpgs, complained of non-receipt of
SB pass book of account No. 2996492
in the name of Shri M. R. Padgaon-
kar. The pass book was delivered to
the depositor on 12-1-1981.

CHAITRA 16, 1903 (SAKA)
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The production of postage stamps
and postal stationery has not been
able to keep pace with the increas-
ing demands for various items. This
results in shortage of some items in
some of the Post Offices. A number
of measures (detailed in the an-
nexure) have been taken to increase
the production and to improve the
distribution of postage stamps and”
postal stationery.

sStatement

1. An Inter-Ministerial Co-ordina-
tion Committee of senior officers of
Department of Economic Affairs,
Ministry of Finance and P & T De-
partment has been consiituteq to
oversee the production of postags
stamps and postal stationery and to
suggest measures to increase the
production.

2 Steps have been taken to  im-
crease the machine capacity to aug-
ment the production of stampg and
stationery in India Security Pre-=
Nasik.

3. A second Security Press is being
set up at Hyderabad to augment the
supply of items of postal stationery.

4. A Liaison Officer has been ap-
pointed at Nasik to losely liaise with
the India Securi'y Press, the Rail-
ways and other authorities fo-
speedy distribution of stamps,

5. For better deployment of avail-
able stock, the Department is pro-
gressively taking over stocking and
distribution functions frofm the state
treasuries.

6. The number of definitive stampe
of higher denominations has been
increased from 50 to 70 stamps per
sheet so that with the same effort
larger number of stamps are prini-
ed.

7. Use of Franking Machines ig
being encouraged by providing more
facilities including & rebate of 1.5°
per cent of the total value frankerd,
to users of the machinei.
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8. Wherever necessary, local
manufacture of blank Inland Letter
Cards and Envelopes is resoried to
by the Postmasters General to meet
the public demand.

9. Sale of stamps through licensed
vendors has been temporarily sus-
pended excepf in réfivte, hilly and
backward areas o prevent unethical
practices.

Recruitment of Kesearch Associates by
. NCERT

6543. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EDUCA-
FION AND SOCIAL WELFARE be
pleased to state:

(a) how many of the existing
Port-Graduate-Teachers in the
Mational Council of Educational Re-
nearch and Training have been re-
'ruited as Research Associates;

(by how many of the exisling
Post-Graduate-Teacherg have not
been taken as Research Asiociates;
and ¥

(¢) what are the chances of those
referred to in part (b) above for
getting Research Associate Posis?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
4. B, CHAVAN): (a) All the 386
Post Graduate Teachers in the
NCERT have been redesignated as
Research Associates, The scheme of
Research Associates is not applicable
to Regional Colleges of Education.

(b) There ig no Post Graduate
Teacher covereq by the scheme of
Research Associates who has not
been taken as Research Associate in
‘the NCERT.

(c, Does not arlse,
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Conversion of Post.Graduate Teachers
of National Institute of Education into
Field Adviserg

6544. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether a decision was taken
to convert the post of Post-Graduate
teachers working in the National
Institute of Education, Delhi func-
tioning under the National Council
of Educational Research and Train-
ing, New Delhj to that of Field Ad-
visers;

(b) if so, whether the said de-
cision was dropped later on; and

(c) if so, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRIL
S. B. CHAVAN): (a) No. Sir.

(b) and (¢) Do not arise

Bamboo Tube-well Technology

6545, SHRI S. M. KRISHNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have
drawn any lesson from the case of
the bamboo tube-well which has an
enormoug potential for research and
development to adopt technologies
to highly specific sets of conditions;

(b) if so, what;

(c) how far the bamboo tube-well
technology and associated innova-
tions have been developed and tried
in the country; and

(d) the outcome of the study of
bamboo tube-well economies?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Research on the adaptability of
bamboo tube-wells has been under
progress under the I.CAR. All
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India Coordinated Project on
Optimum Utilisation of Ground
Water through Wells and Pumps, at
the Regional Centres at Punjab
Agricultural University, Ludihana;
Govind Ballabh Pant University of
Agriculture and Technology, Pant-
nagar, Jawharlal Nehru Krishi
Vishwa Vidyalaya, Jabalpur and
Indian Institute of Hydraulics and
Hydrology at Poondi (Tamil Nadu).

(b) The findings are as follows:—

(1) Adoption of nylon ropes in
preference to coconut coir rope as
enveloping material on bomboo
tube-well screens;

(2) Simplified procedure in the
drilling of bore holes for jnstalling
.bamboo tube-wells;

(3) Coating of the iron rings of
the bamboo framework with alu-
mumum paint angd black water
tank pant to increase the life of
the bamboo screens.

(c) The work on the technology
and associated innovations is still
under progress at the above-men-
tioned centres.

(d) It is observed that bamboo
tube-well screens are least expen-
sive among the screens available in
the market. However, their use is
essentially limited to deltaic areas.

=cheme for Traasfer of Telephoneg to
. Actual Users

6546, SHRI R. R. BHOLE: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the
scheme for transfer of telephoneg to
actual users of telephones on com-
pliance of certain requirements and
payment of transfer fees was re-
versed during the Janata Rule:

(b) whether Government have re-
ceived representations that this is
not resulting in loss of revenue to
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Government but also in corrupt prac-
tices and hardships to telephone
users;

(c) if so, whefher Government
propose to revise this scheme; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNCA-
TIONs (SHR] KARTIK ORAON):
(a) No, Sir. Transfer of telephone
is permitted subject to certain con-
ditions, on payment of transfer fee
of Rs. 100. Thirq party transefer
was however stopped from 1-6-1977.

(b) No. Sir.
(c) Does not arise.

(d) The third party transfer
policy was resulting in malpractices.

Admission of SC/ST Candidates in
L %

6547. SHRI R. R. BHOLE: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether it is a fact that in
the Indian Institute of Technology
Direct adminssion of Scheduled Caste
and Scheduled Tribe candidates re-
ceiving more than 50 per cent marks
was also made till 1978-79 in addi-
tion to admissions through the Joint
Fntrance Examination;

(b) whether this practice of direct
admission of Scheduled Caste «nd
Scheduled Tribe candidates has been
discontinued from the year 1979-80
and they are now admiited only
through the Joint Entrance Exami-
nation with the result of sharp fall
in admission of such candidates;

(c) if so, whether Government
propose to revive the earlier prac-
tice: and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes, Sir.
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(b) The practice of direct admis-
sion of Scheduled Caste and Schedul-
ed Tribe candidates has been dis.
continued from the year 1978-79.
T.us las been naturally resulted in
fais o wunussion of such candidates.

(c) No, Sir.

(d) The Bcheduled Caste and
Scheduled Tribe students admitted
directly, were found unable to cope
up with the course work in spite of
various academic concessions and
support.

Request for Central aid for Land
Reforms in Karnataka

6548. SHRI JANARDHANA POO-
JARY: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state;

(a) the amount proposed to be
given by the Union Government
during 1981-82 for land reform
schemes in Karnataka;

(b) whether State Government of
Karnataka has sent any proposal for
more financial assistance for the
purpose during 1981-82; and

(¢) if so, the details thereof and
reaction of Government thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
Central assistance is presently given
to States for implementing the Cen-
trally sponsored scheme of financial
assistance to assignees of ceiling
surplus land which is in operation
since 1975.76. Allocation to each
State under the current year will be
worked out after the budget is
voted.

(b) Not yet, Sir.

(¢) Does not arise.
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Connection of District Headgquarbers
with State Capital of Karnataka by
S.T.D. System

6549. sHRI JANARDHANA POO-
JARY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have for-
mulated a plan to connect al] the
District Headquarters with the State
capital by STD system; and

(b) if so, the names of the District
Headquarters which are likely to be
connected with the State Capital of
Karnataka by STD  system during
1981-827

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir,

(b) Chitradurga a District Head-
quarter in Karnataka ig likely to b.
connected by STD system with Ban-
galore during 1981-82.

Central Team to Haryana due to Loss
on Account of Floods

6550. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
AGRICULTURE be pleased to state.

(a) whether Government of Haryana
have gpproached the Centre to send
a Centra] team to make an assess-
ment of losg on account of floods in
the State; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) At the request of the G v-
ernment of Haryana a Central team
visiteg the flood affecteq areas, from
the 12th to the 15th and again on the
19th August, 1980, On the basis of
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the report of the Centra] Team and lakhg on account of the following
the recommendations of the High items of relief, rehabilitation, repair
Level Committee on Relief thereon, ang restoration of public workg for
the Government of India approved a purposeg of grant of Centra) assistance
ceiling of expenditure of Rs. 524.20 during 1980-81:—
(Rs. in
lakhs )
M. RELIEF :
(i) Purchase of m dicines including vaccines. . 1 2000
(ii) Puechase of bleaching powder for disinfection of drinking water 3° 00

(iii} Mass vaccination and veterinary aid to the cattle, livestock, poultry

units ete, ' 20° 00

ToraL (A) 43-00

i, REHABILITATION : -
(i) Subsidy fir r-pair and r-con-tructi -n of houses demaged by floods @Rs. 200/-

for a fully damaged house and Rs. 100/- for a portially damaged hou-e. 446

(i) De-wat-ring operation of (looded fields. . . 150" 00

fiii) Sub.idy on transportati 1 of paddy seedlings and upply of Toria seeds. - 1'05

(iv) Sub idy to small a 1d marginal farmers only @25%and 33-1/3% respectively for :

(a) Supply ofcertifis.] wha it sceds..

(b) supply of czrtified wheat sexds of ther rabi crops. ' 40° 00
(e) Fertilisers : : : 25- 00
(v) Subsidy @50% of the cost for clcarance of sand cast lands, | . ' 3-75
(vi) Sub-idy to small farm-rs 011y for repair of tubewells and pumpsets damaged by
{loods. 500
Total (13) - 1% .-r‘i-

Q. REPAIRIRESTORATION OF PUBLIC PROPERTIES D.AMAGED BY FLOO DS

(i) Irrigation and {lood Control Works ;

(a) Embankments 3 3 ! 15° 00
(b) Spurs{studs and stone-pitching of embankments opposite village abadis . 3000
{c) Ring bundhs and cut off bundhs. . : 50° 00

(d) Damaged portion of Satluj-Yamuna link canal and other canal systcms and
removal of slush from canal beds. . . - 55" 00

(ii) Rest ration of road formitions and rep.irs to road crust. : 50° 00
(iti} Public Health stuctures . . 5 : 20 00
(iv) School buildings in the sural areas : - . . ' 20° 00
{v) Fish Ponds : ' . 2 . . 2 00
(v) Properties of Haryana State Electricity Board. . : . : 10 OD_
Total (C) e ™
Grand T'otal (A4B4-C) iy ol
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Development of Rural Industrisy in
Haryana

6551. SHRI CHIRANJI LAL
SHARMA. Will the Minister of
RURAL RECONSTRUCTION be
pleased to state:

(a) whether Union Government
have any scheme for the development
of rural jndustries in Haryana; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) Yes
Sir.

(b) The following schemeg for the
development of rural industries in
Haryana are under operation:

(i) Industrieg componi'nt of the In-
tegratey Rural pevelopment Pro-
gramme, This is a scheme launched
by the Central Government, Accord-
ing to the present pattern, 100 fami-
lies belonging to the target families
of people below the poverty line are
being identified eviry year ‘for assist-
ance in each dev«lopment block,
These are given training. credit gub-
sides and assistance for raw mate-
rials and marketing. The number of
families benefited upto 31st August,
1980 was 2685.

(ii) Training of Rural Youth for
Self Employment: This ig another
scheme launched by the Central
Government to give voca‘ional train-
ing to rural youth so as to enable
them to take to self-employment, 40
youth between the zges of 18 and 33
are taken up from the identified tar-
get group families in each block. The
number of youth trained upto Feb
ruary 1981 wag 5628 OQOut of thess,
2260 (upto August 1980) werg report-
ed to have become self-employed,
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(iii) The District Industrie; Cen-
treg (DIC) programme was launched
to provide a focal poing, for promotion
of small cottage and village industries
and to provide all services and sup-
port to the decentralised industrial
sector under a single roof.

During the period from April, 1980
to January, 1981, 4598 units were set
up in all the districts in Haryana
providing additional employment to
the extent of 14,022 persons,

(iv) Government of India has also
formulated the Rural Artisang Pro-
gramme (RAP) which now constitute
a part of the DIC programme  The
programme envisages tiraining for
artisans in rural areag gnd provides
subsidy for tool-kits and plant and
equipment,

Works taken Under Nationa] Rural
Employment Programme in Haryana

6552. SHRI CHIRANJI LAL
SHARMA:. Will the Minister of
RURAL, RECONSTRUCTION be

pleaseg to state:

(a) the number of works taken up
by the Government of Haryana
under the ‘Food for Work Pro-
grammeg gince the commencement of
thig programme; and

(b) the details of work done till
now?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b) A detailed statement regarding
the work done iri Haryana based on
the reports receiveg till date is on-
closed.
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Statement
Statement showing the wark done in Haryana under Food for Work|National Rural Emplotment

Programme

—

Ttems

Physical asuets

created during  the

year 1977-78 to 1980

81 (upto srptember
1980)

1. Area covered under roil conscrvation (Heet.) 5372
2. Area brought under irrigation through ma jor/minor irrigation works (Hect) =563
3. Arca made cultivabl- through flood protection (Hect)) 25546
4. School Buildings constructed (*os.) 841
5. Panchayal Ghars/Community Hall. constructed  %o0s.) . . 475
6. Road work maintained fimproved (Km . 774
7. New road constructed (Kins.) . 5951
8. Construction of Int-rinediate main drain, , field channels and land levr lling
ewc. in irrigated command areas (Heat) 253

9. Other Works 7450

Lift Irrigation Projecty in Haryana
Financed by Central Government

6553. SHRI CHIRANJI LAL
SHARMA. Will the Minister of
IRRIGATION be pleased to state:

(a) the number of lift irrigation
projects in Haryana financed by th,
Government of India;

(b) the names of projects;

(¢) 'fundg allotted for these projects;
and

(d) the detailg of work and achieve-
ment, of the target?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI). (a) No lift
irrigation project in Haryana ig being
financeq by the Government of India.

(b) to (d) Do not arise.

Construction Work of Alaudi Dam

6554 SHRI Z. M. KAHANDOLE:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether Government are aware
of the fact that the construtcion work

of the Alaudi Dam in Nasik Taluka of
Maharashtra has been glowed down
for want, of fundg although the projec!
is in tribal area and also ig going to
benefit the S.T. Agriqulturists; and

(b) if so, whether the Govern-
ment of India have any plan to help
the Government of  Maharachtra,
with a view to expedite completion
of the works and give the benefits t.
the tribals at an early date?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARI): (a) Construc-
tion and financing of irrigation pro-
jectg is the responsibility of the State
Governments. Inadequacy of fund
for the construction work of Alavdi
Dam in Maharashtra hag not come to
the notice of the Government of India

(b) Does not arise,
Radio Telephone Link between
Ghumarwin and Bilaspur

6555. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it has been decideq to
provide radio telephone link between
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izhumarwin and Bilaspur in Himachal
in view of the disruption of telecom.
facilities between these two placeg by
the power parallelism caused by the
high tension transmission lines of
PSEB; and

(b) if so, the likely date by which
thig decision would be implemented?

THE MINISTER OF STATg IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(8) No, Sir. However a wirelesg Tele-
graph system hag been approved be!-
ween Ghumarwin and Bilaspur for
installation in 1981-82,

(b) Doeg not arise.

Central Aid for Rural Roads

8556. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of
RURAL RECONSTRUCTION be pleas-
ed to state:

(a) whether the Central Govern-
ment provide financial assislance in
form of grants in the Stateg for pro-
viding rural roads;

(b) if so, the amount given to each
one of the State; and Union territories
for thig purpose quring the last thres
vears; and

(c) the provision for these items
during the Sixth Five Year Plan,
State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM). (a) No,
Sir.

There is no Central sector schemie
which envisages assistance in the
form of grants to the States for rural
roads. The rural roads programme
which forms part of the Minimum
Needs Programme is in the State
sector and provision for this is made
in the Plans of the States and Union
Territories,

(b) and (c): Do not arise.

Grants ot States for Providing
Drinking Water

6557. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to gtate:

(a) whether his Ministry provide
financial assistance in the form of
grantg to the States for providing
drinking water; and

(b) if so, the amount given to each
one of the States gnd Union Terri-
torieg 'for this purpose geparately
during the last three years including
the financial year 1980-817

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Financial assistance in
the form of grants-in-aid ig provided
under the Centrally Sponsoreq Acce-
lerated Rural Water Supply FPro-
gramme to the Stateg to cover identi-
fied problem villages,

(b)Y A Statement ig attached,

Statement

CENTRALLY SPONSORED ACCE LERATED RURAL WATER SUPPLY
PROGRAMMF¥,

Funds released to States/U.Ts in 1978-79 1979-80 ang 1980-81.

4.No. State/U.T

1. Andbra Pradesh |

2. Assam. . R

(Rupees in lakhs)

1978-79  1979-80  1980-8:

351r00 21560  436-23

149 57 32315 427- 11
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(Rupees in Lakhs)

—— e = e

$. Mo, Saatef/U.T.

3. Bihar

4. Gujarat

5. Haryana

6. Himachal Fradesh
7. Jammu & Kashmir

8. Karnataka

9. Kerala

10. Madhya Pradesh

11. Maharashtra

12. Manipury

13. Meghalaya” .

14. Nagaland

15. | rissa

16. Punjab

17. Rajasthan .

10, 4ikkim

19. Tamil Nadu

20. Tripura

21, Uttar Pradesh

22. West Bengal .

23. runachal Pradesh

24. Goa, Daman & Diu

25. Alizoram

26, Pondicherry

27.° Andaman & Nicobar

28, Delhi

1978-79 1979-80  1980-81

TOTAI

504'20 680 45 50336
260- 85 127 Ho 358 50
200-79 26019  357°09
425°12 39286  561°77
200 o0 182 05 314.75
107" 70 69 o0 248- B
.278-00 2B2- 35 330- o8
290°00 35715 69000
403'97 37830 664:00
53'57 5355 106 03
103° 77 111 6o 149° 00
Y7 W 3957  150°00

21800 209° 00 307"

8

174 GO 68- 40 128" g5
353" 27 205" 00 559 10
43.13 26 on 19° 50
408 00 210 37 506+ 00
113 50 a7 15 11244
'17" 59 799 55 51" 95

535 01 672:72 443 50

32000 4620 35 00

' 50 1 g3 11- 46

18- 50 19 05 26 25
1700 127 U0 7 omi
18- 5o 15 50 G0
1400 1310 13" 50
g0l 46 ol 61 842438

Note: 1. Figureg include funds released for Monitoritlg and Investigat Cell
to the various States, (Rs. 97.02

in 1979-80 and
2. In  1980-81, an

Rs, 33.05
additional

was incurred towards the

rigs obtaineq for

339 LS—8,

drought

lakhg in 1978.79,) Rs. 7831 lakhs
lakhs in 1980-81)

expenditure of about Rs. 15 crores
cost anq related expenseg of drilling.
affecteq States.
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Completion of Ban Sagar Project

6558, SHRI MARTAND SINGH:
‘Will the Minister of IRRIGATION he
pleased to state by what time the Ban
Sagar Project which ig meant to cater
to the irrigation needg of large areas
in Madhya Pradesh and Uttar Pra-
desh is expected?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): The Bansa-
gar Dam ig programmed to be com-
pleted upto crest level by June, 1985
and upto full keight by June, 1987,

Madhya Pradesh Government ex-
pect to complete the work of Canal
system in their territory by March,
1989,

The work of canal system ip Ullar
Pradesh ig expected to be completed
by March, 1990.

Wireless Stations in Andaman apd
Nicobar Islandg

6559, SHRI MANORANJAN BHA-
KTA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) how many civil wireless stationg
are working in the Union Territory
of Andamap and Nicobar Islands and
since when Station-wise;

(by whether it is a fact that civil
wirelegs stations, particularly at Maya.
bunder, mostly remain inoperative;

(¢) if so, the reasong thereof; and

S1.No. Year

1. 1977-78
2. 1978-79
3- 1979-80
4. 1980-81(upto Feb. 1981) . .

APRIL 6,
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(d) how many telegramg received
by civil wireless station at Mayabun-
der since last three years; and how
many of them were telegraphed and
how many were posted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 KARTIK ORAON). (a) Five
P&T Wirelegg stations are working in
the Union Territory of Andaman and
Nicobar Islands from the dates ijndi-
cated against each:—

(i) Port Blair—Prior to 1—4T7.
(ii) Car-Nicobar—Decerober, 1969
(iii) Compel bay—February, 1972

(iv) Mayabunder—March, 1972,
(v) Rangat—March, 1977.

(by and (c) No, Sir. However, the
wirelesg stations including Mayabun-
der sometimes remain inoperative
The main reaons are:

(i) Commercial Power Supply fai-
lures.

(ii) Shortage of diesel supply for
the standby engine alternators,

(iii) Difficulty and at timeg delay
in rectification of faults partly due
to inadequate transport facilities
betweep, the islands .

(d) Detailg of the telegrams received
by Mayabunder wireless station from
197778 onwards, telegraphed and
posted are given below:—

Messages  Telegraphed Sent by

received post
2924 2098 228
. . 2802 1759 T4y
2256 1282 T

1692 763 Gig
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NMR Mazdoors under Regular Estab-
lishment of Andamans

6560. SHRI MANORANJAN BHA-
KTA: Will the Minister of WORKS
AND HOUSING be pleased to state
whether it ig a fact that all the NMR
Mazdoorg who worked for more than
five years in the Union Territory ol
Andaman and Nicobar Islands under
the P. W. D, have been brought under
regular establishment?

THE MINISTER O PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): The Government has pot
taken any view in the matter.

%chemes under National Rura! Empioy-
ment Programme in Andamans

6561, SHRI MANORANJAN BHA-
KTA: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) the number of schemes which
have been formulated under the
National Rural Employment Prog-
ramme in the Union Territory of
Andaman ang Nicobar |slandg upto
10th March, 1931 village-wise;

(b) whether the Union Government
have received ful} account of the rice
distributed under the Food for Work
scheme upto December, 1980 from the
Uniop Territory of Andaman and
Nicobar Islands, and if not, what
action Governmen{ propose to take in
this regard; and

(c) whether the persong working
under the Food for Work scheme are
fully paid. if so, when the last pay-
ment was made and what was the gap
between the work done and the wages
paid?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
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RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) Information
regarding number of schemes formu-
lated/executed under National Rural
Employment Programme in each
State/UT is not being collected. In
fact, effort in the collection of this
information ig not commensurate with
the results likely to be achieved.

(b) Utilisation reportg from Anda-
map and Nicobay Island upto October
1980 only has so far been received.
These reports indicate that more
quantity of rice than released under
the programme has been utilised,

(c) The information ig being collect-
ed and will be laid on the Table of
the House.

Use of Chemical Manure and Animsl
Manure

6562. SHRI T. R. SHAMANNA: Will
the Minister of AGRICULTURE be
pleased tp state:

(a) whether the country is self
sufficient in chemical manure; and

(by considering the high cost of
chemica] manure whether Government
have takepn steps to help and en-
courage ouy agriculturists to use local-
ly available anima] manure plant
(green) manure etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) Yes, Sir. Emphasis ig being
laig on development and utilisation of
local manuria] resources in the coun-
try through inter alia rural and urban
composing, green manuring and ins-
tallation of biogag plants,
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Proposal to raise the Quota of Kero-
sene Oil and Coal Supplied on Ration
Cards

6564 SHRI JITENDRA PRASAD:
Will the Minister of CIV]IL, SUP-
PLIES be pleascd o -tate:

(a) whether Government are aware
of the fact that monthly quotz of
about ten litre of Kerosene Ojl and
30 Kg. of coal to a family with more
than four members js being supplied
on ration cards-holders of Uttar Pra-
desh, Haryana, Himachal Pradesh
and Delhi which ig too adequate to
meet the fuel requirements for j
month ag a result of which they are
subject to great hardship and incon-
¥enience; and

(b) if so, whether Government pro-
pose tp raise the monthly quoty to
least 30 litreg from the present 10
litres and that of coal to 50 kg. with
a view to remove the unbearable
hardships of house-wives caused due
to inadequate availability of these
essentia]l items of daily use?

APRIL 6, 1981
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THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR] BRAJA MOHAN MOHANTY):
(a) and (b) The information is being
collected from the concerned State
Governments and wil] be laig on the
Table of the House,

Plan to Construct Five-Stay Hotel
Shelved in Nehru Pisre, Neyw Delhi

6565, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of WORKS
AND HOUSING be pleased to state:

(ay whether it is a fact that high-
handedness of the top officials of the
D.D.A. coupled with wrangles
among certain influential business-
men has ditched a five-star hotel pro-
ject on a five acre plot in Nehru
Place in New Delhi; and

(b) whether attentio.. of the Gov-
ernment has been drawn to the article
published in Current dated 17-1-1981
at page 3 under the heading ‘Wrangles
dump five-star project’ and the reac-
tion of the Governm:nt thereto?

THE MINISTER Oy PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BFIISHMA NARAIN
SINGH): (a) No, Sir,

(by Yes, Sir, A five-star hotel plot
wag sold for Rs. ore crore. The lease
deeq was duly executed ang register-
ed, Some time back it came to the
notice of the DDA that the purchaser
of the hote] plot wag selling commer-
cial floor space vwithout obtaining prior
permission in accordance with the
termg and conditions of the lease. This
wag disapproved by the D. O A. The
awdtion purchaser hag filed a writ
petition in the Delhi Iligh Court and
the case is now sub-judice

Water facility in F-Block Sudershan
Park (Moti Nagar), New Delhi

6568. PROF. AJIT KUMAR MEHTA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that in spite
of depositing the required charges
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regarding development etc., the resi-
deént of F-block of Sudershan Park
(Moti Nagar), New Delhi have not
been provided the facilities of drink-
ing water;

(b) if so, the reasong therefor;

(c) when the water pipe line will
be laid and connections given to the
people; and

(d) the steps Governmnet propose
to take to expedite the work?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (d) ‘F
Block, Sudershan Park is an unautho-
rised colony in West Delhi. The Delhi
Water Supply & Sewage Disposal
Undertaking provides water supply in
unauthorised colonies on payment of
development charges by the benefi-
ciaries. A scheme amounting to
Rs. 44,681 was prepared for provid-
ing water supply to this area. The
residents of this area (‘F’ Block,
Sudershan Park) have deposited a
sum of Rs. 13,643 as development
charges on 31-12-80. The pipes re-
quired for the work have been col-

lected and the work is expected to
be completed shortly.

Uniformg for D.M.S. and other Emp-
loyees of Public Sector Undertakings
of the Ministry

6567. SHRI L. S. TUR: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government are aware
that contrary to its Ruleg all the
factory and office employees of Mother
Dairy, Delhi are being supplied ex-
pensive clothes including silk sarees
in the garb of uniforms; and

(b) whether Government propose
to extend this facility to other emp-
Jovee~ rf public sector undertakings
of the Ministry and in particular the
employees of Delhi Milk Scheme since
both the Dairies in the capital are
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headed by the same Chairman and
three of the four members of their
Management Committees are also
common?

THE MINISTER OF |STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Factory and office employees of Mother
Dairy which is being run by National
Dairy Development Board, are pro-
vided with uniforms in accordance
with its norms,

(b) There is no such proposal.

Refund to subscribers for non-func-
tioning of Telephones

6568. SHRI R. K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that there
is no provision for making refund
even in case where telephone is out
of order because of the fault of the
Department;

(b) whether it is also a fact that
Division Bench of Gujarat High Court
has suggested in g court petition
before it that DGP&T should propose
some provision or scheme for grant-
ing fund in cases where the telephone
does not function because of the
fault of Department,

(c) il so, what action has been
taken by Government in this regard;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir,

(b) Yes, Sir.

(¢) The proposal regarding rebate
for telephone interruptions of 45 days
or more per quarter has been consi-
dered by the P&T Board and it has
been decided that it will be tried out
on an experimental basis in Ahmeda-
bad Telephone District.
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(d) Does not arise in view of (c)
above.

Conversion of Dr. Rajendra Prasad
House into National Memorial

6569, SHRI HARINATH MISHRA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the house in village
Zeeradi, District Siwan (Bihar),
where the first President of India,
Dr. Rajendra Prasad was born is pro-
posed to be converted into a national
memorial;

{b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE |IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (c)
The Government has no such pro-
posal, No such proposal has been
received from any other quarter
also.

(b) Does not arise.

Rise in price of fertilisers and its dis-
tribution at subsidised Rate

65370, SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the prices of fertilisers
have continued to rise and it is creat-
jng problems for the small and
medium farmers;

{(b) whether Government proposed
to distribute fertiliser on a subsidized
rate to the small and medium far-
mers;

(cy if so, to what extent; and

(d) if not, the main reasons for
the same?

APRIL 6, 1981
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] R. V. SWAMINAHAN): (a)
to (d) The retail prices of statutorily
controlled fertilisers, Ammonium
Sulphate and Calcium Ammonium
Nitrate have not increased after
§-6-1980. At present, fertilisers are
subsidised by the Government of India
as well as by some State Govern-
ments. In addition, subsidy is also
admissible under the intergrateq Rural
Development Programme for small
farmers @ 25 per cent, marginal
farmers @ 33-1/3 per cent and Sche-
duled Tribes particinanty @ 50 per
cent for potassic and phosphatic fer-
tilisers. Besides, special subsidy on
nitrogenous, phosphatic and potassic
fertilisers was permitted on the usual
rate during the year 1979-80 and
1980-81 (from 8-11-1979 to
31-3-1981) in drought alfected areas.
The subsidy was admissible upto Rs.
250 per hectare for the cost of inputs.
Therefore, the question of creating
problems for small and margina] far-
mers presently does not arise,

Construction of Houses for Poor

6571. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of WORKS AND HOUSING be

pleased to state:

(a) whether the Central Govern-
ment js aware that in States, like
Kerala, the most poor class houses
cannot be constructed within the
limit of Rs, 5,000;

(b) if so, whether it is a fact that
the present scheme of HUDCO for
giving loan of Rs. 5000 for economi-
cally weaker sections is not practi-
cable in Stales like Kerala,

(c) whether any representation has
been received to raise the limit of
loan to Rs. 15,000 for the housing
scheme sponsored by HUDCO for
weaker sections.
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(d) if so, what action has been
taken by Government on these repre-
sentations; and

(e) whether Government propose
to raise the loan limit of Rs. 15,0007

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b) The
all inclusive ceiling cost fixed by
Hudco for an economically weaker
section tenement in Urban areas is
Rs. 8,000, including cost of land and
development charges, and in rural
areas Rs. 4,000, excluding the cost of
land and development charges. The
ceiling costs have been fixed by
Hudco keeping in view the repaying
capacity of the EWS beneficiaries
with a loan repayment period of 20
years. Hudco’s experience has been
that it is possible to construct an
EWS tenement within these ceiling
costs, if austere specifications are
adopted by the implementing agen-
cies,

(c) to (e) Representations fromn
various agencies in the State of
Kerala for the enhancement of the
ceiling cost have been received by
Hudco. The Govt. of India have ap-
pointed a group representing State
Govts, Hudco, Planning Commission
etc. to examine the feasibility of
introducing some changes in the
existing pattern of funding by Hudco.

Funds to Khadi and Village Indus-
tries during VI Plan

6572. SHRI B. V. DESAI:

SHR] M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Khadi and Village
Industries Commission have been pro-
vided with sufficient funds during the
Sixth Plan period for the task of
rural development;
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-

(b) if so, the schemes that will be
taken up during Sixth Plan period
for development of Khadi and Village
Industries;

(c) whether any areas have been
earmarked for the development of
Khadi and Village Industries;

(d) if so, the details thereof;

(e) the States in which these indus-
trieg will be taken up; and

(f) how many of them will be
underiaken during the year 1981-827

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(f) The Khadi ang Vilfige Industries
Commission hag been provided with
an outlay of Rs. 480 crorse for the
Sixth Five Year Plan period. It will
undertake the development of Khadi
and 25 village industries. A list of
these industries is annexed. The pro-
grammes and activities of the Com-
mission cover the entire country.
These programmes are estimated {o
generate the total production of the
order of Rs. 622 crores during 1981-82
and Rs, 1,200 crores by the end of
1984-85. Employment likely to be
generated during 1981-82 will be of
an order of 36.5 lakhs persons and
during 1984-85, 50.50 lakhs persons.

Statement

List of Village Industries falling
under the purview of the Khadi
and Village Industries Com-
mission

1. Beekeeping.

2. Cottage Match Industry manu-
facture of fireworkg and Agarbatties,

3. Cottage Soap Industry.

4. Flaying, curing and tanning of
hides and skins and ancillary indus-
tries connection with the same and
cottage leather industry.

5. Cottage Pottery Industry.

6. Ghani Oil Indusiry.
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7. Handrhade Paper.

8. Manufacture of cane-gur and
khandsari

9. Palm-gur making ang other palm-
products industry. T

10. Processing, packaging, and
marketing of cereals, pulses species,
condiments, masalag etc.

11, Mahufacture and use of manure
and methane gas from cowdung and
other waste products (such as flesh
of dead animals, night soil etc.).

12. Lime stone, lime shel] and
other Lime products industry.

13. Manufacture of Shellac.

14. Collection oy forest plants and
fruits for medicinal purposes,

15. Fruit and vegetable processing,
preservation and canning including
pickles.

16. Bamboo and cane work.

17, Blacksmithy.

18. Carpentry.

19. Fibre other than coir.

20. Manufacture of household uten-
sils in aluminium.

21, Manufacture of Katha.

22, Manufacture of Gum resins.

23. Manufacture of Lokvastra cloth.

24, Poly Vastra ‘Poly Vastra’ which
means any cloth woven or handloom
in India from yarn handspun in India
from a mixture of man-made fibre
with either cotton, silk or wool or with
any two or all of them or from a mix-
ture of man-made fibre yarn handspun
in India with either cotton, silk or
woollen yarn handspun th India or
with any two or all of such yarns.

25. Processing of maize and ragi.

Licences for setting up of Vanaspati
and Soyabean Plants

6573. SHRI PRATAP BHANU
SHARMA: Will the Minister of
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that more
than 25 applications for granting
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licenceg for setting up Vanaspati and
Soyabean Solvent extraction plants in
Madhya Pradesh are under considera-
tion of Central Government for the
last twelve months;

(b) if so, the progress till today;
and

(c) reasons for delay in granting
the licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRT BRAJA MOHAN MOHANTY):
(a) to (c) 20 applications for setting
up of Vanaspati plants and 6 for
Soyabean plants in Ma‘dhya Pradesh
were received. As regards Soyabean
plants, in 5 cases letter of [ntent have
already been issued by the Govern-
ment. As regards vanaspati plants,
the matter was awaiting the formu-
lation of a new policy for the licenc-
ing of vanaspati units, and the appli-
cations are presently under consi-
deration of the Government.
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Land acquired by DDA under Reha-
bilitation and Resetilement Scheme

6575, SHRI JAGDISH TYTLER:
SHRI RAM AWADH:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that huge
amounts of unclaimeqd money are ly-
ing with the Revenue Department of
the Delhi Administration being un-
paid compensations for land acquired
by the Delhi Development Authority
under the Rehabilitation and Resettle-
ment Scheme; and

(b) if so, the action proposed by
Government in this regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir. The
amount of unclaimed money in the
revenue deposit as on 28th February,
1981 was Rs. 1,35,46,690.57. The Land
was acquired by Delhi Administra-
tion,

(b) The unclaimed amount is to be
disbursed to the claimants in accor-
dance with the procedure laid down
in the Land Acquisition Act, 1894.
The Delhi Administration had issued
press notification  informing the
claimants to rcceive the money. The
Administration  is disbursing the
amount {o the claimants who estab-
lish their claims.

CHAITRA 16, 1903 (SAKA)

Written Answers 24z
Growth rate of Sugar Industry

6576. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
AGRICULTURE be pleased to state
the overall growth rate of Sugar
industry during the year 1980 as
compared to 1979 with special refer-
ence to sugar mills in Madhya Pra-
desh?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
The installed annual sugar produc-
tion capacity of the country as a
whole has increased from 59.09 lakh
tonnes in the sugar year 1978-79 to
59.91 lakh tonnes in 1979-80 ang the
number of installed sugar mills rose
from 303 to 307. As against this, the
number of sugar mills remained Six
in Madhya Pradesh with installed
capacity of 0.43 lakh tonnes of annual
sugar production during the sugar
years 1978-79 and 1979-80. In Novem-
ber, 1980 (Sugar Year 1980-81) one
new sugar factory has been establish-
ed in the Cooperatives Sector in
Madhya Pradesh raising the number
of sugar mills to Seven and the instal-
led annua] sugar production capacity
to 0.52 lakh tonnes, (Sugar year is
being reckoned from October tp
September each year.

Noise Pollution

6577. SHRI BHIKHU RAM JAIN:
Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether any survey had been
conducted about the noise levels in

different cities in the country,;

(b) whether it is not possible to
contro] noise in the absence of a law
against noise pollution;

(c) whether the sound level meter
and othe equipme~ts for assessing
the quantum of noise are not produc-
ed in the country; and
-

(d) if so, details of steps proposed
to give adequate attention to the
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problem of noise pollution which is
posing a health hazard in the city?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) No, Sir. Noise pollution at pre-
sent, can be controlled by implemen-
tation of the following measures:—

(i) operaling on the relevant
provisions of the Crimina] Proce-
dure Code and the Municipal Laws;

(ii) proper maintenance of vehi-
cles and enforcing the relevant pro-
visions of the Motor Vehicles Acts
to control noise pollution caused by
road traflic,

(iii) taking action under the Fac-
tories Act, 1948 to contro] noise
within factories; and

(iv) maintenance of silence zones,
by the local authorities around
schools and hospitals.

(c) Efforts have been made by
some firms to manufacture and market
noise level measuring equipment in
the country.

(d) Does not arise in view of (b)
above,

Taking over of Coca Cola Export
Corporation, Faridabad

6578. SHRI PIUS TIRKEY: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have
taken over the factory of Coca Cola
Export Corporation in Faridabad;

(b1 if not, what are the problems.
and
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(c) whether any private party can
buy the factory and any such propo-
sal is under consideration?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(2) and (b) Moderp, Bakeries (India)
Limited a Public Sector Enterprise,
have given a firm offer to M/s Coca
Cola Export Corporation to take over
their concentrate and beverage base
manufacturing plant at Faridabad.
The reply from the Coca Cola Export
Corporation ig awaited.

(c) Yes, Sir. Government are, how-
ever, not aware of any such proposal,

Assessment of Employment Oriented
Small Scale Production TUnits in
Nagaland

6579. SHRI CHINGWANG KON-
YAK: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether the Central Govern-
ment had advisedq the Khadi and
Village Industries Commission to
assess and explore the potential for
employment oriented small scale pro-
duction unitg in Nagaland;

(b) if so, the results of their study
in thig regird so far; and

(c) the industrial ventures under-
taken or proposed to be undertaken
there?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL TRECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
to (c) The Khadj and Village Indus-
tries Commission constituted a special
study team in March, 1973 to study
ihe conditions and problems of North-
Eastern s"ates and to recommeng to
the Commission suitable programmes
for being undertaken iy that area. The
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team submitted its report jn May,
1974, wherein it indicated the poten-
tiaj for Industries, which could
be undertaken in Nagaland, This
wug followed by a study under-
taken by a team of officers
towards the end of 1977 with a
view to formulating concrete propo-
sals for the development of this
region. As a result of these studies,
four sheds have been taken into pos-
ses-ion at Dimapur Industrial Estate
and are being utilised for Khadi
Gramodyog Vidyalaya and non-edible
oils and soap demonstration-cum-pro-
duction centre. Both these units are
now functioning. The Khadi Gramod-
yvog Bhavan at Dimapur has also
started functioning, in addition tg the
Bhavang at Kohima and Mokoka-
chung. It is proposed to set up a
muiti-disciplinary training centre
also at Dimapur. A number of units
for processing of cereals and pulses
and for promoting bee-keeping, car-
pentry, blacksmithy, ghani oi] and
gobar-gas have been set up under the
Khadi and Village Industries pro-
gramme in this state.

Recruitment rules for posts of Assis-
tant soil Survey Officerg

6580. SHRI R. R. BHOLE: Will
th« Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that Re-
cruitment Rules were not followed
while filling up the posts of Assis-
tant Soil Survey Officers in the Office
of All India Seil and Land Use Sur-
vey.,

(b) if not, the essentia] qualifica-
tions prescribed for the post of Assis-
tant Soil Survey Officer; and

(c) the details of the employees
with qualifications and experience ap-
pointed as Assistant Soil Survey Offi-
cers since 1lst September, 1976 in All
India Soil and Land Use Survey?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.
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(b) The prescribed qualifications
are as under:

Essential:—(i) Master’s degree in Soil
Science/Agriculture with specialisa-
tion in Soil Science of a recognised
University or Associate of Indian
Agricultural Research Institute in
Soil Science or Agricultura] Chemis-
try with specialisation in Soil Science,
preferably in Soil Survey and Soil
conservation, or equivalent,

(ii) 3 years’ field and research ex-
perience in soil survey and soil con-
servation.

(Qualifications relaxable at the dis-
cretion of the Union Public Service
Commission in case of candidates
otherwise well qualified; in parti-
cular the qualificationg regarding ex-
perience is relaxable in case of candi-
dates belonging to Scheduleq Cas'es
and Scheduled Tribes for posts re-
served for them).

Desirable: (i) Advanced knowledge
in photogrammetry and erial photo-
interpretation.

(ii) Doctorate in Soi] Science/
Pedology.

(¢) Statement is laid on the Table
of the House (Placed in Library.
See No. LT-2303/81).
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Prices of Vanaspati Ghee

6583, SHRIMATI PRAMILA DAND-
AVATE: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) what were the prices of vanas-
pati ghee during 1976, 1977, 1978,
1979, and 1980.

(b) how many times Government
have agreed to the price rise of
vanaspati, what is the current price;

(c) what are the criteria for fixing
up the prices of vanaspati ghee and
which is the body that fixes up the
price;. and

(d) whether Government propose
considering to appoint a price fixa-
tion committee including the econsu-
mers representative while fixing the
price?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR] BRAJA MOHAN MOHANTY):
(a) A statement showing the month
end ex-factory prices of 16,5 kg. tin
of Vanaspati ghee during the years

1976 to 1980 is enclosed.
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(b) and (c) There is no statutory
control by Government on the prices
of Vanaspati, and they are fixed by
the manufacturers from time to time
on consideration of a varie®§ of fac-
tors.

CHAITRA 16, 1903 (SAKA)
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(d) Government had entrusted .the
study of the cost structure of Vanas-
pati to the Bureau of Industrial Costs
and Prices; its report is under exami-
nation,

Statement

Month-ending  ex-factory prices of vanaspati at Delhi

(Rs. pr 165 kg. t.n)

[ty 1977 R 1979 1980 1981

Jan 117.88 155.69 140. 00 140,00 170,175 189192

Feb 109,35 139.25 140,00 14,00 175—178 189—192

Mar 100,94 140.10 140,00 170.00 175—180 192—196

April . 101,67 162.34 140,00 158, 00 175—178

AMav 98 .60 149,45 1,00 155 168 178—181

June 112,55 151.45 140,00 155—168 172—179

July 0o 151.45 140,00 155 -168 196 179

Aug. 118.00 147.90 g0 00 160 -172 176—179

S 118,00 149.58 140,00 16800 171—176

I el 118 00 146,00 140,00 168,00 195—179

SOV, 140.87 140.00 140.00 168 -178 173 176,50

Dec, 145.25 140,00 140,00 170 -t72  173—176.50
“urvey of Consumplion of Eggs (d) the incentives which have been

given by the Central Government for
€584. SHRI G. Y. KRISHNAN; the encouragement and development
SHRI CHINTAMANI ZENA- of poultry farmsg in the country?

Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether the Central Govern-
ment have conducted any survey re-
garding the consumption of eggs;

(b) if so, the State-wise details and
the names of States which are in a
position to become self-reliant to meet
the rezjuirements of their States;

(c) the names of States exporting
eggs to other States; and

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
No such survey has been conducted in
recent years,

(b) While in the absence of restric-
tion on inter-State movement of eggs,
it is not possible to visualise State:
wise self-reliance in regard to eggs.
all State Governments are alive to
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the necessity of accelerating poultry
development programmes,

(c) Mainly the States/UTs. like
Andhra Pradesh, Kerala, Gujarat,
Punjab, Chandigarh, ete, are export-
ing eggs to other States/U.Ts.

(d) Poultry development is essen-
tially the responsibility of State Gov-
ernments, However, Government ol
India have made provision under Spe-
cial Programme for subsidy for setting
up pouliry units as follows:

(i) 25 per cent of capital cost to
small farmers;

(ii) 33-1/3 per cent of the capital
cost to marginal farmers and agri-
vultural labourers; and

(iii) 50 per cent of the capital
cost to the members of Scheduled
Tribe.

2. One-fifth of the profit and gains
from poultry farming subject to maxi-
mum limit of ]s 15,000/- per annum
is exempted from levy of income tax.
This is expected to provide ap incen-
tive to poultry development.

Development of Coconut ang Copra

6585. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether India i= the World's
largest producer of coconut and
copra and itg farming is mainly asso-
ciated with small and marginal far-
mers;

(b) whether the area under coco-
nut cultivation is slowly declining;

(c) if so, the details regarding the
main producer Statey of coconut and
copra; and

APRIL 6, 1981
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id) what steps Government have
taken regarding the development of
coconut and copra as well as the en-
couragement given to the farmers en-
gaged in its cultivation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
India is not the largest producer of
coconut and copra in the World, but
it is the third largest producer. Phi-
lippines and Indonesia are the first
and second largest producers in the
world.

In India coconut cultivation is main-
ly associated with small and marginal
farmers,

(b) There was a decline in the total
area under coconut cultivation during
the years 1977-78 and 1978-79. Again
there wag an increase in area in
1979-80.

(c) The main coconut producing
States are Kerala, Karnataka, Tamil
Nadu and Andhra Pradesh. The area
under coconut in these States, as well
ag the All-Indi: are a figureg from
1975-76 to 1979-80 are given in Anne-
Xure I.

(d) During the Fifth Plan an outlay
of Rs, 214.06 lakhs was made for coco-
nut development. These schemes are
being continued during the VI Plan
period with an outlay of Rs. 420 lakhs
of which the Government of India's
share is Rs. 210 lakhs. The details
of these schemes are given in the An-
nixure 11

A Coconut Development Board for
the integrated development of coconut
industry has been set up with effect
from 12-1-1981 with Headquarter at
Cochin with an outlay of Rs. 100 lakhs
during VI Plan,
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Statement I
Estimates of Area of Coconut in the major States of India during 197 §-76 to 1979-80

Area in ’ooo Heclares

—— ———— .

States 1975-76  1976-77  1977-78  1978-79  1979-80
1. Kerala : x . ; : 692.9 695.0 673.5 6606 613.8
2. Karnataka . 151,1 153.6 155.7 163.9 1663
3. TamilNadu . . 109.9 108.9 109.8 109, 5 114.9
4 Andhra Pradesh ; 40.5 39.3 39.8 39.8 41.3

All-Indias 1069.9  1074.5 1056.5  1055.0  1071.9

#*Includes arca in Other atates.
Statement I
Coconu ¢t Developmen! Programmes diving V1 Plan

L. Particulars of programme Physical targ: t Tutal
financial

outlay.
R, in lukhs

1.Package programm: for coconut development, Area, 1,30,000 Hee- ilo, 1R
tares.x

200N o5, Demons-

Ptraty Pelts.
2. Rejuvenation (Rehabilitation) of disra-ed cocnut Plantation 55,000 Hectares 102,930
in Kerala
' 3. Subsidisrd Distribution of Electric pump sets in Kerala, 3,000 Nos. 17.90
X 11, Extensive cultivation
4- Production and distribution of TallX Dwart serdlinrs (Nos) g.25 lakhs 46,494
5. Establishment of Elite Seed Farm for production of Tall X 40 H-ctar 4.880
Tall seedings lor 3 years upto 1982-83.
6. Estabmlishinent ol Elite Seed farm lor production of Dwar X 540 H-ctare “ik Ly
Tall S-dlings.
Grand Total 420,027
Share of Govt. of India. 210,015

or aroun

figurrs 210
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T;Iews-ltem Captioiteq “Food for Work
Stocks Misused by State Government”
6586, SHRI HARINATH MISRA:

SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI CHITTA MAHATA:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Government’'s attention
has been drawn to the news item
under the caption ‘Food for Work
stockg misused by State Government’

as appeared in the ‘Times of India’
dated 8th March, 1981;

(b) if so, Government's reaction
thereto;

(¢) what are the salient features of
the recommendations of the Progrem-
me Evaluation Organisation of the
Planning Commission on the working
of the Food for work Programme; and

(d) the
thereon?

Government's decision

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b). Yes, Sir. The news item is based
on the final report of the study con-
ducted by the Programme Evaluation
Organisation of the Planning Cum-
mission in August—October, 1979. The
interim report of the evaluaiton came
out earlier in December, 1979. The
report makeg mention of certain irre-
gularities committed in the execution
of works under the Programme and
also records appreciation of the achie-
vements under it.

(c) A statement containing the s.g-
gestiong made in the evaluation study
is enclo' ed.

(d) The deficiencie~ pointed out by
the evaluation study as also the sug-
gestions made for improving the per-
formance of the Programme  have

APRIL 6, 1981
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beenm  communicated to the State
Government for necessary action. At
the Centre also suitable agency for a
close supervision and monitoring of
the programme is being set up,

Statement
Broad Findings:

1. Planning and administration of
the Programme

(i) State level Steering Committees
were formed in all the States. How-
ever, the meetings were not held as
frequently as required in some States.

(ii) Out of 20 districts, district level
Steering Committee were formed spe-
cifically only in 7 districts. In other
districts the already existing district
level committees performed the func-
tions.

(iii) In the matter of planning and
implementation wherever the village
panchayats were fully involved, the
projects were planned generally ac-
cording to the needs of the village
communily. The technical depart-
ments worked in isolation from other
departments and utilised foodgrains
for continuing their normal activities,
There is need for coordination in the
sélection of projects in fixing priorities
and in progress reporting at discrict
level,

(iv) The method of registration of
labourers for employment wag found
only in 5 districts. In the rest 15 dis-
tricts, no specific method of registra-
tion for selection of workers was fol-
lowed,

(v) In 8 districts certain difficulties
were reported in planning and imple-
mentation of the programme. For
example, some of these difficulties
related to lack of planning and courdi-
nation between variou. departments,
non-availability of timely supply of
foodgrains, from FCI, non-cooperation
of local people, lack of availability of
implements and technical know-how
etc, Timely and uninterrupted supply
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would reduce malpractices in distri-
bution of foodgraing to wage earners.

(vi) No financial limits are fixed in
most of the States in undertaking the
various works., However, limits are
fixed for sanction by officials at
varioug levels. Difficulties  werw,
therefore, experienced in getting the
financial sanctions from higher levels.
To avoid reference for sanction by
higher level officials, panchayats either
created assets, which did not conform
or standard norms or they fragmented
the projects and treated each frag-
ment ag a separate project. Il is,
therefore, desirable to streamline the
procedure for speedy sanction of pro-
jects,

(vii}) The working arrangements of
the agencies responsible for the exe-
cution of Food for Work Programme
at the village level has been found
atisfactory on th~ whole.

Progress of the Programme

(i) Foodgrain. released varied from
69 tonnes in Amrelj to 27,740 tonnes
in Jaipur district during 1978-79.
Utilisation ranged from 51.6 per cent
to 100 per cent. Out of 20 districts,

tilisation was 100 per cent in 11 dis-
tricts,

(ii) Additional employment gene-
ated through the Food for 'Work
Programme during 1978-79 over the
previous year per selected household
of the sample villages varied from 3
mandays to 167 mandays. The extent
of additional employment generated
over the last year ranged from 0.7
per cent to 76.1 per cent. The over-
all percentage increase in employment
for all the selected beneficiaries in
the villages investigated was 10.9.

(iii) Additional income generated
during 1978-79 over the previous year
in the sample villages varied from
Rs. 23 to Rs. 1569 per selected house-
hold. The extent of additional income
generated over the last year ranged
from 1.4 per cent to 97 per cent. The

339 LS:—9.
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overall percentage increase for all the
selected households in the villages
was 17.7,

(iv) Varioug types of community
assets were created under the pro-
gramme some of which were, how-
ever, not durable, for example, cons-
truction of link roads and embank-
ment work, In regard to creation of
individual assets the Ministry of Ru-
ral Reconstruction may examine such
cases in the light of the policy of the
Planning Commission.

(v) 3.7 lakh mandays employment
was created in the selected villages.
In individual district this rangeq from
535 mandays in Raisen (Madhya Pra-
desh) to 46879 mandays in Bhojpur
(Bihar).

(vi) Community assets worth Rs.
24 lakhs were created during 1978-79
in the selected villages.

(vii) Both Plan and non-Plan
works were taken up under the pro-
gramme,

(viiiy In Bihar, Haryana and Uttar
Pradesh there was no agency for
maintenance of link roads.

3. Difficulties and Malpractices

(i) Delays in supply and lack of
storage facilities were reported in %
States,

(ii) Payment of wages fully in cash
was reported in some States leading
to selling of the foodgraing in the
open market by contractors.

(iii} Muster rolls were reported to
have been inflated in some selacted
villages by entering ficticioug names
both by contractors and the pancha-
vats,

(iv) Ex-gratic payment wag de-
manded by supervisory staff in two
States at the time of distribution of
foodgrains to the bemeficiaries. Gov-
ernment agencies and panchayats in
two States converted foodgraing into
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cash for meeting the cost of construc-
tion works such as huts, school build-
ings, dispensaries, panchayat ghar,
etc.

iv) The contractors indulged in sel-

ling part of foodgrains in open mar-
ket,

ivi) Less payment of wages was
reported from two districts.

(vii) Beneficiaries had to seli out
coupons due to delay in supply of
{foodgrains,

(viii) Foodgrains were utilised for
purchase of crockery and {furniture
and upkeep of Government buildings,
in one State.

4, Impact of the Programme

(i) There was a favourable impact
on the life and living conditions of
the village community in terms of
employment and income. Majority of
beneficiaries, however, reported that
these benefits were only short term
and seasonal. It was also felt that
the durable assets created under the
Programme may benefit only the up-
per strata of the village community
leading to further disparities in in-
come,

(ii) The improvement in communi-
cation system due to development of
roads has certainly developed facilities
{for trade and commerce. The pucca
link roads have enabled the villagers
to take their sick to health centres
which were earlier inaccessible during
rainy secasons. The construction of
link roads within and between vil-
lages and towns had made some of
the neglected areas now ‘o go in for
school buildings and provide educa-
tional facilities,

(iii) In some of the selected wvil-
lages the dearth of skilled hands com-
pelled the local people including those
belonging to weaker sections of the
pociety to learn non-traditional occu-
pations like carpentry and mason
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work; thus changing over from their
traditional occupations to new occupa-
tions.

(iv) Thefts and crimes born out of
hunger have come down the to the
implementation of the programme,

(v) In 13 districts out of 20 zelgr-ted
for the study, there was no sigmificant
impact on the market wages. How-
ever, in 7 districts the programme did
have a positive impact.

(vi) The programme  stabilised
foodgraing prices (wheat and rice) in
8 districts out of the 20 selected, at a
period when these would otherwise
have risen. The drought conditions
prevailing during the year wculd have
given impetus to local traders to make -
hay, had this programme not been
there. In 6 districts, local wheat/rice
prices fell marginally.

(vii} The village community as a
whole as well as the village pancha-
yats are now fully invelved in thr
rural reconstruction Projects under-
taken through the ‘Food for Work
Programme’,

(viii) About 3G per cent af the
selected respondents had reported that
due to ‘Food for Work Programme’
their ‘consumption 'eve) had gone up’
and a similar number had claimed
that their ‘consumption had become
more nutritional’,

(ix) The additional jncome was
mainly spent on ‘Repair of houm:/
construction of huts’ and the ‘level-
ling of house sites”.

(x) The increase in the income of
the beneficiaries of the programme
did help them in meeting some of
their social obligations like ‘repay-
ment of debt’, ‘visit to relations/out-
side contact’, ‘Marriage’, ‘gift for mar-
riage’ and ‘visit to religious places’
with ease.

(xi) Majorlty of -espondents; (442)
had favoured the programme. They
however, expressed that the programs
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me is only for a shorter period and
seasonal and wanted it to continue for
a longer duration to provide them
with long-term livelihood.

Suggestions made in the Evalvation
Study

1. Empty gunny bags at present be-
ing retained by the distributing agen-
cies such as contratecors, fair price
shops ete. should be handed over to
the village panchayat for augmenting
their resources.

2. Efforts should be made to provide
foodgraing preferred by the beneficia-
ries,

3. Looking to the preference of the
beneficiaries, the wages should be
paid partly in cach and partly in kind.

4, Majority of the beneficiaries pre-
ferred weekly payments. As such,
efforts should be made to make week-
ly and timely payments in all the
areas.

5. It appears that the inspecting and
monitoring arrangementsat the Centre
for effectively supervising the Food
for Work Programme and its imple-
mention are rather weak. Supervi-
-ion, therefore, needs to be streng-
thened to avoid creation of non-dura-
ble assets,

6. There is need for further research
and evaluation on its short and Jong
term benefite to various sections of
rural population.
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Unauthoriseq use of Land in Rampura
Delhi

6589. SHRI K. LAKKAPPA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the ownership of the land on
which some ‘bus body-builders’ and
tea stalls etc. are running their busi-
ness in Rampura in front of Durga
Mandir, Golden Park, Delhi-35;

(b) whether these businessmen/
shopkeepers are paying any rent for
the land;

(c) if so, whom and under what
authority;

(d) the total amount of rent earned
thtough this land during the Ilast
three years; and
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(e) if" the occupation of the land is
unauthorised, the #teps taken or pro-
posed to be taken to get it vacated?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The land has been ac-
quired by the Central Government
and placed at the disposal of the Delhi
Development Authority under section
22(1) of the Delhi Development Act,
1957,

(b) No, Sir.
(¢) and (d) po not arise.

(e} The Delhi Deveolpment Autho-
rity has started eviction proceedings
against the unauthorised occupants
under the Public Premi.es (Eviction
of Unauthorised Occupants) Act, 1971.

Fljood Drain in Pankha Road Delhi

6591. SHRI KESHORAO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleased to state;

(a) whether it is a fact that the
flood drain flowing from Rewar: line
and along Pankha Road in Delhi is
full of filth and ity embankment on itg
both sides has given way at various
points;

(b) whether it is also a fact that
the said drain is a breeding ground
for mosquitoes and posing a health
hazard to the residents of D Block of
Janakpuri, Vashisht Park and Sagar-
pur colony near Pankha Road;

(c) if so, whether Government pro-
pose to remove the filth, strengthen
the embankment by constructing
pucca road and planting trees on the
said drain; and

(d) if not, the reasons therefor and
if so, when?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The information
is being collected and will be laid on
Table of the Sabha,
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Visit of Worlg Biank Expert Team to
Narmada Valley Projest

6592. SHRI PRATAP BHANU
SHARMA: Will the Minister of IRRI-
GATION be pleased to state:

va) whether it is a fact that a
World Bank expertas team has recent-
ly visited various places in Madhya
Pradesh to finalise the sites for vari-
ous jrrigation projects on Narmada
Vallr)';

(b) if so details of persons of the
visiting team;

(c) details of medium and major
irrigation and power projects pro-
posed under Narmada Valley Projects;
and

(d) what are the suggestions and
findings of this team?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) Yes, Sir. A
team of World Bank experts recently
visiteq Madhya Pradesh. The visit of
the team was purely a reconnaissance
tour to hold preliminary discussions
with State Government Officers re-
garding various irrigation projects in
the Narmada Valley.

(b) The team consisted of follow-
ing experts of various disciplines guch
as economics, water management, irri-
gation engineering, groundwater etc.

1. Mr Ljung. Lead-r

»

Mr. Pinkerton ']
Mr. Markwell

Mr. BRarber

. Shannan

!
' i
Mr. Fauss J

. Kirpivh

Consultants

o A B S
a
=

o
£

. . Perry Projert Economist

(c) Details of medium and major
irrigation and power projects in Nar-
mada Valley of Madhya Pradesh to
be proposed for World Bank assi®-
tance are yet {p be finalised.

(d) As indicated earlier, this was a
reconnissance tour and the team has
not come to any conclusive findings or
made any definite or specific sugges-
tions.
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Delpyeg delivery of Dak in District
Udhampar

65695. SHRI P. NAMGYAL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that des-
pite incurring three fold expenditure
to introduce daily mail system, com=-
plaints of inordinate delays have
been made in respect of mail car
riage and delivery of letters in the
post offices of hilly areas Bamhag
Nagote, Gooe Bhatal of district
Udhampur;

(b) whether it is also a fact that
complaints about closure of Branch
Post Office at Kalkanagar in district
Udhampur during Janata regime
have been made; and

(e) if so, the action taken on these
complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) There
is daily mail service for these places.
Normally there are no complaints of
delay to the mails in this area. There
may be some isolated cases of delay
on account of late running of buses
or bad weather conditions which gre
beyond the control of this Depart-
ment.

(b) and (c) The Post Office at
Kalka Nagar was opened in 1971 on
the basis of Non Returnable Contri-
bution as its opening was not justi-
fled by the departmental norms. The
Non Returnable Contribution was not
paid from 1973 onwards; so in 1978
it wag decided to close down the Post
Office. A few representations against
the closure of the post office were
received by the then Minister ot
Communications and the sponsors
were again requested tp pay the

amount of the Non Returnable Con-
tribution. Since the amount wag not
paid, the post office was closed in
November, 1879.

Mewg item captioned ‘Demand to
sxcrap Rohini Project’

6596, SHR] JITENDER PRASAD:
Will the Minister of WORKS AND
HOUSING be pleased to state.

(a) whether Government's atten-
tion has been drawn tp the news
item captioned Demand t; Scrap
Rohini Project’ published in the Delhi
edition of the Statesman of 27th Feb-
ruary, 1981; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) The comments of the Delhi
Development Authority/Delhi Ad-
ministration are being called.

Chief Ministers Meeting of Cauvery
issae

6597. SHRI B. V. DESALI

SHRI M. V. CHANDRA-
SHEKARA MURTHY.

Will the Minister of IRRIGATION
he pleased tg state:

(a) whether the centre proposes to
convene another meeting of the Chief
Ministers of Karnataka, Tamilnadu,
Kerala and Pondicherry on the issue
of Cauvery waters;

(b) if so, whether the proposals in
this regarq from Tamil Nadu and the
other three States have been recely-
ed by the Union Government;

(c) if so, when the meeting §s like-
ly to be called;
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(d) whether any concrete decision
‘in this regard has been taken; and

(e) when the Union Government
are likely to give their final approval?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARID: (a) Yes, Sir.

(b) The proposals from the Gov-
ernments of Kerala, Karnataka and
Pondicherry opn the Cauvery waters
have already been received but those
from the Government of Tamil Nadu
are still awaited.

(c) The inter-State Chief Ministers
meeting is proposed to be convened
after receipt of proposalg from Tamil
Nadu.

(d) and (e) Since the matter is
still under discussion, it is not possi-
ble to indicate at this stage as to
when a final settlement would be
reached.

Pre-School Education

6598. SHRI B. V. DESAI;

SHRI M. V. CHANDRA.
SHEKARA MURTHY:

SHRI K. PRADHANI:
SHRI G. Y. KRISHNAN:
SHRI ARJUN SETHI:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
t_OI state:

{a) whether the Central has asked
the States to develop pre-school edu-
cation which could greatly help check
drop-outs at the primary stage and
accelerate the process to fulfilling the
Constitutional commitments to pro-

' vide frvee and compulsory education
to all children upto the age of 14;

(b) whether Rs. 15 lakhg have been
provided in the budget as a new
central sector plan scheme;
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(¢) if so whether the Central Goy-
ernment have pointed out to the
States that the amount will be suitab-
ly increased provided the actions ini-
tiated by the States are encouraging;

(d) if so, whether any scheme has
been prepared by the State Govern-
ments in this regard and has been
forwarded o the Union Government;
and

(e) if so, how much allocation: in
this regarq have been made to diffe-
rent States for achieving the purpose?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (e) States/
Union Territorieg have been advised
to develop a programme for impart-
ing Early Childhood Education.

For promoting voluntary participa-
tion in this effort a sum of Rs. 15
lakhs has been provided in the Cen-
tra] Government’s budget for 1981-82.
This provision ig not meant for allo-
cation to State Governments,

(¢) No, Sir
TN TFAE AR & AEAA
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Non-Allotment of Telephone Sinll
Quarters (Phage I) Fambalpur, Orisss

6600. DR. KRUPASINDHU BHOL
Wili the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it js a fact that even
after the construction of Telephone
Staff Quarters (Phase I) in Sambal-
pur, Orissa the same have not so far
been allotted to the staff; and

(b) if so, the rearons thereof?

THE MINISTER OF STATE IN THE'
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON). (a) and
(b) 90 staff quarters have been con-
structed at Sambalpur. The work of
laying the water mains for supply of
water by State Public Health De-
partment is in progress. Quarter:
will be allotted ag soon as water
supply is made available.

Telephone Advisery Committee, Delhi

6601, SHRI KRISHNA PRATAP
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the nameg of members of the
Telephone Advisory Committee for
Delhi; and

(b) what are the rights and pri-
vileges of the members of the Tele-
phone Advisory Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b) The names of Members of the
present Delhi Telephone Advisory
Committee, the functions of T.A.C.
and privileges of the Members of
Telephone Advisory Committee are-
attached.
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Statemeent
List ofnamrs ofthe Members of the Delhi T. A. C. on 10-9-Bo (For 1980-82).

St Interests Represented Names and Addresses.

No
' _ 2 _ 3 o L B
1. Statr Administration : . . Shri D. S Misra,

Secretary (Coordination),
Delhi Administration.

Delhi.
2. State Legislature: . Will be nominated later on.
3. Carporation or Givil Body : . . Will be nominated later on.
4 Members of Parliommt : . Will be nominated later on.
5. Press: . (i) Shri Vishwa Bandhu Gupta,

Director (Daily Tej), 8-B
Bahadmhgh 7!Iﬁar ﬂ/h.rg
New Delhi-t10002.

.

(ii) Shri Ranbir Singh,
Editor, "Milap*
Milap Niketan, 8-A,
Bahadur Shah Zafar Magr.,
New Delhi-110002.

(iii) Shri M. Shamim,
"Times of India*, 7-B ,
Bahadur Shah Zafar Marg,
New Dihi-110002.

6. Medical Profession: Dr. Roshan Lal,
3, Malcha Marg,
New Delhi,
=. Legal Profession: Shri R. N. Mittal,
President,
New Delhi Bar Association,
New Delhi.
8. Other Professions like Engineers, Archi-  Shri R.S. Gupta..
tecls etc. Engineer Member (DDA},
New Delhi,,
.0. Trade, Commarce and Industry. (i) Shri P. C. Sharma,

W-94, Greater Kailash,
Part-I, New Delhi

(ii) Shei Maheshwar Dayal,
President, United Chamber
of Trade Aassociation,
g6, Babar Road, New Delhi.
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10. Public Workers and others.

(iii) Shri Prem Sarvaria,
25, C. P. Hostel,
Anand Parbat, Karol Bagh
New Delhi.

(iv) Shri Subhash Chopra
A-12, Hauz Khas, New Delhi.

(v) Shri J. R. Jindal,
Shahdara, Manulacturers

Association. 561, (. T. Road,

Delhi.

(vi) Shri Bhisham Kohli,
6/10, Pant Nagar,
g‘angpura Extension,

ew Delhi.

(vii) Shri Bansi Lal Mehta,
19, Rajendra Park,
New lhi-t 10060.

(viii) Shri C. B. Gupta,
E-206, Greater Kailash-IT,
New Delhi.

(i) Shri Kishan Chand Baniwal.
379, GChirag Declhi,
New Delhi.

(ii) Shri D. R. Shah,
24/42, Punjabi Bagh,
New Delhi.

(iii) Shri Lalit Bhasin,
B-104, Greater Kailash-I,
New Delhi.

(iv) Mrs. Vimal Negi,
T-12, Tabrook Lines,
Delhi Cantt, Dethi.

(v) Shri Sydney Rebeiro,
C-45, Jangpura Extension,
New Delhi.

(vi) Shri Rajendera Malik,
A-360, Defence Colony
New Delhi.

(vii) Shri R. N. Chandelia,
Flat No.6, Lal Bahadur
Shastri Sadan, Gole Market,
New Delhi.

(viii) Dr. P. L. Malhotra,
Dean of Colleges,
Delhi University,
Dethi.

(ix) Mrs. N'rmal Bedi,
4, Haily Road, New Delhi.
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FUNCTIONS OF TELEPHONE
ADVISORY COMMITTEES

1. Bringing the telephone using
public and the P&T Department into
closer relationship.

2. Giving the public confidence that
their grievances are being properly
represented and attendeq to.

3. Advising the Deptt. on the im-
provement of local and trunk ser-
vices.

4. Giving publicity to the action
being taken by the Deptt. for im-
proving and developing the telephone
service,

3. Assisting the Deptt. in handling
the present shortages in telephone
equipment and lines by invoking co-
operation and patience from public.

8. Assisting the department in de-
ciding out-of-turn connections as
provided under the rules on a fair
and equitable basig by joint assess-
ment of the comparative merits of
various applicants in the waiting list
under the OYT and non-OYT special
category.

PRIVILEGES

(i) The member can be provided
a Temporary Telephone connection
on over-riding priority on payment
of norma] rent during the tenure of
hls membership of the Committee.

(ii) Memberg of Telephone advisory
Committees are entitled to get actual
conveyance allowance for attending
the meetings of the Committee to a
maximum of Rs, 10/-.

Enquiry into Working of Central
Potato Rewearch Institute Simla

6602, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government propose
to order for an indepth enquiry into

APRIL 6, 1981

Written An:n-o_é'rs 280

the working of the Central Potato
Research Institute, Simla;

(b) if so, when; and
(e) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) No, Sir.

(b) Does not arise.

(c) On receipt of a number of
complaints from the staff of the Cen-
tral Potato Research Institute, simla
against the Director of that Institute,
the Indian Council of Agricultural
Research deputeq two Deputy Direc-
tors General from Headquarters to
visit the Institute in January, 1980.
The Deputy Directors General ex-
amined the working of the Institute
with a view to finding out the causes
of dissatisfaction amongst the Scien-
tists and other staff and also whether
the research work of the Institute
was being conducted in accordance
with the guidelines on research pro-
gramme. approved by the Council

Appropriate action hag already
been taken by the Council on the re-
commendations of the Deputy Direc-
tors General with regard to the main
allegations /complaints against the
Director, C.P.R.I. There have been
no subsequent developments to call
for a further enquiry intp the work-.
ing of the Institute.

Measures to discourage consumption
of Liquor

6603. SHRI MARTAND SINGH:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the measures being adopted ta
discourage consumption of liquor by
different strata af society;
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(b) whether Government are aware
that in several official parties and
receptiong organized by its various
departments and public undertakings,
liquor is gerved and consumed openly;

(e) if so, whether the service of
liquor on such occasions is in con-
formity with the Government's policy
or prohibition ruleg in existence at
various places; and

(d) what are the occasions when
according to Government’s policy ger-
vice of liquor is allowed?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRT S
B. CHAVAN): (a) As prohibition is
a State Subject, various State Gov-
ernments take measures to discourage
consumption of liquor by different
strata of society in accordance with
the State's policy and relevant law
on the subject. The Central Govern-
ment have, however, issued guide-
lineg to the States and has under-
taken to compensate States to the
extent of 50 per cent of loss in excise
revenue based on the revenue of
1977-78. FEducative publicitv is also
encouraged.

(b) to (d) As a rule, alcohol ig not
served at official entertainment by
Ministries and public sector under-
takings. However, provision for ex-
ception to this rule has been made
and alcoholic beverages can be served
by Government Departments in
‘closed Launges’ in parties where im-
portant foreign visitors are to be
entertained. But at such parties
Government Officers are not expected
to consume liquor. No infringement
has come to the notice of this Minis-
try,
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Cohfirmation of NDMC Nursery Schoo]
Teachers
6605. SHRI PHOOL CHAND

VERMA: Will the Minister of EDU-
CATION AND SOCIAL WELFARE

be pleased to state:

(a) whether it is a fact that nursery
teachers of NDMC schools, New Delhi
have not been confirmed since 1968,

(b) if so. the reasons therefor;

(c) whether it is also a fact that in
viey, Of non-confirmation of these
teachers, they are being denied selec-
tion grade; and

(d) if so, what are the reasons
behing linking promotion in selection
grade for only those who are confirm-
ed in the grade?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) Yes. Sir.
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(b) The NDMC hag reported that
there are certain disputes about the
seniority list of nursery teachers. The
matter is under serutiny and is ex-
pected to be finalised early.

(c) Grant of selection grade has
not been denied. It will follow soon
after confirmation of teachers with
retrospective effect from the date of
its admissibility.

(d) As per rules, the number of
selection grade posts will be 20 per
cent of the permanent posts and of
those temporary posts which have
been in existence for 3 years or more
with effect from 1-1-1973. The num-
ber of permanent posts will always
be larger than the number of selec-
tion grade posts. That being so, it
is natural that only permanent
teachers will get the gelection grade.

R ——

12.00 hrs,
RE: ADJOURNMENT MOTIONS
ETC.
(Interruptions)

MR, SPEAKER: Nothing is going
on record without my permission.

(Interruptions)*

MR. SPEAKER: Please sit down.
Now I am on my legs. Please sit
down, When I am on my legs you
have to sit down; that is what the
rule says.

(Interruptions)

Fury WERY : ITEAT, @ ALE
® 74 & wq OF G AT T I &,
o gg€ ¢ 3 fagam @/ T )
& wax &1 g7 faar a}

*Not recorded.
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SHRI INDRAJIT GUPTA (Bp.u-
hat): Since both sides want, we
would welcome a discussion.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Law ang order can.
not be discussed.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): It you
are going to discuss the law and
order situation in West Bengal, why
not Bihar, why not U.P.,? The law
and order of West Bengal cannot be
singled out. You will have to dis-
cuss the law and order situation im
U. P. and Bihar also.

(Interruptions)

MR. JYOTIRMOY BOSU: Sir, I
rise to seek your permission

(Interruptions)

MR. SPEAKER: Nothing should be

recorded without my permission, 1
have not given any permission ta
anybody,

i Interruptions) **

T wWETW : FW Fr IRU
TPaw, 3@=T oF o AW 3T FEO T,
U g1 WU g7 qEAT B — -3 AW
FAAr g @A TqAde § f@Ea=
& 7FA g PF I o fereem
ar‘a'zz‘lt‘, IqF T giw Pabrd
ﬂ'mﬂ:l

**Not recorded.
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And you can discusg all this.

SHRI JYOTIRMOY BOSU; No, Sir.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: You have to include Bihar
and U.P. and other States while dis-
cussing the law and order situation
in Wert Bengal

(Interruptions)

SHRI JYOTIRMOY BOSU: Sur,
with your permission T want to speak.
(Interruptions). Mr. Speaker, Sir, you
adopt some procedure in handling
adjournment motions. Yoy kindly do
it today. You kindly adopt the same
procedure as to who are the people
who have given the adjownment
motions, what are the texts, and what
are the details. Let them be given
an opportunity so that we can have
a fair deal.

(Interruptions)

W WETAW : FT FT qAT g
AT §HRS AT @I AT A F I3
T, F FYS o 9EAT AT T
® CEd qETAT . . .

(wrwur)
LSRR s S 1

2

qTAATY WA ;. AT T &1 T
|

4

45

.%ﬂ
ug |

oy ;. FE
Ty, df#T T a@ @ FE AN
w1 af g o 7T fe A oA
- fpr T Im AT WG |

j

ar
|

.
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Why cannot you sit down when I am
standing? I will listen, I will
over-rule. But [ do not think it Is
proper. I will listen. Let it go o
record what ig reasonable. So simple
it is.

marfz‘a;}ﬁﬂ?‘iﬁai“%Tﬁ,
T AFT | ACT I A [ T FH
T 2w @R A GE A E
TR T4 & |

(sTum)

oW wETew ;99§ &I OFAr
s at o g 7 W owl AN oW
Tad g7 AW df5g

Why should you speak?....(Inter-
ruptions)....Why should you speak
now?

e, & vF-0F geET & ®;AH
1 wifww s g 1 Poww e
T8 AT« FT IAH1 A9 fafw =,
FAT @ FAAC N A IHE 9T
sT T ST AT g A we T
P ag @5 IRT
Let me listen to all of you.

SHRI SATYASADHAN CHAKRA-~
BORTY: Have you called the atten-
tion of....(Interruptions).

MR. SPEAKER: No, I have not.

SHRI JYOTIRMOY BOSU: 1 rise
to seek your permission.
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MR, SPEAKER: One minute.
(Interruptions)
MR. SPEAKER: I have not allowed
him,

W AGT § WE W
SR FOUT FTET
under what rule?

MRA gt R (ITEGT).
wone WElRG, I HOHT SEe
wEEgE g1 t5T g, FA F Heedi
AR Fr TIE AT AL AT ...

SHRI N. K. SHEJWALKAR
(Gwalior): The matter ig regarding
the procedure of the House . .

AR 4@ &I WL REIRE
RO AR qETT §

o o9 "gLE vy femE w9
e, srommaAT o
... (zmEawa) L

WEGH WFIT . FE I avg B
TR AT | WG 5T ) WG dF-Adiw
T o#M qm SR E ) wewmwEs o, §
TToEr AT W AW L TW F wins
T WIET g5 TR E 1 Wy fEE gy
F 4% WS BT WISV 55 TE 8§ 7

SRAN EorT ®Wigl: Fw o Fwe
aiwe qu foar § fa fema fedz &
wifgw | &t ¥ 3w ATV A (€
FooEdg v .,

WA WA ;. THRT  qAfeT

T femr< wwq £ Wl 8§ mig 4
TH 9T UFIF 41 T |

SHRI N. K. SHEJWALKAR: I am

on a point of order. Your honour has
jugt said, “I will hear everybody™. ..

MR. SPEAKER: Not everybody.
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SHRI N. K SHEJWALKAR: “and,
it it is pertinent, it will go on record,
otherwise not.” Uptill now, the pro-
cedure has been that those who had
given notices in writing .

MR. SPEAKER: No question of
that. I never adhere to that, T do not
allow that to go on record. That does
not give you any privilege.

SHRI N. K. SHEJWALKAR: I
agree with you that it js not a matter
of right. How will you distinguish
whom you will give an opportunity
and whom you will not? There should
be some way. If I want to say some-
thing . . .

MR. SPEAKER: It is a question of
raising point of order under some
rule. 1t that rule allows me, I will
allow. Otherwise, [ will not. By
giving notice of a motion, it does not
become a privilege of the hon. Mem-
ber to raise it in the House.

SHRI N. K. SHEJWALKAR: I do
not at all say that it is a matter of
right.

. ... (Interruptions) . ...

weaw mEtIw - mm JE5T
THATG F qATEW | ww dwAT
Tl s R E

o (wTEETY) L

SHRI N. K. SHEJWALKAR: I want
to know what right do I have
I want to know, a Member of
Parliament sitting here, what right he
has got to speak and when.

The point is, uptill now, the pro-
cedure wag that. I quite agree that
you may or may not allow him to
speak even though he has given
notice of a motion in writing. But
when you are allowing somebody
elge also, some others also, on some
issue whatever he wants to raise,
with your permission . . .

MR. SPEAKER: You will find from
the record that whatever has not
been pertinent has not been allowed.
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F e gtz g, a@ TS
FEAT |
SHR] N. K. SHEJWALKAR: After
all you will hear him...

MR. SPEAKER: According to rules,
otherwise not. (Interruptions).

oy #4i frv AT R & #
ORI AAEA, G S ...
(s3qmra) .. .97 UArs: wEM, A9
Ifeq | o) g ars gor A gd

1 a0 Ho NAFATT . A FA
fazae g «rw | ... (wawm) . ..

oEIN WERT ¢ GSEeEi A,
wre dfsr

oo (mEETA) L L

werd AAE - F FA-ad ¥
TS FEA |

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] VIJAY N. PATIL): On
a point of order, Sir.

WETH WZYIX . F w7 @ sy
q8ear |

SHRI JYOTIRMOY BOSU: Sir, at
the outset, I assure you that I shall
not raise any matter which is outside
the jurisdiction . . .

MR. SPEAKER: First let me know
what do you want to raise, under
what rule?

SHR]1 JYOTIRMOY BOSU: Under
rule 60—Adjournment Motions notices
of which have not only been given
by me but by others also. (Interrup-
tions).

MR. SPEAKER: Let us see what is
rule 60.

SHR] JYOTIRMOY BOSU: Rules
56, 67, 58, 59, 60, 61, 62 and 63—all
are quoted.

339L.S5—10.
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MR. SPEAKER: This is rule 60.

SHRI JYOTIRMOCY BOSU: Rules
56 to 63. Mr. Bhagwat Jha Azad is
feeling a little jittery.

My point is that this House is com-
petent, according to what is provided
for in the Constitution in matters
which strictly come under the juris-
diction of this House.

MR. SPEAKER: What is your point
of order?

SHRI JYOTIRMOY BOSU: 1 am
coming to that. On 3rd, a particular
political party—let me make out a
case, the failure of the Union Gov-
ernment . . ,

MR. SPEAKER: We must be clear
about it.

SHRI JYOTIRMOY BOSU: You
have a lot of powers to over-rule me
you can even throw me outside the
House.

MR. SPEAKER: You do not listen
to me. We must be clear what we
are discussing. I will allow you only
a point of order which you want to
raise,

Here is rule 60. It reads:

“Provided that where the Speaker
has refused his consent under rule
56 or is of opinion that the matter
proposed to be discussed is not in
order, he may, if he thinks it neces-
sary, read the notice of motion and
state the reasons for refusing con:
sent or holding the motion as being

not in order.”

SHR] JYOTIRMOY BOSU: That is
what you always do. Today, you
not doing.

MR. SPEAKER: I have never
given. When I have no facts in my
possession then 1 hear, if I konw
what the facts are, then I do not.
Therefore, I have withheld my con-
sent to this Adjournment Motion: I
have not given my consenf, I have
disallowed it, it cannot be raised here,
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[Mr. Speaker]

It there are any Calling-Attention
Motions on this, they are under my
consideration, (Interruptions).

SHRI JYOTIRMOY BOSU: You
might allow me, Sir, to speak a
word . . .

MR. SPEAKER: I will not allow
you on the Adjournment Motion. Ad-
journmen¢ Motion is not going to be
alloweq to be discussed here.

SHRI JYOTIRMOY BOSU: I am
seeking your guidance.

eI WEG AT Ay i gz E ?
w1q J¥ 5707 | 777 ArOAY g ATER]
A FHT A0 (zaauiT)

SHRI INDRAJIT GUPTA: Which
point are you hearing now?

wers HERW : § IAFT A5
HF HET AT @I E |

SHRI JYOTIRMOY RBROSU. T am
seeking your guidance in the matter.
A Member of the House has an in-
herent right to seek guidance from
the Chair, and I am a new Member
exercising that right . . .

MR. SPEAKER: You are new, Sir!
Then what shall I be! (Interruptions).

SHRI A. K. SEN (Calcutta Norih
West): On a point of order.

5L AEN OF CATE S WIE YIET
qew FT A T A9F A1 GAAM 1 qD-
g FAAT |

SHRI JYOTIRMOY BOSU: Mr.
Sen, Your white jacket cannot hide
your class or colour . . . (Interrup-
tions), ..

MR. SPEAKER;: I may again say. ..

APRIL 6, 1981
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SHRI JYOTIRMOY BOSU; Why
waste your energy, Sir? Let it be
our energy. You can have a little bit
of water and pour it on this. My sub-
mission is that the matter that has
been brought up is a very serious
matter, unprecedented . . .

MR. SPEAKER: No...

SHRI JYOTIRMOY BOSU: The
Centre has connived . . .

MR. SPEAKER: I must read this
Qut:

“Once 3 Member is informed of
the Speaker’'s decision withholding
his consent, no discussion or point
shall be permitted to be raised in
the House either on the subject
matter of the notice or opn the rea-
sons for disallowance thereof...”

SHRI JYOTIRMOY BOSU: You
are departing, Sir.

MR. SPEAKER: T am not depart-
ing.

SHRI JYOTIRMOY BOSU: You
must be impartia] to all of us.

MR. SPEAKER: That is why I have
given you so much of time.

SHRI JYOTIRMOY BOSU: You
are departing, Sir

MR. SPEAKER: No.

SHRI JYOTIRMOY BOSU: You
read out the Adjournment Motions
every day, who are the people who
have given and what js the subjeci.
Today why are you departing from
that, Sir? . . .

MR. SPEAKER: No. Not allowed.
Please sit down. Dg not force me....

SHRI JYOTIRMOY BOSU: I re-
quest you with foldeg hands.
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MR. SPEAKER; Please sit down.
Give some other Notice, not Adjourn-
ment Motion. Mr. Jyotirmoy Bosu is
not allowed.

SHRI JYOTIRMOY BOSU:**

MR. SPEAKER: Mr. Mani Ram
Bagri. (sgqara) ammer &Y, wragw
 ARA §? AW fFg W@ 9x FgAr

g e?

o wArTw armd (fgEre) coww
gaza & frar sz %) qfeggro
frzré sy re, gfeqd 3ENd, 3
qgrd3 § (mawA)

weia qg‘ﬂ;": I will take proper
action. I have gut the Motion. I will
let you know. # gmFT F@rFam,

org dfs ) . (wwawna)

F3 qra sy wgr 2 6 &7 9z faar ,
# TR TATHAT | AT {57

(EPECIE RS

MR. SPEAKER: Whatever they are
saying will not go on record. (Inter-

ruptions) **

SHRI VIJAY N. PATIL: On a
point of order. My point of order is
under rule 32. I could not rajse it
during the Question Hour because no
point of order can be raised during
the Question Hour . . .

MR. SPEAKER: What do you want
to say? h

SHR] VIJAY N. PATIL: I am
raising a point of order regarding the
Question Hour, what happened during
the Question Hour when so much of
time was taken away by Mr. Jyotir-
moy Bosu . . .

**Not recorded.
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MR. SPEAKER: That is over. What
do you want to say now?

SHRI VIJAY N. PATIL: Under
rule 32 . . .

ASIA QPTG : TIT T FTRE
NEFT GRS ! A 92 fod & FT ag
wHFAE |

SHRI VIJAY N. PATIL: Rule 32
reads:

“Unless the Speaker otherwise
directs, the first hour of every
sitting shall be available for the
asking and answering of questions.”

Here, I will request your protection
for the Members, because the Mem-
bers of Parliament have got a right
to ask questions. But, if 10 to 15
minutes are taken initially by senior
Members like Mr. Bosu . . .

MR. SPEAKER: Right you are.

SHRI VIJAY N. PATIL: Then one
hour cannot be had for the gquestions.
I request you Sir, under rule 356 Mr,
Bosu... (Interruptions).

MR. SPEAKER; What is your point
of order?

SHRI A. K. SEN: Under Rule 192
we have given notice to raise an im-
portant question...

MR. SPEAKER: 193? That 1s
under my consideration. 1 have not
rejected it. . . (Interruptions) Please
sit down. That is under my consi-
deration (Interruptions),

SHRI JYOTIRMOY BOSU: A
senior Member of the former Govern-
ment comes and tells that he has
given notice of a motion . . . (In-
terruptions).

MR. SPEAKER. That is why [ #ay.
(Interruptions)
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WEAR WEIRE : AT §A A2 | F¥
TAST T3 fFar 3 "wOEr qr oW
AT, A TARN ATT GAAAT K )

Na, Mr. Tewari. Please sit down,
When I have assured you that I will
listen to you, why do you break the
rules? gigds F(TQ | AT 3T FIFHT

arga

12.27 hrs.
QUESTION OF PRIVILEGE

ASSAULT ON SHRI BHOGENDRA JHA BY
PAC At Guaziasap, U.P,

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, [ have given you a notice
under Rule 222,..,

MR. SPEAKER; That is under my
consideration,

SHRI INDRAJIT GUPTA: An hon.
Member of this House has been as-
saulted while performing hjg duties., .
(Interruptions),

MR. SPEAKER: Mr. Gupta, please
listern to  me... (Interruptions).- .

Please sit down. gy 3fz0, #31 T
E & w79 a4 g7 AT

SHRI INDRAJIT GUPTA: The
Member is present here.

HLIR WEYIW : ATF! FATEI @IE,
#Y a1 J1gA AT

Shri Indrajit Gupta has given
notice of a question of privilege
against the Inspector-in-charge of
Ghaziabad Kotwali and the Ghaziabad
City Magistrate (names included) re-
garding alleged, deliberate and un-
provoked assault on a Member of the
House, Shri Bhogendra Jha by the

APRIL 6, 1981
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PAC of UP at Ghaziabag at about
1800 hours on 3-4-81. As per the
established practice, I am referring
the matter and getting the facts.
After that T will proceed accordingly,

(Interruptions)

MR. SPEAKER: & gy ara
T GFAT & 1 °F 50 FIT A1 & AV

What sort of people you are here,
Why cannot you listen to me?

(Interruptions)

wsIA WEE : ATH FIE @A
AR g FE AT AL ) F ARG
50 Wz Fr aragaaFaArg, )

(zmerara)

WeIR FERG  F AT 0L AR
A} garar TgF | w7 g3 92 397 AL
AT ?

What is it they are doing? What
sort of people you have got here?..
(Interruptions) Pleage it down.....
Please sit down.

I want to say that I have allowed
the hon Member to state on the floor
of the House. I had requested him to
come under Rule 377 and say what
he has to say. We have allowed it
earlier.. . (Interruptions) .., .We have
got precedents. I want him to give
a statement....

(Interruptions)

SHRI NIREN GHOSH (Dum Dum):
Sir, may I make & submission? In 2
similar case, I was assaulted when I
was a Member of the Rajya Sabha.
The matter was referred to the Pri-
vileges Committee,

So, you should refer it to the Pri-
vileges Committee.
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weTer wfvaw : Fgi e fwar 37
GIH T A FT AT )

SHRI NIREN GOSH: Why under
3777 You ask him to speak straight-

way.
! UYREAR ARG (q2za7) © 3T

atg a1 gfay

ol ®eaHgA  wFAAl (FEAAT-
zfgm) : ag ¥k gvd FY Srw A ¥

qeiq wRU - ¥ aF FJA FAAT
IMZATE THAIIRAT )

= wAFm @@ (fgEiT) o oar
FAMET |

oA TR qrtrg:ra‘w‘f#gfa‘?
gzfi Rramsaragar § o1 wq
ECARBEICEE CIC I CilE i IEC

That is what we are doing.

ARLET G F1€ WY g1 AT ey oy
C9E &1 g1 & IAAr 97 fgwrem

FTF A EIT A WIE J| F

. We must

vkt o Y 7EY 77 Y IATE | FTF AT
feeY & grq «Y g7 77 # 9241 9T
aFey & | Afwa grawr arer A fage a97
BT R, FIA FTAA AT AN | IAF
AARIT & FIAT I1ZATE, | A1 F18 fawra
T3 A4 & | TG TEA N IR A R naAr
e 1 sarFIA A F Fy g€ 4Y ) gax
TR Fragday (IR TFT W F@I
aimEFRAA T AT T
ATAFA AR A TILH qgraq A
# 19 grg] | AHA AT IATF
wgra 7id T8 &) & IART AT AT THT
AFT § AT HIA FTAFHIAR |
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1 wawrw feg Fora (wigar)
QAT AT ATT 2 |

werad WHTQ : T FY A AT
FLIGIA_ I AL FE AT TZT TG )
# oft 3@ 917 w8 W o 1T FZATIEA
& | afwT mare gaAr € & & & gaAr
FIgArg_ #T /T gad A J@gr [T
ATEY | T IARY WL A {1 AT g
#faq dare d | & gag ¥ IAF G A0
gt g fraamaad

SHR] HARIKESH BAHADUR
(Gurakhpur): Sir, in the case of one
Member of Parliament—Congress(I)
—who had been abused by a cons-
table the matter was referred to the
Privileges Committee, Therefore, this
matter also should have been referred
to the Privileges Committee,

A WG : TAAqE A | g &
Fg 13I8, gfedwm v | 37F1 AT g0
AT | 795 qr @ ! AT AT IART A1
FgA AT 31 AT TIET a1 F FTHT AFAT
g | § IAF 72T FLAT W0gAT § TA09
& gazarg 1amafse

W TETAATT WrEE! ;A aﬁ'ﬁ

qEAN AERY ¢ STAT F
FH 7 VG| 7T TIT FT
FIAF FITMAT AEA & AL T |

I am much more concerned with
my Members because this House be-
longs to all—not only to Shri Bal
Ram or Shri Harikesh Bahadur or
Shri Bhishma Nérayan Ji alone. This
House belongs to all. We are collec~
tively Tesponsible for fhe safety of our
Members and it does not matter to
whatever party they may belong.
There is no discrimination. There
should be no discrimination. I am
not going to allow this. We must
have patience. There is no question
of departure. I never depart and I
stick to my rules. I will stick to my
rules always like this,

va—r’
JO'IP
d 4,
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I am on a point
of order. Under Article 246........
(Interruptions).

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): I am on a
point of order.

SHRI INDRAJIT GUPTA: Sir, you
have kindly agreed to allow the hon.
Member Shri Bhogendra Jha to make
a statement on the floor of the House
on the incident which took place
after which you would consider my
request under 222 that the matter be
referred to the Privileges Committee.

Sir, I apologise that there has been
a delay in the statement reaching
you. -

MR. SPEAKER: Yoy could have
explained that.

SHR! INDRAJIT GUPTA; You will
permit him . . .

MR. SPEAKER: 7 shall go through
all the pros and cons dispassionately
without fear or favour.

SHRI INDRAJIT GUPTA: It is no
use . . . (Interruptions).

MR. SPEAKER: What was your
point of order, Mr. Mukhopadhyay?

SHR; ANANDA GOPAL MUKHO-
PADHYAY: Many Members of this
House are very much concerned about
the situation in West Bengal.

MR. SPEAKER: Under what Rule
do you want to raise?

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Under Rule 193.. .

MR. SPEAKER: This cannot be
raised here. That is under considera.

tion. L)y

SHRI ANANDA GOPAL MUKHO-
PADHYAY:....and under Rule 184,

APRIL 6, 1881
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MR. SPEAKER: Business Advi-
sory Committee has to do it. It cannot
be raised here.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: We have not heard any-
thing.

MR. SPEAKER: That cannot be
raised here. Ask any Member who
knows anything about the Rules.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Kindly listen to me,

MR. SPEAKER: I cannot listen to
anything which is not according to
the Rules.

(Interruptions) **

MR. SPEAKER: Not allowed. Kind-
ly sit down. Nothing is going on re-
cord. Not allowed. You cannot dis-
cuss it here. I have gone through it.
Not allowed. Under Rule 184 that
Motion had been allowed earlier be-
cause in that case there was Presi-
dent's Rule. It is the Business Advi-
sory Committee which has to decide
about it.

(Interruptions)

MR. SPEAKER: Nothing is going
on record. I have allowed Mr. Danda-
vate,

(Interruptions) **

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, you
have already given the ruling that the
matter of law and order is a State
subject and cannot be discussed here.

MR. SPEAKER: What do you want
to bring here?

PROF. MADHU DANDAVATE: I
am not going out of that point. But
my point of order is that although
law and order situation is a State
subject and cannot be discussed here
in the Parliament, yet when the Chief
Minister of West Bengal has made a

**Not recorded.
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statement that the authorities of
Railways, Doordarshan and All India
Radio . . .

MR. SPEAKER: Nat allowed. Not
allowed.

(Interruptions)**

PROF, MADHU DANDAVATE: Sir,
I seek your ruling

MR. SPEAKER: Not allowed.
(Interruptions) **

PROF. K. K. TEWARY (Buxar):
About West Bengal what we actually
propose to Jo is not to discuss the
law and order problem there. ..

MR. SPEAKER: What do you want?

PROF. K. K. TEWARY: There is a
total break down of the constitutional
machinery there. (Interruptions).

MR. SPEAKER: That comes under
Home Ministry. I cannot allow you.
It cannot be done.

(Interruptions)**
qEIA REETQ : W79 73 AET |

SHRI HARIKESH BAHADUR: Sir,
I have a point of order.

MR. SPEAKER; Not allowed.
(Interruptions) **

SHRI HARIKESH BAHADUR: Sir,
the Chief Minister of West Bengal...

MR. SPEAKER: Disallowed.

(Interruptions) **

SHRI SATYASADHAN CHAKRA-
BORTY: As Members of this House,

for not laying simultaneously the
uphold the Constitution. Mr. A. K.
Sen and Mr. Mukhopadhyay have
now tried to . . .

MR. SPEAKER: Disallowed.
(Interruptions) **

**Not recorded.
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on the Table o3
SHRI RAM SINGH YADAV (Al-
war): Sir, I have a point of order,

(Interruptions)

YL WEYAG ¢ Wi BT FE A
fr 1 7 & 17 1o 7@ § 1 4 0o
dio F3gTm |

12.42 hrs.

PAPERS LAID ON THE TABLE

BREVIEW ON AND ANNUAL REPORT OF
InpiaAN  INSTITUTE OF MANAGEMENT
CaLcuTTA FOR 1979-80, A STATEMENT
FOR NOT LAYING THE ACCOUNTs, REVIEW
ON AND ANNUAL REPORT OF BOARD OF
APPRENTICESHIP TRAINING (NORTHERN
RecioN) KANPUR For 1979-80

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN: I beg to lay on the
Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English version®)
of the Indian Institute of Manage-
ment, Calcutta, for the year 1979-
80.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Indian Institute of Management,
Calcutta, for the year 1979-80.

(2) A statement (Hindj and Eng-
lish versions) explaining reasons
for not laying simulataneously the
accounts of the Indiap Institute of
Management, Calcutta, for the year
1979-80 along with tHe Report.

[Placed in Library. See No. LT-
2276/811].

(3) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Board of Apprenticeship
Training (Northern Region), Kan-
pur, for the year 1979-80 along
with Accounts,
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(il) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Board of Apprenticeship Training
(Northern Region), Kanpur, for
the year 1979-80.

[Placed in Library. See No. LT-
2271/81].

N AN WA ¢ qTAT HA T
qr fF wie ot Aam @ A EEEAT
TA &

WEUR WERQ : TAR A AATE |

REVIEWs ON AND ANNUAL REPORTS OF
NationaL FEDERATION oF STATE Co-
OPFRATIVE BANKg LTD., BOomMBAY FOR
1979-80, Binar STATE FOREsT DEVELOP-
MENT CORPORATION LTD. PATNA FOR THE
PERIOD FROM 1-4-1977 To 30-9-1977,
KerarLa ForResT DeEVELOPMENT CORPO-
RATION Ltbp. KOTTAYAM FOR THE YEAR
ENDING 30TH JUNE, 1978 ETC,, ETC.

THE MINISTER OF AGRICUL-,
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): I beg to
lay on the Table:

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the National Federation of State
Cooperative Banks Limited, Bom-
bay, for the year 1979-80 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
National Federation of State Co-
operiitive Banks Limited, Bombay,
for the year 1979-80.

[Placed in Library. See No. LT-
2278/81].

(2) A copy each of the follow-
ing papers (Hindi and English
versions) under section 619A of the
Companies Aict, 1956: —

(a) (i) Review by the Govern-
ment on the working of the Bihar
State Forest Development Corpo-
ration Limited, Patna, for tha
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period from 1st April, 1977 to
30th September, 1977,

(ii) Annual Report of the Bihar
State Forest Development Corpo-
ration Limited, Patria, for the
period from TIst April. 1977 to
30th September, 1977 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT-
2279/81].

(b) (i) Review by the Govern-
ment on the working of the Kerala
Forest Development Corporation
Limited, Kottayam, for the year
ending 30th June, 1978,

(ii) Annual Report of the
Kerala Forest Development Cor-
poration Limited, Kottayam, for
the year Ending 30th June, 1978
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon,

(3) Two statements (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (2) above.

[Placed in Library. See No. LT-
2280/81).

(4) A copy of the Detailed De-
mands for Grants (Hindj and Eng-
lish versions) of Ministry of Civil
Supplies for 1981-82. [Placed in
Library. See No. LT-2281/81].

REVIEwWs ON AND ANNUAL REPORTS OF
NationaL CooreraTive HousIng FeDpE-
RaTION, LTD, NEW DELHI FOR 1979-80,
NaTtioNaL COOPERATIVE DAIRY FEDER.:-
TI0% OF INDIA, NEwW DELHI FOR 1978-79
AND A STATEMENT FOR DELAY ETE. ETC

THE MINISTER OF STATE IiN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): I
beg to lay on the Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English versions)

7
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of the National Cooperative Hous-
ing Federation Limited, New Delhi,
for the year 1979-80 along with
Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
National Cooperative Housing Fede-
ration Limited, New Delhi, for the
year 1979-80,

[Placed in Library. See No. LT-
2282/81]. .

(2) (i) A copy of the Annual
Report (Hindi and English versionsg)
of the Notional Cooperative Dairy
Federation of India, New Delhi, for
the year 1978-79 along with the
Audited Accounts.

(ii) A copy of the Review (Hind:
and English versions) by the Gov-
ernment on the working of the
National Cooperative Dairy Federa-
tiaon of India, New Delni, for the
year 1978-79.

(3) A statement (Hindj and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (2) above.

[Placed in Library. See No. LT-
2283/81).

(4) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying the Annual Report
of the National Seedg Corporation
Limited, for the year 1979-80 within
the stipulated period of nine months
after the close of the Accounting
Year, [Placed in Library, See No.
LT-2284/81].

(53 A copy each of the following
papersg (Hindi and. English versions)
under sub-section (1) of section
619A of thg Companies Act, 1956: —

(i) Review by the Government
on the working of the Central
Fisheries Corporafion Limited,
Howrah, for the year 1975-76.

(ii) Annual Report of the Cen-
tral Fisherieg Corporation Limited,

CHAITRA 16, 1903 (SAKA)
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Howrah, for the year 1975-76
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditee General
thereon.

(6) A statement (Hindi and Eng-
lish versions) showing reasong for
delay in the laying the papers men-
tioned at (5) above.

[Placed in Library. See No. LT-
2285/81].

12.44 hrs.
MATTERS UNDER RULE 377

(i) AsSsAULT oN SHRr BHOGENDRA JHA
ey P.A.C. AT GHaziaeap, UP.

SHRI BHOGENDRA JHA (Madhu-
bani): Mr. Speaker, Sir, under Rule
377 as permitted by you, I am raising
this matter:;

Having come to know that Police
in Ghaziabad had beaten up AITUC
workerg after entering its district
office ©n the Ist of April, it was de-
cided in consultation with CP.IL
Group leader in this House Comrade
Shri Inderjit Gupta, that I should go
to Ghaziabad to ascertain the actual
facts. 1 reached Ghaziabad at about
5.15 p.m. on the 3rd April. Comrade
Jitendra Sharma, Ghaziabad District
Secretary of C.P.I. and another Com-
rade accompanied me from Delhi on a
taxi. We reached Ghaziabad after
5.15 pm. About 5 to 6 persons were
present in the District AITUC Office
situated at the site of what is known
as Meerut road.

While we took our tea in the office,
some more workers gathered and
narrated the story of the police re-
pression on them,. After hearing
them, I began talking to them, about
the need to defend their hard-won
trade-union and other legal rights
without getting provoked or cowed
down. Just I had begun, one police
Inspector named R. R. Pal appeared
and asked Te whether 1 was Bhog-
endra Jha, Member of Parliament,
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Confirming thig query, I asked him to
wait g bit ag T would like to talk to
him. Just at this point, scores of
P.AC. men and constables came
running and began unwarrantedly as-
saulting the sitting workers with
lathis etc. Indiscriminately, brandish-
ing lathis, rifle butts, they pulled out
the workers from the TUC office room
and pushed them out giving blows
after blows. District TUC President,
Ghanshyam Sinha, General Secretary,
Sukhbir Tyagi, District CPI Secrelary
Jitendra Sharma and two to threce
other local leaders surrounded me
from all sides apparently to save me
from blows. While I was standing in
their midst, several P.A.C. men rushed
towards me, pulling out and pushing
out those surrounding me while giv-
ing them barrel push and bayonet
blows. Ong of the PAC men hit me
with barrel in my chest exclaiming:
“*Saale Assembly aur Parliament wale
kya karne aate hain” Immediately
after P.A.C. men gave me push with
barrel behind my back, then three of
them began giving me full blows with
Tifle butts while hurling filthy abuses
as to why Members of Parliament
poke their nose every where, Whep I
wags fainting, on the orders of the City
Magistrate, some Trivedi, they huddl-
ed me into a jeep standing by in
which the above-named Mazdoor lea-
ders had also been huddled in. The
City Magistrate, Trivedi, and the
Police Inspector Pal were also sitting
in the same jeep on the front benches,
1 asked the Magistrate to find me
back my spectacles taken away by
some PAC men. Exclaiming ‘Nothing
doing’, he ordered the driver to pro-
ceed. After going about cne to two
furlongs, both the officers got down
from the jeep at a place which I was
told was the office of the Sri Ram
Piston and Rings Mills, where wor-
kers are on strike since 17th March.
Bath of them had some confabulation
with one official of the mill, who I
was to!d was General Manager of the
mill, some Agarwal. After talking to
fiim, the Magistrate ordered me out
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of the jeep and asked me to go
wherever we wanted to, Fortunately
the taxi from Delhi had been follow-
ing us and we got into it. Having
received severe blows and feeling
acute pain all around the body, we
rushed to the emergency ward of
Dr. Ram Manohar Lohia Hospital and
got ourselves treated.

Sir, I do not know and hence can-
not impute any personal motivation
against any of the officers and their
men, because they had no personal
acquaintance with me, excepting that
they coulg not tolerate any‘investiga-
tion' by any Member of Parliament
nor could I make out any undersand-
able reason for their wanton and
brutal display and use of force, in-
cluding several rounds of firing.

12.49 hrs.

QITESTION OF PRIVILEGE—contd.

AssAuLT ON SHRI BHOGENDRA JHA, BY
PAC ar Guarziasap, U.P.—contd.

SHRI HARIKESH BAHADUR
(Gorakhpur): The matter shoulg be
referred to the Privilege Committee
as has been done in the case of a
Congress (I) Member.... (Interrup-
tions),

MR. SPEAKER: Why should you
take it upon yourself? (Interruptions)

st TR e qEETS (THT)
W Wi, FAT W AT F( AW AT
agi 4T HAT 91, AT § HTIE g4,
39 qRg AT Q& W F@F A AN
7 oa 5 I smaE & fufaas
w42 ® A fgar so A qud fafaas
Fwd ¥ 4« fear ar | ofr &1 § w42
qT A1 99 & &, O efefeafa F W
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are 3@ ama & fufeds 48 7
Al qw3d § @ 3z faw wm
i 3fEa Feiro gifeT S #
walsr ®i @A g0 TW WA Fi
fufada F48) w1 75 fear 777 )
MR. SPEAKER: Why are you
jumping at conclusions?
(Interruptions)

oELA  WERQ
femim  H FEGT, WOE(
FeAi & 7 (siqmA

ag A q
g_mr FaT

Wt AW A (TECRE )
W4 ST FTFA AT @ E 7 (344917)
ey gt EF a9
fzar &
st gwanE: 7

MR. SPEAKER: That I will look
after the interest of the Member.

Wt ogAwa w o sHs few
fafads wagi o gf & 1 o foeli
qrav o feEd @ w4

AN #E qNGA P (sya9TA)

wead  wgray ;o f weq fgqra
Fair, wre dfam

Don't rush me. Let me handle it.

MR. JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I am on a point
of Order under Art. 246,

= gl gy fredl Aie
|1 # T AFIT For Aifew D G
i wFT A IqF T fwar ar
IR feede awa faar ar .,
(wawr)

sl gaWt A wg a0 g g
gferw g Fd  Ag wEAT fa
gar fear | mMR g EEAAd
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w0 fafyas s7A & w0
fer s Fi€ qra7. wNF w7 0
fra && s wro wgr 30k g
FARC T R 2 S S T - S o O
gi‘ff ?

SHRI HARIKESH BAHADUR. It
must be referred to the Privileges
Committee,

st Tm famAE QELTE 3
TFRAA  Fi AETA A4S T FHT
& omA Ffag ) (suagry )

SHRI JYOTIRMOY BOSU. Sir, if
you will kindly come to page 334
List I, Union List, Seventh Schedule,
Art. 246 ldtest amended edition. If
you come-to Serial No. 5, it is written:

‘Arms, fire-arms, ammunitions,

explosives Union List’

Mark the word. I am trying to
raise some thing very serious, that
abundant use of explosives has taken
place in Calcutta. Will the Union
Government. . ..

Why are you throwing the book?

MR, SPEAKER: 1 am keeping it
at my table. (Interruptions).

SHRI INDRAJIT GUPTA: When
are we going to know your decision
on the matter of privilege.

SHRI HARIKESH BAHADUR:
Sir, what about the privilege?

SHRI BIJU PATNAIK (Kendra-
para): You have said that you will
pratect the interests of the Members,
Now you have clearly heard his
Statement,

SHRI NIREN GHOSH (Dum Dum):
It you say that you will refer it to
the Privileges Committee, then refer
it straightway.

SHRI BIJU PATNAIK: What other

protectiop, do We get except that the
matter is referred to Privilege Com-
mittee. (Interruptions).
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weqw WU 78 FE QT
om st s ¢ Why can't “you
listen properly?
w=a1, aga = & i ofag, &

fee aeam o

st faqam  qETR o 9gaT

-

TFaa ag & 6w firads #4807

aw  HfsT | TmEF qJIw GT F4T
AEsAT W, WM gL Al AAT
T gFa £

(mzem)

weoet wgw . WO @
wEE, WY oFr  HEHN |

All right I will refer it to the Pri-
vileges Committee,

SHRI INDRAJIT GUPTA: Am 1T to
take it that a personal statement made
en the floor of the House by a senior
Member, according to you...

MR. SPEAKER: Yo, move the
motion. I am going to allow it. You
move the mation.

SHRI INDRAJIT GUPTA: Is it to
be verified by the police?

MR. SPEAKER: ueE wA

g g & #% aff s §
It is not my making. Why 4o you
insinuate things to me? Biju Babu,

Uy awe ¥, {7 w8

SHRI BIJU PATNAIK. I agree.
my point is....

MR. SPEAKER.
o w13 fwe §T g3 70,

Eﬁffﬁ% |

I have got nothing,
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SHRI BIJU PATNAIK:' Here ‘is
the Minister of Parliamentary Affairs.
He should move it.

SHRI INDRAJIT GUPTA: With
your kind permission...,

MR. SPEAKER: It is his motion.

SHRI BIJU PATNAIK: The Minis-
ter should move the motion for the
protection of the interests of Mem-

bers.

MR. SPEAKER: It is his motion.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
I1 can be. Sir, this is not the first
time that it happens here. In the
last Lok Sabha, Mr. Ramalingam, a
Member of this House was assaulted
in Janpath when he was participating
in a rally.

MR. SPEAKER: I know.

SHRI C. M, STEPHEN: He came
here, and he wanted to make a
motion. Permission was refused.
Subsequently, [ approached—I was
the Leader of the Opposititn at that
time—for permission under 377,

MR. SPEAKER: 1 know.

SHRI C. M. STEPHEN: And I
prepared a note, It was gyubntitfed.
It was edited completely. Many
portions were not allowed; and he
was allowed to move it,

MR, SPEAKER: That is what we
have done,

SHRI C. M. STEPHEN: We were
for the reference of the matter to
the Privileges Committee. That was
refused, The question as to whether
a matter must be referred to the
Privileges Committee, is decided by
the consideration as to whether, in
the discharge of his parliamentary
duties he was prevented or not; 'not
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because he participated in a rally,
(Interruptions) and he also gets a
beating. That is not the basis on
which the Privileges Committee must
come in. That is my one submission.
Let me complete it Therefore, the
question ag to whether a matter
should go to the Privileges Com-
mittee is a question of implications.
It cannot be allowed straightway.

If somebody wants to move it—
it is strange that he is invited to move
it; if he wantg he can move—then the
matter must come here,

MR. SPEAKER:

— SHRI C. M. STEPHEN: We must
discuss unless you decide, under rule
222, tq permit it. (Interruptions).

Please sit down.

MR. SPEAKER: Please sit down.
Please sit down.

(Interruptions)

SHRI C. M. STEPHEN; rose.

(Interruptions)**

SH¥I HARIKESH BAHADUR:
rose,

MR. SPEAKER. gm 337 71
EEARANIARE

(Interruptions)**

MR SPEAKER: If these people
don’t understand  anything, why
shoulq they speak?

(Interruptions) **

MR. SPEAKER: Please sit down.
No. I am gn my legs. Please sit
down. It is not going on record, I
suppose. Please sit down,

(Interruptions) e
MR. SPEAKER:  gg § w%=gr
Fg qnarg | M9 FAT 7T G €

o7 F1 WaT 23T § Please sit down.
(Interruptions)

“Not' recorded.
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MR. SPEAKER: Please keep
silence. What I have already gtated
on the floor of the House time and
again ig that I am governed by the
rules you have framed in this House;
and I try to act accordingly. When
the House as a whole says certain
things....Last time it was the same;
now I have got the clearance from
this side, ag wel] as that side. So, ]
am doing it; not otherwise. Other-
wise, I will follow the same condi-
tion and the same rules which apply
in this House. So simple it is. So,
dorn't try to impute anything to me.
I want to be clear; I want to be very
clear that I am to safeguard the in-
terests of the hon. Members of this
House; but, gn the other hand, I will
also request the hon. members please
to follow rules, and do not try to
rush, dg not try to shout and do not
try to force me down. Thank you.

SHR; INDRAJIT GUPTA: May I
move my motion?

MR. SPEAKER: Yes.

SHRI INDRAJIT GUPTA: I am
moving my motion with your per-
mission. [ beg to move:

“That the mattey relating to the
statement made on the Floor of
the House by Shri Bhogendra Jha
concerning aszault on him by the
P.A.C. at Ghaziabad on the 3rd
of this month be referred to the
Committee of Privileges.”

SHRI NIREN GHOSE (Dum
Dum): 71 support the motion moved
by Shri Indrajit Gupta,

MR. SPEAKER: The question is:

“Tat the matter relating to the
statement made here on the Floor
of the House by Shri Bhogendra
Jha concerning assault on him by
the PA.C. at Ghaziabad o the
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3rd of this month be referred to
the Committee of Privileges.”

The motion was adopted,

SHRI JYOTIRMOY BOSU: rose.
(Interruptions),

MR. SPEAKER: I am not allow-
ing you. It is now time for adjourn-
ment of the House for lunch. After
lunch we will start and please do not
do it again.

13.01 hrs.

The Lok Sabla then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha  re-assembled after
Lunch at six Minutes past Fourteen
of the Clock

[MRr., DEPUTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377—contd.

MR. DEPUTY-SPEAKER: Matters
under Rule 377. Prof. Nirmala Kumari
Shaktawat.

(Interruptions) **

MR. DEPUTY-SPEAKER: Any
other point will not gq on record.
Only Shaktawatjis speech will go on
record. I will not allow anything
else,

SHRI JYOTIRMOY BOSU. On a
point of order...

(Interruptions)

MR. DEPUTY-SPEAKER: You have
got to take my permission even for
raising a point of order.

SHRI JYOTIRMOY BOSU: Why?

MR DEPUTY-SPEAKER: Because
I am not permitting you.

SHRI JYOTIRMOY BOSU: I am on
a point of order.

**Not recorded.
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MR. DEPUTY-SPEAKER: Point of
order rannot be raised between twa
subjects,

(Interruptions)**

MR. DEPUTY-SPEAKER: I am not
permitting anything

(ii) NEeD TO SET UP A RURAL HousinG
Boarp

) frdie St wweraw (famig <3 )
FiANiT  JnAd  9E@d, "Ed wHl
T Hee  WEVEF  WidmEEa0
Tiwe, oFF b7 B BT £ ) & B
sganyt AfFCTi & A e #T
Haid wEY &1 wa: ardid AvEC A
ETEE R

AT W RH WWEGT @ HHH
& fin i wefor @i o wisd
FIE awiT 2, y< T & 75 H 8O
qfd@;  wed@i i wiaf 7 WA &,
T4w T Fif sawear AT g0

G gRiG & fF siaid gaieT
LI EA HOSE  F] FMYAT FT A

Tifin @4 F OEH, & odl
EHIETE WHTH gamn widior fearat
qar qfedls safacdi w0 @A
g

W& § s qiaq d4 fag
sﬂcrra aex & qfa @ a7 FT
T E G HHH F AT ARENTE
FoEi | GAT WITH & ad; Filedl
i 8 wwd sdd fawfe * gl
fed  faorst @€ 1 ac fwT aidlor
STI&A WAl Fi BT FT A A & a7TF
TATad  FT E g1 WA ATHIT
Hed HEIA FTEFE " fEeat v
T Fi A AT A AU Fi A
T ) yaAfE FE wuF wwA 0
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W AFAl % g qfa wea 7
7 w7 A&l 1 mifra iy
9FA T R A% A T AT
giarT  fRedt 7% 40 wafu F T4
gid ot fFe wt A W A
qrAET rAE mE R @
fan g WAT AT WR/T UF
TR g AR E JY fEETAL ¥ fiad
FigI OO WA I faIm S
TIT AR QT A & ¥ AR
T &G 3T |

(Interruptions)

MR. DEPUTY-SPEAKER: For yowur
information you are now raising a
point of order,.

SHRI JYOTIRMOY BOSU: I did
it as soon as you resumed your seat.

MR. DEPUTY-SPEAKER: The pro-
viso to the rule reads:

“Provided that the Speaker may
permit a member to raise a point
of order during the interval between
the termination of one item of busi-
ness and the commencement of an-
other if it relates to maintenance of
order in, or arrangement af business
before, the House.”

1 am not permitting your point of
order Now Matters under Rule 377.

(Interruptions)*

(iii) STEPS TO SUPPLY PROPER VARIETY
OF COAL To ANDHRA PraDFSH CEMENT
Company, VIJAYAWADA

SHRIMATI VIDYA CHENNUPATI
(Vijayawada): The Andhra Cement
Company Limited at Vijayawada was
for years getting 10,000 tonnes of coal
pPer month from the Singareni Collier-
ies, as per the allotment made by
Linkage Committee. The supply re-

*Not rerorded,
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ceived so far by the Company was
separator nut coal, but in November
last the Singarenj Calliereis stopped
the production of separator nut coal
and began supplying the slack or the
round coal, which they started pro-
ducing. Though these varieties were
not suitable for the manufacture of
cement, there were no proper sup-
plies of even these varieties of coal.
The collieries have now started sen-
ding lump coal, which is not suitable
for the production of quality cement.

The quality of the coal being re-
ceived from the collieries has been
deteriorating from time to time and
its ash content has gane up from 26
per cent to 40 per cent. The ‘higher
the ash content, the higher the con-
sumption of coal and the higher the
cost of production. Sometimes the
coal from run-of-zinc ig alsq supplied,
which is quite unsuitable for cement
production.

During the last six months, against
the linkage of 10,000 tonnes of coal
per month, the actual supply was
much less and during last February it
was only 66.44 per cent of the speci-
fied quantity. The average supply was
found tp be only 75 per cent and this
is considerably affecting the produc-
tion of the cement factory.

The collieries have also increased
the all-inclusive price of coal from
Rs. 115,70 to Rs. 156.61 from 14-2-1981.
There is also an increase in the freight
rate of coal to an extent of 18 per-
cent. Thus, the cost of coal has in-
creased considerably and the industry
in turn has to pass on the burden to
the cement consumers,

In recent weeks, the railways have
not been moving any coal from
Singareni collieries and some cement
factories in Andhra Pradesh have al-
ready closed down.

The situation needs prompt action
on the part of the Gavernment. The
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[Shrimati Vidya Chennupati]

Singareni Collieries should be directed
to make available the proper variety
of coal and in adequate quantijty and
the railways should make arrange-
ments to move that coal from the col-
lieries for the use of the Andhra
Cement Company and other cement
factories in Andhra Pradesh.

(Interruptions) *

MR. DEPUTY-SPEAKER: [ can
only make a request with folded
hands. This is not the way ow we
can conduct the deliberations of this
House. Then we may become a laugh-
ing stock before the public.

(Interruptions) *

MR. DEPUTY-SPEAKER: Nothing
will go on record.

(Interruptions) *

(iv) STEPS TO SOLVE DRINKING WATER
SCARCITY IN BUNDELKHAND REGION OF
Utrar PRADESH

SHRI RAMNATH DUBEY (Banda):
There is an acute scarcity of drinking
water in a large number of villages
in Bundelkhand region of Uttar Pra-
desh.  Particularly during ensuing
summer, steps taken by Government
to meet the vital demand of the peo-
ple for drinking water may be made
known. The annual arrangements
made by the Government are quite
inadequate to solve the prablem per-
manently. The sum of money, which
the Government nas earmarked for
the purpose of utilisation to solve this
problem of drinking water should be
increased.

(Interruptions) *

MR. DEPUTY-SPEAKER: I can
only request you with folded hands to
allow the deliberations to continue.

*Not recorded,
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(v) MEASURES TO ENSURE 5 CONTI-
NUOUs REMUNERATIVE PRICE  FOR
Parato crowers IN UrTar PRADESH

wt Faqai fag wIaq  (wigaT) o
IYTeLE AEIEW, WA TR TT q
o F wg vl A A damne
gdl & fagw FT FJAIRC T AT
T FFE TEIEA TF HIT HFIA AT
g g T wAT & WEWw #
qIAT 91T JATAA- 100 &, fFae~
a1 | 9 frew 2 §91g 8 W
71 ferfa &t e g wf @ O
Frare # 25 30 T 35 %, fegew
g omar & ) FwT AT T oW
wogrea?t A ®i A1 wed @@l
gx y TeaTe F7 famr & ) IHA
frgra 1wt a1 a1 @t #§ o
& araran<t #awm & dfF IF d499
# ar w@y & gfon s S@ A
qr @ & 1 afz w1 AT A
7% oy we fyafr = faar war &
fanra 1 gafas gifa gt T34 |
FeT Fiyw @ gwar A g wE
T WUITT FA F €117 waAr A fwd
g &1 feam #1 wafus gfa 3o
TEA ) oA uw o wwa @ faed
feara dtw, @z, qrdT, FAgd AR
FIzATF TAHT F feTard T WIAT
"aeT it w1 £ ) 7gt 7% fF vt
d T AT FT FHA FATW FAT E
e w1 wleer # fad ot wm
#1 gigs fagiy & 1 s7ar,
FIFT I 74 FIee @(IA T
T AEGSAT F gAATT HaEAT HT
W & W7 qv mAF IANT
1 oA A F1 sawar FE
Ffgd aife =g &1 qguam @ A%
2T frgm w1 adr e faw @ |
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(vi) Assistance To TAMIL NADU FOR
TACKLING DRAUGHT SITUATION IN THAT
STATE

SHRI N."DENNIS (Nagercoil): The
acute draught situation prevailing in
Tamil Nadu hag tg be tackled im-
mediately before the deterioration of
the situation. Due to deficient rain-
fall there is acute water scarcity for
drinking and crops. The tanks, dams,
watercourses and rivers have been
dried up. Sowing of crops not
done in several places and where
there is cultivation, the crops dried
up and withered away. As a con-
sequence of it people are driven to
unemployment anq poverty. There is
shortage of foodgraing andq fodder for
cattle. Water scarcity both for
drinking and crops has to be im-
mediately tackled. Food grains have
tu be distributed quickly and fodder
for cattle should also be supplied.
Implementution of labour oriented
schemes should be accelerated. Re-
lief measures such as remission of
land revenue, water cess and local
cess and postponement of collection
of arrears of land revenue and
Government loans have tq be
done in all affected areas. Thig sit-
uation has to be tackled without
isolation, omission and discrimina-
tion of any affected area from the
southernmost district of the State
and nation, Kanyakumari, where the
people are severely affected by
draught and faced with all these pro-
blems. So, the Government may be
pleased to take speedy steps to assist
the State Government by giving
grants and subsidies to tackle the
natural calamity facing the State.

(Interruptions)**

MR. DEPUTY-SPEAKER:
record anything.

(Interruptions) **

Do not

1419 hrs. :

Shri Chitta Basu, Shri Jyotirmoy

Bosu, Shri Niren Ghosh and some

other hon, Members then left the
House.

**Not recorded.
339 L.S.—11.
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(vii) Crisis ™w HANDLOOM INDUSTRY
™ KERALa

SHRI K KUNHAMBU (Canna-
nore): Under Rule 377, I am making
a statement.

The handloom industry in Kerala,
is facing a serious crisis. 5 lakhs
families who are wholly dependent on
this industry are on the verge of
starvation today. Small medium
and big factories which were produc-
ing handloom clothes and even the
single looms have completely stop-
ped working. This has affecteq the
people in different walks of life in
Kerala.

On Friday, the 27th March, there
was an all party bandh in Cannanore,
the major centre of handloom in
Kerala. This bandh was organiseqd to
draw the imarnediate attention of this
Government tg the burning problems
of the handloom sector.

The crisis that has overtaken this
sector is mainly due to the unpre-
cedented increase in the cost of pro-
duction and the steep decline in the
sale. In 1979-80 Rs. 350 crores worth
of handloom clothes were exported.
But by the end of 80-81 we could
export only Rs. 250 crores worth of
clothes whereas the target was of
Rs, 400 crores. On the one hand the
sale has come down and on the
other hand the cost of production
has gone up. Stiff competition from
countries like China, Taiwan, Korea
has made our position very uncertain
in the international market.

The new handloom policy of the
Government hag not helped this gec-
tor. Since most of the factories are
in the private sector, the new policy
which is intended to benefit only the
co-operative sector, has not benefited
the handloom sector as a whole, It
is alleged that the Apex Society and
the Handloom Development Corpora-
tion have ignored the private sector.
The Corporation could not spend
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morg than Rs, 15 lakhs out of Rs. 85
lakhs which wag sanctioned to pur-
chase the accumulated stock.

In view of the serious situation
that has arisen in the handloom in-
dustry in Kerala, I earnestly request
the Government tg take the follow-
ing steps:—

1. Reservation in the manufactur-
ing of handloom clothes,

- 2. Fix the price of all kinds of
yarn used In the manufacture of
handloom at least for a  specific
period, and ensure steady supply
of yarn,

3. Introduce a nationa] minimum
wage immediately.

4, Make arrfingements to pur-
chase the accumulateq stock and
sell it through Government agency.

5. Prevent the rise in prices of
ensential chemicals which are used
in the mhanufacture of clothes and
set up a colour manufacturing unit
at Cannanore.

(viii) ‘NEED TO RESTORE TRATN SERVICES
©Or DarJEELINGT HIMALAYAN SECTION
or N, F. RArLway

SHRI ANANDA PATHAK (Dar-
jewling): Under Rule 377, I am mak-
imy a statement.

A serious situation has arisen since
the unwarranted withdrawal of train
#ervices on the Darjesling Himalayan
Section of the N. F. Railway. Sus-
pension of this zervice would throw
a large number of railway employees
out of employment «nd push them
with their family members on the
verge of starvation. Ag a consequence
of suspension of this service a large
number of tourists, who wvisit Dar-
jeeling are experiencing great incon-
venience. This is the tourist season
and Darjeeling is one of the most
beautiful tourisi centres in the world.
The econvmy wf this backward hill
region depends on tea, tourism
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and timber, The tea industry is
dwindling and if the flow of
tourists 1s alsp hampered due
to withdrawal of this service, the
whole economy of Darjeeling will
collapse giving rise to serious econa-
mic, social and political problem.
The transportation problem of the
hills is very acute due to topographi-
ca] position of the hills. The move-
ment of small train on narrow gauge
has contributed t, some exteni to
ease thig problem. Besides this, the
small trains running on the narrow
gauge on Darjeeling Himalayan sec-
tion are themselves the unique oh-
jects of attraction. This is called
Toy Train. This beautiful toy train
was introduced a century ago by the
then British Government. Britishers
Jeft India but the engineering genious
of British engineers remained as an
ornament of the queens of hills
Attempts were made tp withdraw
this service in the past but the pub-
lic opinion forced the Government to
retain this service. I, therefore, urge
upon the Government to restore the
train serviceg on Darjeeling Hima-
layan section of N. F. Railway with-
out any further delay.

14.24 hrs

DEMANDS FOR GRANTS, 1981-82—
Contd.

MmvisTRY oF COMMUNICATIONS—
Contd.

MR. DEPUTY-SFEAKER:. We now
take up further discussion and voting
on the Demands for Grants under the
control of Ministrv of Communica-
tions, Shri T. S. Negi,

gt 2. 19 AWM (A wgw)
Frieqe AT, TARA F AT F
a# ug fadzs Fom & BF wia AR
9T X F BT UF wET K WAt wat
ey ot gy ¥, 3w A omwd A
#i§ qg1 ARy far, o AT
¥ FTH TR | FE W AEAR
e ug war 3 fF 41 Iewr -
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A AE g A amy w0
dfasi ¥ Ifwn I
7@ ww FQA E O F mR g
AL T AT TEAT

qAfr §I0 FA F fro go
oYX SAWYA X Ay HSfauw,
FAMERET F w1a fewr 0 gsfaus
ZHREH ¥ GearyT fn whe foee #Y
wfy  foseit & 2fteg aaa g
Mg & RAY o & dre wo
Y %EX § o

Let telephones of Deilhi go to hell,
et my telephone be in order.

TR Aea SdATEIT wr v g€ g,
gad # Fdf AR Fat S ¥ a7
FH 2 f& FACBR Al awar at
I AT T KA ) g A6 FH A
#1 fegardt 67 5 fg qar 7@ &
B ffw A graw g AR
A ¥ g 4

g% fadaT af 38 1 ¥ &
faedt w7 a8 av fear ar fx
WED TR A AT A IR ofarw
g Ay qgl § T maAcar w9
i 3G AreA agr fRar & wmr
g2 WY a1 fear ar fF g Srer
9 g gl A& JgHET g, sarag
moagr AT IR AR AT 9YHAT
4 § 781 ouF afEs 9 mfes
At FFAT ¢ IaA A Fowgt
a9 gAY ¥ TIANE § @ I {
Fa a% ofids «a arfew gm
A og GEHIT q1 AT 9FT TWar
¥ 41 U AT TE ST AT FO
& fag #+€ daT 78 ¥

CHAITRA 16, 1903 (SAKA) Min of Commini- 326

cations

% fagmm v oag & PR o
fame geee ¥ 0% ared AT 3IF
N QU FLAr a9MET 0 FA G A
qgrE aA ¥ owre 2@a F o W
gAY TrA%r GE ) AT g ORI
WT FIAT AZF § N AL T oFHA
4 fa SowT ¥ sgFear & A&l
g rar o fada g1 9% & F9 &
FA IT & ar QU FAT AR
FF F ;A IA GAT A AT IATRIA
fAfae wgt gar w7 Araw 4@ g

a0 aw ag & fF gwrl agr
7% #re fafesar 15-15, 20-20
faa & o=l § 1 34 ®r w0E qaEar
A& T (9 s Todi agT 7F |

wrT FE IAgE qdw ¥ oar
% B: @@ #m fex & A
TET W & ) 3T 4T § a8 ST
g oI Farw )| SAEE A
TR 9T A FEy § ) FAEW
ZAR 9 q7 AT & A gy Wifew
g AT &, 79 48 g %1 fadx §
fir agt Mifer § | 1@ =T

EATATL FEMIAT  FY  UASTAY
g 1 agt AT edT g war
g | fooat ot avad & agr & oy
¥ fosraa fY f& @@ F fao ahe
T AT ) IT A9 A R fF
agt AW WfRE @F war g
qg @T TAAT AT T fawmr & A
g Tosr wAwQ gAe  fawmr
& et wr oAEr &

us fr3zt ag Fem w@r g
f& a1t Fqaa a9¢ @ fawm &
WX FTT FT & &, fawmr w1 fagm
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TARIY F A1 A A - R |
w1y & ggar W ww fawme § 0
TJQEET 91 Ag £ &N, &, IR
T gF F e & faq aar faw
e & 1 ag Wl fremg & faw oe
AR IRT A TE FT UEHADA
2 10} Fya T & FAAG E—
™ AAr w4t "  HATTE—
ofiE  IWSAT A A girard
qgant & | W owwl f7aa & fE
o sdAT BA4HT ®OogETe A
aife staar T ghiar fow ad

SHRI P. NAMGYAL (Ladakh): Mr.
Deputy Speaker, Sir, I thank you very
much for giving me some time to
speak op the demands for grants to
the Ministry of Communications. I
would like to speak a few words in
support of the Demand for Grants.

I would like to bring to your notice,
particularly some of the problems:
facing my constituency. Ag you know,
my constituency is the biggest cons-
tituency in India comprising some
97,000 sq. Kms., in which we have only
2 Post Offices. By this you can just
imagine how critical the problem is.
People are living scattered all over
the wide area of my Constituency
and they have only two Post Oftices.
There are, of course, a couple of
Branch Post Offices also. But their
number js inadaquate to cater to the
needs of the entire populatian and we
have got only 2 Telegraph Offices and
that top do not work on Sundayg and
holidays, Because of this problem, I
would like to request the hon. Mini-
ster-for Communications through your
good offices to take g special view of
the problem in my area, ipn view of the
strategic importance of that area;
communication ig the most essential
pvart in that area.

I am gratefu]l to the hon. Minister
for Communications for introducing
the Satellite communication system,
by linking Leh with the rest of the
country through the Satellite commu-
nication system. But I am sorry to
say that that system is not working
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properly. The working hourg are
from 9.00 in the morning to 10.00 in
the night. We heard initially that this
would be in operation for 24 hours,
hours, but actually it is not so. Most
of the time we hear the complaint
that, if a call is booked from here,
the Operator at Delhj Centre says
that the Leh operator is not attend-
ing; and if you go to Leh the ope-
rators there are saying that the Delhi
operator is not attending. These are
the prablems which the hon. Minister
should look into.

Besides that, some time back—] do
not remember when exactly it was
done—a wireless telephone-cum-tele-
graph system was set up in one of the
remotest corners of Ladagh, known
ag Deskit in Nubra. One day the
babuji locked up the machines and
went away. So, far, these machines
have not been put intp operation
again. I would request the hon. Mini-
ster to look intq this. In spite of our
repeated requests to the concerned
officers at the regional level, go far
thees machines have not been put into
action again. Similarly, we have the
problem of Zanskar, another remote
area of the district. My request to the
hon, Communications Minister would
be to pay a visit to those areas not
to Leh, Kargil and other district head-
quaters, but to the interiop of those
areas, so that he may be in a position
to see the problems we are facing
there. Particularly the ex-servicemen
due to lack of post office facilities,
have to go to the two main post offices
at Leh and Kargil for collecting their
pension; and they can hardly go once
or twice a year because most of the
time these areas remain cut off from
Leh and Kargil due to difficult terrain
and blockade 3f roads on account of
heavy snowfall. For that reason, my
suggestion is to open at least a couple
of more sub-post offices in places like
Numbra and Changthang jn Leh dis-
trict and Zanskar and Batalic in Kargil
district. To start with, four sub-post
offices should he opened in these areas
and subsequently the number should
be increased because these four cen-
tres may not be sufficient to cater
to the needs of the entire population
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there, jncluding ex-servicemen, These
are absolutely essential,

Then, I would like to say a few
words about the workers, the service
personnel of the P&T Department
wno are working in those remote cor-
ners of the country. You have to give
some attention to their problems also.

~ As some of my friends from the other
side also have suggested, I support
their view also that if you give some
hil] allowances or some incentives,
ihey will be willing to go and serve
in those remote areas, Otherwise,
what actually bappens is that people
usually sent there from here are sent
03 punigshment to our area and most
of them—] would not say—are rogue
but the people working in the tele-
phone exchanges are go rude and
their behaviour is so bag that most
of the subscribers had surrendered
their telephone in protest, wrong
billing and so many other problems
which are there. So my suggestion
is that you should encourage and give
adequate employments to the people
living in those areas. We have suffi-
cient number of candidateg who are
Matriculates and I think the minimum
gualification is Matric for these posts.
We have also got a number of ex-
Servicemen. So you should give em-
ployment tg these people in the tele-
phone exchanges and the post-offices
there. Whenever there is an employ-
ment opportunity, the local people
have to go to Srinegar or Jammu for
interview for these posts. This you
will have to look into and see if you
could have the interviews helq at Leh
or Kargil centres so that they could
go to these centres and appears for
the interview.

I would like to speak abouf their
allowances. I think even for the
whole of the Central Government em-
ployeeg working ir Ladakh you have
to look into it afresh so far as their
compensatory allowences are concern-
ed. TRecently the Government of India
has jssu~d instrurtiong to redus, the
comoensatory allowance from 35 to 25
per cent, But elsswhere you have
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gone on increasing the allowances—
DA and other things. There you ars
doing the reverse thing. It is for th=
Centra) Government employees a, a
whole like the people serving in the
Information Department, Radio ste-
tions, etc. and there are s0 many othey
people serving in the para-military
forceg like the MES, Canteen Service:
and so many other services, You hav;
to see go that the Compensatory allow-
ance which was previously 35 per
cent with a certain ceiling is restored.
There you have to sort out the tatal
emolumentg in Consultation with the
State Government. Actually, the
State Government employees are
getting more in Leh because of the
High Altitude Allowance and the
higher ocompensatory allowance and
there too, without a ceiling. If a per-
son is getting Is. 100 as basic pay in
Leh, then during winter he get, in
some places 100 per cent allowance.
that is; Rs, 200 extra plug DA,
During summer 75 per cent. Similn:ly
in some areas 1t is 50 per cent. In
the case of Central Government Ser-
vice Personnels you provide only :i5
per cent of the allowances and that
also is now rediiced to 25 per cent with
a certain ceiling. So you have o laok
into it so that the whole structure is
examined afresh and these prople are
given adequate financial assisl&nce
and they may be able to work there
willingly. Otherwise, they always try
to go back. If there is a complaint,
they feel happy because they ure
sent back to Srinagar or Jammu gnd
in Srinagar, Jammu and other places
you give them city allowance, hous-
ing facilities and many other facilities,
In terms of the ‘olal quantum of money
they get more in Srinagar and Jammu
than a person posted in Leh.

So, with these few words, I reguest
the Minister of Communications again
to look into all these problems and
take a sympathetic view to the prob-
lems of those people living in the re-
mote hilly areas.

"MR. DEPUTY-SPEAKER: 5hri
Mhalgi.
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*SHR] R, K. MHALG] (Thane); Mr.
Deputy Speaker, Sir, the Report of the
Ministry of Communications of 1980-
81 which hag neepn circulated to the
Members, containg a very bold state-
ment on page No. 1, which 1 would
like to quote:

“The Ministry of Communications
has been able to achieve an all-
round progress in almost all the
activities and projects under its
administrative control.”

This is the one Department of the
Government of Irdiaz which concerns
the common man and to know the
pulse of efficiency of Administration
and it is interesting to note the reac-
tions of the people towards itg acti-
vitieg and achievements. Not to speak
of the common people, the Prime
Ministey herself felt constrained fo
remark on the 3th of last montn
when she visited Bhusaneshwar, ac-
cording to the Times of India of 31st
Mareh, 1981:

“The Prime Minister, Mrs. Gandhi,
wag visibly upset over the erratic
functioning of the Postal and Tele-
Communications Service in Orissa
when a memorandum with a num-
ber of delayeq telegrams and letters
was presented to her by Dr Radha-
nath Rathi, editor of the Samaj”, an
Oriya daily st a press conference
here yesterday.

“A letter from Pune to Dr. Rath
at Cuttack had taken 24 days and
an expresg telegram from Patna to
New Delhi had taken more than a
week to arrive.”

Mr. Tripathi the former Minister of
Railawys resigned last year whep the
Prime Minister made some remarks
about the functioning of hig Ministry.
But Mr. Stephen hag not followed
suit: well, it ;s for him to decide
whether he should show the same gelf-
respect which Mr, Tripathi had shown.
The above example, however, poinfs
out the efficiency with which Mr.
Stephen’s Ministry has been func-
tioning,

*The orgginal speech was delivered
in Marathi.
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The Indian Telegraphs Act, 1885 and
the Indian Post Office Act 1888 gov-
ern the functioning of the Ministry
of Communications. The first act has
15 amendments and the second one as
many ag 47 amendments upto now,
Out of the 15 amendments to the first
Act, the last one wag made in 1974
and in six years there have been no
amendments. The most of the amend-
ments to the Indian Post Office Act
have been made through the Finance
Acts or adaptation legislation. There
have been really only 10 amendments
in 42 years in this Act. These Acts
were made by the British Foreign
Rules who had not sense of social
obligationg and made for their purpose
in view, arrangements for the urban
areas and neglzcteq the rural com-
munities. But aftey Independere-
both the lawg should have been re-
vamped to meet the needs and aspira-
tions of the Indian villages, ghal
hag not yet been done. I hope that
a comprehensive Bill to cover thr
above two Acts would be brought
soon to delete the out-dated provi-
siong and te provide the modern yeeds
for Indian people.

Qut of the total 239 cut motions
moved on the demandsg of Grants for
thig Ministry, I take credit for 43. |
may not be able to speak on all of
them due to paucity of time but I
hope that all the points that I makék
are answered properly so that [ cam
tell my constituents what the Govern-
ment of India propose to do,

Some commemorative permanent
stamps have been issued on the greaf
mep of India, like Mahatma Gandhi
and Jawaharla] Nehru, T hope that
the Government would not forget
Chattrapati Shivaji. It would be only
befitting if we honour that great son
of India whom the Prime Minister
eulogised recently at Raigarh in
Maharashtra, All the countrymen
want it and I hope that the Govern-
ment will listen to them and issue =
permanent postal stamp of Shivaji
Maharaj.
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My congratulationg to the Minister
for not having increased the price of
the post cards which are used mostly
by the poor. Post card is a messenger
of a poor man. The size of the post-
cardg should be maximised so that the
usery can make the maximum use of
the postal facilities. Privately one
may have of standard maximum size
of postcard but the Government has
limiteq its size to minimum. It must
be increased,

The postal department is there for
the good of the society, it is a social
utility service, and revenue conside-
rations should not encumber jts style.

Delivery of letters on Sundays which
wag a regular feature earlier has
been stopped. It should be recom-
mended, even if it means a little more
expenditure for the Department. The
Department is a public utility gervice
and should be run as such and not
treated ag a commercial concern.

Articles of postal stationery are in
short supply for a part of the year.
The Minister should give details of
the shortage and inform the House
the steps that the Government pro-
poses to take to remove the shortage
next year.

I have seen presg reporis that cer-
fain voncessians for night telegrams
end night telephone calls are pro-
posed to be withdrawn, I hope that
the Government do not execute this
decision, if it hag been taken. Please
do not venture tov do so,

My constituency comes under the
Bombay Telephone Zone. The new
lelephone exchange at Kalwa con-
necty Belapur industria] area in my
constituency and the people there
have to come through the Kalwy ex-
change insteag of having a direct link
with Bombay. Trunk call chargeg are
to be paid. This should be disconti-
nued and direct link with Bombay
established. From the example of
Kalwa Exchange there is fear in the
mindg of Thane subscribers that.
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Thane shall be connected to New
Mulund Exchange and would be cut
off from Bombay. The projected move
in that direction would be resisted
with all the might at our Command,
let me give a note of warning to that
effect.

The EDA staff are treated a, casual
workers, but all types of work is ex-
pected of them. They should be trea-
ted like regular employees of the De-
partment and the injustdce being
done to them since long now remov-
ed.

In answer to a question of mine
about the shortage of the employees
in Maharashtra Posta] circle I was
told that the information was being
collected. It shows the negligent atti-
tude of the Government.

I happened to visit a post office in
my constituency, Shahapur, where a
post has been lying vacant for the
last seven months. It was held by a
Lady employee, she had to go on lang
leave earlier, it is al] right to the
Department should have ensured that
the postal service doeg not suffer in
the process.

The Ministry of Communications in
this budget appeers to have done
better in the matter of provision of
quarters to the staff as compared to
previoug years. For that the Ministry
deserves praise.

In reply to a question in the other
House about the parallel post offices
being run in the ccuntry, the Govern-
ment said that they were looking into
the matter, I hope that the Minister
in hig reply will tell the House the
truth about this.

§ wArom aw (fgae)
GIrERE AERA, AL TwET, AT &,
wq 78t fA0g g § FAw ¥, @
T WA T FE e 41 ) I F
w8 ¥adm ww § wuk faow
¥ 35 ®T 3¢ ¥W F WI\T WhA-
ffger @ & ) 3fer qE T
@ WA A wgy e e
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7531 afq, AT qr-ferar wEAN,
F=9T HAx e, g 340 fager
agre gfar €t fodt g & af
ghar, frax =% qT F e, 267
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fasr 9 wgFR ¥ AT B
ST ¥ SR A FAT WA
St OF, a FA-FA, T AR G
qOF # IAEA FT OTAAT  FA
1 zqa707 7 @1 aFx &, faaw
FA-FA T AT AT )
17 g9 FULT 31 @i v ar faar
#itwe, faasr R Ak IdE @
a afy, Fd-ware, g O WA F,
fegdr @ gmeg g wAr & 0 3
fag dtq #02 w=Ar § 1 T A
FART WET IT F TA 66 HUT
g F Jar Ad &
aiferfadi, ozrst, aat #
sret ¥ ovgr g Awt #1 oga
faare & € @rq adf Far 2
A7 qg¥y AT ¢ qR oqr faEd
F o™ IACF ST Srar 4qv, I
q¢g M TH-TL famrr N gfanrd
Fo @12 @ qt F fAc & &
e At w § A wmy w0 owRa
ol 31 ET6T AEF 9T AR T |
¢ dar faw g @1 fear wg ?

wﬁ‘ ITq gatar Ax =fge, #4ifw
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AHIT @I WA § | IH.AR
fore 3w & wH W N gEF wmw
F arg otzar § | SXY ¥w w¥
TRar agat g, @ w1 fen Gadr
g 1 %57 =iz 97 43 wT IAHA
¥ ggf T ¥ ? m fau 5 gad
zfrur Ta gfaar @ fad Y e
™ ga% ¥ gfAar §  wan-mam
feeal &1 s gat & @ faamr
A

AfFd ST FET MT IW F}
§t drE adf 8% § 9w A
7% a9 A am N A& & ) I
T IR & NG F, FTH WA g
g g &)z fawm Fr FW wmE-
fag aftd & =& =9 W & | AAF
qUF §, WA TR W §, AR-
7T F goEr g, A ggaAnr qrey
1 %1% gfagr 78 & 1 oAl W
qgre IATHRT § SART "l avan &,
Afpa T3t 9¢ FW FA FET A}
gierg 7 fawdr & 1+ a1 faet
¥ vgy & SIR SAE qar W
gfand faadt § | €7 TRE T
T AT, W=t &1 f&oag ww frewr
F1 otz &, ¢ Hw faame g
& | 49 ¥g Fmaw wew § faam
@I & FESl AFT AN AEH § |
afgr &fr #1€ T fedt T &
fan &iw =df azar & 1 IAEE F1
FC g agr g, av #1 faFaum
gt ot & A foaet w1 qw4t |/
Tqr ¥ gl &Y T ar
TAT FE AL

zq fac gdr agey o TL F
F¢ | wrat, steel, T@rEt WM
gifgardt AT # IEIE &7
gfrd wRTagd wd | wae ag
grardt faeam Tay & @ )@ F@Aw
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g ghaat & w5 &t 3o 7 FY,
7 AT BIE I FAEATZ A Fhaumai
# FF & FF FL | AE F ITHAW
Fr gfams agrd s faare &
tag gfearm % oF @iz § SRRr
a8t 1500 ¥t wrardy &, AfFT wwi
TrEatar At & | ggrdr T ®
FEGIAT WT Ay wdf § | war
AEIT AT FY FL HIA §, qg I |
§ A @ ggeF1 W@ g fw
A, E [T 7= FFA W@ q1—
ug R AT OATHCT G wE g--,
e AmwE g | JERID ATRTHRTEY
3 oF gt wf & afew dqara @
T@A% & 1 g7 wEe Wi g,
9=8! g dzd A1 IO I &
W | 4g 9T ¥ gFw & | Ffee
¥ 3 Fg a1 fv ag g faed
W w2, K FE A IFW T
o
DR. KRUPASINDHU BHOj (Sam-
balpur): I rise t? support this Demand
for the Ministry of Communications
from the depth of my heart. 1 wish
to make some points for the conside-
ration af the Ministry of Communica-
tions, Of course, I am not placing
any tall claim on the tallest Minister
of this Cabinet; Lbut | will try 1o enu-
merate the difficulties which the De-
partment of Communicationg is facing,

and to ventilate the grievances of the
people ag a whtle.

We are in the era of satellites; and
we are hoosting satellite communica-
tions internationally. But we are not
creating confidence in the minds of
our people, because more than 1300
towns and cities are yet to be connect-
ed with automatic exchanges. Even
now they are manual exchanges. 148
districts are yet to be connected with
automatic exchanges.

Whenever any question is asked in
Parliament in this connection, the
Minister replies that due to financial
constraintg they are not able to auto-
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maiize the manual exChanges—ie.
convert them into automatic exchange=
But I have to point out something:
Demand No. 18 for 1980-81 dealg with
the capital outlay on Posts and Tele-
graphs. The previoug budget esti-
mate was for Rs, 451.59 crores, but
the revised estimate has slided dow:
to Rs 410.96 crores. So, there is a
shortfall of Rs. 40.63 crores; and the
explanation given by the Department
is that it is due to slippage in supply
of gtores, and shortfal] in telecommu-
nication inputs If there is an imple-
mentation gap, 10body is responsible,

About automatization of the ex-
changes throughout the country, the
Minister has assured us that jt will be
done by 19890, i.e, that we will be sule
to automatize the exchanges at least
in the district headquarers. I hope
the Minister will look into the matter
very seriously, and find out why these
things are happening. There are com-
plaints throughout the country in res-
pect of local calls, trunk calls and
STD calls. Failure in the case of local
calls, is 8 per cent, as against the
standard of 2 per cent. In respect of
trunk calls, the failure ig 40 per cent,
as against the standard of 10 per cent.
The failure ijs 70 per cent in respect
of STD calls, whereag the standard
ig 10 per cent,

What are the diseases afflicting the
Department due to which the Minister
is unable to eradicate this type of
shortfalls? Is it the view of the De-
partment that they should ‘“repeat
the mixture till the patient dies”? The
failure in resmect of STD callg is 70
per cent, Will the officers of the
Department be satisfied if it is 100
per cent? The reasons for this failure
should be found out and eradicated
According to Mr. Bagri, the disease is
cancer, It is not cancer, But if the
Minister will diagnose the diseases
and amputate the gangrenous portion,
then we should definitely re-consti-
tute the Department of Communica‘ion
and give it a better administration

What are the reasans for the poor
performance? They are very poor
maintenance, negligence by the staff
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non-availability of spares as also in-
sufficient and out-dateq machinery.
There is also lack of zeal and since-
rity in the departmenta] employees.
There ig clash betwegn the staff uniong
and the officers Thjg should not be
exposed to the people. The consu-
mers should not face difficulties due ‘o
lack of confidence in the officers. So,
what are the remedial measures? In
which way should we manage this
Department?

Now, 25 lakh telephone connections
have been installed in the country and
each year the waiting list is increas-
ing by 3/4 lakhs. Now, more than 7
lakh peopie are waiting to get tele-
phone connections, What will be the
remedy? Our installed capacity for
producing telephones is nearly 2 lakh
per year. Of course, we are produc-
ing 2 lakh {elephones. But there is
a gap between the demand and the
production. So, there will be an
cumulutive gap year by year.

A decision has already been taken
to install a telephone industry in
Bhubaneswar. The site has been
earmarked by the State Government.
According to the Minister, they are
going to make a review for a separate
site It meang again a gap of another
two years will remain and again the
queue will be increasing day by day.
Let us not forget that. We must take
a decision immediately on the lines
decideq by the previous government.

In the line stores, public sector and
the private sector undertakings are
there, but still we have to import the
material for the Telephone Depart-
ment. We may import technology,
technique, design and the paramter,
but not the equipment itsell, In the
last five years, the Government have
spent more than Rs. 150 crores on
this. I do not criticise the import
policy. We should import only the
design and the paramter and not the
equipment.

Modernisation and expansion is the
modern dialogue of the day. So, why
not we switch over to the electronict
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industry? Japan, Saudi Arabia and
other countries have developed tech-
nolggy in this field and their tele-
phone industries are running in &
very cheaper manner.

Now I will come to organisation
Now everything is centralised. Why
not we think of decentralisation?
Why not the small matiers like lgcal
organisational developmental ans
other matters be decentralised to the
remotest places like district head.
quarterg and Siate headguarters? At
the same time, this is a very bulky
Department,  More than 8 lgkh
workers are working in it. So, thert
is no relation between the Postal
Department and the Telecommunica-
tiong Department; it is not inter-
related. Why not bifurcate it ans
have a separate directorate? This i
the second largest undertaking under
the Government of India. More tham:
Rs. 400 crores are spent in a yea.
Why not we have g separate or s
board like the Railway Board so thy
the board should work independently
and take decisions like autonomous
bodies? Ther. should be a separate
budget like the railway budget. Wiy
should it be an unwarranted addwu-
dum tu the genera] budget?

Everybody has spoken about the
remarks of Mrs. Indira Gandhi in
Orissa. The Minister hag taken &
very immediate stand on this. He han,
of course, in Orissa a right to eradi-
cate the cancer cell which was there.
1 must congratulate him for his early
action. At the same time, I will sug
gest a few more points so that my
speech will be complete. There is
always a quarrel between the stal¥
union and the officers. The officers.
due to chaotic conditions in different
parts of the country lack self-confi-
dence and the extra departmental
employees. At the same time, their
union makes a tall claim to the De-
partment so that the officers are not

- feeling self-confident. The officers

are, therefore, not feeling self-confi-
dent. They were feeling self-confl-
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[Dr. Krupasindhu Bhoi]

dent in 1975-76, but later on they
have been de-moralised. I urge upon
“he Minister to see that the top rank-
ing officers in Delhi go there and see
the difficulties of the people there.
Orissa, I want to say, has been treat-
ed as a punishment area. Whenever
iin officer from Delhj has to be trans-
ferreq within twenty-four hours, he
is transferred to Orissa. If there are
any complaints against any officer
like a Joint Director or somebody, he
is also sent to Orissa. I want to
request the Minister that if there are
any complaints against any officer, a
proper investigation should be made
and severe punishment should be
inflicted. They should even be dis-
missed, if necessary, to serve as an
example to other officer. The Gov-
ernment can then, even recover the
losses incurred during the last three
years, /

1 want to mention another point
about Orissa. The staff posted there
are not willing to serve the people.
The consumers have been in the
queue. People have paid more than
Rs. 5,000 each in certain localities for
getting a telephone connection. People
are not aware of the tlechnicalities
involved. I suggest that a refresher
course for the officers serving in the
State may be introduced as the State
headquarters. If those officers are
still not up to the mark, they should
be given some other job, but they
should not be shifted from one post
1o another.

~Last but not the least, I again urge
upon the Minister about the probleins
in my State, that is Orissa. Those
problems are firstly that the Sambal-
pur-Cuttack microwave station which
was wanctioned 12 years back is still
given a low priority in the schemes
of the Department, Another point
which I want to make is, Sambalpur,
from where I hail, and several other
district headquarters and important
towns in the State are still having
only manua] exchanges. Only one dis-
trict is connecteq with an automatic
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exchange and al the other 12 are
still being manned by manual tele-

phone exchanges. This shows the
regional imbalance that exists. In
Maharashtra only seven towns are

having manual exchanges, and all the
other towns are having automatic ex-
changes. Thus Orissa State i3 being
given step-motherly treatment. At
least during the Sixth Plan period all
the district headquarters should be
provided automatic exchanges. There
should be no dearth of the equipment
to convert those telephone exchanges
into automatic telephone exchanges.
A decision was taken by the previous
Government to locate a telephone in-
dustry in Bhubaneswar. That decision
should not be shifted and the tele-
phone industry should be located at
Bhubaneswar.

s fawg A< arew (ATERT)
sy wgRa, # g fewrw &
ferir w9 & for =t g g
aff af @ aw@ & g ¥ fa
gy g w4 * IR 39 fewmwm
qr qifgaric & sga @1 & €
uE ag @ W saEr id, a9
FO WA FeEd A ¥ feanr &
ggfrgg #t [WT g, 1@ F AgW
FAT FT @A Y, I ¥ AT qoe
# WA FY FRI--TF FT WX
d9c Foe g1 fow @@ & Wa
g1 & at fafrm @ @ aFt Ty
A1 ags aE we ® fwmug
g g7 & Sd ®WIE S gy @il
gfeat & wgafear § v #1 @@
FE F AR AG qqdr #1539 fawor

# wfeg sargr ¥ sarar  gfaar
T ¥ wgfeas @@

# Stgr ¥ WA 9Et §-—%9
feqra & A7 g g F

(1) To provide efficient postal and
tele-communication facilities at eco-

nomic rates.
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(2) to plan the development of
postal and tele-communication system
to meet the needs of the country;

(3) to make available postal faci-
lities to the maximum of the public
at large.

¥fem, sutemer o, T dAl STWT
Ft yfe gemas gfeswr &
Frasa fwar s & car @aT SNy
fs 7@ fiwm &= simi & gqf
FH OH, TW O A wifew swweT
faad aifgy 4, se § o wEE
W®TE M 7 avig & a1 oy
TS WTAG &IEA F FEE F [T
F | 9T GT TH LN 4T ALEAA
S ¥ fewer Fal & &AW
g & a1 Fif g A & fowww
gl & F Hrewe FIK o7 919 Ifan
fafreze, @& o< 7 717 | SRt a9
IT Fi FUEET FT waTe g, IEAr &+
HaT® Q, 57 & JOA g F7 HuTE g—
IeF &t ¥ wif @1 ug AF ;
xfFs o & or fady SWew
FF A N H@EIT F AR W
2 9% F wiw FT 4g e &
fo w9 S8 I F gAWM T FE
TR i w17 o§ fawm F ¢ W
2, @ dw Wa faww F g,
fawrd: i & foges fwar, @
qel W &g "wfem a, €A
WIS UF aga & dewa-wdiEen
fifarze W@ & wr A ww ww
ggtn foags & &8 fagr 7

% g9 ¥ ¢ favMy ®Y &
fegre <se M s=t aswT WET
g—fagic wsa N w fww g
TR st @ @ & ) ww Rl
sy § TEUY A EwE Foq-——
5581.7 WafHAl 4T U& TiFEY
w1 &, ow f& gt fegww @
wYEE 4000 siElEAT v ¥
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TFgT g ¥ g | wEgOE W
4586. 6 MMHIT g vT JFET Q.
afismrg & 3567 wEfml  uv,
TSETE ¥ 2512 wEEGT 6T,
AFg #2773 walwwicy, fewws
W ¥ 1536 wmafrgi ox, AW
Tfier & 1 g@wT eWfee & &7
T & W wmgEfmt i— e
FTET 2 g M wad 67
TEmT femr sem @ s wWW
I® % wa ® § 1 uf| = ghz
¥ o oswm @ fage ¥ e
5500 ¥ miadl ¥ €& TIAEY
2T & ww @ s & fE fRIS
9 N @ omwy § fard St
E I S - - S

Mo 7y &N : WY T wgl &
% famy g |

s fusa gare aaw : faEe &
o 3w fomd g, 0d ST gl € | FF
wWg W FEfAr 63 § 5E F WA
ofx 3 frdex & WwT BE T
qre-mfga of & a1 aw au T
i far s § | ofww e ¥
foesen A wAs w7 & ¢ 17.7
fraides gt o qee wfFE sar
¢ |z st ox wn feaf -
foedl; % 2.8 fawHEl W
afmemie & 11.2 ffqEe 9%
Twa ¥ 13.6 fa@ HE< WO £y
§ 8 fraHEe qi—3w &8 § T |
figic ® 17.2 famdeT O LW
TRz wmias s & |

W TR § sHwA & GTed
% o feaf § 1 dewA F OEEE
§ 9 fagmx gw wafed ¥ L
% vy ¥ gy wAS & IR
e war & gm ) fagieH VIRA
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uFAdS 65 § WA TwNA F 137,
ggrarz ¥ 157, FAlRE ¥ 130,
e ¥ 127 # gfweag § 76
¢ 1 eyaq vaaEw frge ¥ 233,
ARGT F 431, WYUE X 570,
wAexs ¥ 533, W # 993,
Afraae & 703 &1 =t 7@ ¥
ham a1 A4 fgmwafena ¥
™ oAma ® W fRge & w6
S A Ta &

q¥ W F gATXAT FA®HR A
feafa 8, S4% wravg ¥ 87 saqefza
g F difew § fowmg 1 g
B wadr widied & e
AR THES F gvaeg § foerga
= | 98T ®| wmiAd WIT FEH
v oyeew ¥ frarge s T W@ g o
vy feyrdiz & weee fofaaT geT
g g 3% aveeg ¥ O§ A
wgEa & ¥y @ g B e
arffgg & F1 dqiv § W WY
% gt qiae S wad) faa € ar
B oga  fEerewas B arse
ai wRESIEd g ) s fewA
or weaafa®d W qeT @A g
S WA F1 T A5 FR g WIT
ngt W F1 IAEE & owwd #
adl feaxag dr & 1 FqdT Jwr fad
o if g% Frw A& fasar @
mae ar g dfqg a1 uF faaed
g% are fag sromr ) gEEA F=@0
87 fafreez wigg o = wifwed
3wy A R AR 7y & 7 omw
«1C gt far agr afwd =t @
AreE g8 A & mifag w0 gar
15,32 hrs,

[Mr. Chintamani Panigrahi in the
Chair].

TH I F WA AFA
agat wc @ adt & feeht H
afaqiiz & wwad ¥ aw
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odl feafs & 1 g% @ & SwW
faar § o9 & ag @@ & MW
A WL (wwiad ), fmme ox
faed|  war, Sfga fox Edww
qUT TT @UT | 2GH F3 GET
gl g ) wg feafo @1 Efwi
Foyma ¥ 2

niw e fawmr & grew ®
geT i ow N w3 A F )W
FHT F TAmA W IF A
& fawa #owiw sAT 9] g
TET T & 1 TEG AT F 9
T NG WIT § 1 W @B & WIT
DINSAAr 9 g W THI I A §
¥ TWISAT F 1998 1@ (rEde
T AT AT FH A AR
IAR SIS W Fw fr W9
A g ) #F A e fE ogAw
e wiat w1 owm fear s
WL AT YA JEW AT § 9w
qr w@AT ST ) 3H fawiw F w7
Sft fasreda gna < B ogewr idg
san I Tk wE ¥ IwT B
TAF) o A Y og W e & .
gAF waIA F Waugs fEar
Sre | A @ demr & snEifay
¥y 20 wlae sEny 9UEw
ar® & 1 IAF A Tg wige {W
g e W wig AT WA R E )
o9 F wgr TIE Ft aga TH A
98 ®A FT Wi W qUIAGS W
w®E | ®HF wR 3E fewiew 4%
i s s fagds e Fr
wifge

¥ o3 gare R OFT WA
FEUW | WL ¥ g QL W & fAC
€1 =l ey o v g ¥ few 2|
71 fezra Ga fagr & 9&& @it ®
g FuEe " wr @ g niswde
#F wradix wTeqi #1 9 & W fw
ta fagrm & ardy feen € =few )
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sl S med ww oA owad W
wigzfat o faar & SEW saw B wiw
# wardr & A fimw § 0 6T oww
® & ugSAtaT Wi § THF WML,
wY SHY g1 fEd ) R ow ¥ Ay
west usSiafaw wiw & somd & o
figar wfgw 1+ gu} dw fwed
qTw & wWE G woRi 31 fa
diew A T4 w1 g swIAT
wifgr | &  ww foww o TW
i9%T F ¥ RS § u;wr OWivE
frofromio & wfgd wHuer &2
FEEF THERS AR fefEse
eawicd F wIddlew uEweEw
SR 1| g¢ Wew w0 oW & g%
fax & s A ST WG
fod qEAT wifgw o s fawfed ¥
% gy W ¥Rl wigar g 1w e
w fe@ifds s g+ Rawy
awl G @ oma § 1 fagre wdw
fefezaz dz-wnex § 1 z&few &
fazgn & & =@ 9 wEmfes
THFGEAS B AT WO FGHEH O OTAT
w1 & & S wew &y qu faur
g ) TEE &t #F O® gy o
fifieey wigs & ¥g I#1 § W
w5 ae fafzg & fF ™ s F7
T & | "l WgRw WO g
wor § & 3w o owed fawmz
far sig | Wy agd § v wifed
TF WE § &5 Fed & & e
F T § Afew Twevie FT FW
& gt € g qufed & & @ ¥
FaE Iawadae ¥ FW A fagie
w% A fm ardar faw o ge-
#1ET § wEA IE AR AW
womfed wagSor [ w0 @ v
%)

oft ferawst: fag sTeT (@veen) -
aanl v N7 fagar £ A FAE
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wegs g€ ¥ Sa wimaT wR4A
FHF fou & @31 gwr g

Fofe W gk dw W
g1 faws ¥ oF @i Far
W ¢ faa gw< & fwdr fasfag
% fodql sdr # wfee gar €
@ W wd EHIEe  F@r s
g 39 T & Fgr Ag) 9@ @
¥\ W g Sig ¥ Sime CFAS
i oww omdr §, W gl & @
Wg g gy weg wgi ww g f®
#gA &N WIT | Hio arfo &
wtr gwy @ faum €, 9AE wawd
FTHim Fi WG wgd 9 v § AR
it wwa g ad wF & oA v
wiag ¢ wwnfa sy, f& S #
Wiy ¥ g § oo ww w8 ® &
Ffwa a7 woR qw F wF wr @
&S dww ww §, o T §,
g duT & oa ¥, wvww qET A
faaer 1 gafom 1 fadas @ fF
A wgEY g it 1T ) s
it o & fE 2w ¥ S Y
uGT F@A | 1980-81 ¥ 6 W
73 BH1X, 1981-82 ¥ 7 W
4 THTY, 1982-83 ¥ 7 W 8
AT, 1983-84 ¥ 8 wi®@ 27 BWIY,
1984-85 # 9 wW@ 2 ¥R,
1985-86 ® 10 & 5§ EHIX,
1986—87 # 11 ™M 35¥WY,
1987-88 ¥ 13 @@ 9 g,
1988-89 H 14 @A™ 39 EAMY T
1989-90 ¥ 15 wT& 80 ESIX AY
Frdry & mwir wos ) ag foe
Gt o oF | 0BT AT T T A e
vifsrdt q¢ ferqitiz Frdafofi g it
Z, % TIEY gWT e agy W
2 1 g sdwm dfegat ¥ o aga
FH IAET &1 @7 &, qur fE 2w A
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watw fomw & fag wewe
Awar war§ W g, SeEr
SWIEd Wlagd awg| g@ AaEw
How fawmiy foe weiloe
iR dar fwdy s w2
f& 102 wma AU zdiwlm A
WU ghl, R few 300 Qs
W AT GEUTE gWr g,
e N FdEd gwte e
1980-81 94w gu & SwH  qw
37 QAU DSAT F HaIg H
fociwer g & 9gav awr g

“The Phase I of the Palgha Unit
to produce 17,500 lines in two shifts
working was sanctioned by the
Government in 1974 at a capital
cost of Rs. 26 lakhs. Except for a
few minor works, the Phase I pro-
ject has been completed gs of end
1979-80. The actual expenditure in-
cwred by Palghat Unit during
1979-80 was Rs. 4.10 lakhs.”

W™ AT-H ¥ -2 wgmwm
FI9 60 W@ WU FT WrguTa faAr
mr e 1 dErEy 30T W & a9
HT IEAR AT TF & Faw 60 Al
W F1, F FAT W A&, 300
FT QF AAT 7 AQ &1 Tl R
R ¥ Fa9T WY WY WA QA
sTIT gl 34 YwA WWANG  SWILAT
faasT ame+1 %19 78 HTTWT )

anfe Agew  wF  fuwera @
fo w&Tiwr awgs Al qifew s
e %9 FwWag &, dfaaad
Tagl qfear & gl 9 sAE
Il TE @l ArEr E§ s
wean & fadgnav@iga sagle:
9 9 ,7E Tga agHR 7%
g fOad Ao Fge 7 w7 @& |
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WIRT s &war 97 q® Q@A
fowra § st & =mds Fw@r g
frarg & ® ¥ &0 FI4q 0
wEAFs {0 FF& a4l OF
wm oa grag g1 @
@ N @I QAT E | wE
mfzat A gu WA Wi g
A AET, TFS A F EEAR
ARTETE ﬁﬁraam’f wiafaaiFY
TERI qWg & qiwTAl WY ST
IITE AW INAQENE qAT
ifeqT S %@ &7 CRAN T OE
qrezt  qfeaw faar ar fory & faarar
Wrong Number—insert double cro*s
and then delete bar,

Taw TR wg an AT g a7 8T
da g AT fer wig q‘ﬁmg*
GIeRTT Frara gy, wrg #‘rmg‘ra
ZTANE  HAHAUT & Emﬂf?ﬂgl
Fm 17 faew SR E WM
TATR | T SIET WTUR) FEE)-
fam fates ¥ WIT &TAT 9347
foa =fiT & mAl FAr sig@T
N feaaunz I|WHE D @ T ax
fom o7g ¥ 3w g W & wfe &7
FrSER /| gu Wi zER
AET guTa Idwm faven e
AT §I1g AT SWITI@E L W
ATET W ATATE THHR WT  HIgH
fadis s 2ar@mr 1 S EWS
gAY I AL TAR NG FZAAT
el | g E WIH qw I
FA # WG FNG W fwdl &
T R s woar @ A g
faga f5d | aadia N g
Fraw amn foww ¥ & Qrwiv |
fiafes ar wrd gl a3z mwAr
qgaT & | Tg% Gar Aet Qv ar)
guq wiAda feAT a7 9wy Far
AT @ & &faw grg arg 97 #
W VT gNT )
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NG faamr ¥ g age
FEMAT | FIT A I T A
SIATT Afea agi HA7gATg agiao
o dro Do Ffavsram &
At AT 9= g s@Iw
FIE TAAM I AL AT WY
qur & a1 o RFFaw @ SEr
g | TEaAwd I} G T os-w
wgr wne Agl gEr g MY e
§F 3 &1 aruafeq i@ wwmr
w1 fuss w79 & HIT 9F 34T
a ook fed HeFf v e v
witsn @A fagz @ faar swr
g1 faar 9 & &g araw =
feredz 3 a8t fgmir | g7 wig
FrOUT R\ AW W QT AT, UF
HAMA  FE1 # 90 3HAT fa%
farar & 1+ & o1 9974 3 fag
Jurv g1 # % awn g fa
A W wic I@ Fg FwA
gar w1 1 B frgm & fAc
dare g1 fanrdd Harta aw adt
UG -

&ra ufwas & qre H ORTIR
feaa faviz #77 =1fg® 1 wred
AT wT gy wpat ¥ gwag fAw
gfe3TRz &Y 8, w1 AT hETRE
gt g1 Ifemr IdEw oar fF
aravdy dz VPRTE  ITW avg AT
qAFT wq AT FT JEAHRAR
Foratdy fwa |adr & 19% S9
gu WiE) AN W@ fulfawer A
dara «frgd g wgdare i
s gu fewna g mAR A
fear arqarr 1 fam widt i o Hio
T AW AA Eyadr TEE HpT
Ter faar s w1 wlgste TiEt
7 Zerery mRadw  @@d al
qrutr &1 ags wars@ior € T
BT owwr ¥ o aw oar §
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arair g f gvas wial & qfa @
axaAr 2

AT feam & A agy
sraTag A & AT agt wifew
¥uT Gx A OFAF ST QAT EHT
g1 oag wmw @ oAad war 49m )
FEarv Fwar Ffaw AN gaard
7gY 1 uwfer 47 awy f& arz &
ar zal fga I WET e
fzar 1 g ®F arg g R
QIq AIEE] & Arg & AT & )
a# #gy an fa@i fearad e
T wr faars &I FTIFACY
gHTT ugl a@IgTIT Her Uwww
WgrSd, ATeT F agh @M Awr g
afFa ag am H WY FwWr g
FMHT &0 T FH AT TUA FTH
gz @1 7 dfgT ag WA
gFT & 1 & dar g 2Jarg SawT
FIAFFAT F @I 42 AZrawar
FIfET | FA®I @f¥ WT HIwm
FTT |

mFagn & Wz faede &
%34T wIT AT3A q g9 &gl
#ifgq | FEIAGTH Hrvo qRo TRo
wifea @@y & fac &% fadi @
am /4 @ g wied #Hgda
Wi T g1 @@ W @ & 9vg
ggi  zad faw fafeew &1 &
qiT g3aw T AaEsT § NEaH
waw w1 | 9l & /Y AT
R HT T TAF qEA  wFGAw FI
q#9q 50 feiar 91T M7 q47 N SR
A | WFYT HA A HEET
A15397¢ &1 9aF U@ TR aga
¥ rg §HAF TIBYT, WA, AN,
TOIRAA, RIEE, WFAT, @wAT, AR
ggr, ArFaAs | agli MA| 7 TR
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d @ &) @ ared wELT RS
NN @A AT &) WAWF & |

# s 7 Fga1 _fa gL agh & Wi,
xeaf, AT QT feeedt 3 fO¥ Tratae
argd Ag frmA & 1 g fad gasr
qqraT AMIHIEARF § | W2 gada o
3 e fagry avr 4w 3 qgT M
faggai # I droxto o A Fiw
FT W@ & ) 38fay 587 97 9 o) oxlo
@I A1T | & F AF1A0 AL Ha & A
TN WAIY, TEAIA AW WIT
wagfa foarst & arme ¥ famy
£ZT7qY F) BiT FT QT 1 WU WAT R
fr g7 AT geat #1 qafadl 3 wemT 9T
faqtg T1% feae fAatat 1 g sagear
Cxd|

AR feqidie & am 273 e
sfazin sNfd gMfmafm gyuza
AN g ArTARA I N qr a7
@Rt §r ™ & qfar gAfqas,
THfaaT AT B od) of o f5ax & A4
¢ a7ifafeFara 7df 8, afer wmwa
A mray  fored am orag T qifeed)-
FTT qmMAY ) 3% I1 A G WA TG
FTAFT § | §H TG & AF1IE GI0A N
uxr3z dfga 3 Trr g & ) freras
far #9fTT 4TI GFAT 3T e ATHT
ZAIR T2 @1 & 1 4 gg o fga
fFAra ala: T@ a3 &, g A=A R 45

g

BT & aga A I agfafw
g ferad fa2ai & aracars TR &,
faa a37 HFFT § WX FT0=T H, W
R agl g7 TAT AT A sNfad gar
RE BT AFTAAT (7Y 1 gEIR ARl
# Fta7At #) sfaa an 3 gfufew a7
# IR A @ Afg@ )
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0¥} T ART ¥ MR T°
wefaurd ) Fmiaarg fs 48 a1geeaa
gl A Ffed | 7T Mar 7w I”
FTF & 3T A TR 7@ § g T AT
2 & ot wirad Fien FY A AW
FTAF | T8 FROTHwg # fire <@ R
T-ar §aT AT AT 7 § WA A1
TqaT TACRIMT ) F) 5ag & @< By @
2 1 zafed 30 w1 & (3 997 2rEw &)
772 7 faar 213 | @Y7 sy Zfm S w
T 3 Tor g7 &L 7 TGN @ SAF afar F1
T & g1 3T AT & wfwferd a1
SUSEAT WG Ffwd | FEHE TgT NN
FF0ATH fa T AHrw g A= T W T
da1  ar gFT wIgH 427 g 1 %Y agt
o wizH) d3ig aifar a@ el
¥ aarvad)

ara T ZHET Jorre) § g 9Ft
1T FFAT QAT | I faEy ¢
gt mar, FQar? fewew &= g mr )
3f7ar & ney 2w TvegTfAga 9T KT A
2, 38 A7 gamy ) TgAr g2 0 faa
afa A gy AT G TR § NIFDE ATHAL
F ATEQw ¥ Y gW @ A A1fer g
HTT /FT | ATL LT T er-Fier I
% g 7§ § 01T ag wiIwa Jlew W
afifeafs & saga w@f @ | SwROT &
fed wiTT Hsqwar # w214 wfa THEA
ATEA Hwi T M|a gfa T2 128 15
R axfem swQaretefads ¥ 24 38
Fgifa g wgi BT FINFIET HT
wea 0.3 5fa 100 =ufeq &, wvat &
4.7 gfama §, Sfa71 # 66 &, FgT
% 818, 9Fq & 1068, wagw |
1158 | SHIXTT § q17a HEHIBIAT A1
gEaraga awT M7 O GifwF ) a5 g Al
FTTER

T = ws=) & wg ¥ arnAlw
%7 W17 7 fawm Tae qifew
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fadem a€m fa ag wiql swmar &7 937
AT 3 atfa T8 Yt Aot gETe gy

W ¥qT ww A5 (wefwr)
awfa wgRa, ST qATE 97 FW
FTA F ARG 7S &% &, T ¥
* A warwd, 37 7§77, QO wATHY
& fa7@ 2w & s A 1 a7 aracy
@i & 1 gl % 93-fAg @ AT R
qa@T w7 Frd-goner & T H agd
#rarat i dq F 7 ) facad o7 og=d
& " wghax i@ AT weU §, 7 AN
58 %Tyiv 97 faviy a7q § fa &wiv
Famy T I qaay 31 F¥W Ay
JAAGT & |

B g agraur Efa qwdy FwIY
garAaw fEafazgig, N fa wde #
T|i &1 1 fsw a317 78 amor qadiT
# @ ¥ garr qum g, fasy
w7 &1 Furera 3F oG & AT &,
ECUREICAER: (R0l CE M TRACHE € K
9 3 fag § 917 gaEy F Fweat
& 3719 2797 98471 §, A wvA; sifgw
7a gfez & g91T Fa@u a1 &% qg
e @

ggfaga 97 watFed gu fa<nd)
q&T & FITAIG 97, A HHUR qE,
T qF A qAI YT AA) WD AGA
AIAE &7, IAF! I AHS FJATUT /T
gaar qfesqfr swar &1, s @@
ITH I T §) fa Iawr @ dawa
F B1% 297 srfgg | 34 va Ay Ha
194 95d) & fa 97 5% Tav AW W7
T &, A1 37 FA) WAAR W T® I7
IaF agafzat i g7 71 sifgm
Fagafzyisim agl w€ & 1 Axd avai
gaAtgr @ & W7 Awar vt &
FIA F 1 qCHTS 97 9gF gEdt 1 39
nzafeat A1 g7 ave & AU ITAE FHS
sifaa air ga Aarwd H AT ag¢ w€q

?
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31-3-79 IF & qr wrfew
NFA 4,184 N NgHW WK
24-46 @ATT fEArder  ofar st
q4 FTATQ1, FA® 31-3-80 F
oF e WfRE 4,001 i wgANH
o 23,9 @AW fEAET
afcar # wd FR
GO o B S E 1)
w4 FW A sifow S
) ogwAtym Efw 3 weafewi
aget quAt & wEfew g g
faage waa &fF gad ad wdiew
FIG 4TI & AR @ T
L AE U ARA &1 WA X
gl AT wEm I wW QAN
YT BU ¥ | EAF) FIA 1 MG
g dm @ ¥ fog ag ¥ auy
Avg 9T 3IF A T g1 FIfge
ar Fgad g vgEdigfE we
gaIT ot o wE AT favew §
I F FITH AF TEd AT R )W

W mgfiw & wgfew
qAre O @ IEE! YT FUAT
g

a9 W wew gt wifew

# T@ T gg wex g fF owwr
gl g w@wm g 5 awE 3
gATT FYWAGA T OF e nfEs
grr ifgr W W) fe? &a €
ggmw ofam § fedl ofans &
ITH oF FHY i WETE TG
wifew g wfgr 1 afad 1w wt
qar @ F fore Wi wglew A T
Tiwar  Fars &7 OJ ESC A
smad; @9 Ey ¥ oA fews aw
¥ oow gart W wads G A T
mifeq &@ed %0 919 & 9% & fwg
gER @ FaEw F g P it &
aawr due ag & fo @i &
e 3@ & o F AW
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G § feswedy wq € ael iR
sifey geer & 1 AR fawiw 7
CE Ot gh # swarar g
=T, =& 1 &9 F7F SR 6T
WA S®E § wgl 9 i wfes
CIEE B A I P S e
i s =ifgr

FTHEW T @A & Y A
S AR "A wd TR ng @
wW e dws & wu-
aifieT & 9% F1 wWE ® w@d gU
S 99 Fzemar A wke, ofwfoad
wd Sfgn sgsE Wad BasEF
oo wagm aiae ¥fE s o
IG FUIT OF AR g Afwefar AT

¥R AT NI A HeEw F A AT
grRT g a8t gHQ WiT S mIgeed
g fan 1 oFga s § d5 FT W15 F@
YTET § T AT W UF G AR
gifsd wgmor gwr Tifgm of) 1w
IFEEFATE | LT FE AT STET
gq13, ¥ wdwr  GfEaniw &
wEr g SR & A€ 6T GTAT
T UFETE Aww FT EEv GEAT
} gEd  aIE AT @@ AT
ggar & | g fser duw #Hew
qFeT AW 18T 9T | agr  feafw
zefasigs 8 en s.rqé gidi a4E
gl T ww @ & wv &
WS &% A gF FT T &
g% 60, }E IF  FE W aF
adif@aed Y gf e ar sl
¥ WA F g & | S H
wegdi w1 § ! X Sw@ ey wwET

Y Tea g I nw avw mived &
g gEO oW Wy F Ghfwhie
gas & A7 § D9 ¥ maer @
gty @i A s ¥ iz
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grardr &1 ag T4l g e &, sHE
FITOT 1 RET FOHAAW GEEElA
FE T WETEiT & &la g |
sTyEd W& a1 qd & oaifat
wgeg 99 freg &1 wiw wiea
gfr &g SERTETIET R oaw ¥
AT GTT STHARAFEE & WIC TeA
£ waz §Awd £, @ wmzfaw
Fra o ¥ ANEE SF & I
warg Wi smfeadr aT si9 @
g oguT T O @ ) ww uw
a0 WMIEH  9E% aid € §0 go-
fagfen daom & @@ ofi sSgd
& fa sgar fezem sa &1 (oot
Sig ag wgl fAear @ @ F @i
@vig F¥TZ &1 F T HfEw w9
v ¥ fwwma TSE Ad) o &
ofi B AN F oA smwfy ozw
qT T IEAIY g 1 ANA F F
o 3 Afs ox1 gwfeo Har
gfe TR el 7% wm & S,
WHET AR AL FASA U g
wE Y GA & | S S® ¥
3} wqg’t sfed A1%®  &Ha
YT WA® & A ¥ UF A g
ZHT TAW 9T TIEEC FT AT WfQY
wfe agf ®FT [ AeEE TEWE
TR “BAE

16.00 hrs.

# AT aT @ I +HS
FLGUT | UF AT 48 § i agl e gy
g vfryr ¥ wfvfawads, scfear,
qfmar g% &7 oA} g7 TFwm
F ARERE  FH E METAATR |
wFEE aw swwmw oy §
agl §T FEWAITIOA fAr g |
M F% I e dr faw g
TR WA G AgY a4 g
Frav v® § agr av =&y far
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g TeeTe § 1 el S midmfew
feren & &av i & fro a9
YT Ty A HTE A OZHQ Wig
aqu fawi %"g‘f 5 LFF AEl § |
FiT Sel LATA § aRI GRS & 2
3 oagrar f& S8 9% w9 AW
gar @93 93T g aa & SEE
wg T whg 9 AW dfww
sl o f& mam § 1 wwEr &g
am 2o =ifem f& i o g
2 HEIT FEE IV UEARET 21 el
X UFEEYA § W §7d Agl g
agl 9T WA FowT WEAT G
FwA wfemw

# wigh-dw  fEWw ¥ ftaey
FUF ST TR JMLGLAE FH Fgi-
Tw Hagam =gm @ f3 fage &
T & % greemis ¥ g1 9T
HiTH-A7  EEA ARHT G gwHT
g afFa sow e ®em FHWT AE
g &1 ® o3uie i ¥ @9
ate uT FgaT TEar g fE T I T
gl 944 FI Wik @  HIC SANT
Sl & W A T AT L

THI W & EmAEETS H,
At FEEETd § O §@ &
7igH-AR Z@E @ GT g HR A
WAR FA OWHT &G AU AT
TAMA wOF W faEwa wr |
g wfet mig w1 @& SRR
siHT @ W S A Ffemg &
3FF T FT |

Sg 0 WEETT & oaE g
wil  ffegren # @ @ wi”
B3 difsit, & fediome gewicd
gawgl 9Tl YA WEWEA Ag) faar
g wimeqy, wEgvEr seafT age o
fefisr &t wil as 98 € s
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gT 2, wiew wWEwuR *gf fFar g
T THEN @ i wA A N
TR wEwEar |

B uF fazdt gdr oA e
41 fr w79 vvESw F owiv O
UF F  TEEAT &I ) a0 feHE®
¥ fewdge & mEwr ASRT FX
foar Afws zw  ww @wEr W
smFr § & gz qacmw A
Wi T fesar A9 # @id TE 8
sigfs I warsa widt fEsr &g,
qur femr FATwReTd ) @) TE W
A qr fem F sawc ¥ OWiT
TR Ug F g wma s
Hadl g o @ 1 zafwr wd
EUE -G I ek R C e

gt v wiv fafaw &1 wFEE
g TR F% A fead ¥ amEeE
Tiw fafemr & @l 3 @@ 9T Ew
#teq Tl U 40 agr TH FET F
famr oY sr S¥ § wWie @@ AT
fraz &1 g% F1= fFar war & S99
6 foaz #x T 9 @Y waar faq
&t gt arfee fomar f& faa
aFET AT qrar § + w7 gu fomw
g O SHET A5 Fara AN gEAr f o
oF At 91 "Wt fawad @ fE
T ofms 98 gu & swy 3z ot
g ogwar g f& o omE faw wa
o g S 9 AW A sreqawA
frar g1 1 @ sa*r aTE A7 WiOHT
et 21 Frfge ff o TEeEE @ )
qat Agt faw aa a1 A gt
dz7 & a1 fre agr g & 7 A
aTE FWF! e AT A0fge | o+
qF AT THH AT AG T, A0
#r fowradl # R ¥ A T
AT FE FaH AGI IoT GHA |
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ICIR Ak (e R ]

amR TSty ¥ g wrfey
g feg & afeq agt T N g
w1 fevrdies s @ § 1w A9-
a7 g9 ¥ 9% U & IA® 9y QI
w3y § fex o A% A a1 3%
a1 AW @ fawar @
w77 & # Fgfaat w@ §
A9 gum W oA ¥ fran
W graar § s faaay w2
T §Es q|1 Afge wWifE @
aril £ wod feqizdiz ¥ s F@
F1 CRENCE § | @&T a1 TR
faaar & fge | X gwwn § W
gau @) ara oxger fewRdew awd
umax fawm & & 1 (saama) F
T FCRIE |

it &% gled F  FHS
afya & % gag § A7 59 faw
# gurT gl gwl a9 fox wiv F=
g9 HMWMI FC gHA ! qWAL wie-
Tty # g wifew a9r 9 gfaug
B FW A A AT R Iy
g qur ffae | 9 fawmr ¥ S
RESLUNCII S 10 SO 2 B 1
o Affgra AR 9T @m T
aifeq &9 SIE | 919 F &Y
dga agwa g, ¥ 3zfag | -
¥ o1 gEIFET TEIIVA FA &
fog 9y & sgt 9 wEEEr Qi
qrez-mfry @A & fag a9 §

T Wil & qr & gror F@v
g 5 gm 5 "MW Y Y
xg W oA & Wi kW fawm #
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T afs s w®Y Fferw wIF

o) o fag (7€) : qwmefy
qERa; § qAR gIAT A H
qad7 7@ ¥ fag @y gar g
gg s # ata ¢ 5 39 Haraw
T HITHA %A A GE g
Hqdt ¥ grg W & W 3@ W USy
gy, = Frfas ITq 97T I A
=t orfeq 4% FAz wfagl 1o
ggamr g 1 qH g m g f& s
fasrn & Y sfrar & faas are d
o AT geEt A owgr &, @
37 #frai F 3T FW F anqd
g

AT, 574 wf uw A€ & fE
qREl F JR g 2w ¥ erw-ar
R ErwIA-8ar ¥ aga fawre gor
AN G I nE S L e
/Y & AT J9 § wre wgt 91
wrafeefea radvm gar &, Fgi
Faifedy frdt & wic 39 i &
& § wfaar arf §

odY agl Fgr aar f& 2w F
wgh 9T & gAre = omwrard g,
IqF WYX 9T ST GIAF T
agear § AR 9gd Gat ¥ gt
TF gAY omrardr @ oagEi W)
AFATAT GIAT ACAT | FH FF
YA TagaS qar dro @Yo Hlo
& fau Y A1 9@ AR TRUT F
ga g, 9% 91 AW F &, IqH s
g g & | W & wEdm 5d@
Y & FgAr gar f& A =
ggr¥t gai ¥ fau o gRIUT G4y
# fag ardg 91q § @9 F¢ 0w
w & s e &, omd
wgrel farad & &, afwT § qafa
@ & 1 sur e adt wgr qar fe
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Jgt 9X CF FIRX F qravdy g,
agt ¢ IIFEAT Gt AT qFAT E |
# %7 qrgT F FAMAT TREAT
f& ¥ qATT s AR fewraw 3w
F1 -fagrg fgear & 1 AR fmr=w
RU & @A 55 AR feaide
§ AR M AT HA FT @A qmm
33 gark g 9w fa@d g wmard
2 & @R N WIFE G g
q13-38 d9 & Fmar § faad gk
dqr f& wmd oF g &Y sarE
W EFEAT QT &1 ATH @ R,
q) g% W 9T ar agt wfusm
da 7 oF TFEEAT @ A@ @w
qrgar | gafaq A WA ¥ o 8
f& fgars 93w ok IO RO F
eI T qAT WA gErEr Al
F fau, g =t F fag ot
qvA A W gu § 34 W9
Fars &2 qar 38 ara %1 249 f&
Sl gLE & A &, agh 9T Au
TIFETA @A I TR )

gl I 9T IHAET F q1THA
Y ara g€ & 1 F% AT gaedt
§wim ®t & gEnifes owmEa
ARY WX IB ¥ 3G W AT A,
afew # WOH OF a1 FEAT AT §
fr 7g a2 3@ M am g fa wrardy
#% 33 3y ald oA FaArg o6 A

gq ¥ #f Rfigw feard q@ §

o Wit aF SermT FY sqTear f 3
gfl IV GNT OgF NENC F
# NNEAA TR T W A
s a1 s w0 7 5w fafgee gz-
FrRd AIAEW A =R TET
& =fad 1 s Me——fgmrae
wRu W agw—difa fag &1
femed datn ¢, few fow
F1 REINET—~FeqN 2T H TANTA
foaeer A § 0 wawg ¥
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gt W @l 2w @ww B,
g ar gq-fefaoraer
qrmrid § -9 Frar, A, 9F
g gt W W gfz-gT §
wl % IArRIT FY syEEdy A gt
) & wOE @RS FATAREAT
- grEuUs gal ¥ I&rEm &Y
WIEAT FeX AR T OF 0T
% agt qx favig & § FFAT FEAT
g v @ ggTrs oY F afz amar-
T guret & @Il F &I wTC
AR WG A@T &1 7 FIW-
atg aff @7 1 fagaw Ammw g
qerE | IIUg ¥ Afeq suFedr FY §
T F IA THIT K eq7eqr fgqraa
W F Argra-Edfa, faww qar
T &3 F gt gk g
ol g Wiy FE gem o

adl IAET  fawer £ FHr
gra=Ar g & ¥ gumar g fw
FH I aAFAZ | AY g, Afwa
R Q% qma FZAT AT § — INAAIT
fewrr gAY IMmF ST fawrmt ® &
g fam &1 FFar § dur geew
A ®1 ®FIY @ar 1 gt
gw T fawa & sfagr
grEEAt %9 § Ig AT &
wrand f& ag sfafza agaweer
FH W FEY 1 qF VT FO
fafgai  wofr el & W wfawta
WY TR T IGA E | AT ATy
R A @ &, TG AT §eqr
qare G I A X & wigwmw
3F A TTATA IR T TG
g zgdw EfF Srwser wFmQaAr
§ WA IE @E Ag IJar,
dffr s w1 afe @ v §
arIa F1 SAEr ISTAT AT 1 T

fqg g T Iq F GEEAT HT
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[\ 7tz fag)

Tgr @A &1 W =A@ fw
9 OFIT R FgEEAT A T fowy
fermr & wAwfal w1 wERW
fie s | s ga O 98 F2d
fradwver @i A FTHaA, =
¥ 90T 19 W KT quAT AN §
q @ 3w Y AT gEAr g 99
TAF AR WA gUIC At eErfgw
N oF @M dFed faogw
g fRaAT @ eI & FL g
MR 7 AL QNN & T A
wy F1 F@Hil | IR fAd o
CICIEE U c S N B
fawmr Sig=e FWFER TI AL
yogt WY gHr JRT )

gUIR IM & I AT § @A
gY EWIT IMAI FAGET FT AT
Tad gg ug fawn @ Ffadi &
g O o1 “m A aga T §ar
FTIQIR, a0 T8 FIHFTRT & |
ws fag  gra faam @R Ad
S gwET T OE g |

wgt g% AT QFEAA
FI AT § agy & AI€AT A FTH-
I QFGEIEE & AR Hoagd
IAT=AT FY &) TW & FIXH FIGT
ami ¥ fasdi # 9Er  frwmwex-
wfier &1 oA faweA
@ um ¥ au faeew g R,
T F #5 "R § FW-AR
faen smFt @A T30 T9WT
FIAEFC @I fwagmy &w #
agt feowary e HwEd gy,
ggi ¥ afem FoETUeT &1eard H
w@d gT, WA THFEE T
9T FIGFIAWH @ T T
o8 O §%a fag T8 gy &
W g H A aa #1996
fawra &1 sar7 SITAT Anfgg— foraat
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€ gUEr mEEd AR gfm|wied
ggaer foag +G ¥ fag 27
STIF WA gET AW F AR wgl
A7 Us§ T  gA1d W0 SR
gt FFATTHAT ¥ @@ A
ZgArarar & wam fEar @, ||
Tfw WR gl fgew §—
§  warer IqEr firg @
a9d £ 9% WHR 9T AR
FARTSE |

T H# w1 Fd ma-
23 F Y AT WA g
g g wasA § v fgwew
gyew ® fogsr ad § wF- an
o7 AN gfamt wrawr fawanr
g wy fad gw fawm &
agy 3T g 0 W #
qIoE O g1 Aga g ¥ gw aAg
qge fgmram SiW § Trvaw faam
FraF sET R T faoig gur ar
gy fAQ @ & w9E W @
aar dv ) @A IR AR g
ft 75 g9 g E, FER e
Fa gt aw = ogw o A4t
A& deral STEr &7 WA arIg
fs g8 = g@ fewraw wm
FE A FE @@ g F U
g1 @liE ¥ W@y fAqg 3 oA
quser a4y SfEw A fwoa
F1 ®qUET 921 ¢ur | feqrmw wiw
aFre Fgar @Y fF gmag waw
3%, W wgsr famar & @
qre gz 2ro fewidy= faarfaud
qeag wad W F 9T Fgarar
I ae qg gEE faarmrfy ag
giEa  SifrE T F @ §qrg |
afsqagt & @12 i fawm § Far
frag *€ a9 mex 7 &, agt
qari-frar wifs &t gfad
g 1 & sa& FEgAr =ngar
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§ frza favg «1 oz fagr
FC AR ™ afsw F fFaea
92w H@rqr e wre foraar
ar sifrer Fa9C § ag AE &Ar
ATFFAr A @ TR TH §a &
IFT I GRGIT §, TET T
TR @Al A1) ¥Hq  fgmraw
L9 FTEEIT FIT ATATR |

oF ara & g %241 IS §
f& zwm are famm & 9t FAFD
fgaraa w3w Hamwaw & ITAT
$9 FEAEAr g 1 IR Fg
I #, qEF HIFar 7 aIrg
10 TATGTATZ AR 321 T
FuIT FAFd A F ) TAR fAT
7 IR [AFAE AT gEAR
AT AEAT I OSAR A I
FACEAT & 34 fF Iq67 FeIaqz
AT & g T8 IqATAd faqgaq g
fagar fo fgarea sqa & e
FaArf@i #1 faaar &« SaE AW
gfF wfd WY ag wear =t
g¥ qt fad fag 3T 9T T [T
¥ saaifegi fifemard ) qga mror
gfE wer w@im s aT mEAufa-
9% =i # )

ww X wi oag & fa fgAea
TEW HEE T Mg U awda
w2in q% gu & | & ug @0 g
fg dto mz Fio F AN FAR
Ban § IAET AT T 414 FA=ry
agt gt 939 r.'r?r Faife  wT
feedt & ar wramr & FF=f<at a1
TIEF F<H gl 9oy & =wre I
TEYT-EqNG A ahia qar ¥ slgal
¥ TgAT qIAT § 0 AT HWOFT AT
3 & w7 7 amiAR w@aen w1 7T
Ty & fAg q41 ww ggi & T
At FY AT gt F wFa wlwda B
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afam 2T THATX T ZABI
Baext ¥ faa @i o¢ /T1gg 1 A9
FaRr mr fefda gl Efaw
T @i g7 FaFy wc fonw &
HICHRT I7 TIA F AT F¥ H M
fefemedt g1 & § a3 37 & #%

% W OF Fid FEAT  FIGAT
g fa @ aga A mgigsal A @
famray & 1 wft waard ¥ sy
#i faar 5 @ da< wwiE S
f o& =TT gu & A T
foaraer & A & nar ot FfwAd
Laar< & Waray faw § 38 7MW
F amae xv fear 1 ug w3 3@
F am AT T A # oata
& 5dt @ f6 &7 &% v w89
& | w© uwg wa mw § dr GEr
%@% gt FfRT AT TEHAT WIS
#a FREH adi ww  FwifwTal
7 g% T TR areaT difgg wie
g% wmra 8 sm feww faara
Fifger |

gaql FE FT F [wr ymaR
gal g |

Gt mee feg (feeke) o

cyed § AT A FgF A IAVT E 11

Hi¢ &9 iy fafaes Higa @
e Fiod & a0 e @ gy war g
Sfpa 59 Z4F HEAH FT G, g
ﬁaﬁ%ﬁ%%a’fﬁ:’aaﬂ
R YR GAGET TR
s 3 ayagr I A FTIR & A
et R i

%riwqmmem&qm

Gflﬂr
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#, ag AT ¥; agt 9T wFo Ao
@0 T F fau A faqr, w3
qm fegr, dfer amw ¥ a= &
fear 1 & #dY #gEw § quat wga
g fx az qat fear mar 7 e qvg
d o Mg § 9@ H, fRawr am
sfagre 3, 7g vww 9 e ¥ R,
qgt @ wrearar T O, gt a7
500 wiat ¥ uww & TrwErAT
wirg o fadzs 3 & fagt =
TrFRTAT SR A |

off ¥X A 99 TF FFA A
Hrt qES @ fawrn & are A
1 917 3@ & rafrz ¥ feg, @R
o fafrees gee # W1 qar ady
gt & A sgar g fr R fafae
Fn A wfgr | IFR T HS
gura Wt frg & | &wA aga ag
qraF gz § N Fgy & fF
Tt gt &, e mewr FW AN
QY | WeST FW gAr 99 W Q
fe EdetT 3w w71 aifag = wre
8 g9 3T WA ¥ w7 ga Afwe
w1 QA At a qdY & 0
e giqa § 1 X @ Fgar g+
qd AgFql €3&F F4 F1 oAd T )
O QF 93 F ferq ag wEgwAr W
E, & &7 s & fear §uor 1 g9
ety F@ & ag w7 wsfEar
5 g & 1 wefeal ®1 39 w2
Wt gt w5 1 & Fgar & f& AW
qga, gEA IAHT qF FAAT 4T,
Q1 fzq & ac & T4 gswr @ AW
e 31T BF @ w@dr Aqw AT
ST ) 7g g g ™ fawmr #r
3a faarr ®Y dar aga ww faar aar
§ @i T fawte § W@ @
FOT war feqr swrar =[ifgy, Safw
uF FUT gqa1 W A 74 @
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gagfa WRIET, WX T AR
Sdfmr wiar g, W gEI qm
wX & ¥ ¥ 97 @I ¥7 00 §,
gt TAww & fewar Hfwg ) gw
form 2 &) =gt A @ AATR
fe gn am RE ) Fvgn g o
qzq ot AW E § f HE wA
@l FT W & @ AT FOICRT v
i ? gafqe % wgar § f5 oag
fawtn FT HWswr FW FT @I E,
fedt s®re &1 AFAA F@ AN
et A § )

MR. CHAIRMAN: The Minister has
taken note of all these points.
@t @ feg : wgt aw =qEl
F1 gaiA 3, 79 faam ¥ #¥ sed
zrgd A 7Y aAf Far o
“The right performance of duty in
any station of life, without attach-
ment to results, leads to the highest

realization of perfection of the soul”
This is what Swami Vivekananda

said.

gt ax foma &1 gad g,
frvza gt 7Y § 1 AT Ay wEAT ]
fr & Wawgw wT fagr g
UHo dio F QM FAM FT F4T AGA
g =% & g s W foma
WL FA FEr A owf Frar A
Ta A g wHv au REA Y f®
T gHEAIY F oAyr Eax A
I 3 afs 4 dre Fm FE
¥ fafazze & dfws «m f5s
1-2 oR@ & Fy § war 8q
qredt @y & 1 gAam s IHEA
& WEHAT X 7@l §, # Far ¥ @'
g gz %A% ang ¥ @ A8 wr
1 & wgar g fe waeara W
fafrezs aar @, fedt qama a1 2
%, @& fave & & w7 &, ga W
T Am T S ) @ Agea ®
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42 & wéw ¢ | R a1 s
frwt wfgd | 997 Q& ®OF WY
T fear § 1 @ Fwt o\ oG
el o qEh g

W W § | @A R

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
Mr. Chairman, Sir, I am deeply in-
debted to the House, to the Minister
of Parliamentary Affairs ang the
Speaker for having arranged this,
after a long number of years, that a
discussion on this Ministry comes on
the Floor of the House. Whenever a
criticism arises on the functioning of
this Ministry, I fee] fairly happy be-
cause a message goes out from here to
lakhg and lakhs of the workers who
are working in all parts of the coun-
try, a memsage to the effect that the
representatives of the people are
not happy about the way things are
going on. There could be nothing
more competent nor more efficient
nor more powerful than thig message
to enthuse them and put them on the
toes. Therefore, I was happy that
this debate came up. I had asked all
my circle chiefs to be available in
Delhi and they are here in the Offi-
cial Gallery hearing the discussion
that was going on. I wanted them to
hear straight from the horses’ mouth
as to how the Department is judged
by the people and their representa-
tives. Therefore, I had arranged it
and they are all here. They had been
listening to all the criticisms that had
been going on. But I am slightly dis-
appointed in the sense that the criti-
cism that came up was not as bitter
or as acid or as hostile ag | expected
it to be or to be frank T wanted it to
be. It may be that out of their perso-
nal consideration for me, they had
Put it in a very mild manner. I want-
ed it to be a little more sharp because
I think the overall going on deserves
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a little more of grubbing, a little
more of drilling. This ks g demo-
cratic process and ] feel, consider-
ing the importance of this Ministry,
importance much more than many
people visualised in the matter of
develapment of the country, in the
matter of keeping the country toge-
ther, in the matter of enabling our
people to communicate to one another,
a very crucial role that this Ministry
is playing. I would feel that hereafter
a debate on this must be a must when
the budget discussion takes place,

I was also heartened to hear an
expression of opinion particularly
from my friends from the opposition
that there should be a separate budget
for this Ministry. 1 reserve my com-
ments. I shall not make any com-
ment about it.

SHRI R. K. MHALGI:
you raised it?

Why have

SHR] C. M. STEPHEN: That is all
right. But that shows the anxiety of
the members to get g full picture of
what exactly is happening here, that
if a document iy placed before them,
they will get a complete picture of
the developments that are taking
place. We are on the door-step of
uninconceivably large expansion and
development; we are on the threshold
seitor-wise and area-wise to be be
and this decade will be a decade of
break through. 1981-85 will be a
period of a turn-over to a new leaf
and it will be a thrust forward. There-
fore, this i necessary that the Par-
liament knows and every Member of
Parliament knows what is exactly
happening in the Ministry in its
multi-faceted aspects.

Now, I have been concentrating
attention on the differefit parts of the
Ministry as far as I could, in the
expectation that my effort will get
felt. It is getting felt. I have got
that satisfaction. But the Ministry is
such that, however, much you may
improve, there will still be left some-
thing unsatisfying and inviting eriti-
cism. That ig the position in this
Ministry.



375 D.G. 1981-82

[Shri C. M, Stephen]

The Posta] Department’s function
h~s been criticised. The fact remains
that the Indian Postal system is ad-
judged best in the world. Nobody has
controverted it. Our functioning is the
very best. ] do not think that there
is any relaxation at all. But, every-
body who gets a letter slightly late,
comes to his own conclusion. We do
not look at the envelope, We take
out the letter. We look at the date,
and we see the letter. Immediately,
we come to a conclusion.

Every day three crores of postal
articleg are being lifted from one end
of the country to another and are
being distributeq  through, about
1,37,000 Post Offices, going through
different areas; thousands of sorters
are doing the work of sorting. When
crores of letters are being sorted by
a human agency, jt is possible that a
letter meant for Chandigarh may fall
into the docket for Cochin, It is pos-
sible. These things do happen. It
happens for a few letters. I will
just give you an example, We have
got 515 Dead Letter Offices. Do you
know, the number of letters that
come to the Dead Letter Offices?
Two hundred and forty-eight lakhs
of letters come to those DLOs every
Year! Out oy that 75 per cent are
found out. They are either returned
to the sender or the addressee is
found out from the inside and the
letter is forwarded to him. But the
point is this—forget about the sorter—
the man who writes the letter, he
writes jt in such a manner that the
letter lands in the Dead Letter Office.
After going through it or inquiring
it lands up there. And the number
is to the tune of 80,000 per day. That
is the number of letters going on like
that. And out of them about 20 per
cent are registered letters. That
means, through the registered letters
people who pay the money are that
type of letters come and land there.
So, there is a human error. That is
what T am saying. If with a man
who writes a letter an error can take
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place, the sorter- who is dealing with
thousandg of lerters, and who jg just
putting them in different dockets
commits an errir, the whole letter
lands at some other place.

Many Members spoke about.the
memorandum that was presented to
the Prime Minister when she had
visited Bhubaneswar, Mr. Rath who
presented the memorandum is a very
respected person; very well known to
the Postal Department, held in very
good esteem he is respected. There-
fore, he should not be questioned. Out
of his conscientiousness he gave it,
Immediately after I saw this I asked
for a report and asked Shri Rath to
hand over al] the letters that he had.
I am just citing an example about
the measure of our judgment. 1 am
just pointing out. He handed over
some letters, There was a letter from
the President of India. It was dated

26-2-81, It was posted in Delhi on
the 2nd. It reached Bhubaneswar on
the 4th. We have got it from the
stamp. It is about the letter which

was dated the 26th. But it was a
posted only on the 2nd. And it reach-
ed Bhubaneswar on the 4th.

16.34 hrs.
[Mr. Deputy-Speaker in the Chair]

The next is another letter of the
Servants of India Society. That I will
take up later.

There is one from the People's
Society, from New Delhi, dateq the
26th, posted on 27th of February. It
reuched Bhubaneswar on the 2nd. In
the meanwhile, there is a Sunday,
On a Sunday the Department does
not operate at all, Therefore, practi-
eally, within three days it reached
Bhubaneswar. The next one is from
the Servants 'of the Peoples Society,
dated 28-2, posteg on 2nd and reach-
ed 5th. The third one is dated 14th,
posted on 16th and reached Bhuba-
neswar on 18th. Another letter from
Bhubaneswar dated 25th, posted on
4th and delivered on 5th. Another
letter peated on 2nd and - reached
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Bhubaneswar on 4th. Another posted
from Ganjam on 2nd and reached
Bhubaneswar on 4th. There .is one
letter which took 21 days. But that
was not a letter but a book post. This
is a thing which everybody must
understand. Book post never goes by
air. It is a ‘B> class mail It goes
only by train and it goes to Bombay.
There is another sorting, It will
have to go to different stations. And
that happened to be December. Month
of December is the greeting card
period. Huge mail comes up, There-
fore, these things that come by book
post jut get delayed. It just takes
time. This is a lesson I have learnt.
This year, for the season time, special
arrangements will be made. At that
time, there was a strike in Bombay.
There was something in Bhubaneswar.
All these things caught this up. But
the point is that out of all these let-
ters, for which the Posta] Depart-
ment was criticised, except one, went
across and reached the other end
within two or three days. If you
take the date of the letter, then it is
delayed. If you take the date of
posting, then it ceme on time. This
is just to point out that our Postal
Department is not that bad as many
of uz think it. It is functioning fair-
ly all right thinking all the huge load
that we are carrying, all by human
agency and not a :ingle area is cover-
ed by machine. Hand and precision
go on. We are not masters of the
transmission system. We have got to
depend on the railway, buses, planes.
If one plane is delayed and another
is not caught, T am caught up. If the
plane is delayed ant the bus is not
caught, T am caught up. These areas
also are there.. In spite of a]] this, in
the huge mail, from one end of the
country to the other, letter travels.
We have got the system of sending
test letters Thousands of letters are
being sent by officer, and.letters come
back. We make an assefisment, My
assessment is fairly satis’actory,

Rather than the test letters, I have
intpsduced anmther system. We have
got large number of offices. Thousands
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of letters are coming. We are collect-
ing all the postal covers together. We
decide how much time one letter i:
taking from one station to another. I
must say that the result is satisfac-
tory. But not that it cannot be im-
proved. However, much you may
improve, there is a human error.
There is a slip between the cup and
the lip. Something can happen some-
where, This is the point I wanted t:
mention. [ must express my admira-
tion for the way the lower paid emp-
loyee in this country is working in
the Postal Department and_is carry-
ing this huge load across. This is a
matter which must be acknowledged.

MR. DEPUTY-SPEAKER: When
you send test letters next time, send
them at the addresseg of the Mem-
bers of Parliament also.

SHRI C. M. STEPHEN: I am not
sure whether I will get them back.

About telephones, I am fairly satis-
fied that, however, much I may im-
prove it, [ am not going to get a
word of congratulation because still
there will remain unsatisfactory areas.
It so happeneq that last week in the
library I came across a paper publish-
ed from London. It is ‘Observer’
London is supposed to be having a
good tele-communication system.
People tel] me that their telephone
sy-tem is excellent: your telephone
system is backward, look at their
telephone system. There is an artis
cle on that. The article is ‘The ring
of no confidence.! “It takes ages to get
a telephone, then it drives you mad
once you have got one,”” It says.:

“An estimated 40,000 in the Lon-
don area alone are waiting to have
a phone connected at all, partly due
to shortage of line plant, partly to
lack of exchange capacity,

They are an advanced country. Still
they have thr shortage of line equip-
ment. Then it is said:

“But the pubic outery at the
prospect of change gives some idea
of how close the public feels to
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those familiar red booths. ‘If they
made the bloody things work ins-
tead of painting them, it would be
more to the point’ is the general
comment.”

About the working of the telephoneg
thig is the general comment  Again
it says.

“But people seem prepared to
wait go that they too can suffer.
The advertisementy tend to suggest
that, even if there is 5 line avail-
able, connection will take about
two to three weeks]’

Here 3lso the .complaint jg tne
same. After the OB ig issued, it takes
3 to 4 weeks, That is the complaint
here also. There also the same is the
complaint, the language ig universal
It further says:

“....in London at least, it is
often 18 monthg t0 two years before
the instrument can take itg place in
the range of tortures.'

“Ang there are very special tor-
tures to come, too; on average, only
63.7 per cent of callg are successful,
even according to the Post Office.”

That ig to say, for every 100 calls
you ring, only 63 per cent comes
through, All the others fail, 37 per
cent of the callg fail in the great city
of London. This ig the position, The
comment is:

“But that successful connection,
after all_may well be the wrong
person on the wrong number and
should not count ag a victory for
the telephone gervice.”

The same thing is here—wrong
number, wrong person landing up,
and it is the game that way.

It is gtated:

“We ghould real]y use ‘wrong’ as
the past tense of ‘ring given the
telephone gervice we have. 3ut
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other people’y telephone conversa-
tion, acrosg g crowded line, is much
more fascinsting than our own. On
an instrument which in our every-
day life ig pwrhaps the one and
only gource of hope that anything
could happem, mundane mutterings
between two stranger, can promise
intrigue, gdventure, pamsion.*

Thig is the condition of the London
Telephonag given here. It has got to
be conceded that telephone js an ad-
vancq system_ But therp is that long
waiting,

MR. DEPUTY.SPEAKER: 1 think
the Britisih have not lelft that legacy
here.

SHRI C. M. STEPHEN: We have
improved very much, We have cer-
tainly gone far aheaq of that legacy.
But thiy is the position everywhere.

SHRI BAPUSAHEB PARULEKAR
(Ratnagirl); We need not expect any
improvement in the telephone This
seemg $# be the jdeal before you.

SHRI C. M. STEPHEN: No. Thie
is not the ideal. However, ideal it
can ke, there is a ghortfall, That is
what T am saying, In Japan which is
admittedly the very best, the matur-
ing cyll 15 70 per cent. It i their own
record, There iy this mechanical
thing, messageg crowding in and
everything is not getting through, Tt
ig the very best in the whole world.
Their total effective call percentage
ig 70 to 75 per cent. London ig the
next where it iy 67 per cent. Ours
comep to about 52 to 53 per cent. We
can certainly make a headway, I am
only saying that thig is the position
everywhere, T am not saying thi; as
an excuse. It can be improved. But
I should say that our equipment has
got ity backwardnegs and technologi-
cal deflciencies, It is a conglomerate
of different systemg which are operat-
ing her#. Some of the exchangeg are
aged, which have got to be replaced.
All these thinggs are there. Different
exchangeg are coming in, the difficul-
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tieg are there. In citieg like Calcutta
the cable ig being cut. Here the cable
is cut into because we are developing.
Therefore, in a little available space,
every type of cable system ig strugg-
ling to get its own gpace and in the
procesg getting it damaged, Al these
thingg are there. With all that, we
can definitely improve, Service can
definitely improve if all the emplo-
yees in the Department apply them-
selveg completely and conclusively to
the task, I cap point out that there
is a difference #f you go to South. In
the southern belt of India the gervice
is fairly good. In certain areas ser-
vice ig not that good. I am only say-
ing, ‘in certain areag it is not that
good—I am not gaying North, East,
West and all that, In certain areag it
is not that, good, which showsg that the
system ig the game, But the gervice
and quality differs. It depends upon
the way the thing are managed there,
the supervisory efficiency that is
exerted there. My own analysis is
that it is not the workerg who are to
be blamed, but it ig the supervisory
efficiency that hag got to be blamed.
I am trying to gear it up to a great
extent.

Along with thig there was a com-
plaint about the telegram which
reached Bhuvneshwayr afte, four days.
I made an jnvestigation intg it and
certain facts emerged—carelessness
in the manner it was being dealt
with; upto Bhavneshwar there wag on
a particular day about 280 telegrams
of 36 hours duration haq piled up
without anybody looking into it, It is
tota]l collapse . of the supervisory
alertness, Therefore, we had to take
action, Certain supervisory persons
have been suspended, Action has
been taken. I would rather go ahead
taking aetiog against those persons
who are not exercising their supervi-
sory function rather than against the
worker who is down at the lower
level. We will go ahead with it 1o
see that proper supervision ig exer-
cised, Thig ig a point I am trying to
put into their concept.
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Certain criticism were made. With
all these defects I must say there are
22 crores of trunk connectians which
are being put through every year.
We collect about Rs, 125 croreg gn the
trunk connectiong that we are giving.
Local connectiong that we are putting
up come to 720 crores, Local connec-
tiong are being put through per day—
two crores—in the whole gystem, Two
crores of unitg are passing through.
Thi js the result of that gystem that
we have—it ig working to some ex.
tent. This much out-turn it ig taking
up. Internationa]l ten lakhg connec-
tiong are being put through.

About the bill complaints I may say
that about two croreg of bills are
being issued. Against that metre
complaint comeg to 70,000 only, Two
crorgs billy cover about Rs, 500 crores,
Ag against that thig ig the metre com.
plaint—that we are getting, complaint
of this bill and that bill and all that
comeg to 1.5 lakhs. But the metre
excegg complaint is only 70,000 and in
the year 1980-81 it ig not that we are
callous; every complaint jg examin-
ed—in 198081 I paid back Rs 1
crores ag rebate admitting that there
was an excess, Excess, wherever
there is, is being given. Rs. 1 crore
has been given back as rebate It ig
not ag if We are remaining ag dead
wood, not considering difficultieg and
al] that.

Ag I said the working people have
to gear themselveg up, certain actions
are being taken, We have got two
federations. The meetings of the exe-
cutives of the twp ‘Yederations, the
working committees, were called En-
tire Board and myself sat with them,
I told them and they accepted that
we have got a sacred duty of com-
mitment to the people. We may have
our pwn difficulties, differenecs, that
is our internal family problem., I3
must be tackled by a collective exer-
cise within the family. But for that
we shall not hold the people at ran-
som, We shall not hold them as
hostages. I wag very blunt I was
clear with them, 1If 3 demand |is
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coming up backed up with an unau-
thorised cat-call strike. I told the
federation friendg that I will not look
at the demand at all But if ewen
an unreasonable demand comeg on as
dialogue basis across, ] am prepared
{0 move in, even if it ig unreasonable,
to some extent to meet the demand,
because this is a Department where
the gtrategy of holding people 1o
ransom cannot be resorted to. It is
not collective bargaining with me,
but it is collective bargaining with
the people at large. The poor man
sitting in the far away village should
not be held at ransom. I was ex-
tremely happy to know that the res-
ponse of both the federations was
extremely positive ang they assured
me that “We are for workers. We
are not for shirkers; we will not sup-
port any go slow, any work to rule,
this sort «f business.} Anything
coming up, I told them, if on anything
their Nationa) Committee took a deci-
sion to call on strike, I would treat it
as a trade union action and we would
sit across, But cal-call strike, gzo.
slow, without national leaders’ per-
mission, if it comes, up, we have to
face it because it is a child wit on" a
father without a parent. It just starts
and it cannot be tolerated. This is
the position we have taken, Therefore,
I shall make an exercise with them.
They have promiseq me cooperation
and they have started writing in their
journals, exhorting workers to give
better efficiency. I am extremely
happy to say, they have got union
journalg and they have gtarted writing
in them about that. I must say on
the floor of the House that I will res-
pond {o them to the measure in which
they are extending their cooperation.

I cannot say that my worker is the
best paid. I cannot say that everything
that should be done is being done. It
deserves better treatment and how it
can be done is a matter which con-
cerns me. This must be a satisfaction
to the workers that I own that their
difficulties have got to be attended to.
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The housing problem and ever¥thing
is being considered. I have called the
Circle Chiefs. They are sitting and
the ideas are being put across.

Certain arrangemenls are being
brought about in the exchanges. You
call somebody and you do not get it.
These are the measureg I have direct-
ed them to take. I propose to
strengthen the complaints cell. A
complaint coming in writing to me is
a warning signal. It is not for merely
to rectify that measure. It must bse
taken as a warning signal An in-
quiry will have to be made, to find
out what exactly is the difficulty and,
in the process, wrong-doing will have
to be unearthed in this vast area and,
therefore, that sort of a complaint is
a precious thing which gives me a
clue to get to the rotten place and
make the rectification. At the super-
visory level, I have said that this is
an area where I am trying to gear
them up.

Bad practice in trunk booking was
mentioned here, that certain people
who pay money get a prior deal and
the other man is overlooked. I have
now directed that we give a docket to
them; one by one, the number is
there. They generally mark it, No.
100th—line out of order, and jump
over to the next man and give him a
connection. 1 have directed them, “If
you want to jump over to the other
man, you cannot keep the card. You
have to hand it over to the Supervi-
sor.” That will go to the Supervisor.
Separate three or four spare boards
will have to be set up. Higher type
of persons will be there and they will
try again to see whether the line is
out of order, They will give a second
trial on another board so that this
sort of thing can be detected. This
is what we are attempting to do.

Then, if no-fault report is given—
generally, we find that about 50 per
cent of the complaints are that the
subscribers are told, “Telephone is out
of order"—we immediately again dial
up and if we find, there is no fault,
they generally remain satisfied with
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that. It can happen that the report
is not a correct report. The subscri-
ber will be feeling, “I have lodged a
complaint” and we will be feeling.
there is no fault at all. There is a
communication gap. This communi-
eution pFap must be filled up. There-
fore, it has been suggested that there
must be n second check up done for
ikl

For repeat complaints, if there are
more than three repeat complaints,
coming on a particular telephone,
then a special attention will have to
be paid to that and we will have to
inquire at a higher level as to what
is happening about it. Observer units
have I=en set up in the major ex-
chinges and somebody will be watch-
ing out what is going on in the ex-
«change and will be detected. If any-
iwody is caught passing an unautho-
rised zall, wery strong action will be
taken and has been ordered to be
taken.

Theye are +ome of the measures we
are taking, to find a way to check cor-
ruption that has been mentioned
about. Only about 3 or 4 days back,
1 had called a meeting of the Vigi-
lanee Officers on an all-India level in
my Department. The Prime Minister
had given a call, when she inaugu-
rated the CBI Conference, that every
Department must tune up Vigilance
sectivn. We call them vigilance de-
partments., I am proposing to plant
in my Department a cell with an in-
vestigative thrust so that this aspect
can be gone into. The vigilance de-
parmanent is only for the purpose of
taking disciplinary action and all that.
It must have this sort of a thrust.
This ig the way in which we are pro-
-veding,

Transfers are not being done was
rne thing that was mentioned here,
1 have only to report that rotational
transfers are absolutely necessary. As
far as my Department is concerned,
| pleaded with the Cabinet that I may
be permitted to do that and I have
¢ol the permission., These rotational
transfors will fake place rather than
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somebody remaining there, striking
root and developing vested interest.
Therefore, they will have to be up-
rooted and put in a convenient place
somewhere else so that everybody can
get the benefit of every employee
throughout the country in different
areas. This arrangement ig also being
done. There will be no doubt about
it.

A mention was made about the
amendment to the Act. I made an
exercise to see whether amendment is
necessary at all. Some amendment is
necessary. The exercise is almost
complete, I think the matter is with
Mr. Shiv Shankar. I will get it back.
I propose to bring the amended Bill
by the next session. (Interruptions).
That is what I am expecting to be
able to do. It is an exercise. It takes
its own time,

A mention was made about OTA,
the most important matter, It is said
that I banned OTA, that I prohibited
OTA. I said that OTA is jumping up
and that there must be control op it.
From just Rs. 9 crores, it jumped up
to Rs, 26 crores. It cannot go on like
this and, therefore, an exercise was
made. I must own that I have been
defeated in this struggle. The result
is that this year’'s OTA comes to about
Rs. 28 crores as against Rs. 27 crores
last year, But, even then, nobody
need be flabergasteq about it because
it is only 5 per cent of the total wage
bill. Thig is only about 5 to 6 per
cent of the total wage bill of about
Rs. 500 crores. According to me, the
reason for a major part of the mal-
functioning of the department is the
accumulation of vacancies. Over the
years, thousands of posts remain va-
cant and unfilled. In a country where
unemployment is rampant I do not
find any justification for not filling up
these posts. Because of these vacdan-
cies, Overtime had to be put in. And
all sorts of evils fallow from that. It
has been ordered that these vacancies
must be filled up. 31st March was
the final date before which these postg
haq to be completely filled un, Recruit-
ment has almost been completed ac-
cording to the target. But that does-
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not mean that people go on to the their
seats because training period hag to
be gone tarough. It may be for 5 6
or 12 months. This training has to
be there,

I have also started a method of
building up a Pool. Not only recruit-
ment will take place for the last year
but for the current year also, recruit-
ment will take place in anticipation,
taking into account the possible re-
quirement for the coming year, and
the recruitment will take place for
that, They will be sent for training.
They will be kept fully equipped.
They will not get full job. That is
all, Whenever there is absenteeism,
we will just put them to do short
duties of work. And whenever there
are vacancies, they will be immedi-
ately taken in to fill up the vacancies
and, therefore, I think these posts re-
maining vacant will be a thing of the
past. It will not happen hereafter
because Pool system will take care
of it. The moment there is a vacan-
cy, this can be filled up and that will
go a long way to meet the require-
ments. This is what I have to say.

As regards rural telephone system,
it is one of our great challanges. To-
day, if you take the core or the rural
area, only 5 per cent of the whole
telephone system has gone up to the
cote or the rural area. If you take
the peripheral quasi-urban areg also,
about 15 per cent of the total tele-
phone system had gone there. 85 per
cent are in the remaining urban area.
For the time we have necessarily got
to expand the rural area because we
are setting up our industries there.

The developmnt actjvities are going
an in the hill areas. It has to be sup-
ported by tele-communication system.
But, it is not as simple as we think
because it meang lot of expenditure
and the return will be very low., We
cannot expend that way with the re-
turn position very much low., Then
the total working of the Department
will be very very badly affected. How
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exactly it should be done is a matter
with which we are concerned. On the
one hand, we have got that problem.
On the other hand, we have got extra
departmental officers’ problem. I will
take up that matter. I am now think-
ing why not the small exchanges and
the extra-departmental offices and
the rural offices, the post offices, to-
gether be combined so that together
they will be able to make themselves
viable and they can work for more
than 2 or 3 hours or even full time.

17.00 hrs.

PROF. N. G. RANGA (Guntur): In-
teresting experiments are being made
in Andhra,

SHRI C. M. STEPHEN: In Andhra,
many experiments are being made—
many experiments in the tele-commu-
nication field. This is something we
are thinking about. We are expand-
ing in a very big way in this area.
Rural tele-communication system has
got to be developed. This is an obli-
gation which is certainly on us.

Mention was made by Mr. Mhalgl
about postcard and all that. I do not
know whether he realises what exact-

ly I am losing by thig postcard busi-
ness. ..

SHRI BAPUSAHEB PARULEKAR:
Before you go to pastcard, may I
ask you a question with reference to
expansion of tele-communication sys-
tem in the rural areas? Can you
prescribe a minimum in every taluk?
I had asked a question, an Unstarred
Question, 1he other day: ‘whether it
is a fact that in Poladpur of Raigarh
district there is only one PCO, where
there are 75 villages, and if so, whe-
ther this is adequate’ and the answer
given is ‘yes’. I do not know whether
this js the maximum you can do or
you can prescribe some minimum.
Where there are 75 villages, at least
there shauld be five or 10 PCOs. What
is your policy with reference. to ex-
pansion in the rural areas in respect
of postal and tele-communication sys-
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tem? If you can give that policy on
the floor of the Hause, I will be much
obliged because, in the last seven
years we have not debateq on this.

SHRI C. M. STEPHEN: My policy
is to be very flexible.

AN HON. MEMBER: This i an
evasive reply.

SHRI C. M. STEPHEN: It is not an
evasive reply. Certain normg were
prescribed there. I am having a
second look at that. For long-distance
telephone, it will be necessary to
have a flexible policy, and according
to the requirements, more of these
will have to be given. I am having
a look at that. I am not in a position
to spell out what exactly that policy
decision is. But long-distance tele-
phone is one of the cardinal elements
in our expansion scheme. This is all
I frave got to say. We are having in
post-offices. An  extra-departmental
post office or a sub-office meang work-
ing far 3 hours or 4 hours. In Andhra,
for example, an attempt was made
to put it in some shop there and make
it available. I find that my income
from that area is four times the in-
come from the other one because it
works for a longer time and more
peaple go there. That is more service-
able. These are the different aspects
which are to be experimented about
and which we are experimenting. This
is what I have to say about that.

Coming to postcard and other thing:,
you will kindly realise that it is now
becoming a losing proposition. (In-
terruptions) For every postcard we
are losing 18,5 np. For every inland
letter, I am losing 12 np, because my
printing charge is more,

SHRI R. K. MHALGI: What do
you mean by ‘losing’? Government
has tq do certain things, Government
has g certain obligation to discharge
towards the poor people,

SHRI C. M. STEPHEN: Does
everybody know that? That is why
1 am gaying. I am not coming to put
a charge of one rupee on that. I am

CHAITRA 16, 1903 (SAKA) Min. of Communi-  ggo

cations

only saying that, in carrying on this
service, on the postcard business the
Department is losing Rs. 17 crores,
on the inland letter we are losing
Rs. 11 crores.

Do you know that a regjstered
newspaper has to give only two nPT
For me tp manufacture that stamp,
it costs three and a half nP, It will
be better for me to say, ‘I will take
your thing free’ because T need not
lose one and half naya Paisa on this,
Why should I lose?

SHRI R. K. MHALGI: Do that.
{ Interruptions)

SHRI C. M. STEPHEN: If the
majaor newspapers can distribute their
newspapers giving 33 per cent as
commission to the distributing man,
to me who is taking it from Delhi to
Cape Comorin why should they not
give a little more? Anyway this is
the matter. I am not saying that I
am gaing to increase it...

SHRI R. K. MHALGI: Don't dg it
Kripaya.

SHRI C. M. STEPHEN: But the
question is that the postal section is
running into a loss, and it js gra-
dually increasing. Two years ago the
loss was Rs. 3 crores. The next year
it was Rs. 29 croreg and this year it
is going to be Rs. 35 crores. I mean
that it is being sustained by the tele-
communications system. If you are
going to expand in a big way, how
long can thjs loss be sustained is a
matter which has to be considered.
Not that any step is going to be
taken....

PROF. N. G. RANGA: It has been
SO eVer since it Wag established.

SHRI C. M. STEPHEN: I am
just putting it across—not that any
step is being taken towanrds that end.

Again my sister, Shrimati Vidyavati
Chaturvedj was saying that the charg-
es for the telephones are very high.
We have raised the charge from 30
to 40 paise in this Budget for 1750
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to 5000 calls. Here you must under-
stand that to maintain one telephone,
it costs me Rs. 1800. I am collecting
Rs. 200 to Rs. 250 as rental. If some-
body is dialling only 250 calls, I have
to give him the telephone sustaining
a loss of Rs, 1200....

SHRI R. K. MHALGI: What is this
calculation?

SHRI C. M. STEPHEN: Rs. 1000
only if the telephone is maintained.
The calculation is perfect. [ cannot
give you the calculation on board now.
The maintenance charge is Rs. 1800
total. That includes salary of the
staff and everything. If a persan does
not ring the minimum, he gives me
only Rs. 800 to Rs. 1000 in that situa-
tion and the rest is a loss. These are
certain financial aspects which the
‘Parliament would do well to know.
I am just spelling it out.... (Interrup-
tions)

AN HON, MEMBER: Wh don't
you recover the arrears of Rs. 33
crares?

SHRI C. M. STEPHEN: Rs 33
croreg is a continuing arrear at any
particular moment, It is a service.
You get ae service and we send you
the bill. Therefore, at any point of
time, there will be about Rs. 30 to 33
crores of arrears. Yoy must under-
stand 90 to 95 per cent is being cal-
lected, The pother one is there. It is
not going to remain uncollected. In
some odd cases collection becomes
difficult. A very near friend of mine
owes me Rs. 80,000 and the collection
is difficult.

SHRI R. K. MHALGI:
dear. Why is not
mentioned? =

Near and
his name being

SHRI C. M STEPHEN: A very pear
and dear friend of both of us. I do
not want to mention the name,

Ag far ag our eflorts are concerned.
we are collecting. We are ruthless.
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We can collect. There was a time
when bills were not coming. But it
‘nas become a thing of the past. Now
bills are coming on time and the col-
lection is being insisted upon...

SHRIMATI PREMILA DANDA-
VATE: Bills are rising enormously.

SHRI C. M. STEPHEN: Calling

also may be very exorbitant. I do
nat know.

About stamps, it was mentioned about
Shivaji and Chanduisekhar Azad, For
Shivaji Maharaj we have issued 3 or 4
commemorative stamps. Chandrase-
khar Azad stamp has to be issued this
year. This was the 50!n year of his
death anniversary. On this anniver-
sary, Bhagat Singh and all these mar-
tyrs together came. Therefore, we
took a decision that rather than for
each individual in memory of all of
them we will issue one commemora-
tive stamp as martyrs’ stamp. A
martyrs' stamp we did issue earlier,
We need not 'aave | sued again. But
as Bhagat Singh, Raj Guru, Sukh Dev
and Chandrasekhar Azad, all these
martyrs came together, to commemo-
rate that we thought we must piy our
hermage and the martyrs’ stamp had to
be issued and this was for Chnandrase-
khar Azad also and for everybody
together this stamp was issued.

&t fox g Fag sgw
AT SarY, @Iy farsr O
REAT qUAT F qX A o frdza
fear mr € 1aga st &

5 st wfwen qwmd  (aag
Jex wex ¢ afadt a g ¥
1w @ §—
Thig is 150th Year of the first woman
who fought for women’s rights,
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Skr, from different parts of the
country great men who enriched our
culture, civilisation ang freedom move-
ment they are there. Our capacity is
very limited. We can altogether jssue
only 40 stamps in a year. For per-
sonalities we "have reserved 7 stamps
in g year. That ig on the high side
No country does that. They put forth
a gtamp in a different manner alto-
gether depicting their culture, depict-
ing their architecture, depicting their
topography anq depicting their birds.
We have this year issued stamps for
the ‘Bridesg of India’ which are selling
like hot cakes abroad. We have issued
beautiful stamps for ‘Brides of India’

SHRIMATI PRAMILA DANDA-
VATE: Burning brides!

SHR] C. M. STEPHEN: We have now
started a series of stamps—Men to
depict the freedom struggle of our
country, That is a separate series.
This series of stuinpg takep together
will give ug a picture of the total
freedom struggle. We are now pub-
lishing thig series of stampg one after
the other. It is going to be issued. In
this series all these can be taken care
of. You kindly leave this to us to do
it. This is what we have to say. But
we cannot go on multiplying stamps
like that, Ag far ag 1980-81 is con-
cerned our schedule js full

Sir, one pointy was raised against
postal stationery. In an  explosive
measure the demand has come up. The
Nasik Press hag got to give us. It
hag limiteq capacity, Certain reforms
have been effected In one sheot
whereas earlier 50 stamps could be
given now we have reduceq the size
of the stamps =zo that 70 stamps can
be given and, ag such, the total num-
ber could be increased. Franking
machines have been introduced in ga
big way. Major houses will have to
use franking machineg and we are
giving them for that a conci:msion of
1.5 per cent to 2 per cent if they are
using franking machines, Over and
above that the Nasik Security Press
is establishing a press in Hyderabad
which will take care of the additional
requirements. Mr, Parulekar asked
me about that. I never said that it
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wil] never happen. I said that it will
happen, It js happening. The Hyde-
rabad press is coming up. So, Sir,
different steps are being taken but
there jg tightness because the demand
has come in a very big way.

Sir, when I am told of the stamps
shortage I am extremely happy be-
cause it -meang there is a harvest for
me to take. Earlier I was not able to
meet the demand but now the demang
is being met. Equitable distribution
is being arranged,

Sir, I think I have covered most of
the points. I just want to give pic-
ture of development that iz before us
in 1980—85 period. We are having a
leap-forward quantitatively. Switch-
ing capacity achievement ag on 1-4-
1980 wag 23.36 lakh lines, In this
Plan period another 15 lakh lines will
be given. U/G cables 117.48 lakh
pair kilometres, To this another 78
lakh will be added. Subscribers’ tele-
phone Stn. 26.16 lakh to which ano-
ther 18 lakh will be added on. Long
distance switching telephone automa-
tic exchangeg are 18 today. Another
40 will be added on. Tax capacity
lines 40,300. Another 94,770 capacity
will be added on. In large areas, it
is above 70 per cent of the presen:
capacity. In some rases, more than
100 per cent will be added to the
capacity which we have got today ft
ig a very tight programme. It is not
so easy to do it because to instal an
exchange they have to put up a build-
ing, instal the equipment, etc. It is
a big exchange. It takeg about 6 ‘o
7 years befoge it is completed, It
takes quite a lot of time. So, it is a
very tight programme. For that we
have to set up a Civil Wing. Now,
the Civil Wing is coming up and we
have to strengthen. the Civil Wing and
it will take up the task. I am abso-
lutely confident that we wil] be able
to start that. Now, in 1980—82, cer-
tain important events are taking place,
One is the Madras-Penang Submarine
Cable which we have already laid will
come into operation. Once the
Mazadras-Penang Submarine link comeg
into operation it gets connected with
the Eastern parts of the world, 4
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large number of countrieg ang from
there up to Australia this Submarine
cable will go across, And we will
also get linked up with INTELSAT
which is gperating in the Pacific and
through that we will be able to get on
the United States and the different
cities in the United States to which
we do not have direct access today.
It is a great break-through that is
coming across.

Then, this year you will see the
launching of the Indian satellite. By
the end of 1981 or at the beginning
of 1982, two Indian satellites will be
put on the orbit and the Earth Sta-
‘tiond are almogt remdy. 28 Earth
Stationy are stationery ang 4 Earth
Stations are mobile which will be
taken to whichever place that has got
ia go to give connection. That will
enable the major citieg in our country
to get connected without interruptions,
wihout murmuring and without any
voice just coming in across and then
it will become absolutely easy,

1n 1981-82, TROPOSCATTOR com-
munication link with the USSR will
be commissioned., That is a different
system altogether and through Tash-
kant to Moscow this connection will
be completed. In this year jtself,
there {5 another system, that is,
INMARSAT which will connect our
ships on the oceans from the shore.
The earth station for that, at the
outer Bombay, ig being built. Every-
thing jg ready and the ships have got
to approve the design and standardi-
sation and a major part of this work
will gat through,

Then another thing which we have
is the vomputer gtation in the metro-
politan cities for dealing with the
subscribers’ complaints, subscribers’
enquirles and these are necessary. It
will not come across in 1981-82. But
the preliminarieg will be over and
we will be able to get this computer

service also into the plan.
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Sir, this 1980-81 period is a period
of great development technologically
because the digital electronic system
is coming up. In different aspects, it
is coming up; local system is coming,
trunk system is coming up, the trans-
mission system is coming up. These
important things are coming up. We
are starting our production in a big
way. In 1981-82, we will have start-
ed, not exactly produced, started set-
ting up the 2 lakh lines of new pro-
duction capacity in Rae Bareily. In
1981-82, we will have again gons a
long way in expanding gur produc-
tion capacity in Palghat for digital
electronic trunk exchange. The manu-
facture of this will have gone a long
way. A global tendey was ready
and I think it hag already been float-
ed and it is now available which is
to be purchased. For the electronic
exchange, one million per year, in the
first factory with 5 lakhs of produc-
tion capacity, the efforts are being
taking in a very expeditious manner.
This means a break-through in all
these areas,

We are switching on to the electro-
nic system, not because the cross-bar
is obsolete and | do not rubscribe to
this view. The cross bar is there and
will be there and it is still there in
different parts of the world, Large
parts of the world are still being
sustained on cross bar. The eletronic
switch equipment has not come yp to
the final formation. We are getting
ready to take our own. This is com-
ing on. One thing on which I am
very clear is that unlike in the other
countries, we are at the beginning
of the Telecommunication expansion
here. We have only 23 lakhs of
lines here in this huge country. It
is only the beginning of it. By about
1990, about 80 lakh of connections
will have to be given. That is the
total expansion that is coming. My
own assessment is that it will be
much more thin that. Only a small
part of it will be crossbar; we are not
going to uproot whatever crossbar
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is there; the rest of it is coming as
electronic lines. Therefore, I can
clearly see that by 1980, we will be
the country, compared to any other
country, which will have the larger
proportion of electronjc gystems in the
telecommunication system than any
other country. Electronic is coming
in a big way, because all the addi-
tions will be in electronics. Electro-
nies is coming in a big way. Our
production capacity of one million
per year is going to be fed into the
system which will gradually convert
our present system into electronic
system. That will make our system
efficient. Evepn after the electronic
system comes in, in 1990 when a de-
bate takes place in this house, the cri-
ticism will be the same as we had
today, wrong connections, wrong
bills, and all that. That is the type
of telecommunication system; we will
have tq live with this and carry on.

1 have one word miore and I have
done. I must pay my compliments
to the engineers who are working in
the department. They have develop-
ed a research and development wing.
They have made a great break-
through. Many things that we are
having today are because of the
break-through they had. But we
feel, we will have to purchase tech-
nology of the highest order from
abroad and absorb it. Even absorb-
ing technology itself means a cer-
tajn technological capacity. You can-
not absorb the electronic system un-
less you have the technological capa-
city. We have built up this group
and we are still building this wup
gradually. We have got the compet-
ence. The Communication Ministry
does not mean postcards, inland
letters and telephones only. It has
got a huge coverage in the other
areas. We have got our factories
working. We are producing what-
ever we want, The telephonic in-
strument being produced presently is
not of a high quality. The quality is
being upgraded. Some collabopation
arrangement js being brought about,
so that we have the best of telephone
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instrument. When that comes in, I
am sure, most of the complaints, will
evaporate,

We have got our postal system, our
banking system, our insurance system
and many States are now taking our
services for collecting their taxes,
collecting their vehicle taxes, collect-
ing their electricity bills. All this is
because we are so spread out
throughout this country. Our effort
has got to be to make that unit
viable. Today, it is not viable; it has
got tp be made viable.

My heart is certainly with the
extra-departmental people, but you
must understand the philosaphy be-
hind the extra-departmental system.
What are the questions, if the extra-
departmental people are to be treated
as full-paid workers? Mr. Deputy-
Speaker is staring at me, because he
has got an interest in these people.
But let me tell the fact. The fact
of the matter is that they have to be
treated as agents and they had to
have their own source of infome.
That is one of the condition, but that
was not how it was done, I was
warned that I should not quote
America and other foreign countries.
Mr. Mhalgi warned me. I submit to
that warning, and, therefore, I am
not quoting them. The fact remains
that we have 2.5 lakh people and for
those 2.5 lakh people to raise re-
sources would mean very much.
Therefore, our effort hag got to be
to make those units viable in some
other method. How exactly that can
be done is a matter 7 am just going
into, To the extent it is possible, it
has got to be done. After we ascum-
ed charge of this Ministry, we gave
them bonus. What they were get-
ting was revision once in two years.
A higher revision was given to them.
Then, I have ordered that this re-
vision must be done every year. Now,
every year they gare getting a revi-
sion. In the course of this gne year,
their emoluments, I think, have gone
up by about Rs. 30 tg Rs. 50. Thim
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figure may not be very accurate, but
it has gone up to that extent., We
are very much concerneq about
them, They do considerable service
for the postal department,

MR. DEPUTY-SPEAKER: Since
you have mentioned my name I would
like to make one reguest, You are
giving dearness allowance to all Gov-
ernment employees and even tg pen-
sioners? Why can't you give some
dearness allowance to them instead
of this revision every year and mak-
ing all these calculations. You can
give them dearness allowance which
has been recommended by the Booth-
alingam Committee alsa. You may
consider that.

SHRI C. M. STEPHEN: That is a
disqualification,

SHRI G. M. BANATWALLA
(Ponnani): Sir, make thig request as
direction frian the chair.

SHRI C. M. STEPHEN: Anyway,
Sir, it is a very complicated question.

SHRI R. K. MHALGI: Question is
simple. Reply may be complicated.

SHRI C. M. STEPHEN; Reply can
be simple. Question 15 complicated.
Anyway, as I gaid, Sir I can under-
stand the difficulty. My  heart s
with them, because 1 have been
with them all my life. I under-
stand that what my present posi-
tion today is. I make use af
the sacred floor of this House to
make an appeal to all people who are
working in the Department to fully
realise the national commitment they
have, because serving the people is
the assignment that everyone of us
has, particularly, in this Department.
The Postal Department has a tradition
of devotion, commitment and earnest-
ness in the job. Not that it has
gone. It is still there. It has got to
be revived in full measure. Taking
care of their problems is my concern;
taking care of the people must be
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their concern. And if that happems
everything will improve.

I thank all the Members whq spojie
in this debate, for the mildness with
which they spoke, for the sweelness
with which they spoke. Mr. Mani
Ram Bagri was extremely concerned
about me. Hig argument was simple,
Sir. He knew that the Department
is difficult to improve. He does not
want me to remain and to get my
name spoiled. He said that this De-
partment will never improve; there-
fare you get out of it. That is what
he said not that I must resign. That
is wnat he meant. But I must assure
him I can remain here and improve
this department and come here in the
next year with 3 better tone, with =
better result and greater services lo-
the people and a greater record esta-
blished.

SHRI VIRBHADRA SINGH: One
clarification, Sir. The Hon. Minister
has not mentioned about the P&T
Circle in Himadnal Pradesh which [
had mentioned,

SHRI C. M. STEPHEN: P&T Circle
wag at one time sanctioned and there
was some difficulty about the Office.
It is not a question of our not being
able to pay. We don’t take any office
free. We don't want anything free.
But we must have sufficient space for
accommodation for our Staff. We dan't
want to take people in a place like
Simla or Himachal Pradesh. Taking
the Staff there and not being able to
give them accommodation is the pro-
blem. I have written to the Chirf
Minister if this prablem can |I=
tackled, then the Order remains. I
have not cancelled the Order. It re-
mains.

DR. KRUPASINDHU BHOI: About
Orissa, lower priority has been givers
for automatisation. Out of 13 district
Headquarters, only one headquarter
has got the automatic exchange. About
the Bhubaneswar Electronic Exchange
I must congratulate the Minister.
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SHRI C. M. STEPHEN: I have di-
vided my speech . intg two general
issues and an attempt to project the
future. The other issues were raised
as in Mr. Mhalgi’s Cut Motions. May
be they did not focus it up. But I can
assure you that all the issues will be
examined and all of you will get a
reply on zll the questians raised,

SHRI BAPUSAHEB PARULEKAR:
In my speech I referred to the import
of machinery for the Rae Bareily
unit at the cost of Rs. 36 Crores es-
pecially when our Engineers have
made provision for the other cross-
bar system. There is a reference to
it in the Press and there is a criticism
alsa. I would like you to answer with
reference to that.

SHRI C. M. STEPHEN: Our Engi-
neers have developed an Indian Crass-
Bar project. ICB we say. The conflict
was between whether we must have
tnat ICB or some other. It is this
ICB that we have adopted. ICB design
we have, We do not have the pro-
ductionsing technology, This is our
difficulty with Indian system not only
in tele-communication. In designing
we are A Class; in software we are
first class. In productionising capacity
we have not come up to the standard.
We have got to depend on other coun-
tries. Here also the design js perfect-
ly all right. For preductionising we
fhave got to take the aid. We accepted
the Belgian because this ICB is a
developed system of the Pentaconta
which we had. The technology of the
Pehtaconta belongs to the Belgian
company. There fore we have to go
to them. It was in the quotation. I
don't remember the figure exactly.
How many croreg of rupees and all
that—I don't exactly remember. A
machinery wag contemplated, to some
extent for exrhange transections. And
a grea'er indigenization compareq to
the others was here. Therefore, we
accepted thig in preference to the
Swedish svstem, viz. Ericcson. This
is the ICP. This is not the foreign
system. This is ICP; our engineers
developed it. But our engineers said:
“For productionizing it, we want a
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collaboration.” And the collaboration:
from the parental firm was accepted..
They are coming forward. And,
therefore, when we purchase that, we-
will have to pay the money. And the
money payment {s there... (Interrup-
tions)

SHRI R. K. MHALGI: What about
tne parallel post office system? That
is the question I had put very precise-
ly.

SHRI C. M. STEPHEN: About
parallel post office it must be said
that it does nat come under my Minjs-
try. Somebody is doing it. Technical-
ly, anybody carrying a letter to
somebody is doing a postal function..
You also can come under it. But i3
was there; it was discovered and the
Police reported to us that there was

a gang operating like this for their
smuggling activities Rather than
putting things through the  Postal

Service, they were makig some
arrangements to take them across—
partly parcel and partly letter. This
was going on in thi. manner
The Police is investigating. This does
not impinge very much on us, al-
though technically it violates the
Postal Act.

MR, DEPUTY-SPEAKER: If the
House agrees, I shall put all the Cut
Motions together to the vote of thr
House.

Cut Motions Nos. 1 to 57, 80 to 140,
155 to 225 and 252 to 301 were put
and negatived,

MR. DEPUTY-SPEAKER: I shall
now put the Demands for Grants in
respect of the Ministry of Communi-
cations to the vote of the House.

The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President

out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
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March 1982 in respect of fhe heads
of demands entered in the second
columpn thereof against Demands
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No. 14 to 18 relating to the Ministry
of Communications.”

The motion was adopted,

Demands for Grants, 1981-82 in resspect of the Ministry of Communications Voted by Lok Sabha

Name of
Demand

™o. of
Demand

1 2

Revenue
Rs.
MIRISTRY OF COMMUNICATIO NS

14. Ministry of Communications 52,70,000
15. Overseas  Comumunications

Service 3,506,36,000
16. Posts and Tel graphs—Work-

ing Expenses 159,46,35,000

17. Posts and Tel-graphs—Divi-
dend to General Revenues,
Appropriation to Reserve
Funds and Repayment of
Loans from General Revenues  42,82,22,000

18. Capital Outlay on Posts and
Telegraphs 2

17.324 hrs.

*DEMANDS FOR GRANTS, 1981-82—
contd.

MINISTRY OF LABOUR

MR. DEPUTY-SPEAKER: The
House iwll now take up discussion
and voting on the Demands Nos. 65
and 66 relating to the Ministry of
Labour, for which 4 hours have be®n
allotted.

Hon. Members whose cut motions
to the Demands for Grants have been
circulated, may, if they desire to move
their cut motions, send slips to the
Table within 15 minutes indicating
the serial numbers of the cut motions
they would like to move.

*Moveq with the
of the President.

recommendation

Amount of Demand fur
Grant on account voted by
the House on 13-3-1981

Amoun t of
Demand for {irant
voted by the Hous:

3 4
Capital Rew nus Capital
Rs. Rs. Rs.
2,69, 0 e 2,63,50,000  13.45,4%,000
4 46.77,000 17,81 81,000  17,77,82,000
757,31, 74,700
214,11,12,000
85,33,46,01#+ 426,67,27,000

A list showing the serial numbers
of cut motions desired to be moved
will be put up on the Notice Board
shortly, In case any Member finds
any discrepancy in the list he may
kindly bring it to the notice of the
Officer at the Table without delay.

Motion moved:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the Fourth Columnp of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1982, in respect of the heads
of demands entered in the Second
Column thereof against Demands
Nos. 65 and 66 relating to the Mi-
nistry of Labour.”
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Demards for Grants 1981-82 in repect of the Ministry of Labour Submitied to the Vole of Lok Sabha

-_—

~0.0of Name of Demand Amount of Demand for Grant Amount of Demand for Grant
1% mand on account voted by thr submitted to the vote of the
Hous= on 13-3-1981 House
| 2 i 4 o
Revenuc Capital Revenue Capital
Rs. R, Ras. Rs.

MINISTRY OF LABOUR

65. Ministry of Labour 16,21, 000 81,06,000

66. Labour and Employment 12,11,60,000  2,12,000 60,58,03,000 10,63,000

MR. DEPUTY-SPEAKER: Now
Shri Ananda Pathak. Your Party
has been allotted only 14 minutes.

SHRI ANANDA PATHAK (Darjee-
ling): Sir, I rise to oppose the De-
mands for Grants under the control
of the Ministry of Labour because the
performance of the Ministry during
the last year can only be charac-
terized as dismal, since the entire
functioning was lacking in direction,

The Labour Ministry has ceased to
perform any role during the indus-
trial disputes, During the last three
years there have been three Labour
Ministers at the Centre. For two of
them, the Labour Ministry practically
became a stepping stone to become
the Chief Minister of a State. The pre-
sent Labour Minister is more in the
Planning Commission than in the
Labour Ministry, and has literally no
time to pay any attention to the
Labour portfolio. He is rightly called
‘absentee landlord’ of the Labour Mi-
nistry—In The corridors of his own
Ministry. It only shows how the
Labour Ministry has been downgrad-
ed by the present Government.

The uselessness of the Labour Mi-
nittry was clearly seen during the
recent gstrike of Bangalore based in-
dustries which continued for about 80
days involving about 1 lakh 25 thou-
sand workers. Though the Govern-
ment undertakings refused to honour
the commitments given to the
workers, the Labour Ministry could
not ensure amicable settlement of the

dispute. In a meeting convened by
the Labour Ministry on this question,
the major talking was done by the
Communicationg IIinister while the
Labour Minister was playing the role
of a silent spectator without making
any effort to suggest some solution
to the problem.

The Bangalore strike has brought
down the credibility of the Govern-
ment’s Labour Policy. All the public
undertaking employees had to observe
one day's strike on the 11th March
1981 in protest against the Govern-
ment's policy.

Thig together with the Govern-
ment’s decision to modify the Supreme
Court judgement through Ordinance
in L.I.C. is making a mockery of the
very concept of collective bargaining
in the country, The Government will
not honour any agreement—it will not
honour Supréeme Court judgement,

This hag become the foundation of
the Government's labour policy
One can imagine how these develop-
ments are gladdening the hearts of
the private sector because it has now
given them a green signal to dis-
honour the agreements as well as
court awards.

However, the class conscious L.IC.

employees throughout the country
have accepted the challenge and
started indefinite strike from 2nd
April in Protest against the anti-
labour policy of the Government.
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The official spokesmen have been
saying that the Government of India
is not implementing the Bhoothalin-
gam Commission's Report on Wages
and Income Policy.

However, the report is being imple-
mented to freeze the wages of ‘the
workers. When inflation ig increasing
at the double digit rate, the working
clasg is experiencing substantial re-
duction in the standard of living.

Naturally they are agitating to
maintain their real wages while thu
Government’s wage policy is virtually
trying to impose a cut in the real
standard of living of the workers.

When the Government thinks about
the National Wage Policy, it mainly
considers the so-called disparity with-
in the workers.

The real disparity in our society is
between the wages of the workers
and the earning of the capitalist class,
between the wages of the agricultural
workers and the income of the land-
lords.

The Government does not propose
to touch these richer classes, It only
wants to hit the wages of the orga-
nised workers. However, the official
figures show that the real wages of
the orgamised workers have gone
down during the last 20 years., The
Government again proposes to hit
them which will only reduce their
real wages much more, if the Govern-
ment's plang are allowed to be carried
out,

The directive issued by the Bureau
of Public Enterprises to keep the D.A.
of the public sector undertakings res-
tricted to Rs. 130 per point rist is
cutting down neutralisation of these
workers considerably.

The Labour Ministry in 1979 tried
to arrange a dialogue between the
trade wunion representatives and
Bureau of Public Enterprices but due
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of the Bureau the meetings resulted
in a failure,

Though the Bangalors struggle has
been withdrawn, the discontent ameng
the public sector employees is stiil
there and it may burst again some-
where if prompt steps are not taken
to settle the longstanding grievances
of public sector employees.

There are several laws in the coun-
try which require revision in the light
of past experience. The Government is
moving at a snail's pace to amend the
laws. If they are at all amended.
they are made more derogatory.

Take the question of Industrial Dis-
pute, Act. It is heavily loaded against
the workers. The machinery to settle
the dispute is time consuming and
helps the managements. Now the
Government is conspiring to bring
back the notorious Industrial Relations
Bill through amendments to the In-
dustrial Dispute Act. It will further
restrict the workers’ right to strike.
It will impose a restriction on trade
union activity under the garb of che-
cking the unfair labour practices by
the trade unions.

There are many more retrograde
provisions which the Labour Ministry
is planning to include in the Indus-
trial Disputes Act which, however,
will be strongly opposed by the trade
unions. Today all the contract
labourers are callously exploited by
the unscrupuloug contractors. The
Contract Labour (Regulation and
Abolition) Act is not deterrent to
check on the malpraclices and instead
of abolishing the system. The number
of contract workers is increasing year
by year. Even the Public Sector
Managements are passing on more
jobs to the contractors. The principal
employers are conniving the malprac-
tices because they are also interested
in cheap supply of labour.

Since 11th February, 1981 about ten
thousand contract workers in Tata
Iron and Steel Company have been on
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#trike demanding regularisation. They
were working for several years under
the contractors bu' the TISCO ma-
nagement is not abolishing the cont-
ract system under the law. The Bihar
Government is feeling helpless before
the Tata Management and the Police
are fully backing the Tatas. Over
500 workers have been arrested while
all the executive committee members
of CIT.U and A.I.T.U.C. have been
suspended by the Tatas. A reign of
terror has been let loose on the
workers but the Central Government
is keeping mum., The contract
workers demonstrated before the Min-
ister of State in the Ministry of
Labour Shrimati Ram Dulari Sinha
but so far no action has been taken
to stop them. What iz surprising is
that even existing law is not being
:nforced by the Government. Though
the strike is not illegal the Tata
management hag recruited the black-
legs. The Bihar Government charac-
terised it as unfair labour practice
but the Tatas are unconcerned ~homt
it. The monopoly house is obvious-
ly getting encouragement due to the
Government’s anti-labour pulicy.

The Government of West Bengal
has already regularised the contract
wo.kers in the Indian Iron and Steel
Industry and about 17300 workers
have been absorbed. Why should
similar steps be not taken by the
TISCO? It ghould be kert in mind
that as per the tri-partite agreement
in the National Joint Committee for
Steel Industry the TISCO manage-
ment is bound by the provision to
abolish the contract system. Bul when
the subject was being discussed in the
National Joint Committee the Tata
management walked out of the meet-
ing and the Tata's trade union men on
the Committee also walked out along
with the Tata’s representatives.

Now coming to the problem of un-
emplerment, unemployment is grow-
ing at a very fast rate in the country
and the latest figures show that regis-
tered unemployment is as high as
one crore and 62 lakhs in urban areas
alone. The West Bengal Government
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has introduced an unemployment re-
lief scheme, though in a limited
manner. Why should not a similar
scheme be introduced by the Central
Government so that the unemployed
can get some relief?

Now, coming to the point of recruit-
ment, the Mathew Committee appoint-
ed by the Labour Ministry has re-
garded the registration of residents of
the States for ten years as unconsti-
tutional. In Madhya Pradesh Bihar
and in other States persons from the
local area can only register. The so-
called theory of sons of the soil is
being practised in this manner. But
despite the unconstiutiona] character
of this provision the Government has
not taken and steps to prevent such
malpractices.

The Government has failed to im-
plement the unanimous recommenda-
tion of the Rath Committee on Con-
sumer Price Index.

The Government instead of taking
cooperation of trade unions is goirg
ahead with official committees only ta
conduct the new Tamily budget sur-
veys for the year 1981, The fraudu-
lent practices in compilation of index
are continuing endlessly. All the
consultationg have been reduced to a
farce b this behaviour of the Labuur
Ministry Moreover, the Government
is trying to keep the consumers price
index down since it is not keeping the
prices of essential commodities down,

The Government has been systeme-
tically using dilatory tactics to deter-
mine the representative character of
a trade union. All the central trade
unions except INTUC have been ad-
vocating secret ballot as the method
of determining the strength of each
organisation. Yet the Government js
not taking a firm stand on this ques-
tion and allowing the INTUC to veto
the opinion of all the other organisa-
tions. The present system of verifica-
tion is favouring the INTUC unions
since the Government officers are
pressurised to give the report in
favour of the INTUC Union. It is
because of this that the INTUT is not
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in favour of secret ballot and the
Government is favouring INTUC
unions.

In a recent INTUC conference at
Rajasthan, several public sector
managements treated INTUC activists
as on duty and paid there expenses—
TA, DA, etc. I cite here only one
example out of several hundreds of
such cases, I quote from a circular
issued by the Dy. Chief Sales
Manager. Bharat Coking Coal Ltd.
Dhanbad. It reads like this:

“Dear Sir,

Re: WBINTUC Annual Con-
ference at Udaipur, Rajasthan.

We enclose herewith copies of the
undernoted letters for your kind
information and perusal.

1. Letter dated Bth Nov, 80 from
Jt. Genl. Secretary WBINTUC to
the Chief of Personnel Diven. CLI.
Calcutta , _

(Interruptions)

SHRI MOOL CHAND DARGA
(Pali): Are you aware of the rule
that no Member is allowed to read
his speech?

SHRI SATYASADHAN CHAKRA-
BORTY: He is only quoting.

MR, DEPUTY-SPEAKER: With
that, please conclude.

SHRI ANANDA PATHAK: The
letter further says:

“This matter was discussed with
Shri Sinha Roy, Dy. Personnal
Manager, Coal India Ltd, Calcutta,
Shri Alok Shankar Mukherjee of
ihis office has been granteq speciail
lagve and allowed to attend the con-
ference. He hag also been paid ad-
vance towardg usual TA., DA as
admissible . ., "

Due to the Geoevernment's decision
to accept the membership shown in
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the records of Registrar of Trade
Unions, several malpractices are
raising their heads. The INTUC—
Lenin Sarani had a membership of
less than 3 lakhs according to the
annual returns. When it was known
that the Government wag to take ac-
count of their membership, their
membership rose to 10 lakh in one
year. Thig is how the Government is
encouraging malpractices in the trade
union activities. That is why, they
are opposing the system of secret
ballot. There must be some check up
of membership and secret ballot is
the only accepted form of checking
up the strength.

The Government is showing special
discrimination against CITU. It has
no nominee on the ESI Corporation
and its Medical Benefit Council. Iis
nominees are not there on the Provi-
dent Fund Boards. There are several
such Committeeg where CITU has
been denied position and representa-
tion,

Therefore, a proper system of deter-
mining the strength must be sorted
out. The Government's refusal to ac-
cept the principle of secret ballot is
delaying the issue.

Now, I come to the condition of the
workers in the Coal Mines. The work-
ing conditiong in coal mines are ex-
tremely unsafe and a large number of
accidents occur every year. On an
average one person dies while more
than 4 persons are seriously injured
out of 200 workers employed in coal
mines every year,

Many instances can be cited, but I
have got no time. Apart from these
accidents, several coal miners die
due to occupational diseases, The
Director General of Mines Safety has
no staff to inspect every mine even
once in two years,

MR. DEPUTY-SPEAKER: In Lhe
course of your gpeech, if you do not
waste time on details. you will get
more time for the important points.
I could give even 30 minutes for
them, but I cannot give you now
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because you have already wasted a
lot of time.

SHRI ANANDA PATHAK: 1 will
try to summarise them.

(Interruptions)

MR. DEPUTY-SPEAKER: He is on
a very good point, but I am not able
to allow him more time. Please con-
clude.

SHRI ANANDA PATHAK: The
Central Coal Mines Rescue Stations
Committee is an organisation under
the Ministry of Labour. But the
valuable service of this organisation
is hampered due to shortage of spare
parts of life-saving breathing equip-
ments, ambulance and other essen-
tials, The ceniral Coal Mineg Rescue
Station Committee is facing a lot of
handicaps and it is unable to meet
its day-to-day expenditure. Most of
the Rescue Stationg are on the verge
of closure. I demand that a detailed
inquiry should be made into it and
remedial measures to activise these
stations should be taken urgently.

Now, I come to the strike in Radha
Textile Mill. Over 3,300 workers of
the Radha Textile Mill at Rampur in
U.P. are now virtually facing starva-
tion. They are on strikeg for the last
four months. But the management is
adamant and is unwilling to concede
to their demands for better pay scales
etc. Instead of effectively intervening
in the dispute and bring about a
reasonable settlement, the Govern-
ment authorities have become a will-
ing tool in the hands of textile barons,
The workers are being terrorised and
harassed. Striking workerg have been
arrested and beaten up by the police.
Services of many workers have been
terminated and now steps are being
taken to evict them from the lahour
colony.

The Central Government is the cus-
todian of most of the labour laws.
But it is not raising its finger against
the police interference with the trade
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union activities of the workers. Out
of innumerable such cases, I cite here
only one instance of Krishna Kali and
Chapar Tea Estates at Goalpara dis-
trict of Assam . . .

(Interruptions).

MR. DEPUTY-SPEAKER: He is the
first speaker. He has initiated the de-
bate. Therefore, we cannot be very
strict

(Interruptions).

SHRI ANANDA PATHAK:
where police is terrorising the workers
on the whims of the management and
I have been telegraphically informed
that— may read the telegram, would
you kindly allow it?  This is the
telegram  which I  received from
Assam,

MR. DEPUTY-SPEAKER: This will
have to be examined. You can put it
here, it will have to be examined.

SHRI ANANDA PATHAK: 1t
shows how the police terrorisation is
going on and how the workers are
beaten up.

( Interruptions).

PROF. MADHU DANDAVTE
(Rajapur): It has been examined by
the Telegraph office.

(Interruptions)

SHRI ANANDA PATHAK: The
content of the telegram is that the
workerg are being beaten up. Their
services are being terminated. Even
the police is going in the villages...

MR. DEPUTY-SPEAKER: You at
least conclude by six ('Clack.

SHR] ANANDA PATHAK: This is
the face of your labour policy.

Now coming to the question of Pro-
vident Fund, the performance of the
Department is not free from criticism.
The employers of a large number of
units and undertakings are not re-
gularly depositing the workers’ hard
earned money deducted from their
wages to the tune of thousands and
lakhs of rupees. They are misappra-
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priating the money with impunity but
your law is not bold enough to com-
pel them to deposit the entife money.

The workers and their nominees
‘are not getting their claims settled
for months and years together.

After vears of representations the
Provident Fung  Authorities had
agreed to open a sub-Regional P. F,
Office at Siliguri for the benefit of
lakhs of workers employed in tea
gardens and other undertakings in
North Bengal. But even after the
lapses of so Mmany years no files have
yet been sent to this Sub-Regional
Office from Regional Office at Calcuita
pertaining to different districts of
North Bengal excepting Darjeeliny.
The Sub-Regional Office was meant
for the benefit of the workers of en-
tire North Bengal, But the workers
of these districts have been deprived
of the benefit.

I reque-t the Labour Minister {o
look into this specific case so that the
sub-Regional Office at Siliguri may
function as a fulfledged office and all
the files are sent there immediately.

Now 1 come to Plantation Labnur
Amendment Bill,

MR. DEPUTY-SPEAKER: You can
speak upto 6 O'Clock.

SHRI ANANDA PATHAK: Ip your
Report 1980-81, you have mentioned
‘about the Plantation Labour {Amend-
ment) Bill, 1973. But even after 8
years of its introduction the Govern-
ment have failed to bring it before
the Parlilament for consideration.
Whenever we put question about it,
the sterotyped answer comes—*“The
Bill is likely to come up soon” I have
put the question five or «ix times hut
‘the same reply came.

THE MINISTER OF STATE I[N
‘THE MINISTRY OF LABOUR
(SHRIMATT RAM DULARI SINHA):
It has not become clear to us abnut
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which Bill is the hon. Member re-
ferring to?

SHRI ANANDA PATHAK: Planta-
tion Labour Amendment Bill, It was
introduced in 1973.

I request that the Minister may
clearly state when will this Bill be
brought for consideration.

Although there are many other
points. I have no time at my disposal.

1 thank you for the patient hearing.

SHRI R. K. MHALGI (Thane): I
beg to move:

“That the demand under {he head
Ministry of Labour be reduced by
Rs. 100".

[Need for more workers' parti-
cipation in Management] (3).

“That the demand under the head
Labour and Employment be reduc-
ed by Rs 100",

[Slow progréss of State Gov-
ernments jn regard to Employ-
ment Guarantee Scheme] (4).

“That the demand under the head
Labour and Employment be reduc-
ad by Rs 100"

[Need to solve the problem of
educated unemployed during last
three years, with special referencg
to scientists and engineers] (5).

SHRI VIJYA KUMAR YADAYV
(Nalanda): I beg to move; —

“That the d-mand under the head
Ministry of Labour be reduced by
Rs. 100™.

[Failure to make desired chan-
ges in conditions of service of
workers engaged in various in-
dustries and other sectors in the
country.] (6)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"
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[(Failure to implement the
awards and agreements; made
among workers, employers and
the Government strictly, all over
the country.) (7)

“That the demand under the head
Ministry of Labour be reduced by
Rs, 1007, =

[Failure to regularise construc-
tion workers in Bokaro and accept
their demands.] (8).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100",

[Failure to regularise contract
workers in Jamshedpur and foil
the attempts of ousting them from
job.l (9).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100", o

[Failure to take the contract
workers of Jamshedpur back on
their job.] (10).

“That the demand under the head
Ministry of Labour be reduced by
Rs. ‘100,

[Failure to provide fool-proof
safety measures for workers of
coal mines, steel factories and
other industrial organisations.)
(11).

“That the demand under the hecad
Ministry of Labour be reduced by
Rs. 100",

[Failure to formulate a national
labour policy.] (12).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100",

[Failure to fix the rate of
national wages for Bidi workers.]
(13).

“That the demand under the head
Ministry of Labour ba reduced by
Rs, 100",

339 LS.—14

[Failure to raise the wages of
Bidi workers all over the country
in view of the rise in prices.
(14).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100",

[Failure lo give equa] wageg to
both, men and women workers,
engaged in Bidi making industry.)]
(15).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100",

[Failure to fix uniform rate of
wages of Rs. 10.30 per thousand
for bidi workers throughout the
country] (16).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 1007,

[Failure to enforce provision of
Provident Fund Act in respect of
Bidi workers.] (17).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100",

[Failure to give pension to Bidi
workers,] (18).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100",

[Failure to enforce life in-
surance scheme for Bidi workers.)

(19).

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100”7,

[Failure to provide adequate
medical help to Bidi workers
suffering from T. B. in Nalanda
district and other places in Bihar]
(20).
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“That the demand under the head

Ministry of Labour be reduced by
Rs, 100.”

[Failure tp give full amount of
dearness allowance to Bidi workers
wherever it is due.) (21)

“T*hat the demand under the head
Ministry of Labour be reduced by
Ra. 100.”

[Failure to give houses to land-
less Bidi warkers or to provide
them loans for construction of
houses.] (22)

“That the demand under the head
Ministry of Labour be reduced by
Ra. 100."

[Failure to give adequate scho-
larship to Bidj workers and their
children.] (23)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to give arrears of dear-
ness -allowance to lakhs of Bidi
warkers, in the country particu-
larly those in Nalanda district of
Bihar,] (24)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to get service cardg for
all Bidj workerg throughout the
country.] (25)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100,

[Failure to check heavy exploi-
tation of 30 lakh Bidi workers by
factory ownerg throughout the
country.}) (26)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to ensure workers’ par-
Wripation in the managemeny of
Bidi industry.] (27)
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"“Timg the demand under the head
Minisiry of Labour be reduced by
Rs. 100,

[Failure to save the trade union
activities from Government re-
pression.] (55)

“That the demand under the head
Ministry of Labour be reduged by
Rs, 100."

[Failure to make sufficient al-
lotment in the Bidi Workers'
Welfare fund for medical, hausing,
scholarships and other benefits to
their employees.] (56)

“That the demand under the head
Ministry of Labour he reduced by
Rs, 100."

[Failure to bring the agricul-
tural labour under life Insurance
Scheme.] (57).

“That the demand undor the head
Ministry of Labour be reduced by
Rs. 100"

[Failure to constitute a State
Advisory Committee in Binar for
the brtter utilisation of Bidi
Workers Fund.] (58)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"

[Failure to make pravisiong for
the pension of all types of workers
including Bidi Workerg and agri-
cultural labours.] (59)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"

[Failure to construct a hospital
building for the Bidi Workerg at
Bihar Sharif in Nalanda district.]
(60)
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“That the demand under the head
Ministry of Labour be reduced by
Rs, 100.”

[Failure to accept the demand
of wage revision of the construc-
tion workers of H.S.C.L. of
Bhilai, Bokaro, Koraba, Kudre-
mukh and Supa.] (74)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"

[Failure to accept the demand
for the guarantee of service to
the construction waorkers of all
the stee] plants in the countryi.e,
Bokaro, Bhilaj and Jamshedpur.]
(75)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to accept the 24 points
demand of the construction
workers of H.S.C.L. of Bhilai,
Bokaro, Koraba Kudremukh and
Supa) (76)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100

[Failure to assure the construc-
tion workers «»f H.S.C.L. of
Bokaro against the threatened re-
trenchment.] (77)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100."

[Faitura to gtve protection
"against retrendnment to the con-
tract labour of TISCO and make
them regular.] (78)

“That the demand under the head
Ministry of Labour be redured by
Rs. 100.”

[Failure to provide proper me-
dical facilities, fres of cost, to the
workers all over the country.] (79)

“That the demand under the head
Ministry of Labour be reduced by
Rs, 100.”
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[Failure tq frame a National
Wage Policy for all the workers
of the country.] (80)

“That the demand under the head

Ministry of Labour be reduced by
Rs, 100,

[Failure to check the driving
out of all the contrict workers of
Jamshedpur.] 81)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to fix national wage for
30 lakhs of bidi workers.] (82)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100."

[Failure to fix rupees ten and
fifty paise the wage for enrolling
one thousand bidis for all the
bidi workers of the country.]
(83)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100,

[Failure to implement Bonus
Act in the Bidj industry through-

out the country, including Bihar
State.] (84)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure tq complete the State
Governments o apply Provident
force in bidi industry.] (85)
force in bigd industry.] (85)

“That the demand under the head
Ministry of Labour be reduved by
Rs, 100.”

[Failure to give equal wages to
the women, bidj workers at par
with male workers all over the
<ountry, including Bihar State.]
(86)
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“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to give protectian to
the agricultural workers from the
exploitation of the landlords.}
(87)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to fix an all India Mi-
nimum Need Based Wage for the
agricultural workers.] (88)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to make provision for
pensian on all Indig basis for the
agricultural labour.] (89)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to make provision for
free medical help to the agricul-
tural labourers at the place of
working and also at place of resi-
dence.] (90)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"

[Failure to give financial help
to al] the bidi majdoor students
and their ward students.] (91

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100.”

[Failure to open a full fledged
hospital for bidi workers at
Bihar Sharif in Nalanda district
in Bihar State out of the Welfare
Fund.] (92)

“That the demand under the head
Minlstry of Labgur be reduced by
Rs 100.”
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[Failure to give radio sets free
of cost to bidi workerg in their
factaries.] (93)

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"

[Failure to make provision for
the security of employment of the
agricultural labour.] (94)

“That the demand under the head
Ministry of Labour be reduced by

Rs. 100.”

[Failure to make provision for
the regularisation of working
hours for the agricultural labour-
ers.] (95)

SHRI RAMAVATAR SHASTRI

(Patna): I beg to move:

“That the demand under the head
Ministry of Labour be reduced by
Re. 1" 3

[Failure to check anti-labour
policy of industrialists who do
not pay the amount of provident
fund to their employees] {28)

“That the demand under the heag
Ministry of Labour be reduced by
Re. 1”

[Failure to make adequate
arrangement of medicines, doctors
and beds in ESI hospitals] (29)

“That the demand under the heagd
Ministry of Labour be reduced by
Re. 1"

[Failure to gafeguard the trade
union rights] (30)

“That the demand under the heag
Ministry of Labour be reduced by

Re, 1"

[Failure to abolish completely
the bonded labour system] (31)

“That the demand under the heag
Ministry of Labour be reduced by
Re. 1"

[Need to further strengthen the
collective bargaiming power  of

working class] (32)
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“That the demand under the heaq
Ministry of Labour be reduced to
Re. 17

[Failure to enact legislation for
grant of bonus permanently to
workers] (33)

“That the demand under the heag

Ministry of Labour be reduced to
Re. 17

[Failure to grant bonus to
workers of bidi and cigar indus-
tries] (34)

“That the demand under the head
Ministry of Labour be reduced to
Re 17

[Failure to make adequate
safety arrangements in coal mines
for workers] (35)

“That the demand under the head
Ministry of Labour be reduced to
Re. 1"

[Failure to grant 8.33 per cent
minimum bonus to all the wor-
kers in the country uncondition-
ally] (36)

“That the demand under the heag

Ministry of Labour be reduced to
Re. 1”

[Failure to check mounting un-
employment in the country] (37)

“That the demand under the heag
Ministry of Labour be reduced to
Re. 1" )

[Failure to ensure that Employ.
ment exchanges do not indulge
in malpractices]) (38)

“That the demand under the heag

Ministry of Labour be reduced to
Re. 1”

[Failure to abolish contract
labour system] (39)

“That the demand under the heaq
Ministry of Labour be reduced to
Re. 1”

[Failure to take action against
TISCO at Jemshedpur for viola-
tion of the law regarding aboli-
tion of contract labour system]
(40)

“That the den;and under the head
Ministry of Labour be reduced to
Re. 17

[Need to avoid reduction in
the salary, bonus and other bene-
fits of insurance employees] (41)

“That the demand under the héag
Ministry of Labour be reduced to
Re. 17

[Failure to introduce uniform
pay scales for the workerg in all
the public undertakings) (42)

“That the demand under the head
Ministry of Labour be reduced to
Re, 17

{Failure to enact suitable legis-
lation to ameliorate the lot of
agricultura] labour] (43)

“That the demand under the head

Ministry of Labour be reduced to
Re. 1”

[Failure to implement the
Minimum Wages Act for the
agricultural labour] (44)

“That the demand under the heagd
Ministry of Labour be reduced ta
Re. 1”

[Failure to implement labour
laws effectively] (45)

“That the demand under the heaq
Ministry of Labour be reduced to
Re. 1”

[Failure to enact a comprehen-

sive labour law to improve indus_
trial relations] (46)

“That the demand under the head
Ministry of Labour be reduced in
Re. 1"

[Failure to follow g pro-labour
policy] (47)

“That the demand under the head

Ministry of Labour be reduced to
Re. 17

[Need to change the pro-mono-

poly labour policy of Government]

(48

“That the demand under the

head Ministrv of Labour be redu-
ced to Re. 1™
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[Failure to fix need-based pay
scales for all workers in accor-
dance with the decisions of 17th
Labour Conference] (49)

“That the demand under the hea™
Ministry of Labour be reduceqd to
Re‘ lll

[Failure to follow a uniform
labour policy for all  workers
throughout the country] (50)

“That the demand under the head
Ministry of Labour be reduced to
Re. 1”

[Failure to grant bonug to the
employees of universities, colle-
ges, hospitals, AIR, Television and
semi-Government yndertakings]
(51)

“That the demang under the
head Ministry of Labour be reduced
to Re. 1”

[Need to safeguard the right of
workers to strike] (52)

“That the demand under the head
Ministry of Labour be reduced to
Re. 1"

[Failure to set at rest repeated
rumour regarding wage freeze]
(53)

“That the demand under the head
Ministry of Labour be reduceq to
Re. 1”

[Failure to check discrimina-
tion in according recognition to
pro-ruling party trade unions and
trade unions run by opposition
parties] (54)

SHR] T. R. SHAMANNA: {Banga-
lore South): I beg to move:

“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"

[Need to make Industrial
Training Institutions {o be more
job based] (61)
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“That the demand under the head
Ministry of Labour be reduced by
Rs. 100"

[Failure to give assistance to
unorganised labourerg and better
wages as per price index] (62)

“That the demand under the

head Ministry of Labour be reduc-
ed by Rs. 100.”

[Failure to give proper train-
ing to unemployed youth of rural
areas to get regular work] (63)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to give full relief and
alternative work to those who are
in the grip of bonded labour]
(64)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 1007

[Failure to give better assis-
tance to workerg in respect of
housing, recreation and coopera-
tive stores] (65)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Neeq to check effectively the
employment of child labour]
(66)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure ty get permanent jobs
to those workers who are doing
casual labour from a long time in
various industries] (67)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"
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[Fallure to gselve the problem
of increasing unemployment in
the country] (68)

“That the demand under the
head Ministry of Labour be reduced
by Rs. 100"

[Failure to  introduce in an

[ effective way the employment

scheme to benefit the poor unem-
ployed] (69)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Need to tone up the working of
the employment exchanges so as
to help to get jobs tp the poorer
section of the people] (70)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to bring into effect the
scheme of payment of wages on
: the basig of work done] (71)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to make  vocational
and technical scheme for Crafts-
men a success] (72)

p' “That the deamnd under the
head Ministry of Labour be
» Teduced by Rs. 100"

[Failure to give proper legal
assistance to the unorganised
labour] (73)

SHRI R, L. P. VERMA (Koda-
Tma): I beg to move:

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to setf up a  welfare
fund and corporation for mill
workers on the lines of mica
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mines workers welfare fund
corporation] (131)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to constitute a Mica
Wage Board for fixing remunera-
tive wages for mica workers]
(132)

“That the demand under the
head Minis'ry of Labour be reduc-
ed by Rs. 100"

[Failure to regularise the ser-
vicegs of contract labour who
have been working from 5 to 10
years in public sector undertak-
ings] (135)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to fix uniform wage
rates for beedi workers through-
out the country] (136)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to bring 5 crore agri-
cultural Labourers under Labour
Law and to take steps for their
development] (137)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100,

[Failure to give incentive to
the Indian Telecommunication
Technicians Union though they
adopted the Japanese gatyle of
working for 2 hours more than
their duty hourg instead of going
on strike] (138)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"



431 D.G. 1981-82 APRIL 6, 1981

[Failure to regularise the ser-
vices of construction workers of
H.S.C.L. in Bokaro, Ranchi,
Jamashedpur, Burnpur, Kulti,
Kudremukh, Bhilai and Supal]
(139)

“That the demand under the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to provide medical
facilities to casual workers] (140)

“That the demand wunder the
head Ministry of Labour be reduc-
ed by Rs, 100"

[Failure to formulate a national
wage policy] (141)

“That the demand wunder the
head Ministry of Labour be reduc-
ed by Rs. 100"

[Failure to protect the interests
of casual workers being retren-
ched in TISCO, TELCO and other
Companies of Birla Group in
the private sector] (142)

aY ®x =W wEM : IATEE
wgizy, & wosr T wgEra dwar
g f& sy wa gz faar o #
amwar § fv gny wa warst ot
f& gart oywar g St f § ag
qE gtarg N Fg ¢ 1 ¥ W T
¥ faq gawr qor wET g oo @
v —

The provisional figure of mandays
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4g @ Fg@ AFBr IA FIA FE
Ia% arg wvy Fg fAur——

The State of West Bengal accounted
for maximum time loss of 3.60 mil-
lion mandays followed by Mahara-
shtra and other States.

Ffer § oF Tg w37 NW WL
TIFAT el ST R FIAT FIZET F

18.00 hrs,

# ag sgar qgar g fa 2w A qwrd
uF afm & § # ¥ ) fgmgeEma
H oawm & W1 wiwE o g
qm e & 3 & FUT 2 F
g1 FqE AT FF E | AAT T
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MAFT H 1 FUT 10 & AW} F7
FH 97 JAFT ACAHT | FT AW T
foaz & w78 wre@m qar & f&
fegeam @ sfifrad 31T &, siFwd
F¥r & TRE INOEH aFL § T

% OHo dto dTo 0Ho W HT{fZ'GE
qFT & 1 7 HIX FWr AFTE )

MR. DEPUTY-SPEAKER: Mr.
Daga, you can Continue tomorrow,

The House stands adjourned to re-
assembled tomorrow at 11 AM.

18.01 hrs.

The Lok Sabha then adjourned till

lost in 1980 wag 12,90 million as Eleven of the Clock on Tuesday,
against 43.87 million in 1979. April 7, 1981/Chaitra 17, 1903 (Saka)
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